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LOK SABHA DEBATES

LOK SABHA

Monday, November 22,19111 Agraha- 
yana 1, 1893 (Saka)

The Lok Sabha met at 
Eleven o f  the Ctoc k.

[M R. SPEAKER in the Chair] 

O r a l  a n s w e r s  t o  q u e s t i o n s

Review of tbe working of Community 
Development Schemes

4"
* 153 SHRI P. M. MEHTA

SHRI R S. PANDFY f

Will the Ministei of AGRICULTURE 
be plessed to state :

(a) whether Government have deci-
ded to gi\e  the Community Development 
Programme a new orientation designed to 
make the C.D> block's tbe champions of 
the weaker sections of the people in rural 
areas ,

(b) if so, the mam leatures of the 
proposed programme ; and

(c) when they arc likely to be imple-
mented ?

THE M1N1STFR OF STATE IN THE 
MINISTRY OF AGRICULTURE (PROF. 

SHER SINGH): (a) to (c). Integtated and co-
ordinated developmen tof the entire rural 
sector with effective participation of the 
people continue* to be the basic approach of 
the Community Development programme.
It ts now a part of the State Sector of 
the Fourth Five Year Plan. However, in 
view of tbe special programmes introduced 
under tbe Central/or the Centrally Spon-
sored Sector for tbe purpose of benefiting 
tbe small and marginal farmers and agu- 
cultural labourers and the Crash Scheme 
for Rural Employment for promoting

employment through the creation o f 
durable community assets, it is considered 
necessary that the Community Develop- 
ment blocks and their staff should be 
suitably oriented to look after the weaker 
sections of the people. Instructions have 
been issued to the States to utilise the 
block agency fully in the implementatibn 
of the special programme. Government 
are also examining what other steps are 
necessaiy in the same ditection.

SHRI P. M. MEHTA : It is good that, 
though late, the Government has now 
decided to  re-orient tbe Community Deve-
lopment activities. In view of this, may 
1 ask whether the Government considered 
any scheme for socialisation of the 
distributive tiade, and if so, the details 
thereof ?

PROF. SHER SINGH : No decision 
has been taken to  far by tbe Government 
for the socialisation o f the distributive 
trade. T don’t think this question is 
relevant so far as it concerns tbe 
Community Development Department. It 

not for the Community Development 
Department to socialise the distributive 
trade.

As I pointed out, for the weaker 
sections of tbe society, we are taking up 
programmes of employment and other 
programmes.

SHRI P. M. MEHTA : This is very 
relevant from the point of view of 
employment and socialisation of the trade 
and I am unable to know bow the Minister 
can say that it has no relevancy.

MR. SPEAKER : Please don’t invite \
my comments on that.

STIR I P. M. MEHTA : AH right J I 
accept that; but may I know this ? May I 
know from tbe hon. Minister whether tbe 
representatives of the rural institutions



and farmers* organisations and Govt, 
officials of some 12 Asian countries met 
at a Seminar here recently and if so, 
whether they have considered tbe eon* 
tributton to  the rural development of tbe 
Community Development Blocks ?

MR. SPEAKER ; You are asking a  
very specific question and you can put it 
in another way. So far as his knowledge 
of some seminar is concerned, 1 do not 
mind if he is in a position to answer, but 
you may put it in another shape.

SHRI P. M. MEHTA : Thank you 
very much, Mr. Speaker, for your kind 
guidance. I want to  know whether there 
was any such Seminar and whether the 
Government o f India and Government 
officials took part in it and whether they 
discussed tha Community Development 
programmes.

PROF. SHER SINGH : I have no 
knowledge of that but one Seminar was 
held in Shantipratisthan some days ago 
about discussing some programmes for 
rural development and our officers took 
part.

tH R l fit. 8. PAWDEY : Taking into
consideration the very meagre ^presenta-
tion in Zilla Parisbads and Panchayats 
given to tbe weaker sections o f tbe people, 
may 1 know whether (bey nave issued any 
directions to  tbe State Governments to 
give adequate representation in order to 
look after the weaker sections, ot tbe
people?

PROP. SHER SINGH : Representa-
tion is given to the Scheduled Castes and 
the Scheduled Tribes and to women also 
As far as tbe weaker sections oi ihe 
population are concerned, small farmers 
and the marginal farmers can be 
Members of tbe Panchayats, ZiUa 
Pariebsds, etc. But there are no 
reservations fo r othei sections of society. 
There are reservations for Scheduled 
Castes and Schedule* In h e*

SHRI R. S. PANDEY : AH the big
farmers are controlling the Zilla Parishads 
and Paocbayats. You can’t have repre-
sentation of the weaker sections untill and 
unless you give representation to  these 
people aad you give direction to  tbe State

Governments in this regard, This should 
be given, because, otherwise, the ZUb 
Parishads and Panchayats are all domina-
ted to big farmers.

MR SPEAKER : I think that is a 
suggestion for action. I think the Minister 
may make a note o f it.

PROF. SHER SIN G H : It ts very 
difficult to reserve seats for certain other 
sections of the population. As the House 
is aware, in the Constitution, there is a 
provision for reservation o f seats for 
Hanjans and others, for Scheduled Castes 
and Scheduled lu b es . It is only for them 
that we could make reservations according 
to the Constitution. It is difficult for us to 
say anything or write to the State Govern* 
ments to make reservation for othet 
sections of tbe people.

SHRI KR1SHNARAO PAT1L : 1
would like to know from the hon. Minister 
whether there is any specific proposal to 
revitalise and activise tbe Community 
Development machinery with the new 
programmes.

PROF. SHER SINGH : 1 think I have 
•stated about this earlier. We tm e
re-oriented the staff to take up the special 
programmes which l have enumerated with
regard to marginal farmers, small furmeu
and others.
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(i) The comm unity  . development
agency should undertake  responsi-
bility to  assist small and marginal
farmers.

(ii) It should become an agency for
guaranteeing employment for the
wage-seeking farm labour ;

(iii) It should take within its fold the
towns for development of a 
hierarchy of growth centres ;
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(iv) For the purpose of planning and
ensuring the tasks indicated in 
(i) and (ii) , the area or the
district in which it is located
should be integrated ;
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The Block organisation should be 
strengthened with the needed number of 
agricultural specialists, engineering staff 
agro-service staff and social education 
staff.

Youth and women organisation should 
be activated by accelerating social change;

Gram panchayat, the basic democratic 
body for promoting people’s parucijaiioo 
should be stre^giheced.
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MR. SPEAKER ; It relates to other!
M inistries also. }

THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HOUSING 
(SHRl 1. K. GUJRAL) ; So far as plots 
for housing in rural areas are concerned, 
the schema has been circulated to the



m s i m m v c t i . ' w i

States* A decision depends upon the 
States. From the Centre, 1 can promise 
that funds will be made available for 
implemenation of the schemes.

Census of Agriculture Holding

♦154 SHRI G. Y. KR1SHNAN : Will 
the Minister of AGRICULTURE be pleased 
to refer to the reply given to Unstarred 
Question No. 7032 on 5th August, 1971 
regarding census of Agricultural holdings 
and state :

(a) whether tbe census has since been 
undertaken; and

(b) if so, the progress made so far ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE) : (a) Yes, Sir, 
the field work is in progress.

(b) The field work is scheduled to be 
completed by the end of December. 1971 
in a majority of the States and by March 
1972 in the remaining States/Union Terri-
tories. Tabulation of the data will be 
taken up thereafter and every effort will 
be made to complete it by the close of 
1972. The State reports are scheduled to 
be completed by May, 1973 so that the All 
India Report is ready by September, 1973.

SHRI G. Y. KRISHNAN Will the 
Minister assure us that it will be completed 
at least by 1973 ?

SHRI ANNASAHEB P. SHINDE: That 
is what 1 have indicated. Our programme 
is going almost according to schedule. It 
is a -very big work; but it is going accord-
ing to schedule.

SHRI G. Y. KRISHNAN : What is the 
futher programme after this census ?

MR. SPEAKER : To produce more 
children !

Stoppage of work In Mornmgao 
Development Project 

*
*159. SHRI SAMAR MUKHBRJBE:

Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state :

(a) whether the attention of Govern*
ment has been drawn to the stoppage of 
work in the Mormugao Development Pto- 
ject resulting m laying oi!' more than
1,000 workers ;

(b) if so, the teason ior the stoppage,
and

(c) what steps have been taken by 
Government to remove the lay off ?

THE MINISTER OI' PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND 
TRANSPORT (SHRI RAJ BAHADUR) :
(a) to (c). The Yugoslav dredging firm, 
who were awarded a contract for dredging
and reclamation at Mormut uo as port of
the project for the development o f the
Port, suddenly slopped work on 31st 
August, 1971 and laid off 481 workmen
engaged on the work, on the ground that
they had incurred losses and wanted the
Port Trust to concede ceitam claims. As 
a result of a series oi discussions held with
tbe representatives of the tirm at the Pori
I rust and Government level, a settlement
has been reached with the him and thsy
have lesumed work from the 5ih Novem-
ber, 1971.

SHRI SAMAR MUKHfcRJEfi . h  
there any possibility of resuming this 
work ?

• SHRI RAJ BAHADUR: The work
has been resumed from 5 November.

SHRI SAMAR MUKHERJEE : Have 
the persons laid off been taken back ?

SHRI RAJ BAHADUR : They will be 
taken back. The work has been resumed. 
There should be no difficulty about labour.

SHRI SAMAR MUKHERJEE . Will 
be resumed or has been resumed 7

SHRI RAJ BAHADUR : It has been 
resumed from 5 November,



SHRI SAMAR MUKHERJFF Have 
they been taken back ?

SHRI RAJ BAHADUR • lhey have 
been

Despatch of Fertilisers to Bihar to r 
Rabi Season

*161. SHRI N t .  HORO Will the
Minister of AGKUCULfURfc be pleased 
to state

(ft) whether Union Government have 
sent leitilt/ers to meet Uic lequuc'ntiii'' oi 
cultivator* during ihe rabi season in Bihai 
due to the stood* , and

(b) if so, the quantum and d»i-s ol 
despatch >

IHE MlNlSlfctf Ob S fA U  IN Ulfr 
MINISTRY OF A G R lc b L fL K t 
ANNASAHEB P. SHINDL) * (a) and (b) 
A statement is placed on the iable ot tbe 
Sabha

S ta tem en t

la) Yes.

(b) In the Zonal Conference held m
Apnl, 1971, the icquuements of feitihser 
by Bihar for Fabi 1971-72 were indicated 
as. 1,Hr,000 tonnes of nutuents Out of 
this about 36 800 tonne5 i e about j3%  
wa:» to be suppled by the Central hcrtili- 
scr Pool and the balance about 67% of 
the requirement was to be met from tbe 
supplies direct fiom the domes ic manu-
facturers. 1 he requuements of the Pool 
fertilisers in Bihar for the Rabi season is 
met through allotments by the Govern-
ment of India against the Octobei'Decem-
ber and January. March quarters Pait of 
Rabi requirements for stock*bmlding are 
also met through tbe allotment made in 
the July-September quarter The require-
ments o f fertiliser for Bihar foi the Rabi 
season indicated m the Zonal Conference 
held in April, 1971 were, to a certain 
extent, revised by the State Government 
m August, 1971. In pursuance of this, 
allotments upio Octobei-December 1971 
quarter have already been issued and 
those for JacuaryM arcb, 1973 quarter will 
b» issued in due course*

Taking 2/3 of the July-September, 1971 
quartei and whole of October-December 
1971 quarter as part of the Rabi allotment 
and correspondingly taking tbe supplies 
made from August to October, 1971, the 
position of supplies in relation to require-
ments, allotments and despatch instruc-
tions is given in Statement ‘1’.

It will be seen from the Statement *1* 
that the supply of Urea was satisfactory. 
In fact, the Government of India specially 
kept considerable quantity o f Urea availa-
ble in the godowns of the Bihar State 
Warehousing Coiporation to help distnbu* 
tion in Bihar and the following quantities 
of Utea were available in these godowns 
at the end of the August, September and 
October, 1971 —

Committed Uncommitted Total
31 871 2,817 9.9 95 12,873
3 .9 71 2,513 6,355 8,fc86
31 1071 2,318 2,682 5.000

The proportion of supply of DAP and 
CAN was low being 49% and 37% respec-
tively In the case ot t  AN this was 
mainly due to difficulty in procurement 
from abroad Two shipments are now 
expected and the requuements of Bihar 
Govt arc cxj-ected to be met shortly It 
may be added that it is the policy of the 
Govenn.ent to encourage the use of Urea 
in place of CAN as the former is a better 
fertiliser and wih also be domestically pro 
duced in futuie As far as DAP is con-
cerned, this was due partly to difficulties 
in procurement from abroad and largely 
due to difficulties in rail movement from 
Calcutta and Visakhapatnam on account ol 
floods and other difficult conditions in 
the eastern sector The Govt of India 
specially gave sanction lor road movement 
at the cost of the Govt of India from 
t  alcutta to de tinations in Bihar up to 1,000 
kms and m respect of despatches from 
Visakhapatnam for 500 kms beyond unfits- 
tricted rail-heads This facility, however, 
could be utilised by the State Govt, only 
m a limited way on account o f  their diffi-
culties in arranging trucks, because o f tbe 
general shortage o f tracks in tbe eastern 
region resulting from difficult conditions 
prevailing in that are*.
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SHRl N . E. HORO ; In this state-
ment, it is said that there were tw o  
difficulties, one o f  procuring fertilisers  
from abroad and the other o f  m ovem ent 
inside- What have G overnm ent so far 
done to remove those d ifficu lties after the  
question o f supply o f  fertilisers to Bihar 
was taken up.

SHRl A N N A SA H E B  P. SH IN D E  ; W hat 
I have exrtained has to  be appreciated  
properly. There is no shortage o f  n itro -
genous fertilisers in the country as a 
whole, inclu d in j B ita r . O nly particular  
types o f n itrogen ous fertilisers lik e am-
monium sulphate arid C A N  are not  
available. A ll the w orld  over much 
production o f  th is  type o f  fertilisers is 
not taking p lace as in  the past and urea 
is a much better fertiliser.

As for Bihar, their difficulty has been 
10 get a physically the a llo tm ents already
made from C alcutta and V izag. There has 
been some transport d ifficu lty  experienced  
by the Bihar G overnm ent. We to ld  the  
Bihar Governm ent that we were prepared 
to  reimburse them if they could  transport 
by trucks. Even the expenditure on  
transport o f  fertihser upto 1,000 kms. from  
Calcutta w ould be reim bursed. The Bihat 
Government is having som e difficu lties  
in arranging trucks. W e have taken it 
up with them. They should , if  necessary  
requisition trucks and see that fertilisers, 
are transported from C alcutta S'.ocks are 
there.

SHRl N . E. HORO ; In order to  meet 
, these difficulties, w ill the G overnm ent 

consider stocking these fertilisers in ware-
houses in places lik e  Patna, so  that this  
question of tran.sport dues not arise at 
the time when the need is fe lt ? w ill they  
consider this proposal ?

SHRl A N N A SA H E B  P. SH IN D E  ; 1 he 
bon. Member is right. That has been our 
policy-stocking in the States. Even in

Bihar, som e stock s o f  urea have been kept 
availab le throughout which have not bed) 
fu lly  u tilized .

SH R l D . N . T IW A R Y  ; From the  
statem ent we find that a short term  loan  
o f  Rs. 570 lakhs has been sanctioned
especially  because o f drought conditions.
N ow here there is m ention o f  flood condi-
tio n s, we understand that noth ing has
been sanctioned  for the flood areas, as we
find from experience that in Bihar, at the
tim e o f  the rabi sow ing season , there is
dearth o f  fertilisers and the peasents are
running from  door to door, from  pillar to
post, and they are not finding fertilisers?

S H R l A N N A SA H E B  P. SH lN D c; : A s  
1 said, we requested the Bihar G overnm ent 
to  make arrangements two or three m onths  
earlier, but som ehow  or other — —

SH R l D . N . TIW A RV  
tim e, there was no flood.

A t that

S H R l A N N A SA H E B  P. SH IN D E  ■. 
A fter floods a lso , we made a llotm ents. We 
to ld  them  that the sto ck s are available  

at C u lcutta  and Vishakapatnam  and said 
“ Please transport it and we shall also  
reim burse to  you any expenditure.”  But 
som ehow  or other, the Bihar G overnm ent 
cou ld  not organise the transport. We have 
repeatedly taken it up with the Bihar 
G overnm ent. We are aware o f  the loca l 
difB culties. But the loca l arrangements 
have to be made by the State G overnm ents. 
But we can help by way o f  m oney, assis-
tance, e tc ., and that has been done in the 
case o f  Bihar.

S H R l D . N . r iW A R Y  : The Question is 
about floods, and you  are replying about 
drought. H ave you made any arrang- 
ments? 1 want to know .

SH R i A N N A SA H E B  P. S H I N D E  ;

The question is about fertilisers to  meet 
the requirements o f  the cu ltiva tors in th*
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rabi season in B ihar  due to  floods. 
M ost  o f  the  rabi a reas  o f  B ih ar  were 
affected. O v e r  a n d  a b o v e  th a t ,  o u r  
a rrangem ents  co v er  flood areas also.

S H R l  D. N .  T IW A R Y  ; In  the  answer,  
it is only  a bou t  d rought .

Jrsrr «rr

^  JTf ^■5f

I  I -Kft sTfiTTrT ^Tfrqrsr

% %?ff '-ffr ^ *5i5r f̂tsr 
3T?T3?T f w  iR r 1 1  JT̂ 'V

5T5̂ ?''T % JT| r^'Tr «rr

I ^  JTf ^ H i r r  ^rf?TT

75Ff I , f̂ r̂ r ^ IT? sftT ^3T 7̂5r5?T

fT^TT 5TT ?T% I

S H R l  A N N A S A H E B  P. S H I N D E  : I 
m u s t  m ake  it  c lear ,  and  I w a n t  th e  hon. 
M em ber to  apprec ia te  th is .  In te rn a l  
d is t r ibu t ion  in the  respec t ive  S ta te  is 
en t i re ly  the  re sp o n s ib i l i ty  o f  the  State  
G o v e rn m en ts ,  W h at  we can  do  is to 
m ake  the  q uan ti t ie s  available  to  them , bu t  
ro a d  t ran sp o r t ,  e tc . ,  have  to  be  o rgan ised  
by th e  respec tive  S ta le  G o v e rn m en ts .  
R e ce n t ly ,  due  to  de fence  m o v em e n t  and 
a n u m b er  o f  o th e r  p r io r i ty  m ovem ents ,  
there  h ave  been som e difficulties e x p e r i -
enced  by th e  S ta te  G o v e rn m en ts .  T here  
has  n o t  been any  d e l ib e ra te  d e fau l t  even  
o n  th e  par t  o f  th e  State G o v e rn m en i ;  
due to  the  present  s i tua t ion ,  there  was 
d is lo ca t io n ;  first, due  to  floods.  T h e r e -
a f te r ,  because  o f  the  se c u r i ty  and a num ber  
o f  o th e r  r e aso n s  i n c lu d in g  ra i lw ay  m o v e -

m en t ,  w a g o n s  were n o t  avai lab le .  But we 
are now  m ak in g  all efforts. Therefore ,  I 
said th a t  we are p rep ared  to h e lp  the  Bihar 
G o v e n m en t  by m ak in g  a substantia l 
a m o u n t  av a i lab le  to them - I f  they  are 
requ ired  to  in c a r  a d d i t io n a l  expenditu re  by 
way o f  t r a n s p o r t ,  there  is no  difficulty and 
we sha l l  re - im burse  th is .  T he  hon. 
M em ber said tha t  s to ck s  a re  n o t  available. 
M ay  I tell  h im  th a t  even  n o w  I  checked 
up  to d ay  be fo re  reply ing to  th is  question 
u re a  s to c k s  were av a i lab le  in Governm ent 
o f  In d ia  G odow ns in B ih ar  w h ich  were not
fu l ly  u t i l i s e d . . . . ( / « / e r r K /7 / f o / i )

M R . SP E A K E R  ; D o  n o t  in tern ip t.

S H R l  A N N A S A H E B  P .  SH IN D E  : 
Special  t r a in s  are be in g  ru n  to several 
s ta tes in c lu d in g  U . P.  T h e  h o n .  Member 
was a sk in g  me a b o u t  U t t a r  Predesh. 
I can  a lso  p o in t  o u t ,  because  it is a 
n a t io n a l  p ro b lem ,  we re q u es te d  the U.P. 
G o v e n m e n t  to  say  w h e th e r  they were 
prepared  to  t a k e  th e  fe r t i l i s e rs  in open 
w ag o n s  b e cau se  c o v e re d  w agons are not 
ava i lab le  w ith  the  ra ilw ays .  B ut  the Uttar 
P rad esh  G o v e rn m en t  t o o k  nearly a 
m o n th  to  agree  to  th is .  I personally  went 
to L u ck n o w  a n d  r e q u es te d  the  Minister 
to  accep t  open  wagon  m o vem en t;  it does 
n o t  a ffec t  adverse ly .  (Interruption)

M R . S P E A K E R  ; Order,  order. Next 
q u e s t io n .

Short-term C re d i t  needs o f  Agriculture 
a t  the end o f  Fourth  Plan

* 162 S H R l  R. P .  ULAGANAMBl : 
W ill the  M in is te r  o f  A gr icu ltu re  be pleaded 
to state  :

(a ) w h e th er  the  short- term  credit
needs o f  th e  agr icu ltu re  a t  the end of 
F o u r t h  P lan  has been w orked out, if so, 
the  de ta i ls  o f  the  study;  and
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( b )  h o w  G o v e r n m e n t  p r o p o s e  t o  
meet  t he  c r ed i t  n e e d s  o f  t h e  A g r i c u l t u r e  ?

T H E  M I N I S T E R  O F  S T A T E  I N  T H E  
MI N I S T R Y  O F  A G R I C U L T U R E  ( S H R I  
A N N A S A H E B  P.  S H I N D E )  : ( a )  Y e s ,  S i r .  
Tl'.e A l l - l n d i a  R u r a l  C r e d i t  R e v i e w  C o m -  
nii itce (1969)  h a s  e s t i m a t e d  t he  r e q u i r e -
ments o f  s h o r t - t e r m  c r e d i t  in t h e  las t  year  
of the 4th P l a n  as  Rs .  2,000 c r o re s .

(b ) T h e  c o o p e r a t i v e s  a r e  e x p e c t e d  t o
meet r o u g h l y  R s .  700 c r o r e s  o f  s h o r t - t e r m  
credit in t he  f i nanc i a l  year  o f  t h e  4th P la n .  
Direct  l en d i n g  by c o m m e r c i a l  b a n k s  to  
farmers f o r  a g r i c u l t u r e  is e x p e c t e d  t o  be 
of the o r d e r  o f  Rs .  400 c ro r e s  b y  t he  
end o f  4th P l an .  O f  t h i s ,  a p p r o x i m a t e l y  
Rs. 200 c ro r e s  w o u l d  be  f o r  s h o r t - t e r m  
agr icul tural  p r o d u c t i o n  p u r p o s e s .  H o w -
ever, there w o u l d  st i l l  be  a g a p  b e t w e e n  
r equi rements  a n d  ne e ds .  T h e r e f o r e ,  t he  
ins t i t u t i onal  c r e d i t  a g e n c i e s  h a v e  t o  give  
priority in m e e t i n g  t h e  r e q u i r e m e n t s  o f  
smallar c u l t i v a t e r s  so  t h a t  t h e  l a r ge r  
cul t i va tors  c o u l d  r e ly  m o r e  o n  t h e i r  o w n  
resources.

SHRI  R .  P.  U L A G A N A M B I  ; 
In view o f  t h e  a n s w e r  g i v e n  by  t h e  h o n .  
Minister,  I w o u l d  l i k e  t o  k n o w  if  a n y  
regionwise e s t i m a t e  h a s  b e e n  m a d e  a n d  if  
so the detai l s .

S H RI  A N N A S A H E B  P.  S H I N D E  ; S t a -  
lewise e s t i ma t es  h a v e  b e e n  w o r k e d  o u t  a n d  
the credi t  r ev i e w c o m m i t t e e  w e n t  i n t o  
ihis and t h i s  t o t a l  is t h e  r e s u l t  o f  f igures  
worked o u t  s t a t cwi se .  T h e  s t a t e w i s e  
figures arc i n c o r p o r a t e d  in t h e  c r e d i t  
review c o m m i t t e e  r ep o r t .  I f  t h e  h o n .  
Member w a n t s  1 a m p r e p a r e d  t o  g ive  t h e  
statement g i v i ng  t he  s t a t ewi se  f igures .

SHRI  R.  P. U L A G A N A M B I  ; T h e r e  is 
a gap o f  a b o u t  Rs .  900 c r o r e s  H o w  
would t h i s  be m e t  ? Is t h e r e  a n y  i n s t i t u -
tion c r ea t ed  f o r  t h i s  p u r p o s e  a n d  if so,  
what are t he  d e t a i l s  ?

SHRI  A N N A S A H E B  P,  S H I N D E  : 
Rs. 2,000 c r o r e s  is t h e  r e q u i r e m e n t  as 
Worked by t h e  r u r a l  c r e d i t  r e v i e w  c o m -
mittee. C r e d i t  w h i c h  IS l ik e l y  t o  c o m e

t h r o u g h  is a b o u t  Rs .  1100 c ro re s  a n d  t he r e  
w o u l d  b e  Rs .  900 c r o r r s  g a p  a n d  I d o  n o t  
t h i n k  it  is p os s i b l e  t o  m a k e  u p  t h i s  g a p  
t h r o u g h  i n s t i t u t i o n a l  c r e d i t  in t h e  i m m e -
d i a t e  f u t u r e .  G o v e r n m e n t  p o l i c y  h a s  b e e n  
t h a t  a v a i l a b l e  c r ed i t  s h o u l d  be g i v e n  t o  t he  
c o m p a r a t i v e l y  s m a l l e r  m a n ;  a f f l ue n t  s e c -
t i o n s  o f  t h e  so c i e t y  s h o u l d  f i nd  r e s o u r c e s  
o f  t h e i r  o w n .

S H R I  P.  V E N K A T A S U B B A I A H  : H a s  
t he  G o v e r n m e n t  s i m u l t a n e o u s l y  r e v i ew e d  
t he  r u r a l  i n d e b t e d n e s s  o f  t h e  sma l l  
f a r m e r s  ? A r e  t h e y  a w a r e  t h a t  i ns p i t e  o f  
i n s t i t u t i o n a l  c r ed i t  a n d  c r e d i t  t h r o u g h  
c o m m e r c i a l  b a n k s ,  t he  p e r  a c r e  p r o d u c t i o n  
o f  s m a l l  f a r m e r s  h a s  n o t  g on e  up  a n d  if so,
w h a t  is t he  speci f i c  p r o v i s i o n  b e i n g  m a d e
by t h e  G o v e r n m e n t  t o  see t h a t  i n s t i t u t i o n s
a n d  c o m m e r c i a l  bank.s c o n f i n e  t h e m s e l v e s
t o  sma l l  f a r m e r s  t o  h e l p  in t h e i r  p r o d u c -
t i o n  ? W h a t  is t h e  p r o g r a m m e  ?

S H R I  A N N A S A H E B  P.  S H I N D E  ; T h e  
R e s e r v e  B a n k  o f  I n d i a  ca r r i e s  o n  l e r i o d i -  
cal  s u r v e y s  o f  r u r a l  i n d e b t e d n e s s .  T h e y  
d i d  so a  d e c a d e  e a r l i e r ,  a n o t h e r  o n e  is 
d u e  a n d  it  wi l l  be d o n e  in d u e  c o u r s e  by  
t h e  R e s e r v e  B a n k  o f  I n d i a .  B e c a u s e  o f  
i n d e b t e d n e s s  a n d  a  n u m b e r  o f  o t h e r  
f a c t o r s ,  it is t r u e  t h a t  t h e  s m a l l  f a r m e r s  
d o  n o t  ge t  a d e q u a t e  c r e d i t  a n d  t h e r e f o r e  
t h e  R e s e r v e  B a n k  h a d  been g i v e n  i n s t r u c -
t i o n s  r e c e n t l y  t o  t he  c r e d i t  o r g a n i s a t i o n s  
t h a t  ways  a n d  m e a n s  s h o u l d  be f o u n d  o u t  
t o  o v e r c o m e  t hi s .  F o r  p e o p l e  af fec t ed  by 

^ d r o u g h t  o r  n a t u r a l  c a l ami t i es ,  a  m e c h a n i s m  
h a s  b e e n  w o r k e d  o u t  w h e r e b y  s h o r t -
t e r m  c o u l d  be c o n v e r t e d  i n t o  m e d i u m  
t e r m  l o a n s  a n d  f a r m e r s  s h o u l d  be  g i v e n  
t h a t  l o a n .

S H R I  C H I N T A M A N I  P A N I G R A H l  : 
W h a t  w a s  t he  s h o r t  t e r m  c r e d i t  a d v a n c e d  
t o  t h e  f a r m e r s  in t he  first t h r e e  y e a r s  of  
t h e  F o u i t h  P l a n  a n d  h a v e  t h o s e  c r ed i t s  
a l ready  b e e n  r e c o v e r e d  ? I f  n o t ,  w h a t  is 
t h e  o u t s t a n d i n g  w i t h  t he  f a r m e r s  ? W h e n  
a d v a n c i n g  n e w  l o a n s ,  w o u l d  t h e y  a l so  g i ve  
u p  c o l l e c t i o n  o r  p o s t p o n e  c o l l e c t i o n  o f  
t h o s e  l o a n s  so  t h a t  f a r m e r s  w h o  a r e  in 
n e e d  c a n  t a k e  u p  t h o s e  l oa ns  ?

S e c o n d l y ,  I w o u l d  l i ke  t o  k n o w  
w h e t h e r  t h e  G o v e r n m e n t  is g o i n g  t o  ex-
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trad  the tame facilities te those » re»  of 
O tlm  which have hem affected by floods 
MUl cyelooe*.

SHRI ANNASAHEB P. SHINDE : As 
far as the first part o f the question is con. 
cerned, in the cooperative  credit structure 
the overdues more tb&n Rs. 200 crores. 
The hon. Member will appreciate that the 
small farmers are unable to make both 
ends meet. Because of the smallness of 
their holdings, they are not able to pay. 
It is a very difficult and complex problem. 
The Government approach has been, as 1 
already said, tralce efforts to help the 
farmers-who w e unable to ray because of 
natural calamities etc., and a policy 
decision has been taken to this effect. As 
for as Oiissa cyclone-efiected farmers 
are concerned, the geneial policy covers 
thorn that if, as a result of natural calami-
ties, they are unable to pay, they will be 
able to get fresh loans, but the Orissa 
Government will have to take the necessary 
steps in that regard,
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MR SPEAKER : You can put a sepa- 
i ate Question. This does not arise out of 
the main question.

SHRI ANNASAHEB P. SHINDE : I 
appreciate the hon. Member’s contention 
that in the State from which he comes, 
namely Bihar, and in fact in the whole 
o f  the eastern region, credit position is 
very difficult because the co-operative
structure has not developed 1 was making
a statement at the all-India level As lar
as the percentage of loan given to the
small farmers is concerned, I have got
hgures for the co-operative banks, but far
the commercial banks the break-up is not
available The total numbei of holder
accounts after nationalisation is 8,06,000 
bui the break-up is not available

Cultural Delegations

* 164 SHRI V. MAY AVAN • Will
the Minister of EDUCATION AND 
SOCIAL WELFARE be pleased to stats :

(a) the number and composition of
Cultural Delegations sent abroad during 
the last three years ;•

(b) the countries visited by such
Delegations , and

(c) the number and composition o f
cultural Delegations that \ iirited India 
during the last three years from 'which 
countries9
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THE MINISTER OP STATE IN  THB 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (PROF, S. 
NURUL HASAN) : (a) 17, 22 aad 14 
cultural delegations were sent abroad 
during 1968-69, 1969*70 and 1970-71, respec-
tively. The delegations comprised or 
scholars, writers, artists, musicians, theatre 
experts, art critics, musicologists, choreo-
graphers, dancers, painters, sculptors, etc. 
The detailed information regarding the 
delegations sent abroad was furnished to 
the Lok: Sabha Secretariat on 15.10.1971 m 
a statement (as Annexure ‘B’) in fulfil-
ment o f an assurance arising from the 
reply to Starred Question No. 1012 asked 
by Shri Jagannath Mist a on 9th Inly, 197). 
[Annexure *B’ Placed in Library See 
No.LT— 1667/71]

(b) The cultural delegations mention*
ed above visited U.S.S.R. and countries m 
East and West Europe, U.K., U.S.A. Japan, 
Philippines, Fij*. Singapore, Malaysia, 
Kuwait, North A West Africa, West Asia, 
Australia, Mexico, C aribbean Islands, 
Indonesia, etc. Details aTe given in the 
statement mentioned in reply to pari (a) 
above.

(c) The number of cultural delega-
tions who visited India during 1968-69, 
1969-70 and 1970-71 were 30, 42 and 38, 
respectively. These delegations which 
included dancers, musicians, artists, writers, 
scholars, art critics, etc, came from the 
U.S.S.R., France, Federal Republic of 
Germany, Romania, Hungary, Bulgaria, 
Argentina, Uganda, Czechoslovakia, Indo-
nesia, Ceylon, Burma, Nepal, Bhutan, etc.

Detailed information regarding the 
foreign delegations that came to India is 
given in the statement marked Annexure 
‘A” furnished to the Lok Sabha Secretariat 
on 1S.10 1971 in fulfilment o f the assurance 
mentioned in part (a) above. [Annexure 
*A * Placed in Library. See No. LT— 
1667/71]

SHRI V. MAYAVAN; In the light 
of tk» roptf'given* may I know whether 
it Ii a feet* that ia most of the cultural 
ieH H rtiw k S F fh w tii ta d ta i  artist* a n

included and whether it is also a fact that 
no Tamil drama troupe has so far been 
sponsored for tour abroad, say, to Malaysia 
and Singapore ?

PROF. S. NURUL HASAN : It is a 
very difficult question for me to answer. 
If that notice had been given, 1 would 
have given the answer. But looking at 
this list, 1 find a 17 member dance and 
music ensemble of Bharata Natyam-visited 
USSR, Mongolia, Poland and ODR. A
25 member troupe from Kalakshetra, 
Madras, went out to Hungary, Czechoslo-
vakia and Rumania There are some 
names here which aprear to be definitely 
from the South like Shri T. Janakiraman, 
Prof. Sivaramamurthi, Shrimati Kamala 
who led a 20 member 1 harata Natyam dele, 
gation, Shn K. S. Narayanaswamy, etc. 
There are nuny other South Indian names 
which appear, but if he gives notice, I 
will make out a detailed list.

SHRI V. MAYAVAN : May 1 know 
how it is ensured that the cultural delega-
tions sent abioad are given an all-India 
charactcr 0 Who is the authority making 
the recommet dations to the Governments ? 
Are tbe State Goverr.ments consulted in 
tbe selection and composition of these 
delegations ?

PROF. S. NURUL HASAN : The
procedure has been undergoing a change 
during the last 25 years. The present
practice is that the Ministry takes a deci-
sion, either directly on the advice of tbe 
various national academies or alternatively 
it haN entrusted and transferred certain
responsibilities in connection with delega-
tions to  the Indian Council of Cultural 
Relations. As the House may recall, the 
Indian Council of Cultural Relations has 
now been given to the Ministry o f Exter-
nal Affairs under its administrative charge.
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PROF. & NURUX, HASAN i  Q4i»$i 
dancer** have also gone abroad and received 
a great deal of appreciation. With regard 
to tbe second part of Use question, I would 
need notice to  find out which o f the 
delegations that came from outside went 
to  the noith-eastern region.

SHRI C. CHITT1BABU : Has the 
Minister any idea of sending a troupe 
consisting of players o f the classical instru-
ment Nadaswaram which is a traditional 
instrument in South India ? Americans 
used to t \ince a lot of interest in Nadas-
waram.

SHRI R. S. PANDEY : What are the 
criteria for selection of artists to be sent 
in various cultural delegations. Mr. 
Speaker, you would be happy to know 
that there are many Members of Parlia-
ment who are beautiful singers, some in 
Carnatic music. I myself can claim to 
know something in that field. Why are 
you neglecting Members of Parliament in 
the  cftUural delegations ”

MR. SPEAKER : I will arrange a
test for all the members and I will certain-
ly recommend those who are good
Kalakars.

SHRI DINESH CHANDRA GOSWAM1: 
May l  know whether it is a fact that so 
far as representation in cultural contin-
gents is concerned the north-eastern regies 
has been completely ignored in the  com-
position o f the cultural troupes that have 
gone abroad ? Secondly, out o f the teams 
which have come from outside how many 
teams gave programmes in the north-east 
region during th« last three years ?

PROF. S. NARUL HASAN : With
regard to the north-eastern region I can 
straightaway think of Manipur! dance 
teams which have tone abroad. X know 
that titey received a great deal o f appre-
ciation when they want abroad.

AH &OR MEMBERi Whai about 
Odipi ?

PROF. S NURUL HASSAN t This is 
n very valuable suggestion and it will 
certainly be taken into consideration.

SHRI SHANKERRAO SAVANT : How 
many delegations from Mahai ashtra were 
sent abroad ?

: *r*ft are
It f<3*2 *RT I

While judging the merits, wou will have 
to go into the States also.

Allocation ot Rs. 10 Crores fur Social 
Housing Scheme

*166 SHRI P. GANGADEB: Will 
the Minister o f  WORKS AND HOUSING 
be pleased to state :

(a) whether his Ministry have alio- 
cated Rs. 10 crores housing loans to State 
Housing Boards from tbe L1C fund for tbe 
implementation o f the social housing 
scheme ; and

(b) if so, whether the Centre will 
have any check on these investment* ?

THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HOUSING 
(SHRI I .  K. GUJRAL) : (a) Yes, Sir.

(b) According to tbe terms and 
conditions of tfa* tewfc agreement, the 
moneys an to be afttHjtf veto  fcw ihe?>
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implementation of tbe «oda) housing  
schemes introduced by this Ministry.

SHRI P. GANOADEB : May 1 know 
how the LIC proposes to utilise its fund 
for the major social objectives, like hous-
ing; without affecting adversely the policy, 
holder'^ interests ?

SHRI 1. K. GUJRAL • LIC does not 
utilise the funds directly ; LIC only gives 
loans at a predeterm ined rate of interest 
and as these loans are secured loans, there 
is no question of a risk an the part of the 
LIC.

Allocation of Funds to West Bengal for 
Housing Projects

*167. SHRIMATI B1BHA GHOSH
GOSWAMI : Will the Minister of WORKS 
AND HOUSING be pleased to state :

(a) the total amount allotted to the
West Bengal Government for the housing 
projects during the first three years of the 
Fourth Five Year Plan ;

(b) the amount spent so far by the
West Bengal administration for this pur-
pose ; .

(c) whether a number of project
works have not been taken up due to the 
negligence of the West Bengal administra-
tion ; and

(d) if so, the action taken in the
matter ?

I  HE MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HOUSING 
(SHRI I. K. GUJRAL) : (a) An outlay of 
Rs, 315 lakhs has been approved by the 
Planning Commission for the first 3 years 
of the Fourth Plan,

(b) According to information recei-
ved fro p  the State Government, an expen-
diture Of Rs. 74 lakhs had been incurred 
in 196&.70. The anticipated expenditure 
for 1970*71 was repotted to be Re, 2(4 
lakhs again* an approved outlay of 
Rs. 101 lakhs* M l not yet

been received. For the yeai 1971-72, an 
outlay o f Rs. 130 lakhs was approved by 
the Planning Commission ; the  amount 
utilized so far against this provision has 
not yet been reported.

(c) and (d) . No such instance has
come to our notice.

SHRIMATI B1BHA GHOSH GOS-
WAMI : From the answer 1 find that an 
amount o f  315 lakhs only has been apptt»> 
ved as the outlay for the first three years 
of the Fourth Five Year Plan. I want to 
know whether the Minister's attention has 
been drawn to a news item published in 
the Patt io t dated the 27th August, 1971, 
which said :—

“ Despite the fact that West Bengal got 
the lion’s share o f the funds for urban 
housing schemes allotted by the Centre, 
progress so far by the State Govern-
ment in implementing the schemes 
has been extremely tardy. The Centre 
has sanctioned Rs. 140 crores for the 
first three years of tbe Fourth Plan as 
against Rs. 242 crores allotted to the 
rest of the country. The Centre has 
also earmarked Rs. 8 crores for bustee 
clearance in Calcutta City. For this 
year Rs. 3 crores have been sanctioned 
for bustee clearance out of which the 
State Government had been able to 
utilise only Rs, 60 lakhs till July.’'

Will be give his reaction to that ?

SHRI I. K. GUJRAL : This is my 
statement. 1 do not have to give my re-
action to it.

SHRIMATI BIBHA GHOSH GOS-
WAMI : 1 want to know from tbe Minis-
ter tbe expenditure up to 31 st October, 
1971, out o f tbe approved outlay o f Rs. 120 
lakh' for 1971*72.

SHRI I. K. GUJRAL : I have fa** 
to Calcutta and have discussed with the 
CMDA authorities about expenditure 
growth. The CMDA is a  new body which 
came into being last year aad, naturally, 
in the earlier stages it was flodiftg it diffi-
cult to  find the implementation M fc f e t f t .
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But , *s time is passjn*, I «m hoping tb*t 
th t  CMDA will catch up, C alcutta  is one 
c«Mi where the Centre is now giving* subs-
tantial financial help and we are keen that 
C alcutta  should use it, and come up to the 
expectation.

SHRI IND RAJIT GUPTA : The
CMDA, to  which the hon. Minister referred 
just now, is not only o f recent origin but 
is a sort o f an omnibus body which is 
s u p p o s e d  to look after so many asrects of 
urban development. May 1 know fiom 
him whether any specialised agency for 
tbe construction of housing projects in 
West Bengal and particularly tn the urban 
area has been set up so far and whether it 
is not a fact that there is no State Housing 
Board yet finalised and that these funds, 
whether they be from they be from the 
LlC o r from the Central Government, are 
not being effectively spent because no 
specialised agency has been set up ? What 
does the Government propose to do about 
i t ?

SHRI U  K* GUJRAL ; 1 am in agree- 
m m t  with my hon. friend. 1 am trying 
taim press upon the West Bengal admimstia- 
ttoe that they must set up a housing board. 
Unfortunately, I have not succeeded so 
far. But I might say that West Bengal is 
not tbe only instance. There are a few 
mote States also which have not yet set up 
housing boards and the result is that hous-
ing activity in those States is suffering 
rather badly.

SHRI INDRAJIT GUPTA : West 
Bengal is under the President’s Rule now. 
W hat is the  difficulty in setting up a hous-
ing board ?

SHRI I. K . GUJRAL : Although it 
is und*r the President’s Rule, it has its 
own administration. I have been impress-
ing upon tbe administration, the Governor 
aad tbe  Secretaries concerned, that housing 
board' should be quickly set up,

SHRI B. K. DASCH,OWDHURY : In 
view of tbe boq. Minister’s concern to 
|at housing boa*d set up„ in Wept Bengal
for h o m ^ p ? o > c js ,  [ wjxitd itka to  retain;*

the hon. Minister that bousing piojects 
are also to  be executed, other than Cirittrtta 
in roofussii districts of West Bengal. May 
I know whether the Governm ent has got a 
scheme to look after tbe housing projects 
in mofussil districts also ?

SHRI |. K. GUJRAL : The allocation 
of housing, as I mentioned earlier, is for 
West Bengal. I am sorry, the housing 
activity is lean in other parts of tbe State 
primarily because there is no housing pro* 
ject. That is why 1 have been impressing 
that a housing board is imperative.

Ordinance Lowering Land C eiling 
in Bihar for President’s Assent

+

*170. SHRI BHOGENDRA JHA :
SHRI RAM BHAGAT 
PASWAN :

Will the M inister of AGRICULTURE 
be pleased to  state :

(a) whethei the Bihar Government has
promulgated two Ondances in July, 1971, 
lowering ceilings on land and introducing 
ceiling on urban property respectively ;

(b) if so, whether President’s assent to
the above Ordinances has beed refused ; 
and

(c) if so, tbe reasons therefor ?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SH1NDE) :
(a) to  (c) .  The draft Ordinance on
Bihar on Land Ceiling was discussed with
the Chief Minister and Revenue M inister
o f Bihar on 7th September, 1971. The
Government of India is in broad agree*
ment with the legislative proposals made
by the Government o f Bihar. A few
suggestions made by the Governmen ** o f
India are now under the consideration of
tha State Government. The G o v e rn ^ n t
of India is keen to have the new
lawena<&ed as eatly  *s possible*
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A* fegards coiling on urban property 
it) concered the matter is under tbe active 
consideration of the Govt, o f India. Every 
effort is being made to arrive at an early 
decision

*p*t « p ^  fr, m z z  f a f r -

se t arnfr t ,  «r«r?r srra 
| f f%? f a f t o r  Tfwft *  sre fa«r> * t  

t o *  T O ?r fc f a  s t t - s r  m»r «ft% 

<rc *rr ^  ft?*rr st t

*t*pt |  i % fa ir  *i£ttt*§ *r f t

gf^t *  *T*ft HTfHSU I ,  ^ t r  * £  
anft^TTt % Sftf ^TffRTT I

f  i far^rr % «n^ sft f$ww *r 
11 *?r ^  5T> srtsT&r «mrr | ,  
ff^TT % 9TRPT *r* i f t x  * tsst **

«>T 3 * ^  'TT'f 77  % snjr? *

TR*U * r « t  f  f?5?T $  T O  ^ I *fl 

ig rofim 't *  %r> fr-qr w r  fr,

r̂hF?r f a t  *ft *fu
p  i t o  ^ 5

*rem sr, f5m% 5«rfroT *rte
«m % * f  ^  |c r | ,  tr^r irtfr ^  ifN  

f f s p ^ t f ^ l  ^T ffTOPT

srTca t ,  v f t  N q  finpT *nwre 5jr *$r arr 

|  ft; r̂«rn"t *ft m  «r«nfcr 
^  f r o  ? *>$ vjH T  

w taar fam*r *  *rsnftw ^  s r  sw rq  

v ic r  % u n i t  i m  i 5T t??i 

|  I * *  fW W t *> TO% % "RTOJT T ic^ ffl

« m  St ? t 3«rfasr

^T T  T O  t  I f  *< *g  ^ r  t  %  ?Jf T?5f-

m  % v r w  « |  ^ « r  ftr̂ rr 
t o  t  ftf v t «rsjn^r
IT <R F?«rr im r ? w«n »T|f ^  * ?  

*Kft fTO ftf*TT TO I ftf ^  «wf?rvt v>
^  f W f ^ r r  »ft « r r fw  | ,

^0" *PT fTO ^  ? TO TOf % 
*rt«r ^ r  ??P3r?ar ?r N n r  f tw  m  w
I  ? r̂r t^r 4 f« *$ *nfmr w

5f | » t o

^  s i w  ^  ^»tt fw trf^sr 
apt ?5>̂  «PT %?J tfrcrr^T 
5 ? ftr^R <t$5tt ^TJir i  srecrr̂ r
* r o  11

SHRI ANNASAHEB P SHINDE . Sir, 
before I reply to this -question, I haw  to 
make a small sppeal to you that your 
secretariat should really direct Questions to 
me which are concerned with my Mfoisftiy. 
1 know Government is one. But “urban 
ceiling”  is dealt with by one Ministry and 
“ land ceiling" is dealt with by another 
Ministry.

•»

MR SPEAKER The procedure is that 
we send it in advance to the M im strf *and 
if any Ministry brings to the notice of 
our office that it concerns the other Mini-
stry, we shift it to the other Ministry. 
But, unfortunatrlv, this has happened. 
I will look into this matter.

SHRI ANNASAHEB P SH1FDE 1 
would like to be \ery clear ard categori-
cal

As far as the Government of India is 
concerned, we would not like to be pre~ 
ssurised on land ceilings by any group of 
interested sections of the society.

ANf HON MEMBER H e n  in Maha-
rashtra ?

SHRI ANNASAHEB P SHINDE : 
Yes, even an Moharashtn

In the case of Bihar, the proposal 
wtu£h was forwaided to trt, first o f  i l l ,  at 
the all India level, we have taken the po-
sition that family should be tbe ultft fo r 
ceiling But the Bihar proposal watsrelited 
4p tbe individual # f a unit N atuttUy, 
we have, therefore, svggtested to'Tfbfcf'pUfcar,
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Government that it would b« worthwhile 
examining as to why they should not accept 
family as the unit fot ceiling when we have 
taken an all Indie position that family 
should be tbe unit and thet should be 
incorporated in tbe ordinance.

I wonder when the hon. Member himself 
was a  party perhaps, when these broad 
proposal were worked out, be should have 
insisted on that.

Then, the second thing was that in 
Batt Ind ia  including Bihar the major ques-
tion was o f extending protection to  the 
share-croppers who ore the tillers of the 
soil* This ordinance did not provide 
adequate protection to the share-croppers. 
Therefore, we have suggested to  the Bihar 
Government that it would be desirable and 
1 to p e  the hon Member himself will appre-
ciate this point. Therefore, because of 
this, we have been taking up these points 
with the State Government. We have made 
sggsestions. It is now for tbe Bihar 
Government to  expedite

As 1 have stated in the main part of 
my reply* we are very keen to give assent 
to the ordinance as proposed by tbe Bihar 
Government with the suggestion made by 
us,

SHRI INORAJ1T GUPTA The other 
one ? What about urban property ?

MR. SPEAKER : That, he said, is not 
bis subject.

wftnr m  : % re tf-
, f r r w m ,  * r  f a *  ftarr fc1 

nrrjflr *  fat* 
m m 11 w # f t

w w  I# V* t  %  a*  
*** w  w v t

f w  impir t
f r o  % fiwwft

w y m m m  *sr «nw- 
v t *  f t  m v e t  n f f

11 «rfr tftarre % *rraiT <r*
m  t o f t  m *

fatr ?r$ $r i  i w faq  m
% f* m v r s  % <n£*n: <r, 

H fs rre m  
ipr? fe a n  f a

f*«rc* < r f w  j n r  fiw r »t«tt z m

apfaKF surer qrr** %'T
% <rro <t?t fan 11 w  |  ft 3*r«p> 
arrfw mx f w  «ror t 1

*nsqr«r
I trv WflJT * f  t

WT : $  JTfTS f[ I

f  *rr n f  ^  * * f r w t  f t
3?*T T O  ^  fmr ^rq.^fiTTt *FT̂ T * wt 
S lfta*  fa>TT *!RT m , 1% ***** %
TOT 1 7 % WT |UT SJT f a  m  2HT
% w r  m  *pt % w v r
«nfasr f?r«rr |  *rk 
^  »r^  f a #  |  ? w r s t w t t

^pwrfwt % f̂ eTt % % f r̂q g*r^t
H ts  ^  % f w i  * ( t  *Ft |  ?

SHRI ANNASAHtB P. SHINDE ; I 
wilt totally repudiate the contention of 
the hon Member, In fact, there was a 
separate question earlier regarding Tata’s 
Zamindan, but as Shn Ramevatar Shastn 
was not rresent, that question did not
come up. . . . ( /n /c ;ru p iio n s)

MR. SPEAKER ; Order please I am 
so to f  to  declare the Quettio# ftfftife?v trt 
ifw w m & W n )
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S H R I  S. M .  B A N E R J E E  ; I  am asking 

for your gu idance ,

M R .  S P E A K E R  ; Let h im  rer1y. |

S H R I  A N N A S A H E B  P. S H IN D E  ; 1 

was subm it t ing  that as far as the Tata's 

ZaroiBdari abo l i t io n  p roposa l  f r o m  Bihar 

Government was concerned , tha t  hns been 

tant back because o f  cons t i tu t iona l  an i 

legal aspects w h ic h  were invo lved  A nd  

i  said and T again repeat. , . . ( J n ic i r i ip -  

tions)

w x  f?r?TT I  I JIf

S H R I  A N N A S A H F B  P. S H I N D E  ; It 

is no t ime to have a debate on  this, but 

brieBy I wou ld  like to say this. For 

example, evec the pror-osal forwarded by 

Bihar Governm en t  d id not  exclude tak ing  

away land o f  pub l ic  sectors and there are 

many other legal and other aspects

«fr

f?irr I ^7)JT n zizT niT t

S H R I  A N N A S A H E B  P. S H I N D E  : i 

would say tha t  so far as the Governm en t  

of Ind ia  is concerned they will not be 
pressurised by any section or any i n d iv i ­

dual.

I! I 5 T |-T

^T{T I s:T3T %  p i f  T T  V T 7  x k

I  I €r | s

3TSJJSI : ?T5r |
ft ^>TT I  I '

Now we pass on to Call A ttention. You ' 

'are mak ing  Question Hour almost a regular i 

debating-hour or cross-examination hour, 

which is not  at all the intention o f the 

Question Hour. The Question Hour is, 
over, ;

W RIT T EN  a n s w e r s  TO QUESTIONS

Passenger service by sea from 
Jamnagar and other port* 

to Bomb'iy

* 151. S H R I  D .  P . . IA D E JA  ; W i l l  

the M in is ter  o f  S H IP P IN G  A N D  T R A N S ­

P O R T  be pleased to  state :

(a ) whether G ove rn m en t  o f  India are

cons idering  to start passenger service from  

Jamnagar and other ports to Bombay by 

sea; and

( b )  i f  so, the m a in  features there­

o f  ■?

T H E  M IN I S T E R  O F  P A R L I A M E N T ­

A R Y  A F F A IR S  A N D  S H IP P I N G  A N D  

T R A N S P O R T  ( S H R I  R A J  B A H A D U R  ) : 

(a ) N o ,  Sir,

( b )  Does  not  arise.

Formation of Ast Commission

* 152, S H R I  S U B O D H  H A N S D A  : 

W i l l  the M in is te r  o f  W O R K S  A N D  H O U ­

S IN G  be pleased to state ;

( a )  whether Governm en t  have decided 

to form an Art C om m iss ion  as recom m en­

ded in the N at iona l  B u i ld in g  Code; and

fl--) if so, when this w i l l  bo formed ?

T H E  M IN I S T E R  O F  S T A T E  IN  T H E  

M IN I S T R Y  O F  W O R K S  A N D  H O U S IN G  

( S H R I  I, K ,  G U J R A L )  ; (a) and (b ) .  The 

recom m enda t ion  is under consideration.

Evaluation report on the working of 
Super Bazars

*  155. S H R I  B lS l iW A N A T H

J H U N J H U N W 'A L A  ; W i l l  the M in is ter  o f  

A G R I C U L T U R E  be pleased to state ;

(a) whether recently the Government

had instituted an enquiry  abou t  the effecti­

veness o f  the Super Bazar as in iustrument 

o f  stablis ing prices o f  consumer goods ancj

promote consumer resistance; and
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(b) if so, the main recommendation*
of the evaluation report ?

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE (SHRI
JAGANNATH PAHADIA) : (a ) N o, Sir.
An assessment was, however, recently
undertaken in respect of only the drugs
and the medicines section of Super Bazar,
Delhi.

(b) A statement of the main points 
contained in the assessment report is laid 
on the Table of the House,

Statement

The main points made in the assessment 
report in respect of the Drugs and Medi-
cines Section of the Super Bazar are as 
follows :—

1. The prices charged by the Super
Bazar are not more than the prices fixed 
under the Drugs ( Price Control ) Order,
1970. Further, there is no under profit 
motive, and, even when there is a shortage 
of some drugs, controlled prices are also 
chargad for such drugs by the Super Bazar 
against the tendency of some of the dealers 
to charge higher prices when the drugs are 
in short supply.

2. The volume of business of the
Drugs and Medicines Section for 1969-70 
was about Rs. 21 lakhs, and for 1970-71, 
about Rs. 27 lakhs. The total prescriptions 
attended were about 1000 per day.

3. The Super Bazar does not run night
service, as they consider that there will not 
be enough customers to make it economi-
cal.

4. Oxygen cylinders are stocked by the
Super Bazar and given to  customers on 
deposit o f Rs. 200, as against Rs. 200-300 
charged by other dealers. In deserving 
cases, where a guarantee is given by medi-
cal practitioners, the cylinders are even 
given without any deposit. However, the 
Saper Bazar does not have home-delivery 
service for cylinders.

5. The Super Bazar stocks all life- 
saving and other important drugs, like 
Morphine, Pethidine and other narcotic 
drugs, sira and vaccines, antibiotics etc .

6. The Super Bazar has opened bran- 
ches, with drugs and Medicines Sections, 
at the three important hospitals, (Irwin, 
Willingdon and Safdarjung) within the hos-
pital premises, to cater to tbe needs of the 
patients visiting these hospitals. There 
are no special schemes to contact hospitals, 
nursing homes, leading medical practitio-
ners etc., or to advertise, in order to 
attract more business for the Super 
Bazar.

7. As regards the question of the Super
Bazar having any influence on holding the 
price line of drugs, it is mentioned that tbe 
prices of drugs including the trade commi-
ssion are controlled under the Drugs Price 
Control Order and the question of Super 
Bazar playing any special role in this 
matter does not arise.

8. It is felt that the drug stores of the
Super Bazar are attracting substantial 
business, possibly because they are located 
at important places such as hospitals. 
Connaught Place etc. Moreover, the custo-
mers have a faith that genuine drugs will 
be available at these stores.

9. The Super Bazar does not undertake
preparation of antibiotics and harmones, 
combinations of ophthalmic drops and 
ointments etc. It is felt that the Super 
Bazar has scope for improving its per. 
formance in the field of drugs and Medici-
nes.

(Note : The Super Bazar has since 
decided to undertake repacking of certain 
chemicals, salts etc.)

Setting up of Fruit Processing 
Industry

* 155. SHRI N. SHIVAPPA :
SHRI D. P. CHANDRA 
GOWDA :

Will the Minister of AGRICULTURE 
be pleased to state :
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(a) whether Government have taken
any decision to set up Fruit Processing 
Industry in the country ;

(b) if so, the main features of the
scheme ; and

(c) tbe funds allocated for this ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE) : (a) No, 
Sir.

(d) *nd (c). Do not arise.

Demand, Manufacture and Sale 
of Tractors

*157. SHRI BANAMAL1 PATNAIK
SHRIMATI SAV1TRI SHYAM •

Will the Minister o f AGRICULTURE 
be pleased to state :

(a) the total demand of tractors in the
country ;

(b) the number o f tractors manufactu-
red in the country and the number of those 
imported during the last year and the 
corresponding figure during the current 
year ; and

(c) how the control imposed recently
on the sale of tractors is going to benefit 
the country and whether any altei-sales 
service will also be provided ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHIHDb) : (a) The 
total demand of tractors as on 1.6.1971 has 
been assessed as 1,14,905.

(b) D uting 1970, 19,943 tractors were 
manufactured and 12,954 tractors were 
imported/shipped. 13,339 tractors were 
{manufactured upto October, 1971 and 
12,431 tractors imported/shipped upto 
August, 1971.

discourage frivolous booking of orders and 
to  prevent resale of tractors immediately 
after perchase at premium which they could 
fetch in view of acute shortage. After-
sale service facilities both for indigenous 
and imported tractors are provided.

Central Assistance to Andhra 
Pradesh for Rabi Cultivation

*158. SHRI D. KAMAKSHALAH : 
Will the Minister of AGRICULTURE be 
pleased to state :

(a) whether any assistance has been
given to Andhia Pradesh for Rabi culti- 
vation programme; and

(b) if so, the extent of assistance
given ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE) : (a) Yes.

(b) (i) A short-term loan of Rs. 579.40 
lakhs as detailed below has been sanctioned 
especially beceuse of drought conditions, 
to be utilised for this year’s Rabi cultiva- 
tion programme :—

(a) Fertiliser taccavi . ..  Rs. 479.00 lakhs
(b) Seeds . ..  Rs. 49.40 lakhs
(c) Pesticides ... Rs. 51.00 lakhs

Total Rs. 579.40 lakhs

(n) Assistance has been gnen to 
the Government of Andhia Pradesh for 
development of Rabi cotton and tobacco 
and also for development of both kharif 
and rabi oilseeds duiing 1971-72. The 
amount sanctioned 10 the Staie Govern-
ment for these schemes aie shown below :—

Cotton (rabi) ... Rs. 63.46 lakhs

Tobacco (rabi) . ..  Rs. 16.90 lakhs
Oilseeds (kharif & rabi) ... Rs. 19.86 lakhs

(c) The Tractors ( Distribution and
Sale) Control Order, 1971 is intended to

Total Rs. 100.22 lakhs
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These amounts are being utilised for 

the provision of technical staff and subsidy 

on plant protection chemicals and equip­

ment as also the cost of demonstration in 

respect of cotton and groundnut. In 

addition, cost of seedlings, barns and wells 

is being subsidized in respect of tobacco.

(iii) Three smaller teams of techi- 

cal and field officers of the Centre visited 

nine districts in the Sate and assessed pros­

pects of Rabi Food and Cash Crops in 

those areas and made suitable recommen­

dations to State Govt, for augmenting 

agricultural produce during this season.

(b) the action, if any, taken in this

regard by the Central Government; and

(c) whether attention of Government

has been invited to an editorial titled ‘'The 

Plight of Harijans’’ published in the State­

sman of the 8th October, l97I and if so, 

the reaction of Government in this regard ?

THE DEPUTY M IN ISTER IN  THE 

M IN ISTRY OF EDUCATION AND 

SOCIAL W ELFARE (SH R I K. S. RAMA- 

SW AMY) ; (a) and (b). These are not 

readily available and will be laid on the 

table of the Sabha.

(iv) Assistance in timely move­

ment of fertiliser etc. as required by the 

State Government was also given.

American Foundations in Educational Field

(c) Yes, Sir. The points higbiighted are

under examination.

Tata Zamindar! AboU tioD  BUl Pen<iiiig for 
Presidentls! Assent In Bihar

*160. SHRI RATTANLAL BRAHMAN;

W ill the Minister of EDUCATION AND 

SOCIAL W ELFARE be pleased to state :

(a) the number of private American

loundations that are providing finance or 

active help in the educational field in India; 

and

(b) if so, what is the criteria for allow­

ing such private foreign organisations to 

function in this country ?

THE DEPUTY M INISTER IN  THE 

NflNISTRY OF e d u c a t i o n AND 

;0< LA!, W ELFARE A N D  IN THE 

DEPARTMENT OF CULTURE (PROF. 

D. P. YAD.A.VA): (a) and (b). The required

information is being collected and will be

laid on the Table of the Sabha in due

course.

Number of Cases Involving Untouchabillly 
Offences Act

*163. SHRI BAKSI NAYAK 

the Minister of EDUCATION 

SOCIAL W ELFARE be pleased

W ill 

AND 

to state ;

(a) the total number of cases involving

offences under the untouchability Offences 

Act during the current year in various parts 

o f the country;

*165. SHRI M. KATHAMUTHU ;

SHRI RAM AVATAR SHASTRl ;

W ili the Minister of AGRICULTURE 

be pleased to state ;

(a) whether the Centre has refused to

give clearance to the Tata Zamindari

Abolition Bill passed by the Bihar Legisla­

tive Assembly; and

(b) if so, the reasons therefor ?

THF: MINISTER OF STATE IN  THE 

M IN IS 'RY OF AGRICULTURE (SHRI 

ANNASAIIEB P. SH INDE) ; (a) and (b). 

The Government of India have returned 

the Bihar Land Reforms (Amendment) 

Bill, 1970 dealing with the subject to the 

Government of Bihar for re-consideration 

of certain legal and Constitutional aspects.

iVlissing of Bookg from Oethi University 
Library

* !68. SHRI R . R. SINGH DEO :

SHRI H UKAM  CHAND 

KACHW AI ;

W'ill the Minister of EDUCATION 

AN D SOCIAL WBLFARB be pleased to 

state :
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(a) whether more than 52,000 books
missing from the Library of the Delhi 
University;

(b) whether Government have received
any report m this regard from the Univer-
sity authorities and, if so, the board out-
lines of the report; and

(c ) whether action has been taken or 
is being taken against the officers responsi-
ble for this loss **

7 HI DLPUTY MINISTER IN IlIE  
MINISTRY OF EDUCATION AND 
SOCIAI WELFARE AND IN THE 
DEPARTMENT OF CULTURl (PROF 
D P YADAVA) (a) The stock venfica. 
lion carried out by the University in July 
1971 has revealed a tentative shortage ot 
30,751 books out of the total of 4,15,145 
volumes in the University Libraiy

(d) No, Sir

(c) Action is being taken by the
Umveisity to process the entire accession 
numbers with the help of computer to find 
out the actual numbei of books not trace-
able Actual shortage will be known only 
utter the data ha* been completely ptocess- 
ed Further action to fix responsibility 
and recovoi the loss will be considered by 
the Lxecutlve Council of the University

Compens.ition tor Rirla House,
New D e l h i

'!0<» SHRI SATVANDRA NARAIN 
SINHA Will the Minister of WORKS 
AND HOUSING be pie ised to state

(a) the total compensation paid to the
Birlas for acquiring the Birla House in 
New Delhi ,

(b) the basis on which it was calcula- 
te d ,

(c) the authorities who calculated ,
and

(d) what was the book value of this
bouse ?

THE MINISTER OF STArE IN THE 
MINISTRY OF WORKS AND HOUSING 
(SHRI 1 h. GUJRAL) (a) to (c) The 
Lind Acquisition Collector, Delhi Admini-
stration, who is the competent authority to 
determine the compensation payable for 
acquiring property undet the Land Acqui-
sition Act, 1894, has assessed the total 
condensation tor the Birla House as 
Rs 55 48,647 37 1 he compensation has
been calculated in accordance with the 
principles of the I and Acquisition Act 
While tendenrig payment, a sum of 
Rs J8,000/- was provisionally with-held in 
leaped of ceitain electrical fittings, which 
were not handed over a l“>ng with the buil-
ding

(d) As Birla House was not Govern-
ment property, Government had not main-
tained any accounts of its book value

Representation from Sugar Factories 
in Tamil Nadu Seeking Removal 
of restrictions Imposed an sale 

of Sagar

+ 17J SHRI P A SAMlNA I HAN 
Will the Mm liter of AGRK ULTURE be 
pleased to state

(a) whether the sugar factories in Tamil
Nadu have represented to the Government 
seeking removal of the restrictions imposed 
last month ou tbe sale of sugar by produ* 
cers to dealers,

(b) »he reasons foi imposing such res-
trictions ,

(c) the natuie of the restriction ;
and

(d) the steps proposed to be taken by 
the Government foi removing the hard-
ships of the producers ’

THI M1MST1 R OF STATE IN THE 
MINIS1RY OF AGRICULTURE (PROF. 
SHER S1NGII) * (a) A ret escalation to  
this effect has been received ft }m the South 
Indian Sugar Mills Associat.it) (Tamil 
Nadu Branch).
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(b) These restrictions were imposed
with a view to preventing hoarding by 
producers and to even out sales and des-
patches o f sugar by them.

(c) The restrictions imrosed are as 
under .—

( i ) Producers of sugar were forbi-
dden from refusing to sell 
sugar to a licensed sugar dealer, 
if unsold stock against a valid 
release orders was available 
with them ;

(u) Producers are required to sell
in each weekly period o f the 
monthly release order not less 
than 20 percent of the sugar 
released to them for sale.

(iu) Produceis shall not despatch
or deliver sugar to individual 
licensed dealers in excess *f 
2,200 quintals in each weekly 
period.

(d) The restrictions imposed are nece-
ssary in the public interest and are reaso-
nable.

Revision of pay scales of teaching 
and non-teaching staff In 

West Bengal

* 172. SHRI GADADHAR SAHA : 
Will the Minister of EDUCATION AND 
SOCIAL WELFARE be pleased to  state :

(a) whether the Pay-scales and Dear-
ness Allowance and conditions o f services 
o f teaching and non-teaching staff o f High 
and Higher Secondary Schools in West 
Bengal have been revised and improved in 
the light o f the recommendations o f Edu-
cation Commission 1964*66 ; and

(b) if so, the revised scales of pay and 
D.A. of such staff category-wise ?

THE DEPUTY MINIS!HR IN THE 
MINISTRY OF EDUCATION AND SOCIAL 

W ELFA Rt AND IN TJ1F DEPARTMENT 
OF CULTURE (SHRI D. P. YADAVA) :
(a) The scales of pay recommended by the 
Fducation Commission were lower than the 
then existing scales o f West Bengal. How-
ever the scales have since been revised 
with effect from 1.4 1970.

(b) a statement is laid on the Table of 
Sabha.

Statement

Scales of pay of teaching and non-teaching stafl in the Sponsored and 
Aided Fducational Institutions have been revised with effect from 1st 
April ’70 after merging D A  A statement showing the ie\ised scales 
of pay is given belo* Lmplo>ees ol ttcojni ed non deficit schools and 
unaided schools ha \e  been allowed to draw Rs. 7.50 p. m. as increased 

pay with effect from 1st April, 1970.

Name of Posts

(1)
Head Masters/Head Mistresses of 

Higher Secondary Schools and High 
Schools, Higher Secondary Madarsahs and 
High Madarsahs Trained Graduates with 
Honours degree or with Master's degree 
who have secured not less than 40 per cent 
marks at M.A /M.Sc Examination plus 
fiye years teaching experience in recognised 
secdrtdajy schools. Graduates with Special 
Honours shall not be treated as Honours 
Gr^uuates for this purpose.

Revised scale of pay

450-25-500.30-740-40-900 (Efficiency 
Bar after 8th stage) with special pay for 
class XI Schools as follows :—

( a) with one course— Rs. 25;

(b) with two courses—Rs. 50;

(c) with more than two course!—
Rs 75.
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Name of Posts

(2)
Assistant Headmasters and Assistant 

Headmistresses of Higher Secondary 
Schools, High Schools, Higher Secondary 
Madarsahs and High Madarsahs

For trained graduates with honours 
degree or with Master's degree 
plus 3 years’ teaching experi-
ence m recognised Secondary 
Schools

0 )
Headmasters and Headmistresses of 

Junior High Schools and Junior Madar- 
sahas—Trained Graduates with three yeais’ 
teaching experience.

Headmasters and Headmistresses of 
Senior Basic Schools

M A or M Sc or B A (Hons) or
B.Sc (Hons) with P G B T or with B T
Degree

Assistant Teachers of Class X Schools 
and Class XI Schools/C lass X and Class Xf 
Madrasah*

Trained oi un lm ned  Graduates with 
Honours degree or with Master s degtee 
and Teacheis with B A?n Degree m Class 
XT Schools with Agriculture stream

Assistant Teachers of Class X and 
Class XI Schools, (  lass X and Class XI 
Madrasahs, Junior High Schools and 
Senior Basic School*

(a )  Trained Graduates1 Classical teach-
ers with two Sanskrit titles conferred by 
Vangiya Sansknta Siksha Panshad or its 
equivalents (as tecognised bv Government) 
or with M M. on completion of ten vears 
teaching experience/Music teachers with
B.Mus. degree awarded by Universities or 
witn equivalent degree or diploma of reco-
gnised institution/Art Teachers with dip-
loma from Government ( o liege of Art and
Craft ot from Kalabhaban (Vis\a Bharati)
or equivalent diploma from a recognised
institution.

Revised scale of Pay

350-20 450-25-600 (Efficiency Bar 
after 8th stigp) with specni pay as follows

For Chss \  schools—Rs 35/- per month 

Poi ( lnss XI Schools -

(i) with one course -R s  40 per
month and

(11) with moie thin one couise—
Rs 50 per month

265-7 300-8-420-10-450 (Efficiency
Bars after 5th and 16th stages) plus a •spe-
cial pay of Rs 25 per month

320-10-420-15-600 (Efficiency Bars 
after 8th and 16th stages) Trained Gradua-
tes with Second C lass M A or M Sc 
degree will start at the 3rd stage, i e at 
Rs 340/-

320 10 4^0 1 ^-600 (Ffficiencv Bars 
after 8th and 16th stages) Untrained Tea-
chers will remain at the initial stage of the 
scale until trained (a)—

265-7-300-S 420-10-45") (Effic.ency
bars aftet 8th and 16th Stages) Untrained 
pass graduates will renvun at the intial 
stage of the s c i l c  i e Ri 26^, until 
trained (a)

(a) Trained and Untrained gradurtes with Second Class Master's degree will start
a t tbe third stage of the time scale of pay and if untrained will not have any
increment until trained.
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Name of Posts

(B) Under Graduate teachers

(i) I A.M Sc (liaiued)

(it) Untrained unde graduates (I A /
I Sc )

Cm) Music Teichers with 1 Music 
certificate awarded bv Universi-
ties or with equivalent certificate 
of diploma awarded by recognised 
institutlon/Craft teachers with 
School I caving t ertlhcate

(i\) V M. Te?cheis'( lassical te tch- 
eis *

(a) Matriculate with Kabvati*
rtha or kab'yatirtha with
five years teaching expe-
rience oi

(b) a teacher ha\ing two Sans-
krit titles conferred bv 
Vangiya Sanskriu Siskin
Panshad oi its equivalent 
(as recognised hy Govern-
ment’) with Its*t than 1 ) 
years tcaclum exierienct
nr

(c) i teacher who has ^isstd
the Fin >1 Madrasah oi it 
e<]tilv llent

(C) Other teachers Matuculate I. A 
with one subject

Non-reaching Staff

Clerks (Matriculate)

Clerks (Non.Matric)

librarian* ( for Higher Secondary 
Schools only with description ot I ibraries 
and Qualifications)

( i) For libraries with an effective
catalogue strength of 10,000
booxs md above Graduate
with Diploma in Librarian- 
ifaip.

Revised scale of Pay

220*5-350 (Efficientv Bais after 8th 
and 16th stages) Untrained under-giaduates 
will reniiin at the itinal it igc of the scale 
i e. Rs 2^0, until trained

220-5-350 (iftc iu itv  Bais after 8th
and 16th stages)

220*5-350 (Pfbciencv B.m s  after S’th 
and 16th stapes)

205-2-2?^ (Vfhciem.} P d  aftei 8th
singe)

190-3-214-4-270-5-275 f-fficiencv
Bus nfter inh and 16th stages)

1M 2-205 (Ffficiency Bars arter 8th 
md 16th stages).

270-10-500 ( Efhciencj Bais after 8th 
and 16th stages)
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Name of Poets

( i i )  For Libraries with less than
10,000 books

(a) Graduate with Diplorm m
Librarianship

(b) Intermediate with Librarian- 
shfp Training Certificate

Class IV Staff

Revised seale ef Pay

237-7-300-8-404 (Ffficiency Bars after
8th and 16th Stage*) 

190-3-214-4-270-5-275 (Efficiency 
Bars after 8th and 16th Stages)

130-1*145-2 165 (Efhiciency Bars
after 8th and 16th Stages)

(a) Trained and U ntraired G raduate  with distinction will start at the time) s sfce 
o f the time v a le  o f [ iv and if untrtined will not h a te  any increment
untilf trained

Rajiader Na*ar Police Station Bui Idinjj 
Declared Unsafe

* 173 SHRI B k  DASCHOWDHUm
SHRI K MALLANNA 
SHRI BIRENDER SINGH RAO

World Bank Assistance for Integrated Forest 
Derelopmant Project in Uttar Pradtsh

*174 SHRI RAJDEO SINGH Will 
the Minister o f AGRIC HI TURF be rleised 
to state

Will the Minister of WORkS AND 
HOUSING be pleased to state

(a) whether Rs *>-lakh Rajmdrr Nagai
Police Station building constructed about 
nine years ago had been declared u rsafr 
and the station staff directed to \ acate the 
premises immediatelv, and

(b) if so the steps taken by Go\ern>
m<*nt against those contractors »1< 
c >nsiructed the butldms ind the officnls 
in \o l cd in it °

THb MINISTER OF STATfc- IN THt 
MINISTRY OF WORKS AND HOUSING 
(S H R I! K GUTRAL) (a ) Yes, Sir

(h) Certain cracks h a \t  de\eloped
in the building snd these ere shjwinp 
signs of aggravation Hence it is conside 
red unsafe to use the building As the 
building was constructed during 1961/62 
no action can now be taken against the 
contractor as the period for which he 
was responsible is over As the cracks 
are due to unusual settlement of foundation, 
no action ts proposed to be taken against 
any official.

(a) whether an integrated forest
development project estimated to cost Rs 
V) crores bad been submitted to the World
Bank for financial assistance for I ttar
Pradesh

ind
(b) if so, the main features thereof,

(c) whether the project would boost
ihe so f ir  untapicd id  Jus riai potential of 
the State by rro%iding additional raw 
material and connecting the hitherto 
inaccessible interior of forests by roads 0

THF- MINISTER OI SI ATh IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHFB P SUJNDF) >es Sir

(b ) The main features are (i) Planting 
of 2,20 000 Hectares of different quick 
growing economic and industrially impor-
tant species ( i i ) mttoduction of modern 
methods of timber logging and (in) 
construction o f truckable roads in th* hijj 
forests of Uttar Pradesh.

(c) Yes? Sir
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Memorandam from C. G. H. S. Doctor’s 
Association, Delhi

*175. SHRI DINEN BH ATTA-
CH ARYY A : Will the Minister of HEALTH 
AND FAMILY PLANNING be pleased to 
state :

(a) whether Government have received
any memorandum and suggestion from the
C. G. H. S. Doctor’s Association, Delhi
demanding maximum facilities and imple-
mentation of their basic demands;

(b) if ho, the main features thereof;
and

(c) the steps taken by Government to
redress the grievances of the doctors ?

THE MINISTER OF STATE IN THE 
MINISTRY OF HFALTH AND FAMILY 
PLANNING (PROF. D. P. C HATTOPA- 
DHYAYA) ; (a) Yes, Sir

(b) The demands of the Association
mainly relate to work loud of Medical 
Officers, working hours of CG11S Dispensa-
ries, restrictions on prescription of drugs 
by General Duty Officers, posting of Medi-
cal Officers near their residences and change 
in the nomenclature of 'dispensaries’ etc

(c) These demands are under considera-
tion.

Solution to Problems of Chronically Drought- 
affected Areas in the Country

*176. SHRI Y. ESWARA RFDDY ; 
Will the Minister of AGRICULTURE be 
rleased to state :

(a) what is the progress so far made
in implementing the schemes approved 
by the Centre to solve the problems of 
chronically drought- affected areas m the 
country during the Fourth Plan;

(b) whether there is any proposal to
set up a Central Agency to tackle the 
problems of drought-affected areas; and

(c) if so, the main features thereof ?

THE MIN1STFR OF STATE IN THE 
MINISTRY OF AGRICULTURE (PROF. 
SHER SINGH) : (a) A statement is laid 
on the table of the Sabha.

(b) No Sir.

(c) Does not arise.

Statement

A Central sector scheme of Rural Works 
Programme for chronically drought affec-
ted areas was started during the year 1970-71. 
Under this programme, labour intensive 

and production oriented schemes like medium/ 
minor irrigation, soil conservation, affore-
station and rural roads etc. are being taken 
up in 54 selected chionicalls drought 
affected districts of the count!y. During 
the year 1970-71, a total outlay of Rs. 13.85 
crores was sanctioned to the States for 
the approved schemes. The actual expendi-
ture as reported by the State Governments 
was Ks. 6.48 ciores. So far in the current 
financial year, a total outlay of Rs. 22.29 
crores has been sanctioned foi the app’oved 
schemes. Detailed reports indicating the 
physical and financial progress are awaited 
from the States.

Nationalisation of transport in 
Tamil Nadu

*177. SHRI K. BALATHANDA- 
YUTHAM : Will the Mimstei of SHIPP-
ING AND IRANSI'ORT be pleased to 
state r

(a) whether Governmert of Tamil
Nadu intends to nationalise the Transport 
in that state;

(b) whether the State Government have
nrpioiiched the Centre and sought financial 
assistance in doing this; and

(c) if so, the decision of the Centre
thereon ?

THE M1N1STFR OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND 
TRANSPORT (SHRI RAJ BAHADUR) :
(a) Road passenger transport services
are being progressively nationalised in
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Tamil Nadu. Tbe state Government have 
recently promoted legislation to  facilitate 
divisions of transport undertakings having 
fifty or more bus permits on the 19th June, 
1971.

(b) No proposal has been received
from the Government of Tamil Nadu for 
financial assistance for the implementation 
o f tbeir programme of nationalisation of
road transport in the State.

(c) Does not arise.

Proposal to set op a Wheat Board

*178. SHRT B. S. BHAURA :
SHRI MLHAMMfcD SHERIFF : 
SHRI NARENDRA SINGH :

Will the Minister of AGRICULTURE 
be pleased to state :

(a) whether there in any prorosal
before Government to set up a Wheat 
Board:

(b) if so, the main features thereof;
and

(c) when it is likely to be set up ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE) ■ (n) A rro ro - 
sal to set a Wheat Board \v*is mooted 
at a recent 't-minar on “ V\heat in Indian 
D iet” .

(b) and (c). The proposal is yet to be 
examined by the Government

Upward revision of Sugarcane Price

*179. SHRI S. M. BANERJEE
SHRI SHYAMNANDAN MISHRA :

Will the Minister of AGRICULTURE 
be pleased to state :

(a) whether it is a fact that Govern-
ment has rejected the demand for an upward 
revision of sugarcane prices and decided to 
continue the existing statutory minimum 
price for 1971-72 season;

(b) if so, the reason for not revising
the price despite unanimous demand from 
the cane growers;

(c) whether the views of the State
Governments were taken on this; and

(d) if not, the reason for the same ?

THE MINISTER OF STATE IN THB 
MINISTRY OF AGRICULTURE (PROF. 
SHER SIN G H ): (a) and (b). The Central 
Government have, after careful considera-
tion of all aspects, decided to continue 
the basic minimum sugarcane price for 
>971-72 season &t Rs 7.37 per quintal linked
to a recovery of 9.4 percent or less, with
a premium ol 6.6 paise per quintal for
every increase of 0.1 percent in recovery
above 9.4 percent. The reasons for this
decision aie as under :—

(1) Any increase in the statutory
minium sugarcane price would have pushed 
up the sugar prices further.

(2) Increase in the statutory minimum
price of sugarcane would have repercussions 
on the prices of other competing crops, 
and thereby aggravate the inflationary 
trends.

( i) The sugar factories should be able
to pay a higher price for sugarcane than 
tbe minimum fixed by tbe Government, 
with the higher realisation they are getting 
at the present level of sugar prices.

(c) Yes, Sir.

(d) Does not arise.

Utilisation of Grant by Board of Trustees 
of Visva Yuvak Kendra

*180. SHRI C. K. CHANDRAPPAN : 
Will the Minister of EDUCATION AND 
SOCIAL WELFARE be pleased to state :

(a) whether the Board of Trustees of
Visva Yuvak Kendra failed to utilise the 
land and the cash grant given by Govern* 
ment to this institution for the purposea 
for which it was intended; aad
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(b )  th e  a c tio n  tak en  o r  p ro ro se d  to  be 
tak en  by G o v e rn m en t in th is  regard  ?

T H E  D E P U T Y  M IN IS T E R  IN  T H E  
M IN IS T R Y  O F  E D U C A T IO N  A N D  
SO C IA L  W E L F A R E  (S H R I K.  S, R A M A - 
S W A M Y ) ; (a )  N o , S ir.

(b )  T he q u estio n  does n o t arise.

C o u p la in ts  a g a in s t M ao ag io g  D irec to r 
C en tra l W arehousing  C o rp o ra tio n

9 9 4 . S H R I V A Y A L A R  R A V I ; W ill 
th e  M in is te r  o f  A G R IC U L T U R E  be pleased  
to  s ta te  :

( s )  W hether th e  G o v e rn m en t hav e  
rece ived  any co m p la in ts  o f c o rru p tio n  
ag a in st th e  M an g in g  D ire c to r  o f  th e  C e n t-
ra l W areh o u sin g  C o rp o ra tio n ; and

(b ) if  so, th e  a c tio n  tak e n  in th e  
m a tte r  ?

T H E  M IN IS T E R  O F  ST A T E  IN  T H E  
M IN IS T R Y  O F  A G R IC U L T U R E  (S H R I 
A N N A S A H E B  p . S M IN D E ) ; ( a )  N o , S ir.

(b )  D o e s  n o t  a rise.

H in d u stan  L a te x  Office a t New D elhi

995. SH R I V A Y A L A R  R A V I : W ill
tl»e M io is te r  o f  H E A L T H  A N D  FA M IL Y  
P L A N N IN G  be p leased  to  s ta te  ;

(a ) w hether th e  a d m in is tra tiv e  office 
(jf th e  H in d u sta n  L atex , T riv a n d ru m  is 
u in c tio n in g  a t New D elh i;

(b )  if  so, th e  to ta l  expenses in cu rrin g  
every  y ear fo r  th is  e s tab lish m en t a t  New 
D e lh i; an d

( c )  the  to ta l trav e llin g  a llo w an ce  d raw n 
by th e  c en cern ed  officials s in c e  1969 ?

T H E  M IN IS T E R  O F  ST A T E  IN  T H E  
M IN IS T R Y  O F  H E A L T H  A N D  F A M IL Y  
p l a n n i n g  (P R O F . D . P . C H A T T O P A - 
D H Y A Y A ) ; (a ) Yes.

a t N ew  D e lh i ( iu c lu d in g  T. A. expenses) 
d u rin g  1969-70 and  1970-71 are as u n d e r :—

1969-70 

R s. 1,91,661.62

1970-71 

R s. 2,20,678.17

T h ese  figures d o  n o t in c lu d e  th e  T. A. 
p a id  to  can d id a tes  called  fo r  in te rv iew .

(c ) T he to ta l  a m o u u t o f  traveliiog  
a llo w an c*  d raw n  by th«  co o cern ed  ofBcials 
d u rin g  1969-70 a n d  1970-71 is as un d ar ;—

1969-70 

R s. 9,305.00

1970-71 

R s. 16,487.00

S tr ik e  by E m ployees o f  Food C orporation 
o f In d ia , K erala

996. SH R I V A Y A L A R  R A V I ; Will
th e  M in is te r  o f  A G R IC U L T U R E  be pleased 
to  s ta te  :

(a )  w h e th er th e  em p lo y ees o f  Feed 
C o rp o ra tio n  o f  In d ia  in  K era la  bad foee 
o n  strik e  d u rin g  O c to b e r , 1971; and

(b )  if  so , w h a t a ie  th e  reasoos a sd  the 
steps tak e n  to  se ttle  it ?

T H E  M IN IS T E R  O F  S T A T E  IN  THE 
M IN IS T R Y  O F  A G R IC U L T U R E  (SHRI 
A N N A S A H E B  P . S H IN D E ) : (a )  No,
Sir.

(b ) D oes n o t arise.

E q u a lisa tio n  o f E x cise  Duty oa  ‘F ree’ 
and ‘L evy’ Sugar and I ts  B ufferitock

99 /. K U M A R I K A M A L A  K U M A R i; 
W ill the M inste r o f A G R IC U LTU R E 
be p leased  to  re fe r  to  th e  reply  given lo 
S ta rred  Q u esiio n  N o, 77 o n  th e  1st April, 
1971 reg ard in g  e q u a iisa tio n  o f  excise duty 
o n  free ' and  ‘lev y ’ su g ar and its bufifer- 
stock  and  s ta te  ;

(a ) w h e th er d e c is io n  has since been 
tak en ;

(b ) if so , w h a t is the  d ec is io n ; and

(b )  The to ta l  expenses in cu rred  on  the  (c )  if  n o t, th e  tim e by w hich the
estab lish m en t o f  H in d u sta n  L atex  L im ited  d e c is io n  is lik e ly  to  be  tak e n  ?
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THE MINISTER OF STATE IN THF 
MINISTRY OF AGRICULTURE (PROF 
SHER SINGH) ; (a) to  (c). The control 
on price, movement and distribution ol 
sugar was removed with effect trom 25th 
May, 1971. A uniform citet<>e duty of 
30% ad valorem is being levied on all 
sugar after that date

Government has been regulating the 
releases of sugar for sale by factories and 
by a process of judicious releases, it is 
being ensured that reasonably adequate 
reserve stock of sugar remains with the 
factoue* to meet futuie requirements 
After decontrol of sugar, flso, this proce-
dure is being continued to be followed

Training Centres for Health Established 
by UN Agencies

998 KUMARI KAMALA KUMA&l’ 
Will the Minister of HEALTH AND 
FAMILY PLANNING be pleased to refer 
to tbe reply given to tbe Unstarred Question 
No 198 on the 23rd February, 1970 regard-
ing the training centres for Health by UN 
agencies and state

(a) whether the promised information 
has been collected, and

(b) it bo, whether tt will be laid on tbe 
Table of tbe House ?

T H t MINISTER OF STATE IN THE 
MINISTRY OT HFALTH AND FAMILY
PLANNING (I'ROl D P CHATTOPA 
DHYAYA) , (a) and (b) Ihe information 
has been collected and furnished A 
statement containing ihe information i» 
laid on the Table o f the House [Placed 
m Librar I See No. LI —1068pl]

Starc5ty of Sugar and Tanaspati 
in Assam

999. SHRI ROBIN KAKOTI : Will 
the Minister of AGRK ULTURF be pleased 
to state

(a) whethei Government is aware th it 
gieat scarcity ot both Sugar and Vanaspati 
is prevailing m Assam and the black 
market price o f both of these a  mn odities 
becoming unbearably high foi common
people;

(b) if so, what are the causes of such 
scractty and abnormal rise of price of si gar 
and vanaspati and

(c) the steps taken so far by Govern* 
ment to check tbe rise in price of sugar
and vanaspati 9

I Ht MINISTER OF STATE IN THE 
MINISTRY Oh AGRICULTURE (PROF. 
SHER SINGH) (a) There is no scarcity 
of sugar in Assam at piesent The despatches 
of sugar to Assam since September have 
been very satisfactory As regard* vanas 
pan, there was some hold up in supplies 
reaching Assam due to dislocation of 
traflic as a result of strike by railway 
employees and floods, but the position has 
improved with restoration of commum- 
cations

(b) Doe* not arise

(c) The following measures applicable 
ail over India have been taken in respect 
of sugar

(1) Factories have been forbidden from 
lefusing to sell sugar to licensed sugar 
dealers, if unsold stock against a valid 
release order was available with them,

(2) Factories are required to sell in 
each weekly period of the release order
not Its th in  20 ot the monthly sugar 
quota released to them for sale

(3) despatch or delivery of sugar by 
factories to individual licensed dealers has 
been restricted to 2, 200 quintals of sugar in 
each weekl> period,

(4) restrictions have been imposed on 
stocks which the licensed sugar dealers ean 
hold at any one time The maximum limit 
v aries from 7, 500 quintals m the eese Of 
importers of sugar in Calcutta to 290 
quintal' in w e  of towns with a population 
of less than one lakh

(5) restrictions have been imposed on 
bank advances to the sugar trade agaiast 
sugar stocks.
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As regards vanaspati the maximum sale 
price is fixed by Government. Arrange* 
meets were made to rush 140 tonbes of 
vanaspati to Assam from factories in the 
neighbouring States. Railway authorities 

have also been requested to allot wagons 
on a priority basis for despatch of vanas- 
pati to Assam.

S C. and S. T Post-Graduate Teachers 
under Education Department,

Delhi Administration

1000. SHRI AMBESH . Will the 
M inister of EDUCATION AND SOCIAL 
WELFARE be pleased to refer to the reply 
given to  Unstarred Question No. 5881 on 
the 23rd July, 1971 regarding S.C. and S.T.

Post-Graduate Teachers under Education 
Department, Delhi Administration and 
state :

(a) whether the requisite information

has since been collected ; and

(b) if so, the mam features thereof ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMFNT OF CULTURE (PROF. 

D. P. YADAVA) : (a) Yes, Sir.

(b) A statement indicating the requi-
site infoim auon is attached.

Statement

Questions

(a) the number of Post-Graduate
Teachers in all t ie  Mibjects, separately, 
under tbe Education Department of Delhi 
Administration ;

(b) the number of permanent posts
of Post Graduate Teachers out of the 
above posts, subject-wise ,

(c) the number of Post-Graduate
Teachers belonging to  Scheduled Castes 
and Scheduled Tribe*, subject wise ; and

(d ) the number of permanent posts 
held by Post-Graduate Scheduled Castes and 
Scheduled Tribes Teachcrs.

Answers

(a) to (c) A list containing the
required information, as supplied by the 
Delhi AdmiriM' :ition, is given in State-
ment— V  attached.

(d) Nil.
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S.No. Subject (a) No. of post of (b) No. of permanent (c) No. of P.G.Ts.
P.G.T.’s subject- posts of P.G.Ts. belonging to 

wise. subject-wise. S/Caste A  S/Tribes
subject wise.

1. English 444
2. Mathematics 207
3. Physics 152
4. Chemistry 202
5. Biology 124
6. Commerce 86
7. Economics 257
8. Civics 225
9. History 227

10. Geography 27
11. Hindi 296
12. Sanskrit 171
13. Punjabi 15
14. Persian 1
15. Psychology 1
16. Urdu 2
17. Agriculture 15

Total . 2452

Educational Facilities and Reservation 
in Government Service for Scheduled 

Caste Converts to Buddhism

1001. SHRI AMBESH : Will the 
Minister or LDUCATION AND SOCIAL 
WELFARE be pleased to refer to the reply 
given to Unsterred Question No. 5772 on 
the 23rd July, 1971 and state the decision 
taken by Government in respect of the 
educational facilities and reservation in 
Government service to the Scheduled 
Caste converts to Buddhism 9

THE MINISTER OF STATE IN THI' 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (PROF.
S. NURUL HASAN) : It has been decided
to extend the concession of Post*matric

104 3
75 —
27 2
52 7
15 3
14 1
84 8
22 S
87 7
7 -

106 7
26 3

1 ~

1 —

1 —

622 49

scholarship to such converts on the same 
conditions as are applicable in the case 
of tbe Scheduled Castes. Orders in this 
respect were issued on the 30th October, 
1971.

l o o :  fawn if tr

fm n i tr 'tf f a #

smr&* fR T i^ iw  i r t  ir 28  

19 o % werrnfiwr srw 
4457 % s m  %
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(* )  wm % i&fercr a rr^v rfr 

wx #  | ;  xftt 
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f ;  ^
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fm* f̂P*rr |; tftr
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I®) |T  i

(*n «fr, s r  i
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% n e w s r a ^ *  qfr grftiT * r ^  ^  ^  

«r*?«rr % fa *  *rcff f w >  v t  s fa rr

q  ssfrfaer foq-T ^rR r «rr i 

fi?f?ft s s im *  % vrHf ffr»nft it 

*T$im fan I —

(1) a far fora w ere  m n v f  vftx
*rm «r«zrrrsFT vt «pff % ***** *r fljp«ft 

^Tfe?r ^ r  % w r f n r  finsw f % sn«r- 

f m  f fw f  ^ «rr^ ^r, ?y*i%
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im TS!?

s t t t  *]f sp ite  m  ^  m i  % fa n  

gs *V *r£ fr i

(  2) sfa fsH  RT<TT ffum Ttf Jpt KT̂ ff

% m*r% *r fasm ?r̂ r mf»r?r s h  t  *«rrsfnr 
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jrfawr wVf 5i# *r ft >rt § 1

fanw fcr * te r  *  10 srfawr f^f^rT^rr 

aft** % wt* 2 5  srfercrsr f r f w r  wf^«5*tr- 

*-«ti w  % w «n c t t  fawft w x  f*T*w % 

*fl»a sr«rf*T* w w m > ** ^ %■ farr
wrefaj ^  *rf 11 w jq r*  ss  fswft 
w r  f i m  % 3 6  s g r* *  w a m v t  wrt 

s f i i f o r a  w a n *  v e r n i i f  g f a  *t t * t  *t w i t - 

*tv> % f%*rr *t*tt 11

Giants by Indian Cooncil of Social Science 
Research to Study March. 1971 General 

Election#

1003 S H R t  5  C .  S A M A N T A *  W i l l

t h t  M m  liter of E D U C A T I O N A N D  5 0 - 

t1AL U U F A R B  be r l e e u d  to state

(a) Tb® percentage of tbe grants by 
Indian C ourcil of Social Science Research 
to study “ March, 1971 General Election*." 
'hat has gore to the ‘'Centre for Study o f

IVveloping Societies” ,

(b) Wbetbcr this 'Centre* has earlier
transferred data collected on electoral 
politics survey to U. S campus connected 
\> ith Pentagon; an d

( c )  w h e t h e r  th e  D i r e c t o r  o f  this
‘ C e n tre *  is  a  m e m b e r o f  t h e  IC S S R  body?

THE MINISTER OF STATE IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WBtFARE AND tN  THE PF P-

ARTMENT OF CULTURE (PROF. S. 
NURUL HASAN) (a) About 50 per 
cent. Tbe Centte was gi\en a national 
study of the election covering 15 per cent 
of tbe parliamentary constituencies, and 
involving interviews with out 5000 indivi-
duals

(b) In tbe 1967 elections, the Centre
carried out a collaborative study with tbe 
Department of Political Science in the 
University of California and tbe Univer-
sity of Michigan, Ann Arbor. Tbe pro-
cessed data of this study was therefore 
shared with the*e Departments Govern-
ment has no infoimation that theie 
institutions h3ve any connection with the 
Pentagon.

(c) Yes, Sir.

System to facilitate easy flow of goods 
traffic by road

1004. SHRI DEVINDER SINGH 
GARCHA : Will the Minister of PARM-
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AMENTARY AFFAIRS AND SHIPPING 
AND TRANSPORT he rleased to state

( i) whether theie is a sthenic under con-
sider ition of the Government to introduce
l system to facilm te  easy flow of goods
tiafftc by road in a number of States , and

(d) if so, the mam featurts of the 
system and the names oJ States in which 
this svstcm would be introduced ?

I1IL MlNlSTfcR OF PARLIAMLNT- 
ARY AFFAIRS AND SHirPING AND 
TRANSPORT (SHRI RAJ BAHADUR)
(a) and (b) During recent years, the 
Inter State Transport Commission have 
been working on various zonal schemes to 
facilitate easy flow of goods traflic byroad 
on long distince inter-State loutes Of 
these, the South Zone Scheme has been 
in force since 1st January, 19)7 It com- 
prises the five States of Maharashtra, 
Mysore, Andhra Pradesh, 1 imil Nandu ant* 
Kerala A Special Reciprocil Agreement 
concluded  between these five States pro-
vides for the following featuie -

(i) Goo'S vehicles pbinfe, under tins
Agreement could car ry  goods a) 
ong c-itatn specified routes of 
any Of these hve b u tes without
obtaining counter-signatuies and
can operate on a single point
taxation basis

(n ) Tbe Agreement would be valid for 
a peuod of tive yeais

(in) Fach of the signatory States vns 
to issue comrosite permits for 
public carriers not exceeding 200 
Tl e permit is valid for National 
HighWays/Siate Highwaysspeeified 
in the Agreement

(iv )  A vehicle plying under this 
Scheme is required to pay, apart 
from the Motor Vehicles Tan and 
Goods Fax of the Home State, a 
sum of Rs 500/— pec annum to 
cach of the four signatory Slates 
oihei than the Home State

On the initiative of the In te rs ta te  
Transpoit Commission, the five States of 
Maharashtra, Mysore Tamil Nadu, Andbra 
Pradesh ard  Kerala have now agreed to 
extend the existing Agreement for a 
further period of live years from 1st 
January, 1972

The Western Zone Scheme which is 
now being finalised will include the eight 
States Union Territories o f Maharashtra, 
Gujarat, Madhya Pradesh, Rajasthan, 
Haryina, Punjab, Uttar Pradesh and Delhi

The salient features of this Scheme are 
as under

( 0  Goods vehicles plying under this 
scheme can operate over the 
National and State Highways in 
any of the participating States/ 
Union Territories without obtain-
ing counter signatures and will 
operate on a single point taxation 
basis

in) The validity of the scheme will be 
it ititlly for a veiled of two years

(m) The m mber of conij ositc permits 
to be issued by each signatory 
St \te vill be limited to '00

(iv) An o iira to r would be allowed to
choose a minimum of three States
for o ierition  besides his Home 
S nte

( \)  At opei itor will p iy  the usual 
(axes to the Home State (v iz , 
Motor \e h ic k s  Tax and Goods 
T i t ) and, i i dition pay a com- 
lo s ite .a x o !  Rs 700/- per annum 
to each ol the other signatory 
St ite chosen far operation All 
the taxes will be collected by the 
Home State initially on behalf 
oi the other States

All the State Government/Union Terri* 
tones have ilready agerd to participate in 
the Scheme and the Scheme is expected to 
be brought into effect early in 1972,
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Tbe Nortb Zone Scheme, with is also 
being finalised, will comprise tbe nine 
States/Union Territories, of Jammu & 
Kashmir, Haryana, Punjab, Chandigarh, 
Delhi, Rajasthan, Uttar Pradesh, Bihar and 
West Bengal The North Zone Scheme 
broadly follows the pattern of the Western 
Zone Scheme All the State Government/ 
Union Territories concerned have agreed to 
participate m the Scheme, in principle, and 
a final Draft Reciprocal Agreement has 
already been circulated by the Inter State 
Transport Commission in the first week of 
November, 1971 for acceptance by the 
participating units It is hopped to imple-
ment the Scheme by early 1972

A Central Zone Scheme comi rising of 
the five States of M iharashtra, Madhyi 
Pradesh, Bihar, Orissa and West Bengal has 
also been initiated by the Inter-St ite fian  
sport Commission on tbe lintts c f the 
bouth Zone Permit Scheme The Mate 
Governments have agreed, m principle to 
the Scheme The details are under dis-
cussion with the participants

A proposal for formation of an Eastern 
Zone Scheme on the lines of the South 
Zone Scheme has also been initiated by 
tbe Inter State Transport Commission in 
May, 1969 It is intended to co \e r Bihar, 
Orissa, West Bengal, Assam T ripun  N m  
land, Manipur and N E F A  In ordei to 
relieve the strain on in te rs ta te  movement 
in tbe far Eastern region, the formation of 
a North Fastern Zone Scheme c< mpming 
of Ass^m, Tripura, Nagaland Manipur, 
N E F A  and Meghalayi his also been 
proposed These Schemes, are being 
pursued with the proposed pirucipants

Promotion of S e tlu n  Officus (Civil)
C P W D

1005 SHRI S D SOMASLNDA 
RAM Will the Minister ot WORKS AND 
HOUSING be pleased to refei to the tepiy 
given to  Unstarred Question No 3426 dated 
the 11th March, 1968 and state the piesent 
stage o f the proposal of stopping direct 
recruitment to tempotary vacancies 7

THE MINISTER OF STATIT IN THE 
MINISTRY OF WORKS AND HOUSING 
(SHRI t  K. GUJRAL) It has been

agreed to in principle, to suspend direct 
recruitment to both permanent and tempor-
ary vacancies in the Class II Engineering 
Services m ihe CPWD for a period o f 7 
years subject to the following conditions —

(i) Recruitment at the level of Junior
Tngmeer (Class 111) be made on
tbe basis o f all India competitive
examination.

(ii) Stepping up of direct recruitment
at the level of Assistant Executive
Engineer (Junior Class 1) accord-
ing to i phased programme

Action has already bean initiated to 
fulfa] these conditions m consultation with 
the concerned authorities

Tenure fixed for Transfers in C P W D

1006 S11R1 S D SOMASUNDARAM 
Will the Minister of WORKS AND HOUS-
ING be pleased to reler to the reply given 
to the Unstarred Question No 1006 on the 
2nd March 1970, regarding details of 
tenure hxed for transfers i n (  P W D  and 
state how these tenures are made applic-
able when an incumbent is promoted from 
a lower post to a higher post i e Junior 
Lngineer to Asstt. Engineer A E to Exe 
Engr Fxe Engr to Supdg Fngis etc 1

THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS 4ND IJOLSING 
1SHR1 I K G D JR A I) In t ie  c a s e d  
officers promoted fioin one grade to an-
other, the tenure rules are generally applied 
with refeience to the total contimous stay 
of nn oflicer at a particular station

Pay beaks ol Junioi Engineers in C P W D

1007 SHRI S. D i SOMASUNDARAM 
Will the Minister of WORKS AND HOUS-
ING be pleased to state

( i) whether the pay scales ol Junior
Engineus in C P W D are the lowest 
among then counterparts and contempor-
aries in Central Government Departments 
and Ministries v iz , Railways, ME,S>, 
Central Water and Power Commission and
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Industrial Development and Company 
Affairs if all factors are taken into con-
siderations ;

(b) if so, their pay scales, duties
assigned and prospects etc., and

(c) when such disparity will be re-
moved 7

THE MINISTER OF STATE IN THE 
MINISTRY OP WORKS AND HOUSING 
(SHRI I K GUJRAL) (*) No, Sir.

(b) and (c) : Do not arise.

Construction of dry Docks

1008. SHRI DFVINDER blNGH 
GARCHA Will the Minister oi SHIPP-
ING AND TRANSPORT be pleased to 
*»tate

(a) Whether a Committee appointed
by Government recommended the constru-
ction o f dry docks ; and

(b) if so, what action Government
have taken tn this regard >

THE M INIS!FR OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AND 
TRANSPORT (SHRI RAJ BAHADUR)
(a) The question ot dry docks and ship
repair facilities m the the country h?s been 
examined by a Sub-Committee o f the stand-
ing Committee for Shipbuilding, Shipre- 
pairs and Ship Ancillaries The Sub-
committee’s Repiitt ts yet to ba considered
hy the Standing Committee before ^iib- 
uission to Government

(b) Does not arise at present

Late Delivery of Ships ut Hindustan
Shipyard due to Irregular Suppl) of 

Ancflary Equipment

1009. SHRI DEVINDER SINGH 
GARCHA : Will the Minister of SHIPP-
ING AND TRANSPORT be pleased to 
state •

(a) whether irregular supply of ancill-
ary equipment by indigenous manufacturers 
baft contributed to the late delivery of ships 
at tbe Hindustan Shipyard ;

(h) if so, the reason thereof ; end

(c) what steps Government have
taken or propose to take in this regard ?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AND 
TRANSPORT ''SHRI RAJ BAHADUR) :
(a) Yes, Sir

The mam reasons ate that

(i) the manufacture ot many items
of equipment is not yet fully
established in the country and un-
foreseen difficulties cannot be 
altogether avoided.

(n) quite often the delay arises due 
to reasons beyond tbe manu-
facturer’s control, e g  labour 
troubles or delay m tbe supply of 
steel and other material in shoit 
supply

(m ) in some cases the manufacturer 
has to depend, for certain com-
ponents, on ceitaio othei manu-
facturers io India or abioad

{IV) sometimes in ordci to get the 
order the indigenous Arms also 
quote unrealistic delivery dates to 
which they are not able to adhere.

(< ) Fiu Oj ihe retivocis indicated tibose, 
it is v.leiir that >' i» not powiblc to elimi-
nate such delays ftliogethei However, in 
order to e tarmac the capaui) of indigen* 
ous firms to adhere to delivery terra' and 
watch the progress with reference to such 
capacii) the Government has recently 
constituted u Steering Committee for 
Hindustan Shipyard

(.rants to Colleges In Dlbrogarb for 
construction of Hostels

1010 SHRI ROBIN KAKOTI . Will 
the Minister of EDUCATION AND 
SOCI \ I  WELFARE be pleased to state .

(a) the names of Colleges in Dibru- 
garb District in Assam to *hieh  great*
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have been given by the University Grants 
Commission Tor construction of hostels 
etc. during the last three years; and

(b) the names of the Colleges of 
Dibrugarh District whose applications are 
still pending with the Umveisity Grants 
Commission '

THE DEPUTY MINISTER IN THE 
MINISTRY OF- EDUCATION AND 
SOCIAL W LLlARh AND IN THE 
DEPARTMENT OT CULTURE (PROF. 
D. P YADAVA) ■ (a) Digboi College,
Digboi.

O) Naharkatiya College, Naharkatiya.

Archaeological Find* at Site of R esene 
Bank of India office Building at Gaa&ati

1011 SHRI ROBIN KAKOTI: Will 
the Minister of EDUCATION AND 
SOCIA1 WELFARF be pleased to 
state '

(a) whether an important and signifi-
cant aichaeologtcal discovery has been 
made at the site where the building of 
Reserve Bank ol India Gauhatl Office is 
proposed to be constructed .

(b) if so, what is the piogress made
so far regarding excavation of the site ; 
and

(o) Uie amount srent so fji '

1HL M IM SIER OF St  U 1 IN TiJL 
MINISTRY OF PDUCAllON AND 
SOCIAL WELlARfe AND IN U i l  
DEPARTMENT Ob t  ULTURF 
(PROF. S. NURUL HASAN) • (a) and
(b). Duung the course o} digging the 
foundations of the new Reserve Bank 
building at Ambari in the city of 
Gauhati during March 1969 some old 
images and suuetures were discovered 
In 1969, with the approval oi the Archa-
eological Survey of India, the University 
of Gauhati and the Stau* Government 
jointly conducted a trial excavation m 
which a good number of Hindu images 
and other relics including potteiy assign-
able to about the 9th Century A. D. were

unearthed. During 1970*71 a regular 
excavation programme was undertaken in 
collaboration with tbe Deccan College, 
Poona by the University of Gauhati and 
the State Government and on the basis 
of tbe excavated finds which included 
brick structures and other relics like 
pottery, two structural periods were 
recognised, one dating from the 7th to 12th 
century A. D. and the other from the I3th 
to 17th century A. D. Tbe University 
of Gauhati in collaboration with the State 
Department of Archaeology proposes to 
undertake horirontal excavation during 
this winter in continuation of the previous 
work.

(c) This excavation was financed by 
the Gauhati University and the State 
Government. The total expenditure in-
curred so far on these excavations i> 
being ascertained from them.

Cotton Production during 1970-7! and 
1971-72

1012. SHRI N. SHIVAPPA :
SHRI P. M. MEHTA 
SHRI D . B. CHANDRA 

G O W D A :

Will tbe Minister of AOR1CULTURE 
be pleased to state :

(a) the quantity of cotton produced
in the country during 1970-71 end 
1971-72 ; and

(l>) the stepi taken by Government to
increase the 1 < iduction ol lotion in the
country and reduce import 7

THE MINISTER Oh STATE IN THE 
MINISTRY Ob AGRICULTURE (SHRI 
ANNASAHEB P SH1NDE) • (a) The 
pioduction of cotton duung 1970-71 was 
•45‘S6 lakb bales The official estimates of
production during 1971-72 are not available'.

(b) With a view to increasing the
production °l cotton and reducing tbe
imports, vi>e following steps are being 
taken by Central and State Governments :

(1) intensification of research to
avolve high yielding varieties *
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(ii) Intensive Cultivation of cotton
in selected areas under irrigat-
ion and assured rainfall con-
ditions ;

(m ) An Intensive Cotton District 
Programme m selected districts 
o f important cotton growing
States ;

(iv) Development and Extension of
Hybrid-4, a high yielding
hybrid cotton.

(v) Control o f pests and diseases
on campaign basis through
ground/aerial spraying.

(vi) Development of cotton under
irrigated projects like Nagar- 
junasagar Project in Andbra
Pradesh, Tungabhadra Project
in Mysore and Rajasthan

Canal in Rajasthan.

Raising the Mi&lmua Age of Legal Marriage

1013* SHRI M. M. JOSEPH : Will 
the Minister of HEALTH AND FAMILY 
PLANNING be pleased to  state :

(a) Whether the Central Council for
Family Planning had urged the Centre to  
raise tbe minimum age of legal marriage 
to check the birth rate in the country ;

(b) if so, tbe main features thereof ,
and

(c) the resvction of Government
thereto 1

THE MINISTER OF STATb IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING (PROF. D. P. CHATTO- 
PADHYAYa) (a) Yev

(b) The Council in its meeting held
in October, 1971 at Jaipur has lesolved 
that (i) suitable measures be taken by the 
States and Voluntary Organisations to 
create a climate of opinion in favour o f  a 
higher age of marriage ; and (ii) Govern* 
ment of India may expedite the amendment

of the Child Marriage Restraint Act, 1929, 
in terms of the Council's eralier resolut-
ions on tbe subject.

(c) The Question of amendment of
the Child Marriage Restraint Act, J929 is 
under active consideration of the 
Government.

Production of Cotton in Gujrat and Self* 
sufficiency in Cotton Production

1014. SHRI PRABHUDAS PATEL : 
SHRI P. M. MEHTA :
SHRI D. B. CHANDRA 

GO W D A:

Will the Ministei of AGRICULTURE 
be pleased to state :

(a) wl,ether a centrally sponsoied
scheme foi maximum production of cotton 
in the important cotton growing States 
has not achieved good results in the 
Gujrat State in 1968*69 ;

(b) if so, the reasons therefor ;

(c) whether in 1970- 71 it has achieved
good results ;

(d) tbe total aiea covered in the
State programme for cotton development 
in 196S-&9 and 1970-71 ; and

(e) the “ eps being Utken to reduce
the iu ito ii of urnon and make India self* 
sulhciert in coiton production ?

THL MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHLB P. SHINDE) : (a) to (b )  
The targets and the achivements undei the 
Centrally Sponsoied Piogrammes of cotton 
m Gujarat Stale during 1968-69 and
1970-71 are as follows .

Year Target Achievement

1968-69 54,000 beet. 53.584
1970-71 54,000 hect. 53,980

I t would be seen that the targets laid 
down were almost achieved. !« addition
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State Government have also taken up 
distribution of inputs under coordinated 
cotton development scheme. As a result 
of the steps taken under the Centrally 
Sponsored Schemes and the cotton 
development programmes of the State, the 
yield per hectare of cotton increased from 
149 kgs in 1966-67 to 179 kgs. per 
hectare in 1970-71

(e) With a view to increasing the 
production of cotton the steps being 
taken by the Central and State Governments 
are

(i) Intensification of research to
evolve high yielding vaueties ,

(u) Intcusn e cultivation of cotton
in selected ureas under irrigat-
ion and issurcd rainfall
condition* ,

(m) Ihe comrol ol rests and diseases 
on campaign fcnsis through 
grot*^ ird nerial spraying ,

(iv) Development and extension of
hyhrid-4 cotton a hi?!) vieltl- 
mg \ uietv

(v) Development of cotton undei 
irrigation projec ts  in Nagar- 
iu msagai proiect in Andhra
Ptftdesh, Tungnbhidra Project
in Mysoic and Rajasthan 
Canal ,

(v i) In addition to this an Intensive 
Cotton D u tn c t Programme is 
bemg implemented from
1971-72 onwatds m selected 
districts in the important 
cotton growing States

Groun t Water Studies in Gujarat

1015 SHRI PRABHUDAS PAT I L 
SHRI P M MEHTA

Will the Minister of AGRICULTURE 
be pleased to state

(a) whether Hydrogeological survey
units were set up in Gujarat and other 
States for undertaking systematic ground 
water studies in 1968-69,

(b) if so, what extent the ground water
survey has been made' and

(c) if so, how far the studies have pro-
ved helpful to the State

THE MINISTER OF STATE IN THF 
MINISTRY OI AGRICULTURE (PROF 
SHER SINGH) (a) Hydiogeological survey 
units weie setup in G ujnt for under-
taken svstematic groundwater studies in 
March, 1̂ 70.

(b) About 4,000 sq miles area has 
been covcred under the sj stematic ground-
water survey

(c) Groundwater studies carried out
have helped the State in systematic explo-
itation of ground water through wells and 
tubewells The percentage of failure of 
wells has decreased and has enabled tapping 
only fresh water aquifers by sealing saline 
zones in areas where groundwater develop-
ment could not be taken up due to presence 
of saline water The Groundwater studies 
have also provided detailed information 
about the depletion of groundwater level in 
some of ihe areas of the state and this will 
help in safe-guarding the over-exploitation 
of groundwater. So far the Slate ground-
water cell has helped the state in clearing 
14 areas for Agricultural Refinance Corpo-
ration/! D A schemes and 10 Rural 
Hectnfication schemes for electrification 
of pumr sets

Tbe required information is being coll-
ected from other Slates and will be laid on 
the Table of the I ok Sahlu as soon as it is 
received

Report of fthtigavati Committee for Inland 
Waerways Development

1016 SHRI MANORANJAN HAZRA 
Will the Ministei of SHIPPING 
AND TRANSPORT be pleased to refer 
to tbe reply given to Unstarred Question 
No 610 on the 28th May, 1971 regard-
ing the Inland Water Transrort Committee 
report and state when the remaining schem-
es referred in part (c) of the reply are 
likely to he in plemented »

TH1 MINISTER OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AND 
TRANSPORT (SHRI RAJ BAHADUR) 
Out of the remaining schemes in ques-
tion, 4 schemes costing Rs 35.39 lakhs 
(as against Rs 36,37 lakhs estimated by
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the  Bhagavati Committee) have Since been 
sanctioned. The remaining schemes are still 
under consideration in consultation with 
the State Governments etc. I t  is not poss-
ible to indicate any time limit, mainly be-
cause the State Governments have not been 
able to indicate final dates by which their 
fiml  ̂iew * will reach the Central Govern-
ment.

Area Under Minor Irrigation 
Works In States

1017 SHRI YAMUNA PRASAD
MANDAL 

SHRI MUKHTIAR SINGH 
MALIK

WtJl the Minister o f AGRICULTURE 
be pleased to state the additional areanewlj 
covered under minor irrigation works du-
ring the year ending 31st March, 1971 in 
all the States separately, State-wise?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (PROF. 
SHER SINGH) A statement showing 
additional area covered under minor Irriga-
tion wotks during 1970-71 (Anticipated) is 
given in the Annexure.

a n n e x v r j -
’000 hectares

SI. Name of State Anticipated
No. during WO*’ ]

1 Andhra Pradesh 48.07
"> \ssam 26 00
3. Bihar 116.00
4. Gujarat 90.00
5. Haryana 78.00
b Himachal Pradesh 1.90
7. iemmu A  Kashmir 6.00
8, Kerala 9.70
9 Madhya Pradesh 99.00

10 Maharashtra 102 00
11. Meghalaya 1.10
12. Nagaland 1.60
11. Mysore 49.00
14 Oriaaa 14.00
15. Punjab 158.00
16. Rajasthan 49.00
17. Tamil Nadu 100.00
18. Uttar Pradesh 480.00
19. West Bengal 60.00

TO M States 1481.27

Condition of return of Defective Tractors
from East Germany, even after Repair

1018. SHRI BISHWANATH JHUN- 
JHUNWALA ; Will the Minister of AGRI-
CULTURE be pleased to state

(a) whether even alter modifications
having been carried out, the East German 
tractors continue to be defective ,

(b) whether the Fast German Govern-
ment have now imposed a new condition 
that Rs. 6,500 be deducted per tractor m 
addition to depreciation of 8 rercent be-
fore the tractors could be inspected ; 
and

(c) whether Government have agreed 
to this and if so, the total loss that will 
have to be borne by the bus cm of such 
tractors and how many of them have been 
accepted back by the G. D R. Government 
and how many still remain to he in jec ted  
and returned *>

THE MINISTER Ob SI ATI IN THh 
MINISTRY OP AGRICULTURE (SHRI 
ANNASAHEB P. SillN D U  (a) Yes

(b) & (c) It was teroited to the
Ministry of Agriculture tlint the G D R 
representative* bad put a pre-con'tiMon for 
deduction of R«. 6,500 eaih RS-09 tractor, 
besides 8 percent depreciation on the C & 1 
value Tbe condition m iro^d  In G TVR 
iepiesentativcs wa> not ttj,iecil to Howev-
er, with a view to resolv mg the issue, the 
m atter was referred to the Technical Com-
mittee as stipulated in the piotncol The 
average deductions on account of abnormal 
repairs are around Rs 600 pCr tractor

1,998 tractors were imported from 
G.D R. Around 550 tractoi* were covered
by the first protocol Of these, so tar 4S5 
tractors have been inspected and agreed
to be taken back by the G.D.R- Suppliers
representatives. Negotiations for tbe return
of the remaining tractor*; are under wav.

Amendment of Mysore Land Reforms Act

1019. SHRI DHARAMRAO 
AFZALPURKAR Will the Minister of 
AGR1CULTUFL be pleased to state

(a) whether Mysore Government
havo prepared a Bill to amend tbe Mysore 
Land Reforms Act! aad



81 'W rillcn  Answers A G R A H A Y A N A  1, 1893 (S A K A ) Wr///en Answers 82

(h) if so, the broad outlines thertof ?

THE M IN IST ER  OF STATE IN  THE 

M IN IS T R Y  o r  A G R IC U L T U R E  (SHR I 

AN N A SA H EB  P S H IN D E ) : (a) Yes Sir,

(h) It is under con‘;idcratioB.

Integrated Land Re-distribution and Rural 
Works Programme for Landless Labour

1020. S H R l D . P. JA D E JA  ;

S H R l M. M . JOSEPH .

W ill the Minister o f A G R IC U L T U R E  

be pleased to state :

(a) whether any plan is being drawn

up for an integrated land re-distribution 

and rural works rrogramme with a view 

to removinf! the inah ili'ies  of small farms 

and the object fOverty o f the landless 

labour ; and

(b) if 'O, its main features ?

THE M IN IST E R  OF STATE IN  THE 

M IN IS T R Y  O F  A G R IC U L T U R E  

CSHRl A N N A SA H EB  P. S H IN D E ) . 

(a) and (b ) . One of the main 

objectives o f the Fourth Five Year Plan 

is to extend the benefits of developm&fit 

to the smaller cultivators and the under­

privileged sections o f the rural population. 

The small-farmers ho ld ing  upto 5 acres 

of land and the agricultural labourers 

represent 52 %  and 2 4 %  respective of the 

total rural households. Special programme 

■ for these classes have been included in 

the Fourth Plan. These piogrammes are 

expected to crcate further employment for 

this class and in the process accelerate 

the development o f the rural economy in 

those areas.

There is a large body of small farmers, 

who at the present moment are not viable 

but who have sufficient land resources and 

if enabled to take to improve technology 

can become viable farmers. For the 

development o f this category o f farmers, 

46 rrojecis are beiog undertaken in 

oitierent parts o f the country. The Fourth 

Plan outlay for this is Rs. 67 .50 crores.

The intention is to make an organised 

•ffort in these projects to provide access

to these potentially viable farmers to 

inputs, credit, services and surpl'es. The 

focus in these Projects is on intensive 

agriculture. The potentially viable small 

farmers are being defined with reference 

to local conditions. This may vary in 

irrigated areas and in unirrigattd areas. 

Broadly, the category covers holdings 

from 2.5 to 5 acres with local adjust­

ments. Each project covers a district or 

a part o f district and deal* with about 

50 ,000 fam ilies. The Snancial provision 

for each Agency is Rs. 1.50 crore* for 

the duration o f the Fourth Plan.

Be«ides the potentially viable small 

farmers, there are a large number o f very 

small farmers whose land base is itself 

very narrow and whose income has 

necessarily to be supplemented from  

subsidiary occupations and farm labotir. 

41 projects have been sanctioned for the 

b»nefit o f these marginal farmers and 

a ir lcu ltu ra l labour. The total Fourth 

Plan outlay for this is Rs 47 .00 crores. 

Each project covers a district or a part o f 

a district and caters to about 20,000 

families. I d  some projects the area 

covered it a compact and contiguous area 

o f two districts. This programme is 

essentially market and works-oriented. 

The selactioD o f areas for these projects 

is in relation to the availab ility  of centres 

o f demand for the products. The bene­

ficiaries o f these projects are marginal 

farmers with holdings upto 2,5 acres 

and some agricultural labour fam ilies. 

W hile some o f the participants are being 

enabled to take to intensive agriculture 

the major emphasis in these programmes 

is on ancillary occupations like dairy, 

poultry, piggery, sheep breeding etc. For 

the purely landless labour there are 

programmes o f rural works. For each 

project there is an outlay of Rs. 1 crore lor 

the duration o f the Fourth Plan.

For the benefit o f the farmers in dry 

areas, a programme of integrated dry 

farm ing development is being undertaken 

during  the Fourth  Plan in areas where 

dry farm ing is practised on a large scale.

It is intended to have 24 pilot projects 

ultimately. The total Fourth Plan provision 

for this scheme is Rs. 20 crores.
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As a part of non-Plan programmes, 
a series of rural work' projects are being 
undertaken in areas which are prone to
drought The object of the Scheme it to 
oreate permanent civil works which will 
mitigate the effects of drought when it 
occurs and at the same time provide 
employment to the rural households 
The programme is to cover *4 districts 
The total Fourth Plan i revision foi this 
scheme is Rs 100 crores

With a view to alleviating the prevail-
ing condition of unemployment and 
under*employment in rural areas, '.lie 
Government of India have decided that a 
schema for the execution o f essentially 
labour intensive projects in all tbe districts 
of tbe country should be implemented 
with utmost urgency Tbe Scheme came 
into operation in April 1971 and will 
lemain in operation till the end of the 
Fourth Plan The scl'eme is likely to 
cost Rs 50 crores per arnum The scheme 
contemplates direct generation of employ* 
mem through the execution of projects 
which are essentially labour intensive in 
all the districts of the countrv The 
scheme his a twu-fold purpose First each 
project should piovide enjlovm ent for
1,000 persons on in  aM.ra«e continu-
ously over a working season of 10 months 
m a year in every cl trict. Secondly each 
project should pioduce works of assets 
of a durable nature in consonance with 
local development plans

Fnactrv’cnt of lai d ceilwp legislations 
by State Governments is also expected 
to make some lands available for redistri-
bution

Sugir Crisis In terms of Productivity and 
Price* dee to redaction in Cane Production

102! SHRI BANAMAI I PAINAIK 
^ i l l  the Minister of AGRICULTURE he 
p leved to state

(») whether there is sugar crisis both 
in terms of productivity and prices largely 
d ie to reduction in cene production on as 
a lesult of diversion of land to other crops 
a id lower cane prices in the last few 
reasons ,

(b) if so, the reaction of Government 
thereto, and

(c) tbe steps proposed to be taken to 
avert the same?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (PROF. 
SHER SINGH) (a) and (b) The produc- 
non of sugar in 1971 72 is expected to be 
lower than in 1970*71 and the prices of 
sugar are also currently some what higher 
than they were before decontrol of sugar, 
but the over all position is not such as to  
be described as a crisis.

(c) The following steps have been 
taken to increase production of sugar dur-
ing the year -

(0  It has been made clear to sugar 
factories that they are expected 
to attract more supplies of 
sugarcane by paying higher cane 
pnee than the minimum fixed by 
the Central Government

(n) A rebate of Rs 17/. per quintal 
in Central excise duty on 
sugar produced upto tbe 30th 
November, 1971 and of Rs 16 
per quintal on sugar produced 
thereafter up to tbe 30th 
September, 1972, in excess 
of 80% of the sugar produced 
during tba corresponding 
periods in 1970 71, has been 
allowed.

(111) The State Governments have
been requested to grant 
similarly a rebate in cane 
purchase tnx

(K) The State Governments have
also been requested to restrict 
establishment of khandsan 
units and power crushers is 
sugar factory areas and to 
regulate their working.

(v) Forward tradiag in gur baa
been suspended with a view 
to stopping speculative bullish 
tendency^n the gur price*.
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Metal Roads for Garhheta, Mldaapore to 
Chaodrokoaa aad B adaapo)

1023. SHRI JAOADISH BHATTA-
CHARYYA : Will the Minister of
SHIPPING AND TRANSPORT be pleased 
to s ta te :

(a) whether Government have any 
plan to  have the roads from Garhheta, 
Midnapore, leading to Chandrakona and 
Badanganj metalled ;

(b) if so, when i t  is going to be 
implemented ; and

(e) if not, whether the Government 
are ready to accept the construction of 
the said roads during this plan period ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND 
TRANSPORT (SHRI RAJ BAHADUR) :
(a) to (c). The required information 
is being collected and will be laid on the 
table of the Sabha in due course.

Committee of Experts for working 
of D. T. U.

1024. SHRI NAWAL KISHORE 
SHARM A: Will the Minister of SHIPPING 
AND TRANSPORT be pleased to state .

(a) whether Government have appointed 
a committee of experts to go into the 
working of D. T. U. ; and

(b) if so, the terms of reference and 
composition ?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AND 
TRANSPORT (SHRI RAJ BAHADUR) :
(a) and (b). Two Committees of exrerts 
have been appointed.

(i) to  go into tbe question o f leakage
of revenue ; and

(ii) to  examine the condition of the 
workshops of the Delhi Transport 
Corporation. Tbe composition of 
these Committees is as under :

Committee on Leakage o f  Revenue :
1. Shri T. N. C'haturvedi,

Chief Secretary, Delhi 
Administration. . . .  Chairman.

2. Shri B. S. Singh,
Spl. Assistant to the 
Minister of Shipping
and Transport. . ..  Member.

Shri S. C. Pandey,
Director (Transport), Delhi 
Administration. Member.

4. Shri R. C. Jain,
Deputy Secretary, Ministry 
of Home Affairs.

5. Shri J. N. Gupta,
Executive Officer,
Association of State 
Road Transport Under-
takings.

Woikshop Committee
1. Shri S. N. Chawla,

Director, Central 
Institute o f Road 
Transport (T & R)
Association of State 
Road Transport Under-
takings.

2. Shri K. C. Aggarwal,
Joint Sectetary, Standing 
Committee (S & C),
Association of State 
Road Transport 
Undertakings. ... Member.

Construction of Bridge over Ghoghra 
River to remove Transport Bottleneck 

at Bahralch

1025. SHRI B. R. SHUKLA : Will tbe 
Minister of SHIPPING AND TRANSPORT 
be pleased to state •

(a) whether a Central team appointed 
for the purpose of exploring industrial 
potentialities for the District of Bahraich 
in Uttar Pradesh made a suggestion in its 
rerort that to remove the transport bottle-
neck from and to Bahraich to their places, 
an ail overbridge overGboghra river at 
Ghogra Ghat is an absolute necessity ;

... Member.

... Member. 
Secretary.

... Chairman.
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(b) if so, whether the G o v eram e c t
will t i k e  early steps to construc t  such a 
bridge there ; and

(c) whether the construction  o f  iuch
a bridge shall cater to  the needs o f  the 
people o f  the three neighbouring districts 
namely Bahraich, Gonda and Barabanki ?

T H E  M IN IST ER  OF P A R L IA M E N T ­
ARY A F F A IR S  a n d  s h i p p i n g  A N D  
TRA NSPO RT ( SHRI RAJ B A H A D U R ) -
(a) to (c). The required  in form ation  is
being collected and will be laid o d  t h e
Table o f  the Sabha in due course.

VI sh  by Table Teunis Team to China

1026, SHRI DINEN BHATTACHA- 
aV Y A  : Will the Minister of  EDUCA TION 
AN D SOCIAL W ELFARE be pleased to 
state ;

(*) whether the peoples’ Republic of 
China had invited a Table Tennis team 
from India ; and

(b) if so, the naines o f  the partic i­
pants ?

THE DEPUTV M INISTER IN THE 
M INISTRY OF EDUCATION AN D 
SOCIAl. W ELFA RE (SH R l K. S, RAMA-
SWAMY) : (a) Yes, Sir.

(h) i .  Shri T. D. Ranga Ramanujan
— Leader

2. Shri Parrok  K hodaiji
- N o n - p l a y i n g  Captain

P l a y e r s

3. Shri G. Jagannalh

4. „  Mir Kasina Ali

5. ,, Deepak Vadhera
6. „  Dilip Raj Saxena
7. „  A. T. M. Yahya— (Ju n io r)

8. Miss Kaity Chargeman

9. „  Rupa M ukherjee

10. ,, Sailaja Salokhe
n .  „  Nayereb M o w la ~ ( J u n io r )

C«»tr«l Assistance to Kerala for 
Insplementaflon of Land Reform!

in Kerala

1027. SHRI A. K. GOPALAN : 
SHRl.MATI BHARGAVI

T H A N K A P P A N  •. '

Will the Minister of  AGRICULTURE 
be pleased to refer to the reply given to 
Unstarred Question No. 6297 on the 29th 
July, 1971 regarding the Centra l assistance 
for implementation of land reforms in 
Kerala and state the reaction of Govern­
ment there to ?

THE M IN IST ER  OF STATE IN THE 
M INISTRY OF A G R IC U L T U R E (SHRI 
ANNASAHEB P. SHIN DE) ; So far, no 
special assistance has been given for land 
reforms over and above the State Plan 
provision, to any State Government. It 
was suggested to the Kerala GovernnncDt 
tha t the question o f  payment of compen­
sation under the Kerala Land Reform Act 
be reviewed in order to make it largely, if 
not exclusively, a self-financing prog­
ramme. An outlay of Rs. 10 lakhs has 
been proposed by the Government of 
Kerala for the annual plan fo r 1972-73 for 
expenditure on the fo llow ing items :

(1) Kudikidappukar Banefit Fund.

(2) Agriculturists Rehabilitation Fund.

(3) Assistance to assignees.

(4) Staff.

Nayaya F aacba ja is  in States

1028. SH RI D, P. JADEJA; Will the 
M inister of A G KICULTU RE be pleased to 
state :

(a) whether .Nyaya Psnchayats are func­
tioning in all the Stales in the country ;

(b) if not,  the names o f  States which
have not introduced Nyaya Panchayat 
system in their State*; and

(c) the reasons therefor ?

THE M INISTER OF STATE IN THE
MINISTRY OF A G RIC U LTU R E (PROF. 
SHER SIN G H ) ; (a) to (c). The informa­
tion Is being collected and will be laid on 
th« Table o f the Lok Sabha.
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Syllitbus of Agriculturat Universities
in the Country

0*w«g« to M s b v ty t  end bfidgee dae to 
Floods In tke C a a n t r ;

1029. SH RI D. P. JADEJA; Will  the 
Minisiet o f  A G R IC U L T U R E  be pleased 
to refer to tlie reply given to Unstarred 
Question No. 4321 on the 8th August, 1971 
regarding A gricu l tu rs l Universitie* in the 
countuty and state the subjects which are 
being taught in tho ie Universities ?

THE M INISTER OF STATE IN THE 
NINTSTRY OF A G RIC U L T U R E (S H R l 
ANNASAHEB p . SHIN DE) ; The broad 
subjects taught at the Agricultural U n i ­
versities are ;

Facult y  o f  Agr i cu l ture

Agronomy, H orticulture ,  soil seience, 
plant Breeding, P lan t Pathologj', Eniooao- 
lo*y, Agriculttir&l Extension, AgricuUaral 
Economies and Focd Technology.

Faculty o f  An imal  S c i en c t

Veterinary Anatomy, Bacteriology, 
Medicine, Surgery, Paras ito logy, P h a rm a­
cology, Pathology, Obstetrics OyaaecoSogy, 
Animal Breeding, Animal Nutri t ion .  
Animal' Production and Maaagetnont, 
Dairy Chemistry, Dairy  Bacteriology, 
Dairy Technology and Dairy and Poultry 
Science.

Baiic S c i t n c c  and  JJumanit ies

Rural Sociology, Agriculture  Statistics, 
Biochemistry, Microbiology, Agricultural 
Botaoy, Agricultural Zoology, A gricn ltara l  
Physics, Mathematics.

Faculty o f  Agr i cu l tura l  Eugincer ing

Irrigation, Drairage, Farm Structure, 
Farm Power and Machinery.

Faculty o f  H o m o  Scieucc

Foods and Nutrit ion,  Child Develop- 
metit, Home Man»getnent, Home Scionea 
Extenaion, C lothing and Textitiei.

1030. S H R I SUBODH HA N SD A  : 
Will the Minister o f S H IPPIN G A N D  
TRANSPORT be pleased to state ;

(a) whether there was any damage to
Highways and bridges due to floods in 
Stales under President’s Rule and in 
Union Territories;

(b) if so, the na ture  o f  damage and
the am ount involved,  if  assessed; 
and

(c) what am ount would be reiiuired to
repair these Highways 1

THE M INISTER  OF P A R L IA M E N ­
TARY A F F A IR S A N D SH IP P IN G AND 
T RA NSPO RT (SHRI RAJ B A H A D U R) .
(a) to  (c).  The required inform ation is
being collected and will be laid un the
Table o f the Sabha in due course.

EspBKJloi of Existing  FflclHtles at 
S b lp ja rd i

1031. SH RI P. M. M EH TA  ;
SH RI P . GA NG ADEB :

Will the  Minister of SH IPPIN G  
TRANSPORT be pleased to Mates .

AND

(a) whether O overnm eni are consider­
ing the question ul' exi>anding existing fact- 
liliei at lUc suipyaias »nd aeveioping ne*' 
shipyards to meei itie shipping ae ed i  of 
the country; and

(b) if so; what are the new facilities 7

T H E  M INISTER OF PA RLIA M BN - 
lA R Y  A F FA IR S AN D S H IP P IN G  AN D 
TRANSPORT (SHRl RAJ BAHA DU R) ; 
(a) Yes, Sir

(b) ( l )  The Hindustan  Shipywd,
V is tk top a tnam , has undertaken the 
following development schei»»s ;—

(i) Ac integtated development pro­
gramme which, on completioo,
will raise its capacity from 2— 3
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ships of about 13,COO DWT to 
about 6 ships of that size.

(u) Construction of a wet basin for 
providing increased fitting out fa-
cilities.

(m ) Construction of a dry dock to 
accommodate ships of upto 70,000 
DW1.

(2) The Garden Reach Workshops, 
Calcutta which can at present build only 
small vessels, has undertaken an eapansion 
programme which will enable it to build 
ocean-going vessels of 15,000—25,000 
DWT.

(3) Tbe Rajabagan Dockyard which 
can at present build smaller crafts upto 300 
DWT has embarked on a development 
programme which will enable it to build 
vessels o f upto 3,000 DWT.

(4) A new shipyard being contruc. 
ted at Cochin which will be capable of 
building ship* in the range of 66,000-
85,000 DWT.

(5) A working group has been set upto 
examine the question o f construction o f a 
new shipyard at Haldia.

Production ot Medium Sue Ships at 
Cochin Shipyard Project

1032. bHRI P. M. MEHIA . Will the 
Minister of SHIPPING AND TRANSPORT 
be pleased to  state:

(«) whether C ochin Shipyard project 
envisage* producing the medium-size 
ships; and

(b) if so, the total tu rnover ?

T H t MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND 
TRANSPORT (SHRI RAJ BAHADUR) :
(a) The Cochin Shipyard is being designed 
to  produce ships between 66,000 DWT 
and 85,000 DWi

(b) Its annual production will be 2 
ships of 66,000 DWT.

All-India Conference on Population 
Education

1033. SHRI P. M. MEHTA :
SHRI P. GANGADBB :
SHRI MUHAMMED SHERIFF:

Will the Minister of EDUCATION AND 
SOCIAL WELFARE be pleased to state :

(a) whether A lM ndia Conference on
Population Education was hold in
New Delhi on 23rd October, 1971;

(b) if so, the subjeots discussed; and

(c) the decisions arrived at?

THE DLPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND
SOCIAL WFLFARE AND IN THE DE* 
PARTMFN1 OF CULTURE (PROF. D.P. 
YADAVA) : (a) An All India Conference 
on Population Education was held in New 
Delhi from the 21st to the 23rd October,
1971.

(b) The introduction of a Population 
Education curriculum at tbe entire sohool 
stage and the preparation of a suitable 
plan o f action at the academic and admi-
n istrate  e levels. Discussion also covered 
the field of teacher education and the 
possibility of a programme for out of 
school youth.

(c) The main decisions arrived at *ere 
u> iollows.—

(1) the importance and urgency of the 
subject justifies the simultaneous introduc. 
non of a population Education curriculum 
at all stages o f school education.

(2) the draft syllabus on Population 
Fducauon for schools prepared by the 
National Council of Educational Resear-
ch and Training (NCERT) could be sui-
tably adapted where necessary by states 
and implemented.

( 0  the State Institutes o f Education 
should take immediate steps to  prepare and 
distribute instructional and supplemestry 
reading material
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(4) the efforts of voluntary agencies 
working tn this field should be supported

(5) the N tC R T should prepare a 
model syllabus on Population Education 
for teacher training colleges

(6) the state departments of Educa-
tion should take up the matter of incorpo-
rating Population Education content in the 
exirting B Ed syllabuses with universities 
and training college*

(?) An intensive programme for the 
inservice training of teachers should be 
taken up immediately This may * initially 
be developed by the NCERT Suitable 
instructional material for teachers should 
be prepared

(8) Whene\er possible, universities
may be requested to introduce courses m 
Population Lducation as part ot Social 
Sciences ana Humanities

(9) Schools, as community centres
can play a vital lOie in a programme toi 
out ol school youth

(10) the dralt syllabus prepared by 
NCfcR.1 for stcbuol* tau  be suiuoiy a men 
ded for out ot school v >uih

(11) the concept ot lesponsibie paren-
thood can be appropriately explaned in 
in the programme for out-of school youth

Supply of Foodgrains to States to east 
Hardship taased  to rising I oodgrams Pricc

1034 SHRI P M MEHTA 
SHRI P GANGADIB

Will the Minister of AGRICULTURE 
be pleased to state

(a) whether the Centre have offered
to the State sufficient supplies of grains 
for pumping into local markets to ease the 
hardship caused b> the rising food prices,

(b) if so, whether this is going to pre- 
v« it tbe situation from setting out of band 
I d

(c) whether there is a feeling among
the fanners that the cycle of bumper crops 
is over and will now be followed by spell 
of lean years

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P SHINDE) (a) Yes, Sir

(b) Yes, Sir

(c) The Government have no infor-
mation in this behalf

i* vfo-ifttitfTO ftwro fan* !wrr

1035 qfrwftaTTO ffir
grxr fkq *rq

g r z x v k i & r  vfkm xrr % z t$  % 12 
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n wtirt tit f<n

f a  .
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n't t ,

(«T) I*  fawT ^ fclrftqr WT
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S o c ia l W elfare Schemas held in  Abeyance

1036. SH R I G. y. K R IS H N A N  ; Will 
the  M in is te r  o f  E D U C A T IO N  A N D  
S O C IA L  W E L F A R E  be p leased  to  s ta te  ;

(a) w h e th e r  a n u m b e r  o f  S o c ia l  W e l -
fa re  Schem es  h a v e  been badly hi t  due to 
the e x p e n d i tu re  incurred  on the  re fugees ;  
and

(b) if  so, ho w  long  these  schemes are
l ike ly  to  be kep t  in abeyance  ?

T H E  D E P U T Y  M IN IS T E R  IN  T H E  
M IN IS T R Y  O F  E D U C A T I O N  A N D  
S O C IA L  W E L F A R E  (S H R I  K. S. 
R A M A S W A M Y ) : (a)  N o ,  Sir.

(b) D o es  not arise.

Profitability o f Soper Bazar In D elhi

1017. S H R I  B I S H W A N A T H  J H U N J -  
. IH UNW ALA ■ Will th e  M in is te r  o f  A G R I -
C U L T U R E  be p leased  to  s ta te  th e  p rof i tab i-
lity o f  super Bazars and  A p n a  Bazar in D e lh i  
d u r ing the  la s t  two years and to  w ha t  ex ten t  
the  prices o f  c o m m o d i t i e s  sold in these  
bazars  a re  c o m p e t i t iv e ly  ch eap  t h a n  th o se  
so ld  in th e  o p e n  m arke t  and  the  n am es  of 
such  itmes ?

T H E  D E U P T Y  M IN IS T E R  IN  T H E  
M IN IS T R Y  O F  A G R I C U L T U R E  (SH R I 
J A G A N N A T H  I’A H A D I A )  : F o r  the  year 
l<569-7.), the  Super  Bajrar, includ ing  its 
b tan ch cs ,  incu rred  a loss o f  Rs.  18.57 
lakhs.  F o r  the year 1970-71, it has also 
in cu r re d  loss, the  exac t  a m o u n t  o f  w'hich 
wil l  be known after  th e  com ple t ion  o f  
a ud it  o f  its a c c o u n ts ,  w h ich  is in progress. 
It is the  po licy  of the  Super  B azar  t o  sell 
c o n su m er  a r t ic le s  a t  fa ir  and  reasonab le  
prices, which  com pare  f a v o u ra b ly  w i th  the  
m arke t .  A list o f  c o m p a ra t iv e  p r ices  o f  
ar tic les ,  com plied  on  the  basis o f  m arket 
survey by Super Bazar,  is g iven  in the  
s ta tem en t  laid o n  the  Tab le  o f  the H o u se .  
[P la c t ' d  in L ib r a r y  See.  No .  L T .  
10 6 9 1 7 1]

Poor Q uality  o f  M edical G radntes

1038 . S H R I  B IS H W A N A T H  J H U N -  
J H U N W A L A  ; Will the  M in is te r  o f  
H E A L T H  A N D  F A M I L Y  P L A N N I N G  be 
pleased to  s t a t e :

(a ) w h e th er  th e  U n io n  P u b l ic  Service
C o m m sss io n  has com pla ined  about the 
p oor  Quality o f  M edica l  G rad u a te s  who 
a p p e a r  be fo re  it;

(b ) w h e th e r  G o v e rn m en t  have  taker
n o te  o f  th e  above  crit icism o f  th e  Union 
P u b l ic  Serv ice  C o m m iss io n  and  the serious 
c o n seq u en ces  in v o lv ed  there in  v is  a vis 
pub lic  hea l th ;

( c )  w h e th e r  m any o f  the  colleges do 
n o t  possess  necessary e q u ip m e n ts  facilities 
requ ired  fo r  t ea ch in g  o f  m ed ic ine  as laid 
d o w n  by the  M ed ica l  C o u n c i l ;  and

(d ) if  so, th e  steps G o v e r n m e n t  propose
to  tak e  to  im prove  the  s t a n d a rd  of medical 
e d u c a t io n  ?

T H E  M I N I S T E R  O F  ST A T E  IN  THE 
M IN IS T R Y  O F  H E A L T H  A N D  FAMILY 
P L A N N I N G  (P R O F .  D .  P .  CHATTO- 
P A D H Y A Y A ):  (a) Yes.  In 1968, th e  Union 
P u b l ic  Serv ice  C o m m is s io n  made obser-
v a t io n s  a b o u t  th e  genera l  s ta n d ard  of the 
cand idates  in te rv iew ed  by th em  for recruit-
m ent to  po s ts  u n d e r  the  C en tra l  Govern-
m en t .

(b) T h e  o b se rv a t io n s  have  been noted
a n d  b r o u g h t  to th e  n o t ic e  o f  all concerned 
to  effect su i tab le  im p ro v e m en t ,  where 
necessa ry .

(c) T h e  se t t in g  up  o f  a Medical
C o l leg e  is a cost ly  v e n tu re  and  all facili* 
t i«s  c a n n o t  be m ade  av a i lab le  from the 
da te  o f  its es tab l ishm en t .  E quipm ent and 
t ea ch in g  fa c i l i t ie s  are developed  in a phased 
program m e so as to  c o n fo rm  to the 
s t a n d a r d  o f  the  m edical  C o u n c i l  o f  India 
which  is s ta tu to r i ly  charged with the 
re sp o n sb i l i ty  o f  m a in ta in in g  standard of 
m ed ic a l  e d u ca t io n  in the  country. The 
r e c o g n i t io n  to  a  m edical  qualification is , 
given on ly  a f te r  the  M edica l  College has 
come up to  th e  re q u is te  s tandard  and is ' 
r e co m m en d ed  by the M e d ica l  Council .

(d) In 1969 the  G o v e rn m e n t  appointed]
the  M edica l  E d u ca t io n  Committee  to! 
ex am in e  all the  a sp ec ts  o f  medical  edu-j 
ca t io n  an d  t r a in in g  o f  medical graduaiesinj 
the  l ight o f  n a t i o n a l  needs a n d  resouices.j 
The  C o m m it tee  made comprehensive re-
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commeodatioDS w hich were subsequent])' 
modified and en larsed  by the M edical 
Education conference o f  H ealth  M inisters, 
Vice C hancellors o f  U n iversities, P rincipals 
Deans o f  medical colleges. Experts in 
m adicil Sciences and A dm inistrators etc. 
These recom m endations were considered 
and endorsed by the Executive C om m ittee 
of C entral C ouncil o f H ea lth , at its 6th 
meeting held in A urangabad in July, 1970. 
The G overnm ent have accepted these r«co- 
m m andations'in the form  of a resolution 
and forwarded it to  State G overnm ents/ 
Universities e tc. for im plem entation.

N ational F ila ria  Control Programme

1039. SH R l BISHW ANATH JH U N - 
JHUNWALA ; Will the M inister o f  HEALTH 
AND FA M ILY  PLA N N IN G  be pleased to 
ttate :

(a) w hether G overnm en t’s a ttention
has been draw n to the news item  appearing 
in the Indian Express dated the 8th Sept-
ember, 1971, that nearly one fourth  of the 
population o f  the country  is exposed to  
Filtrlasis a conclusion which has been 
arrived at on the basis o f surveys ac tua lly  
made ;

(b) w hether there is a serious short-
fall in the im plem entation o f  the N ational 
Filaria C ontro l Program m e for 1969-70 and 
1970-71; and

(c) if so, the extent o f the Shoft-faU .
the states where the incidence of the 'd isease 
is acute snd w hat steps have been taken by 
Government to contain the disease 7

THE M IN ISTER OF STATE IN  THE 
MINISTRY O F HEALTH AND FAM ILY 
PLANNING (PR O F. D. P. CHATTO- 
PADHYAYA) . (a) Yes.

(b) and (c ) . There has been short 
falta in the achievem ent o f the targets fixed 
for 1969-70 and 1970-71 as given in the 
statemeot ( l)  Laid on the Table o f the House 
[Phctd in Libiary. Seg No. LT-1070j7I]

The incidence of th is disaase is acute 
io the States o f A ndhra Pradesh, B ihar, 
Gujarat, K erala , M aharashtra, Orissa, Tam il- 
N»du and U ttar Pradesh.

A statem ent (II) indicating the steps 
taken by the G overnm ent to  con tain  the 
disease is laid  on  th e  table o f th e  H ouse. 
[Placed in Library- See No. L. J .— 
1070171] ■

Independent Security Forces In U n iversities

1040. SHRI N . SHIVAPPA ;
SH R I M U HA M M ED  SH ER IFF ;

W ill the M inister o f  EDU CATIO N  
A ND  SOCIAL W ELFA RE be pUased to  
sta te  ;

(a) w hether the C en tra l G overnm ent
have approved o f  the scheme for indepen-
dent Security Forces in various U n ivers iti-
es in the country;

(b ) how many U niversities have so far
raised the ir independent Security F orces to  
guard different in sta lla tions inside the 
in s titu tions;

(c) the strength  of the Security Force
in these in stitu tions and the ir Functions; 
and

(d) the financia l im p lica tions o f  these
Forces ?

THE DBPUTY M INISTER IN  THE M l- 
NISTRY O F ED U CATIO N  AND SOCIAL 
W ELFARE & IN  T H E  D EPA R TM EN T OF 
CU LTURE (PR O F. D. P. YADAVA) : (a) 
The U niversity G ran ts Com m ission has not 
approved any schem e for an independent 
security  force in any U niversity  in the 
country. The C om m ission has, how ever, 
agreed to  assi.it the Banaras H indu U ni-
versity to  strengthen its present w atch and 
ward system and has given a grant to  Visva- 
Bharati for strengthening  its security 
arrangements in the campus.

(b) to  (d). The governm ent has no in-
form ation.

P lan  for B eautification  of New Delhi.

1041. SH RI N . SHIVAPPA 
SH R I M U K H TIA R  
M A LIK  :

SINGH

W ill the M inister o f  WORKS ANt> 
H OUSING be pleased to  state :
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(•) whether Government have formula* 
ted any plan to beautify New Delhi;

(b> if so, the main features of the 
proposal,' and

(c) the funds allocated for this pro-
posal ?

THE MINISTER OF STATE I N  THE 
MINISTRY ON WORKS AND HOUSING 
(SHRI I. K. GUIRAL) . (a) nnd (b).
Government are anxious to maintain the 
garden city character of New Delhi 
Accordingly, under tbe master plan, 18,000 
acres o f  land is proposed to be developed 
as parks and gardens. As several authori. 
lies are involved, a “ Landscape Coum ittee”  
has been constituted to coordinate tbe 
work of beautification.

(c) Different authorities, such as,
C.P.W D., N.D M.C., D.D.A & D.M C , 
provide funds in their budgets for 
development of parks and gardens. So far 
as the Directorate of Horticulture under 
the Ministry o f Works and Housing is 
concerned, apart from maintaining Budha 
Jy tn ty  Parks, Central Vista, etc. , they have 
taken up beautification of Southern Ridge, 
Willingdon Cresccnt-Sardar Patel Road, at 
a cost of Rs. 40,410/-.

Incre «sc in Price of Sugar after Decontrol

1042 SHRI N. SHIVAPPA : Will the 
Minister of AGRICULTURE be pleased to 
state :

(a) whether the prices of sugar has 
gone up since it was decontrolled ;

(b) if so, how much it has increased;
and

(c) the steps taken or proposed to be 
taken by Government to ensure that sugar 
to the consumer is available at reasonable 
rates ?

(b) A statement showing the wholesale 
prices of sugar in certain important markets 
prior to decontrol and prevail ing now, is 
attached.

(c) The following measures have been 
taken to arrest undue rise in price of sugar 
in the country.

(1) The period during which sugar can 
be sold and delivered against monthly 
release orders for sale of sugar has been 
reduced from 45 days to 30 days.

(2) Sugar factories have been forbidden 
from refusing sales of sugar if unsold 
quantity of stock released for sale is avail- 
able with them.

(3) Factories are lequired to seal in 
each weekly period at least 21 percent of 
their monthly sugar quota released to them 
for sale.

(4) Despatch or delivery of sugar by 
factories to individual dealers has been 
restricted to  2,200 quintals of sugar ia  
each weekly period.

(5) Restrictions have been imposed on 
stocks which the licensed sugar dealers can 
hold at any one time. The maximum 
limit vanes between 7, 500 quintals in the 
case of importers of sugar in Calcutta and 
250 quintals in case of licencsed sugar 
dealers m towns with a population of less 
than one lakh.

(6) Restrictions have been imposed on 
bank advances to sugar trade against segar 
stocks.

(7) Future Trading in Gur has baas 
suspended with effect from the 18th 
October, 1971.

(8) The Government of Maharashtra 
has arranged with tbe factories in Mahara-
shtra to sell 15 percent of the sugar 
released at a price of Rs. 1. 83 to Rs. 1.84 
per kelogram through fair price shops.

THE MINISTER OF STATE IN THE (9) Various steps have been taken to 
MINISTRY OF AGRICULTURE (PROF. maximise sugar production la 1971-72 
SHER SINGH) : (a) : Yes, Sir. e. g. rebate in excise doty on super,
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HHiBttt to  tU to Governments to grant rebate 
la  g a m  purchase tax, and to consider a ban 
on establishment o f saw power crushers 
an d  khandiari uolts In an area o f about
16 kilometers around tbe factories and to 
to  consider regulation of workint of 
existing power crushers and khandsari

Statement

units therein Sugar factories have been told 
that they are expected to pay higher prices 
for sugarcane than tbe minimum fixed by 
Government m view of high prices of sugar 
and the incentives given or which may be 
given.

Wholesale price of sugar In the opea market In certain Important 
Consuming Centres

(Rs. per quintal)

M o n th *
Date

Delhi Kanpur Calcutta Bombay Madras

24th May, 1971 209
(Just prior to decontrol)

12th Nov.. *70 217

193

199

196

208

200

208

181

199

Research la  cultivation of high 
yielding variety of rice

1043. SHRI BANAMAL1 PATNAIK : 
Will the Minister o f AGRICULTURE be 
pleased to  state :

(ft) tbe progress made in the rice 
research in the country;

(b) tbe area under high-yielding vane* 
ties cultivation? and

(c) the steps taken to propagate im> 
proved technology for the cultivation of 
these varieties and for Increased production 
of riee T

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE) ■ (a) Rice 
research programme in India is commend- 
able. All India co-ordinated Rice impro-
vement Project released 14 Aaneties in 
order to cater to diveres agro-cliniatic 
regions of the country and to match the 
wide variation in consumer's preference* 
They are capable of yielding 60* 100 percent 
more than local tall varieties These rice 
varieties include various attributes such as 
high yield (Jaya, 1R 8, Vijaya and Pankaj) 
earliness (Bala, Cauvery, Kanchi, Krishana 
and Padma) excellent grain type (Ratna, 
Sabarmati, Jamuna, Krishna, Vijaya, IR 20 
and Jagannath) and resistance to  stem- 
borer and leaf hoppers (Ratna, Vijaya and 
IR 20) and fair amount of resistance to 
blast, bacterial leaf blight and tungro»virus 
(Vijaya and IR 20).

(b) The area under high yielding vane- 
ties achieved and target fixed, are as 
follows.
Area (000 ha)_______

Achieved

1967-68 
~ 1785

J968-69_
2683

Target

1969-70 1970-71
3237

1973-74
____________ ________ 10100

(c) The steps taken include the
following •
1. National Demonstrations.
2. ltentive Agriculture Develop* 

merit programme
3. High yielding vmeties proj?. 

mrae.
4. Training of extension woiks
5. 1 armei'b training
6. Farmer \  held day pingrammes
7. Dissemination ol new farming 

technology thiough news 
papers, workshops, repotis, 
pamphlets, magazines, bulletins 
and by occasional contacts.

8. Supply of seeds of high 
yielding varieties through 
National Seeds Corporation, 
Sta^e Department of Agricul-

tuie, State Agricultural College 
and Agricultural Universities.
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Cotourisatton o f Vaaaspati Ghee

1044. S H R I B A N A M A L I P A T N A IK  ■■ 

W ill the Minister of A G R IC U L T U R E  be 

pleated to state :

(a ) whether the proposal to co lo u r  

the vanatpati ghee has been shelved; and

(b) if so, the reasons therefor ?

THE M IN IS T E R  O F  STATE IN  THE 

M IN IS T R Y  O F  A G R IC U L T U R E  (P R O F . 

S H E R  S IN G H ) ; (a) and (b) . The Expert 

Comm ittee set up by Government for 

intcDiifying the researches for find ing  a 

co lour fo r vanaspati and coordinating 

them lu itab ly , after an extensive survey o f 

earlier studies on the subject and detailed 

confirmatory researches, came to the conr 

elusion that colouring o f  vanaspati is 

neither practicable nor desirable, and that 

alternative methods should be explored 

for achieving the end in view. W hile 

generally agreeing w ith this view. Govern­

ment have asked the institu tions and agen­

cies which had been engaged in these 

researches to remain on the louk-out for 

a suitable co louring medium  for vanaspati.

R «iastat60»ent of retrenched Pump Drivers 
and workers o f Water Supply Department 

of Hovrah

1045. S H R I S A M A R  M U K H E R JS E  ; 

W ill the M inister o f H EA LT H  A N D  

f a m i l y  P L A N N IN G  be pleased to state :

(a) whether Government have not yet 

taken steps to reinstate the retrenched 

pump drivers and workers o f Water Supply 

Department o f Howarah M unic ipality  

(West Bengal) ;

T H E  M IN IS T E R  O F  STATE IN  THE 

M IN IS T R Y  OF HE .^LTH  A N D  F A M IL Y  

P L A N N IN G  (P R O F . D . P. CHATTO- 

P A D H Y A Y A ) ; (a) to (e). Based on the 

inform ation received from the Government 

of West Bengal and Hawrah M unicipality , 

the position is summarised below; —

Howrah M unic ipality  employs 

additional staff to  augment water supply 

during summer season. Such appointments 

are seasonal asd- temporary. 16 extra 

leave reserve pump drivers who had been 

employed on temporary basis, were not 

given extension beause the seasonal 

necessity was over. Therefore no question 

o f retrenchment or reinstatement is 

involved. A  representation was made by 

the Howarh Paura K a m i Sangha and in a 

meeting w ith the Sangha convened by the 

District Magistrate, Howarh, it was decided 

to conduct an enquiry to  find out the 

actual necessity o f personnel. On an 

enquiry made by the Assistant Engineer 

Incharge o f Water Works o f the M uni­

c ipa lity , it was found  that 19 pumps are 

in operation. The usual staffing pattern 

is four pump drivers per pump. Against 

the requirement o f  76, the M unicipality 

has 132 permanent pump drivers. Moreov­

er the M unic ipality  has employed 10 tem­

porary pump drivers and 16 leave reservi­

sts. These leave reservists were not given 

further extension according to the usiiaj 

practice o f the M unic ipa lity . The M u n i­

c ipality has authority to determine the 

number of employees for runn ing  its 

business and the State Government cannot 

interveue except in cases where sanction 

of the State Government i i  necessary 

under law for removal or dismissal o f any 

official. In  this case no such sanction was 

necessary.

(b) if So, the reasons therefor

(c) the number o f employees yet to be

reinstated ;

(d) whether any representation has 

been received from  the Howrah Paura 

K a m i Sangha ; and

(e) if  so, what steps have been taken

by Government to reinstate the retrenched 

WEpIoyees ?

A c^u isiiiou  of additioual ships 
to iocrease toQnage

1047. S H R I BA K SI N A Y A K  ;

SH R l.M A T I SA V IT R I S H Y A M  :

W il l  the M inister o f S H IP P IN G  AN D  

T RA N SPO RT  be pleased to state :

(a ) the tonnage and spcciflcations of 

the additional ships which Government 

o f Ind ia  propose to acquire w ithin the 

next four years ;
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(b) the sources from which these ships 
are likely to be purchased and the finan-
cial implications thereof ; aad

(c) the extent to which India's aggre-
gate tonnage is likely to be increased 
thereby ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND 
TRANSPORT (SHRI RAJ BAHADUR):
(a) to (c; . 1 he forth  Plan for shipping 
envisages a target of 40 Laks CiRT, out 
ot which 35 lakhs GRT will be operative 
and 5 lakh* GRT firmly on order. rih e  
present Indian operative tonna&e (as on 
1st October 1971) is 24.85 lakhs CiRT and
11.98 lakhs GRT is firmly on order. Taking 
into account the scrapping of overaged 
vessels of about 2.36 lakhs GRT by the 
end of Fourth Plan period, the tonnage yet 
to be ordered to achieve tbe Fourth Plan 
target is 5.53 lakhs GRT. It is difficult to 
state at this stage the specifications ot 
additional ships, the sources of purchase 
and tbe prices thereof, as these ships have 
to be acquired by various shipping 
companies.

Coafereace of Registrar of Cooperative 
Societies held in September 1971

1049. SHRI P. GANGADBB :
SHRI P. M. MEHTA :
SHRI MOHAMMAD ISMAIL :

Will the Minister of AGR1CULTUR1 
be pleased to state

(a) whether a two da>s conference ol 
Registrars of Cooperative Societies was 
held in New Delhi in September, 1971 ; 
and

(b) if so, the suggestions made at tbe 
Conference and whether Government are 
considering their suggestion especially in 
respect of crop loan rules ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE): (a) Yes, sir.

(b) As regards tbe suggestions made 
at th* conference, a copy o f the procee-
dings of the conference i» available in the

Parliament Library. The important re comm 
endations will be considered by the Con-
ference of the State Ministers for Coopera-
tion to be held on the 29tb and 30th 
November, 1971

I)«la> in completion ot Mormugao Port 
l>e>cl«pcD«Bt Scheme

105u. SHRIMATI BIBHA GHOSH 
GOSWAM1 : Will the Minister of SHIPP-
ING AND TRANSPORT be pleased to 
state

(a) whether the scheduled completion 
ot the Mormugao Pou Development Schem: 
is going to be delayed further ,

(b) if so, the i casons for the delay ,
and

(c) vshen the schcme is likely to be 
completed ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND 
TRANSPORT (SHRI RAJ BAHADUR)
(a) to (c) . The original target date for 
completion of the Mormugao Port Deselop- 
ment Project was the end ol 1973 However, 
on account o f the sudden Ntoppage of woik. 
relating to dredging ai d reclamation bv 
the contractors from the 31st August, 1971 
till the 5th November, 1971, some delay in 
the completion ol ccitam areas of reela* 
mation needed for the o u i  engineering 
works is anticipated a id  this is likely to 
affect the overall completion date to some 
extent. According to rrefcent indications, 
the Project is expected to be completed in 
the first Quaiter of 1974.

Development of Visakhapatnas Port

1051. SHRI R R. SINGH DEO : Will 
the Minister of SHIPPING AND TRANS-
PORT be pleased to state.

(u j wheihci Attention of Government 
has been invited to a report in tbe Econo-
mic Times of the 31st August, 1971 fUttog 
that the plan for development of the ftin* 
dustao Shipyard Limited, Visbakhapatnam 
has been put back by two years;and
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(b) if so, the reaction of Government 
in this regard ?

T H I MINISTER OF PARLIAMEN- 
TARY AFFAIRS AND SHIPPING AND 
TRANS FORT (SHRI RAJ BAHADUR):
(a) Yes, sir.

(b) The putting back of the develop-
ment programme of Hindustan Shipyard 
reffered to in the said report has been 
attributed to the failure of indigenous 
suppliers of cranes to keep up the delivery 
schedule. The Government me aware of 
this delay. The Hindustan Shipyard has 
been constantly in touch uitb  the firms 
concerned to get the equipment delivered 
as early as possible. In order to examine 
the capacity of indigenous fums to adhere 
to  the delivery terms and watch the pro- 
gress with reference to such capacity, a 
Steering Committee for Hindustan Ship-
yard has been recently formed by tbe 
Government.

Violent incidents in colleges affiliated 
to Delhi University

1052. SHRI R.R. SINGH DEO: Will tbe 
M inister of EDUCATION AND SOCIAL 
WELFARE be pleased to  state :

(a) whether there have been several 
violent incidents recently in various college- 
es affiliated to the Delhi University ; and

(b ) whether Government have institu-
ted any enquiry Commission in this regard, 
if so, tbe findings thereof ?

THE DEPUTY MINISTER IN JHb 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTLRE (PROF. 
D. P. YADAVA) : (a) According to the 
information furnished by the Univer-
sity authorities, there have been no violent 
incidents in the colleges in Delhi during 
the last two months. During September 
however, there was trouble between 
students of some colleges and D.T.U. 
employees.

(b) The cases registered in connection 
with the incidents in which students and

D.T.U. employees were involved are being 
investigated. The University has also app-
ointed a Committee to  look into the pro* 
blem of inadequacy of transport fa c i li t -
ies.

Progress of Laad Reform In States

1053. SHRI BHOGBNDRA JHA : Will 
the Minister o f AGRICULTURE be pleased 
to state :

(a) the progress made by the various 
State Governments in bringing radical land 
legislations and in implementing them ; and

(b) the steps taken to  expedite the land 
reforms ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE) : (a) Measures 
have been undertaken by the State Gover-
nments and Union Territories for imple-
mentation of land reforms with a view to 
breaking tbe concentration of land and 
removing such impediments to increase in 
agricultural production as arise from 
the agrarian structure. These measures 
including abolition of intermediary tenures; 
reform of the tenancy system, namely, 
fixation o f fair rent and security of tenure 
to cultivating tenants, subtenants and 
share-croppers and the right to acquire 
ownership ; ceiling on land holdings and 
<e't1ement of landless agiicultural to i le r s  
and uneconomic holders on surplus land.

Considerable progress has been made in 
the implementation of land reforms during 
the last 20 years. Intermediary tenures xami- 
ndans, Jagirs and inams which prevailed 
in respect of over 40% of the area in pre- 
Independence India have been abolished 
practically all over tbe country. On aboli 
tion of the intermediary tenures, a large 
body of tenants estimated at 20 millions 
have been brought in direct relationship 
with the State and enabled to become 
owners.

Provisions for security of tenure and 
regulation of rent have boon adopted by 
several States such as Gujarat, Maharashtra, 
Kerala, Madhya Pradesh, Mysore, Orissa,
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Rajasthan, Uttar Pradesh, West Bengal, 
Himachal Pradesh, Manipur, Tripura and 
Mahe region of Pandicherry and steps 
have been taken for bringing tenants into 
direct relationship with the State and con* 
ferring ownership on them. As a result, 
about 3 million tenants and share-croppers 
have acquired ownership of more than 
7 million acres. In most of the States, the 
statutory rent is not to exceed l/4th or 
l/5th of the gross produce.

Laws imposing ceiling on agricultural 
holdings have been enacted in all the States 
except in Haryana and Punjab where there 
is no ceiling on ownership, but the State 
is empowered to settle tenants on lands 
owned by a person ia excess of the permi-
ssible limit. It has been reported that over 
two million acres o f land have so far'been 
declared surplus oa imposition of ceiling 
and about half of the area has been distri-
buted to displaced tenants, uneconomic 
landless agriculturists.

There have, nevertheless, being short-
comings in implementation and the prog-
ress has been slow in many States. Theie 
have been many gaps between objectives 
and legislation and between the laws and 
their implementation. Legislative provision 
have yet to be enacted for abolition of a 
few minor intermediary tenures. As regards 
tennacy tef^m s, the position of tenants 
and share-croppers is insecure in the 
Andhra area of Andhra Pradesh, Bihar, 
Tamil Nadu, Pondicherry and Dadra and 
Nagar Ha>eli. In Haryana and Punjab, 
the security of tenants is subject to a con- 
tienuing right of lesumption by the landlo-
rd The statu tary rent share of the crop pay-
able to tbe landlord it on the high side in 
the Andhra area of Andhra Pradesh, 
Haryana, Punjab, Jammu and Kashmir 
(Id respect of tenants of parsons holding 
more than 12$ acres) and Tamil Nadu. 
In Haryana and Punjab, the maximum 
rent is l/3rd of the gross produce. In 
Andhra Pradesh, it is SO per cent of the 
produce for irrigated lands and 45 per cent 
for dry lands (A Bill has been passed 
providing for reduction of rent to 30 per 
cent in case of irrigated land and 25 per 
cent in case of other land). In Jammu & 
Kashmir, it varies from 25 per cent to 50 
per cent of th« produce. In Tamil Nadu,

it varies from 3 » | to 40 per cent. 
Ownership rights have not been conferred 
on tenants in Andhra Pradesh, Assam, 
Bihar, Haryana, Jammu & Kashmir, Punjab, 
Tamil Nadu, Goa and Pondicherry. The 
enacted legislation on ceiling has not yet 
been coaferred in Orissa on account of 
stay orders. In the former Punjab areas of 
Punjab and Haryana there is no ceiling 
on ownership ; the State can only settle 
tenants on 'he surplus areas which conti-
nues to be under the ownership of tbe 
land-owner

(b) Steps taken to expedite the lard 
reforms.

The problems and progress of land re-
forms were discussed at length at the Chief 
Ministers' Conference held in November 
1969 and September, i 970. In 1969 Con-
ference, the emphasis was on the need for 
reorientation of land rolicy in the context 
of the new strategy in agriculture. It was 
noted that in several states, the provisions 
with regatd to level of ceiling, transfers 
and exempt.on required eareftil review in 
the right of recent technological (’evelop- 
ment in agriculture ard social require-
ments. It was suggested that the land 
policies should be designed and implement-
ed as an integral part of the comprehen-
sive programme of agricultural develop-
ment with the common social objective 
of improving the conditions of small 
holders, cultivating tenants and landless 
agricultural labourers.

Soon after the Chief Ministers’ Con-
ference, the Minister of Food and Agri-
culture on December, 16, 1969, had drawn 
attention of the State Governments to 
the decision taken at the Chief Ministers' 
Conference. Attention was particularly 
drawn to the question of the level of 
ceiling on land holdings, its enforcement 

‘and re-distribution of surplus land with 
a view to improving the status and living 
conditions of landless agricultural labour- 
eres aud share-croppers. The Prime 
Minister in February, l l<70 drew attention 
of the Chief Minister to the need for 
land reforms and special emphasis was 
laid on the importance of security of 
tenure, fair rents, strict enforcement of 
ceiling and assignment of Government



I l l 'Written Answers N O V E M B E R  22. 1971 W ritten  Answers 112

w a s te - la n d  to  land less  lab o u re rs  w ith  
spec ia l  p re fe rence  to  Schedu led  Caste:) and 
S c h ed u led  T r ib es .  I t  was also suggested 
th a t  th e  S ta te  G o v e rn m e n ts  m ig h t  w o rk  
o u t  a phased  p ro g ra m m e  o f  land  r e fo rm s  
w ith  a view to  co m p le t in g  im p le m e n ta t io n  
by a well d e f in e d  d a te .  On J u n e  1, 1970, 
a n o th e r  let ter  was addressed  by the  Pr im e 
M in is te r  to  C h ie f  M in is te r s  a n d  G o v e r -
nors  r e i te ra t in g  th e  im p e ra t iv e  need  to  
en su re  im p le m e n ta t io n  o f  la n d  r e fo rm s  
w i th in  a  fixed t im e  l im it  w h ich  was the 
on ly  way to  rem o v e  t e n s io n s  in r u ra l  areas 
a n d  fas te r  ru ra l  d e v e lo p m en t .

At th e  c o n fe re n ce  o f  C h ie f  M in is te rs  
he ld  in Septem ber,  1 ^70 an a t tem pt  was 
made to spell  o ;it  th e  changes req u ired  in 
th e  l an d  po l icy  aspecia l ly  w ith  regards  to 
ra t io n a l i s a t io n  and r e d u c t io n  in the 
ce i l in g  l imit a n d  m ak in g  ce i l in g  p rov is ion  
more effective a n d  purp o se fu l .  I t  was n o t i c -
ed  th a t  th e re  were  large v a r ia t io n  between 
different S ta te s  w i th  regard  to  th e  level 
o f  ce i l ing  o f  different c lasses o f  land ,
u n i t  f o r  a p p l ic a t io n ,  e x e m p t io n  e tc .  T he
C o n f e r e n c e  dec ided  to  re fe r  t o  the  C e n tra l
L an d  R e fo rm s  C o m m it te e  the  w h o le  range
o f  p rob lem s c o n n e c te d  w ith  c e i l in g  o n
lan d  ho ld in g s .  In p u rsu a n ce  to th is  deci-  
s i a n  o f  the C h ie f  M in is te r s '  C o n fe ren ce ,
the  C e n tr a l  Land  R e fo rm s  C o m m it te e  r e -
v iewed the  posi t ion  and  made the  fo l lo w ,
ing re c o m m e a d a t io n s  ;

( i ) C e i l in g  sh o u ld  be a p p l ic ab le  f o r
th e  fam ily  as a  w h o le ,  the  term
‘fa m i ly ’ be ing  def ined  so  as to
inc lude  husb an d ,  v/ife  and  m inor
c h i ld ie n  ;

(i i) W here  the  num ber  o f  m em bers in
the  fam ily  exceed  five, a d d i t io n a l
land  may be a l lo w ed  fo r  each
m em bsr  in excess  o f  five in such
a m an n e r  th a t  the  to ta l  area  a d m i-
ssible to the fam ily  does  n o t
exceed twice the  ce i l ing  fo r  a
family ;

(i ii) T he  c e i l in g  fo r  a fam ily  o f  five
m em bers m ay be fixed w i th in  th e
ra n g e  o f  10 to 18 acres  o f  p o t e -
n t ia l ly  ir r ig a ted  land  o r  land
un d e r  assured i r r ig a t io n  f ro m

G o v e rn m e n t  so u rc e  capab le  o f  
g row ing  tw o  crops.  As soil  cond i-
t ions ,  p ro d u c t iv i ty  o f  land, nature 
o f  c ro p  g row n  e tc .  vary from
Sta te  to  S ta te  and  even within
the  sam e S ta te  f ro m  region to
reg ion ,  th e  C o m m it te e  considered
it des i rab le  simply to  indica te  a
ran g e  w i th in  w h ich  the  ceiling
sh o u ld  be fixed in s tead  o f  sugges-
ting  any rig id  ce i l ing  fo r  the  whole
c o u n t ry  ;

( iv) F o r  v a r io u s  o t h e r  categories of
land  co n v e rs io n  r a t io n s  should  be
fixed tak in g  in to  a c c o u n t  availa-
b i l i ty  o f  w a ter ,  p roduc tiv i ty ,  soil
c la s s i f ica t io n ,  c ro p s  g row n etc.
The  a b so lu te  c e i l in g  fo r  a family
o f  five, even  in th e  case  of dry
lan d s  sh o u ld  be  pu t  a t  54 acres.
T h is  l im it w o u ld  be re laxab le  if
there  is spe ic ia l  ju s t if ica t ion  fot
do in g  so  o n  a c c o u n t  o f  th e  nature
o f  so i l ,  r a in fa l l ,  c h ro n ic  drought
co n d i t io n s  e tc .

(v) E x em p t io n s  in th e  ex is t ing  State
laws in f a v o u r  o f  mechanised
fa rm s ,  w e l l-m anaged  fa rm s  etc.
sh o u ld  be  w ithdraw n ;

(v i ) T h e  e x e m p t io n  in fa v o u r  o f  plan-
ta t i o n s  o f  tea ,  coffee, cammimon,
ru b b e r ,  e tc ,  shou ld  be  carefully
exam ined  in c o n s u l t a t io n  with the
M in is t r ie s  co n ce rn ed  an d  State
G o v e rn m e n ts .  Thereaf te r  this and
o th er  ty p es  o f  ex em p t io n  should
be d iscu ssed  w ith  the  C h ief  Mini-
sters in o r d e r  lo fo rm u la te  the
n a tio n a l  policy.

The  G o v e r n m e n t  o f  India 
has a cc ep te d  the  recommendation 
o f  th e  C e n t r a l  Land  Reforms
C o m m it te e  a n d  has advised the
Sta te  G o v e rn m e n ts  to  give effect
to  th e  sam e by  su i tab ly  amending
ceiling  laws.

Aid from W o r ld  B ank for  purchase of 
T ankers  and their  use by Shipp-

ing C o rp o ra t io n  o f  India

1054. S H R I  P .A .  S A M IN A T H A N  ; Will | 
the  M in is te r  o f  S H I P P IN G  A N D  TRANS-
P O R T  be p leased  to s t a te  ;
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(a) whether the World Bank hat pro-
mised eld for the purchase of tankers;

(b) if so, the amount o f aid assured 
and tbe number of tankers to  be purchas-
ed ;

(c ) whether all these tankers will be 
exclusively used by the Shipping Corpora- 
tion of India ; and

(d) if So, tbe reason for tbe same ?

THB MINISTER OF PARLIAMENTARY 
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR) : (a) to 
(d). The proposed I.D .A . Credit of US $80 
million for purchase of four overseas and 
two coastal tankers has not yet been fine* 
Used. Negotiations for the same are ie 
progress. Final decision regarding alloca-
tion of tankers will be taken after the 
Credit has been agreed to by the I D A.

Seecess of htgii-yieldleg varieties 
programme

1055. SHRI P. A. SAMINATHAN: Will 
the Minister of AGRICULTURE be pleased 
to state .

(a) whether the High-Yielding Varie-
ties Programme (HYVP) has met with only 
a negligible success in the case of rice, 
cereals, hybrid millets, maize and sorghum;

(b) if so, the reasons for the seme ;
and

(c) whether tbe Report of the study 
jointly under-taken in this respect by Prog-
ramme Evaluation Organisation o f the 
Planning Commission and the Aostralian 
National University will be placed on the 
Table of tbe House ?

turn for the better. However, the prog-
rammes under hybride maize and jawar 
have registered slow progress due to  certain 
limitations in the varieties: A Statement 
showing the progress o f High-Yielding 
varieties programme, for rice, maize and 
sorghum is placed on the table o f the 
House.

(c) The report is still in the draft stage. 
As soon as it is finalised and printed. It 
will be plaeed in the Library of the Sabha.

Statement

Progress o f H.V.P. for rice, 
maize and sorghum.

Year Rice

1966-67
1967-68
1968-69
1969-70 

*1970-71 
+1971-72

888.40
1785.00 
2681.04 
4341.92 
5501.20
7000.00

(Area in ‘000 hectares) 

Sorghum

190.60 
603.00

Maze

207.50
287.00 
387.97
451.73
507.73
500.00

690,53
354.85
936.19
1200.00

‘ Estimated coverage. 
tTarget.

Hoese lying vacant in Government 
Colonies fa New Delhi

1056. SHRI P. A. SAMINATHAN: Will 
tbe Minister of WORKS AND HOUSING 
be pleased to state :

(a) the number of houses in different 
categories lying vacant in the Government 
residential colonies in New Delhi for more 
than 30 days ;

THB MINISTER OF STATB IN THE 
MINISTRY OF AGRICULTURE (SHK1 
ANNASAHEB P. SHINDE) : (a) and (b). 
No, Sir. The achievements under wheat and 
bajra are substantial. The programme under 
riee which was trailing behind due to un-
su itab ly  of high-yielding varieties for 
growing during kharif  whteh is the main 
riee growing season, and the incidenoe of 
p a ts  *od disease}, has also now taksn a

(b) whether in some colonies, the 
houses are lying vacant for more than Id
months ; and

(c) if so, the reasons therefor and the 
steps taken by Government for allotting 
houses immediatly on their availability ?

THE MINISTER OF STATE IN THB 
MINISTRY OF WORKS AND HOUSING
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(SHRI I. K. GUJRAL) : (a) 104 residential 
units in types 1 to VIII in the general 
pool in Delhi/New Delhi a re lying vacant 
for mote than 30 days.

(b) The number of houses which are 
lying vacant for a period of over 10 months 
is 79.

(c) The residential units referred to in 
part (a) above are lying vacant because the 
officers who are offered these houses are 
in occupation of accommodation in the 
lower types etc. in the central localities 
and they do not eccept the allotment of 
the houses which are m the distant locali-
ties. The allotment of these houses is 
made simultaneously to a number of 
officers on the waiting list to avoid 
further delay in the allotment. Out 
o f the houses referred in part,
(b) above 75 houses require heavy 
repairs and these have been placed at the 
disposal of the C.P.W.D. for doing the 
needful. The remaining four houses have 
been declared unsafe and are to be demo- 
ltsed. The houses which require heavy 
repairs will be allotted immediately as soon 
as the necessary repairs have been carried 
out and these have deen declared fit by 
the C.P.W.D.

Financial Assistance for fixation or pay
scale and D.A. of different categories
of workers of institutions under Social

Welfare Department in West Bengal

1057. SHRI GADADHAR SAHA : 
Will the Minister o f EDUCATION AND 
SO CIA L WELFARE be pleased to  state :

(a) whether Central Government have 
received any proposal from the Government 
of West Bengal for allocaiton of fund for 
fixation of Pay Seals and D.A. of different 
categories of employees o f Institutions 
under Social Welfare Department in acco-
rdance with a rise in cost o f  living ;

(b ) if so, the amount of financial aid 
offered for the purpose ; and

(c) the pay scales and D,A. of such 
workers at present categorywise in West 
Bengal ?

THE DEPUTY MINISTER IN THB 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE (SHRI K. S. RAMA- 
SWAMY); (a) No, Sir.

(b) Does not arise.

(c) Information is being collected aad 
will be laid on the table of the Hoote

Irregularity In payment of Salaries and
D.A. of Teaehtng and Noa-teachlag
state In High and Higher Secondary 

School* In Wett Bengal

1058. SHRI OADADHAR SAHA : 
SHRI MADHURYYA HALDAR •

Will the Minister of EDUCATION AND 
SOCIAL WELFARE be pleated to  state :

(a) whether Government are aware o f 
the irregularity in payment of salaries and
D.A. of teaching and non-teaching staff 
in High and Higher Secondary Schools in 
West Bengal; and

(b) if so, the steps Government have 
taken to regularise it ?

THE DEPUTY MINISTER IN THE 
MINIS! RY OF EDUCAHON AND SO-
CIAL WELFARE AND IN THB DEPART. 
MENT OF CULTURE ( PROF D. P. 
YADAVA) : (») Yes, Su.

(b) The matter is under consideration.

Grants given by Central Goverameat 
to Viswa Bharati, Birbbaia. Weet 

Bengal

1059. SHRI GADADHAR SAHA : 
Will the Minister o f EDUCATION AND 
SOCIAL WELFARE be plesed to state :

(a) the amount of grants given to 
Viswa Bharati in Birbhum (Watt Bengal) 
by the Central Government during 1969-70,
1970-71, Department-wise and year* wile;

(b) the amount or grants given to this 
University by the State Government during 
the year 1969-70, 1970-71; and

(c) bow does it compare with the 
grants given to other Universities io t i t
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country during th t  last two years, year- 
wiM and state-wise J

THBDHFUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND SO-
CIAL WELFARE AND IN  THE DEPART-
MENT OF CULTURE (PROF D. P. 
YADAVA) :(a) to  (c). The required infor- 
naation is bains collected and will be laid 
on tha Tabla o f the Sabha in due course.

Laotlng a f  Foodgraias Godawa at Doha I 
Village, Maarat during October, 1971

1060. SU&I B. &. DASCHOWDHURY : 
Will tha Minister o f AGRICULTURE be 
pleased to state :

(a) whether the •overnm ent food- 
grain godown at Dohai village near 
Maarut was looted on 27/28th October,
m l;

(b) whether any enquiry was held in 
the matter; and

(e) if so, the findings thereof and 
tha steps taken by Government In this 
regard ?

THB MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE) : (a) A hired 
godown of Food Corporation of India was 
looted at Dohai village near Meerut on 
27/2Kih October, 1971.

(b) and (e). A complaint was lodged 
with the Police by the Food Corporation 
of India and the case is under investiga-
tion by the Police.

Copper Coins Fonnd in Nainital

1061. SHRI RAJDEO SIN GH: Will 
the Minister of EDUCATION AND 
SOCIAL WELFARE be pleased to state :

(a) whether some copper coins were 
recently found in Nainital which belong to 
the 1st and 2nd century A.D. and

(b) if so, whether this find connects 
some missing link with historical facts of 
ancient India ?

THE MINISTER OF STATE IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN  THE 
DEPARTMENT OF CULTURE (PROF.
S. NURUL HASAN): (a) According
to the reports appearing in the 
press last month some copper coins 
were reported to have been found at 
Nainital. From the description of the 
coins given in the press reports it appears 
that these coins which bear a female figure 
with the label NANA in Greek and the 
figure of a king, belong to the Kushan 
kings ruling in Northern India in the first 
and second Centuries A. D. A detailed 
report on this find has, however, been 
called for from the State Government.

(b) If the description o f the coins 
given in the press reports is correct, this 
find does not connect any missing link 
with the historical facts of ancient India. 
The Kushan coins are found in abundance 
throughout northern India and even in 
Nepalese Tarai. The particular type of 
coins with the figure o f Nana, a Babylo-
nian or Sumerian goddess is also very 
common. The religious ecl-ecticism of 
the Kushan kings, Kanishka and Huvishka 
is redacted in their coins which represent 
Greek, Sumerian, Elamite, Persian and 
Indian deities. The find of coins of a 
particular dynasty at a particular site does 
not aecessarily imply the dominion of 
that dynasty over that site as eoins travel 
widely through hands. In fact, Kushan 
coias were in circulation long after the 
fall of the dynasty.

Production of Mexican Wheat

1062. SHRI RAJDEO SINGH : Will 
the Minister of AGRICULTURE be pleased 
to state :

(a) the approximate quantity of 
Mexican wheat sown and produced during 
the current year; and

(b) the name of the farmers along 
with the names of District and State to 
which they belong who produced the lar-
gest quantity of Mexican wheat during the 
current year ?

THE MINISTER OF STATE IN THE 
MINISTRY OP AGRICULTURE (SHRI 
ANNASAHEB P. SH$IDE) : (a) The
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total uveas* uader Meatcan wheat during 
1970*71 is estimated a t about 6.48 million 
hectaras. Separate figures of production 
from Mexican varieties o f wheat are not 
collected.

(b) Figures of total quantity of 
Mexican wheat produced by the farmers it 
not collected. However, according to 
All-India crop com petition in wheat 
organised during rabi 1970-71, Shri Ramesh 
Rajabhau Bondre of Buldana District o f 
M aharashtra State, attained the highest 
Field o f 16,117 kilogrami per hectare

Alleeatlea to States for Dry-Parming 
daring 1971*72.

1063. SHRI RAJDEO SINGH . Will 
tha Minister of AGRICULTURE be pleased 
to state:

(a) the amount of money allocated 
foe the States for dry-farmiag m the 
country during 1971-72; and

(b) whether Government will provide 
more money in view of the fact that 60 
percent o f the land is being cultivated 
under dry farming ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDB) : (a) During
1971-72, the allocations made to  the State 
Governments concerned so far are indi-
cated below

(Rs. i d  lakhs)

Andhra Pradesh 39.572

15.30
Gujarat 44.40
Haryaaa 38.84

Jammu J t Kashmir 16.64
Madhya Pradesh 46.76

Mahsxashtra 20,88

Mysore 50.72

Orissa 11.95
Rajasthan 48.36
Tamil Nadu 46.87
U ttar Pradesh 55.68

• re a d  Total 431.972

Out of the above amount, a sum of 
Rs. 302.892 lakhs will be provided by the 
Central Government. The balance of the 
amount is to  be arranged by the States 
concerned through institutional sources. A 
sum of Rs. 216 00 lakhs has been provided 
in the budget for 1971-72.

(b) The question of providing more 
money will be considered when the results 
o f these Pilot Projects are available.

Supply ef Bad Quality Rice through 
Ration Shops In Calcutta

1064 SHRI DINEN BHATTACHA- 
RYYA Will the Minister of AGRICUL-
TURE be pleased to state

(a) whether the attention of Govern-
ment has been drawn to the fact that the 
nee being supplied through the Ration 
shops at Calcutta is raw and rotten and is 
absolutely unfit for consumption,

(b) if so, the reason for the supply 
of such rotten raw rice;

(c) whether Government are consi-
dering to allot good and boiled rice to  be 
issued through Ration Shops in Calcutta, 
and

(d) if not, the reason thereof ?

THE MINISTER OF STAT* IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P SHINDE) (a )  Some 
complaints about the quality of rice issued 
through the ration shops in Calcutta have 
come to Government's notice. But it has 
not been complained that rice supplied n  
unfit for human consumption.

(b) The rice supplied through the 
ration shops in Calcutta consists o f boiled 
rice procured in West Bengal, Non-Bengal 
boiled rice supplied from the Central pool 
and raw nee allotted from the Central 
pool. The rice issued is of the standard 
quality fit for human consumption.

(e) It is not possible to supply only 
boiled rice for issue through ration shops 
in Calcutta.
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(d) The total production of boiled 
rice in the country is not enough to  meet 
the requirements of all the State Govern* 
meats; the stocks have to be distributed to 
various States on the basis of availability.

Revolving Funds for Development of 
Land In Punjab

1065. SHRI DINEN BHAT1ACHAR- 
YYA * Will the Minister of WORKS AND 
HOUSING be pleaded to  state

(a) whether Government have allott-
ed any funds as 'Revolving Fund* for the 
acquisition and development ol land for 
three cities of Punjab;

(b) if so, the particulars thereof ;
and

(c) whether the scheme includes any 
proposal for housing for the poor and the 
working class at low rents ?

THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HOUSING 
(SHRI I. K. GUJRAL) : (a) and (b).
No, Sir.

(e) Does not arise.

Theft of Idol* from Historical Places

1066. SHRI Y. ESWARA REDDY .
SHRI SEZHIYAN :

Will the Minister of LDUCATION 
AND SOCIAL WELFARE be pleased to 
state :

(a) whether the theft of idols from 
historical places are still continuing;

(q) whether a statue of Apsara has 
been stolen recently from Khajuraho; aad

(c) if so, the steps Government pro-
pose to take to  put a stop to this ?

THE MINISTER OF STATE IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THB 
DEPARTMENT OF CULTURE (PROP.
S. NURUL HASAN) ; (a) Yes, Sir.

(b) Yes, Sir

(c) The steps that are being t aken or 
proposed to be taken for the prevention of 
thefts from centnlly  protected monuments/ 
museums/sites have been indicated m 
detail m the statement given in the Lok 
Sabha to Un&tarred Question No. 159 on 
the 15th November, 1971

As a result of these measures there ts 
a steady decline tn the number of theft* 
from centrally protected monuments/muse* 
ums. As against 33 thefts in  196R the 
number has gradual!} come down to 10 
during 1971 (up to the l i t  November, 
1971)

National Cleanliness Campaign

1067. SHRI Y. LSWARA REDDY 
Will the Minister of HEALTH AND 
FAMILY PLANNING be pleased to 
state :

(a) whether there i<« a proposal to 
conduct a National Cleanliness Campaign 
during the 25th amversary of our Indepen-
dence; and

(b) if so, the salient feature* of the 
scheme Y

THE MINISTER OF STATF IN TH£ 
MINISTRY OF HEALTH AND FAMILY 
PLANNING (PROF. U P CHATTOPA- 
DHYAYA) * (a) No.

(b) Does not arise

Assets and liabilities of Jayaatl 
Shipping Company

1068. SHRI Y. ESWARA REDDY : 
SHRI VARKEY GEORGE:

Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state :

(a) what are the assets and liabilities 
of Jayanti Shipping Corporation, which 
was recently nationalised ; and

(b) the amount of compensation the 
Government intends to pey ?
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THE MINISTER OF PARLIAMBNTRY 
AFFAIRS AND SHIPPING AND TRANS' 
PORT (SHRI RAJ BAHADUR) : (a) Tbe 
audited accounts of the Jayanti Shipping 
Company are available for the period upto 
10.6.1966 only. The account for tbe tubs* 
•quent periods are still being auditted. It 
will be possible to indicate the assets and 
liabilities o f the Company only aftef the 
account for the subsequent period! have 
been audited.

(b ) A total compensation of Ra. 4.50 
acores is proposed to be paid to tbe Share-
holders.

Drug habits among students

1069. SHRI K. BALATHANDAYU-
THAM :

, SHRI C.K. CHANDRAPPAN : 
SHRI ATAL B1HARI VAJPAYEE:

Will the Minister of EDUCATION 
AND SOCIAL WELFARE be pleased to 
state :

(a) whether it is a fact that the drug 
habites among the students of Delhi, 
Bombay, Calcutta and Madras are oa the 
increase;

(b) if so, the reasons therefor ; and

(c) tbe steps taken to prevent the 
spread o f drug habits among the students ?

THE MINISTER OF STATE IN THE 
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (PROF. S. 
NURUL HASAN) : (a) Tbe Government 
has not received any complaints about
the drug habits among tbe students of 
Delhi, Bombay, Calcutta and Madras.

(b) and (c). Do not arise.

family Planning programme fer 
Public Secter Undertakings

1070. SHRI D.B. CHANDRA GOWDA:
Will the Minister o f HEALTH AND
FAMILY PLANNING be pleased to state :

(a) tbe steps taken to boost the family 
planning programme in big industrial, spe-
cially public sector undertakings ;

(b) whether family planning lessons 
have been included in the programmes 
prepared for various units under public 
sector undertakings ; and

(c) if so, the broad outlines thereof ?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING (PROF. D. P. CHATTOPA. 
DHYAYA) : (a) A statement giving the 
required information is attached.

(b) and (c) . No. However, motiva-
tional work is doae by Health Eduators or 
Family Planning Field Workers appointed 
in tbe Pamily Planning Urban Centres set 
up by the Public Sector Undertakings.

Statement

A special pattern o f Central assistance 
has been sanctioned under which financial 
assistance is granted to tbe public sector 
undertakings for setting up family planning 
units in their organisations. The scheme 
provides for tbe following assistance for 
the different types of Urban Family Plann-
ing Centres which may be set up in these 
undertakings :—

FOR A POPULATION UP TO 10,000

NON-RECURRING R$.

Education aids. Furniture, etc 1,000

RECURRING

Medical Officer (part.time)-one 1,200
F,P. Field Worker— one 1,620

Contraceptives (on as required basis) 1,000 
Contingencies 300
Services advance 500
Cash awards 200

TOTAL RECURRING AND 
NON-RBCURRING 3,$70
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For a Popalatloa Ranging 
from 10,000 to 25,000

NON-RECURING Rs-

Educational aids, Furniture, etc. 2,000

RECURRING

Part, time doctors— Two (l man— 1 
lady) 2,400
F.P. Welfare Workers—Two (l 
— 1 lady or two ladies part-time) 3,240
C "tntingencies 500
Contraceptives (oa  as required basis) 1,500 
Services advance 1,000
Cask awards 500

TOTAL RECURRING AND NON-
RECURRING 11,140

For a Population Ranging 
from 25,000 to 40,000

NON RECURRING

Equipment, furniture, buildings
repairs and education aids, etc. 3,000

RECURRING

Part-tim e doctors— Two 2,400
F P. Extension Educator— One 2,880
F P. Welfare Workers—Two 
( i  man— 1 lady) or 4 part-time 
workers 3,240
Attendant 1,080
Contingencies 1,000
Contraceptives (on as required basis) 1,500 
Service advance 2,090
Cash award 1,000

TOTAL RECURRING AND NON-
RECURRING 18,100

For the present 8 public sector under-
takings have set up family planning units 
bat efforts are now being made to ensure 
that appropriate types of units are set up 
in all the m ijor public sector undertaking 
which employ a sixeable labour force.

Family Planning Programme in the 
Private Industries;

Enthusiasm has been evinced by some 
units of the employers* association like 
tbe Federation of Indian Chambers of 
Commerce and lndustiy (F .I.C .C .I.), 
Indian Tea Association, United Planters 
Association o f South India (U.P A.S I.), 
Indian Chamber of Commerce, Calcutta, 
Indian merchants Chamber. Bombay, 
Textile Industry, Bombay, Employers’ 
Association of Northern India and the 
Faridabad Industries Association, 
etc. in prompting Family planning 
programme in their units. F.I C .C .l. 
has accepted the family planning 
programme amongst the industrial 
labour as a major sphere of its activities 
and has instituted awards to industrial 
establishments for outstanding family 
planning work. A number o f  private 
sector undertakings are giving substantial 
amounts as incentives to their employees 
undergoing sterilisation or loop insertions. 
Necessary information in regard to tbe 
incentives given by tbe various industries 
was collected and circulated to the State 
Governments to enable them to inform 
and suggest to the other industrial esta-
blishments the desirability of extending 
similar facilities to their employees. I t  has 
been brought to their notice that under 
Section 36 of the Income Tax Act of 
1961, any expenditure incurred by a com. 
pany for purposes of promoting family 
planning programme among Its epioyees 
is allowed as deduction in computing 
the company's income for income tax.

The State Family Planning Officers 
have been requested to collect detailed 
information regarding all the industries 
within their jurisdiction and the nature of 
family planning work being done by them. 
It is proposed to appoareh different indus. 
trial establishment individually with a view 
to ensuring that they are fully involved 
in the programme.

Industrial Units covered by Emplo-
yees State Insurance Corporation

The Employees State Insurance Corpo-
ration has also been implementing the 
family planning programme through their 
dispensaries and hospitals. Upto 1969*70 
they had also been giving incentive money
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to their beneficiaries who underwent 
strilisation b it this was discontinued with 
effect from ths '1st o f October, 1969. 
Scheme are nov  being formulated for 
their further involvement in the programme 
bf utilising the large number of dispen- 
aries run by tho Corporation for promot-
ing this programme.

Special scheme for promoting intensive 
family planning measures in the mining 
areas and plantations have also been taken 
up.

Provision for employment of 
educated blind persons

1071. SHRI S M BANERJEF * Will 
the M inister of EDUCATION AND 
SOCIAL WELFARE be pleased to state ■

(a) the steps taken to provide employ-
ment to the educated blind voung men and 
women in the country ;

(b) whether the Employment Ex- 
cbaages are not sponsoring their candi-
datures insplte of the clear orders ;

(c) whether this matter has been taken 
up with the State Governments ; and

(d) li so, their reaction ’

THE DEPLTV MINISTER IN THE 
MINISTRY Of EDUCATION AND 
SOCIAL WELI ARE (SHRI K. S. RAMa - 
SWAMY): (a) A statement giving the
requisite mfoi mutton is attached.

(b) No such instance has come to 
notice.

(c) and (d). Do not arise.

Statement
The follow t.ng steps have been taken 

to stimulate be placement o f educated 
blind persons

1. 9 special employment exchanges for 
the physically handicapped have been set 
up in different pirts of the country to 
astilt physically hindioappsd psrtons, 
including the bim-i,  tn s j c j n u  siitahle 
employments.

2. Physically handicapped persons,
including the blind have been given prio-
rity HI for the purposes o f submission by 
the National Employment Service against 
vacancies under the Central Government.

3. Blind persons have to be medically 
examined by a special medical board 
attached to the special Employment Ex-
changes for the Physically Handicapped.

4. Under age limit has been relaxed 
by 5 years in favour o f blind persons for 
the purpose of entry into class III and IV 
services under the Central Government.

5. Vocational rehabilitation centres 
have been set up in Bombay and Hydera-
bad to provide pre-employment assessment 
and adjustment training.

Utilisation o f services on national 
fitness corps for training school 

Boys and Girls

1072. SHRI S. M. BANERJEE: Will the 
Minister of EDUCATION AND SOCIAL 
WELFARE be pleased to  state :

(a) whether services of the National 
Fitness Corps will be fully utilised to 
train the school boys and girls during this 
period of emergency :

(b) if not, the reasons for decentra-
lization of N. F. Corps at this hour of 
need ; and

(c) whether Government propose to 
revise its decision in the light of recent 
developments on our borders ?

THB DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE (SHRI K S. RAMA- 
SWAMY) (a) to (c). The National F it-
ness Corps Programme, which is an 
intergrated programme of Physical Educa-
tion, National Discipline Scheme and Auxi- 
lary Cadet Corps, has been accepted 
in 1965 by State Governments as an in-
tegral part of the school curriculum. The 
responsibility for imparting N.F.C train-
ing to the school students and the U tilisa-
tion of the services of the N F.C. person-
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nel therefor rests with the State Govern-
ments This was the reason for 
the decision to decentralise 
the N.F.C. Programme and transfer the 
Instructors to the States.

2. The implementation of this progra* 
mme in schools has no bearing on whe- 
ther the Nation is passing through nor. 
mal times or an emergency.

5 Government has no proposal under 
consideration to revise its decision to 
decentralise the National Fitness Corps.

Deaths of Bangla Desh Refugees in Camps
due to Cholera and other Epidemics

1074. SHRI DHARAMRAO AFZAL- 
PURKAR : Will the Minister of HEALTH 
AND FAMILY PLANNING be pleased 
to state.

(a) the number of refugees from Ban- 
gla Desh who died in diffeient camps due 
to cholera and other epidemics so far and

(h) the auangeraents which have been 
made so fat, for the lnu'roveniem of 
sanitary conditions in the camps and in 
the town in the State of West Bengal, 
Tripuia Assam and Meghalaya where there 
have been heavy concentration of refu-
gees *

THE DEPUTY MINISTER TN THF 
MINISTRY OF HEALTH AND FAMILY 
PLANNING (SHRI A. K. KISKU)
(a) There have beeo leports of deaths 
due to cholera/gastro enteritis and pneiu 
monm/hronchitis. Tfar available informa-
tion in *histegard u as follows

Name of State No. of Deaths
cholera/
gastro
entcrlli«.

pneumonia/
bronchitis

Assam

Meghalaya

West Bengal

Tripura

Madhya 
Pradesh 
(Mana group 
of cajmpa)

73
(tetorted on 

592
(upto

15.6 1971) 
6,092 
(upto 

15.11.1971) 
1

(upto
6.#. 1971) 
69

(upto
5.10*1971)

H o
11 11.1971)

Nill 
(reported on

1.9.1971) 
8

(reported on
6.8.1971) 

Nill
(reported on 

30.7.1971) 
93

(reported on 
26.7.1971)

(b) Action has been taken to improve 
the housing, water supply, latrines, garbage 
collection and disposal as given io the 
enclosed statement.

S ta tem en t

Measures to be taken for Hoasini 
the Refugees from East Bengal

G eneral *■

(1) Not more than 3,000 persons should 
be kept in any one camp for effective con-
trol of the problem posed by the evacuees.

(2) The site should be easily Accessible 
from a main road and be such as to faci-
litate easy drainage

(3) Tents:
Though tents are to  be put up as an 

emergency measure, it is preferable to go 
in for semi-pucca construction with 
galvanised corrugated iron sheet roofing 
supported on bamboo roof frame-work on 
bamboo poles.

The flooring should be raised at least 
6” above the surrounding ground-level 
and should be paved with two layers o f 
hncks and cement grouted.

Side welling with bamboo mats for a 
height of at least 3 ft. may be irovided 
for each tent.

(4) Suitable surface drains hi lit with 
bricL in cement mortar should be piovided 
be!w*rn I he tents to dram off the 
surface water to  a natural dram rearbjr.

(5) W a ter  Supply

(a) One tubewell mav be provided 
for serving a porulation of about 590 
rersons.

(b) The depth of the tubewell may 
be decided with reference to past experi-
ence in the local it) so as to get the opti’ 
mum quantity of rotable water.

(c) The quality of the watar must be 
got tested both chemically and b. cterio- 
logically to ensure that it i* safe and 
potable as soon as the tubewell is com -
m itted and commissioned,
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(d) The Standard type o f platform 4* 
square around the tubewell should be built 
as soon as the tubewell is sunk and the 
waste water led away from the site for a 
distance o f 25* at least in a pucca dram 
and then connected to the natural dram.

(e) Hand-pumps must be kept in 
working order by proper maintenance and 
close supervision.

(f) As routine disinfection of the 
water will not be practicable, the area 
around the tubewell should be kept clean 
and the latrines should not be in close 
proximity to the tubewells

(g) The possibility ot drawing water 
from an urban water supply scheme, if one 
exists nearby, should be examined before 
sinking tubewells. If such a facility 
exists, a new pipeline may be laid up to 
the camp site and a number ot public 
fountains provided at suitable places m 
this camp.

6. Latrines:

(a) Trench latrines may be cons-
tructed as proposed as an emergency 
measure. But the trench must be co\«red 
with pucca wooden platform suppoited on 
bamboos and with suitable holes The 
seats should be separated by bomboo mat 
partitions. A screen wall made up of 
bamboo mats may be provided in front of 
the latrine block for privacy.

(b) A sweeper should be appointed 
for keeping the seats periodically clean 
and to prevent misuse o f the area by mdi* 
scriminate defalcation ell round.

(c) The surrounding area should be 
kept clean and sprinkled with bleaching 
powder everyday.

(d) Having provided the temporary 
trench latrines, arrangements should be 
made to construct semi-pucca latrines in 
blocks of 20 seats each, with each closet 
seat (without a water seal) connected by 
a 6* pipe ehute to  a trench behind the 
latrine block. This trench may be one 
meter wide and two meters deep running 
for the entire length o f the latrine block.

The seats may be provided at the rate of 
one for every 25 persons. This trench 
should be covered with a bamboo matting 
with suitable bamboo frame supports. A 
V layer of earth may be put on the 
bamboo mat finally to seal it completely 
to prevent flies from gaming access to the 
trench The area of the trench should be 
M rricided to prevent accidents. When the 
trench is filled up, whieh will be after a few 
months, the contents of the trench may be 
cleared and buried at n suitable place. The 
cleaned trench could be made to serve again 
fo>- the same latrine block. During tbe 
construction of the tienches if it is found 
necessary dry brick walling may be pro- 
vided to prevent caving in of the sides.

7 Garbage and Refuse Collection 
and Dispoial
(a) The garbage and refuse must be 

collected from the area at least twice a 
day and dumped in a pit not far from tbe 
camp site and covered with earth e ^ ry -  
day.

(b) The general sanitation o f the 
a iea  should be under pioper check and 
su p e iv i s io n  by appointing wholetime sei- 
\ u n t s f u i  the p j r j  ose S erw c es  of able - 
bodied \o lu n * a ry  social wo Ler1* fro n  the  
re fugees  iniy  be  tu l ised  for the purpose 
They mu> b* p iovi  Ud with suitable l o u d -
speakers  a lso

ft)  Spiaynip of D. D F , S p iinkling 
ol bleaching power and treating stagnant 
waters mthe aiet with 1. tMtidal O 1 should 
be done, systematically to prr\ent bleeding 
of flies and mosiiuitoei

(d) Special care should be taken to 
pievent fly breeding aear the community 
kitchens and care should be taken to 
prevent flies*getting access to cooked food 
Efficient drainage of the waste water from 
the kitchen should be made and the waste 
water, where possible, allowed to soak into 
covered soak-pits.

S. Preventive Medical care .
(a) Adequate measures should be 

taken to give cholera inoculation to all 
the refugees Enough medical supplies to 
be kept at each camp for treating cases o f 
cholera, fastrp .pntntis etc, Case* pf
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infectious diseases should be isolated as 
possible afid treated id  separate camps or 
nearby hospitals

Veianteers to Edacate Pablic regarding 
Prevention of C aster

1075 SHRI DHARAMRAO ArZAI - 
PURKAR Will the Minister of HF ALT H 
AND FAMILY PLANNING be plea eo to 
state

(a) whether there is any proposal \ ndcr 
Government's consideration to encti r ge 
Cancer Volunteers who could educate the 
pubiie about possibilities o f preventing 
cancer if they are subjected to detection 
test, and

(b) if so, the main features theieof ?

THE MINISTER Oh SI ATE IN THE 
MINISTRY OF HE AI TH AND FAMILY 
PLANNING (PROF CHATTOPADH- 

YAYA) (a) No

(b) D ow cot arise
I m Ij  Reserved fer Ceatral Goverment
In Medical Colleges In the C onatry

1076 SHRI DHARAMRAO AFZAl 
PURKAR Will the Minister of HEALTH 
AND FAMILY PLANNING be pleased to 
state

(a) the names of Medical Colleges in 
the country w* re the Central Govern-
ment has its quota, of rewrved stats ui 
admission of students,

(b) the lum ber of suck w#ifc in aacn 
College,

(c) the basis o n  wh c h  s u c h  caadi 
dates for the seats reserved for Central 
Government in these Medical Colleges i  e 
selected 0

THL MINIS! M< OF o l ATE IN T ill 
MINIS! R \ OF 1 I ALTri AND FA Mil Y 
PLANNING (PROP. D P. C H A 110 ' 
PADHYAYA) (a) and (b). A state 
■lent is laid on the Tab*e of the House 
(Placed tn library See No LT—1011 / 
77)

(c) M ent, as revealed by the mark* 
secured by the various reserved categories 
o f Central nominees in their qualifying 
examinations, forms the basis o f  selection.

Type III and IV quarter's seder const* 
faction in Delht New Delhi

1077 SHRI AMAR NATH CHAWLA 
Will the Minister of WORKSAND HOUS-
ING be pleased to state

(a) the number of quarters o f Type
111 and IV under construction in ‘t a r t a n  
areas m Delhi and New Delhi,

(b) the time by which these quarters 
*r« likely to be completed and made avai-
lable for allotment to eligible Govern* 
ment employees

(c) the future schemes prepared by 
Government for construction o f  Type III  
m d IV quarters keeping in \iew that these 
are the only two types where the date of
priority is rut m rg  as 1948, and

(d) the priority date likely to be co-
vered in these two types after the construe- 
lien of quarters as mentioned in (a) above 
are completed ?

THB MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HOUSIWB 
(SHRI I K GUJRAL) (a) and (b) Id  
addition to 3t6 units of type 111 quarters 
aiready completed and handed over to the 
Directorate o f Estates for allotment 
during the year, the following type III 
and type IV residential units are under 
c r r s t r i c t i  n m  Delhi New Delh i The 
likely dates ol their completion are sl&o 
shown against them

I ocal ty Tyre
III and IV

1 ikely date 
of Comp-

letion

Probyn Road 
fimerpui 
Timarpur 
D 1 7 Area 
f t  ch Square 
D17 Area 
K K Pm a i 
Mo i Bagh/ 
Nan ikpur

<>4

160

— 25 7 72

— P<

64
12i

14S>

-I (

192

772

30-1-73 
31 6-7J

31-6*72 
31 6-72

M 6-72

(i)  lhc  yuouty oatoe covered as os 
16th November, 1971 a rt as follows —
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Type III Type IV
9-1*42 9-7-42

Sanction for the construction o f 720 
tgrpe III and 152 type IV residential units 
in Masjid Moth area has also been acsord- 
mi and tbe construction is likely to be 
siarted in the near future.

In addition, proposals for construct-
ion o f 1932 type 111 quarters and i78 type 
IV quarters are under consideration

(d) At present applications have been 
Invited from persons having the dates of 
priority as under .—

Type III  Type IV
31-12-50 31-12-48

The percentage o f satisfaction in type
111 is 45 84 and in type IV it is 63 55
Further applications have not j et been
exiled for. At this stage the likely 
priority dates to  be covered after tht 
above construction has been completed 
cannot be assessed

C. G H. S. Dispensaries in Delhi

1078 SHRI AMAR NATH CHAWLA 
Will the Minister o f HEALTH AND FAM-
ILY PLANNING be pleased to refer to 
the reply given to Unstarred Question No
5 on the 29th M arch, 1971 and state*

(a) whether the proposed one Home-
opathic, two Ayurvedic and two Allop-
athic dispensaries have since been o r e n e d  

in Delhi.

(b) » f  s o ,  t h e  l o c a t i o n s  t h e r e o f  a n d  

W h e t h e r  t h e y  h a v e  s t a r t e d  f u n c t i o n i n g ,  

and

(c) if not, the reasons for delay and 
the time by which the said proposed 
dispensaries are likely to be opened and 
start functioning ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FAMILY PLANNING 
(PROF D. P CHATTOPADHVAYA)
(a) to (c) so far only one Homeopathic 
Dispensary could be sanctioned and it is 
proposed to be located in Dev  Nagar, 
Delhi The dispensary will start function- 
m t  as soon a i suitable arrangements for 
accommodation etc. have been made*

The remaining dispensaries could not 
be started due to the  financial difldulties

created by the influx of refugees from 
Bangla Desh and the need for strictest 
economy These dispensaries will be taken 
up as and when situation improves

Quarters under construction tn the 
D I Z Area. New Delhi

1079 SHRI AMAR NATH CHAWLA 
SHRI SAT PA1 KAPUR

Will the Minister of WORKS AND 
HOU&ING be pleased to state

(a) whether the quarters under con-
struction in the D I Z area in New 
Delhi have since been completed and 
handed over to the Directorate o f Estates 
for allotment to the Government emp-
loyees ,

(b) if not, the reasons for delay and 
when these quarters are likely to be com-
pleted and handed over

(c) the number o f various types of 
quarters which are still under construction 
in D I Z. area , and

(d ) the manner in which the quarter* 
completed in D I Z. area have been allo-
tted to Government employees ?

THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HOUSING 
(SHRI 1 K GUJRAL) (a) and (b ) The 
construction ol quarters m the D 1 7  
area is> being executed under a phased pro 
gramme Uptill now 64 type I, 56 type 11 
and 7911 type III qtiirters have b»en comp-
leted and handed over to  tbe Directorate 
of Estate

A nother 136 type II and 89 type III 
quarters have also been completed and 
are likely to be ready for occupation in 
December, 1971

(c) 64 type III and 124 type IV quar-
ters are under construction in the D .l.Z . 
area.

(d) the quarters have been allotted in 
the following manner J

(i) 64 type I quatters were utilized for 
shifting tbe allottees o f 85 Block 
Panchkulo Road to g it the!* qnar.
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ters vacated which are required for 
demolition

(it) 56 type II quarters have been alio* 
tted as follows
Demolition of type I quarters 
in Punchkum Road and shift* 
ting tl’um to D I Z arc? . 5

Ad hoc alloum ent on account 
of death and retirement of 
officials .............6

Ad-hoc allotment on medical

grounds ........... 6
Ad hoc changes ... .  6
In-tu rn  change ... . 12
In-turn with restriction of

area ........ 2
Ladies Pool . . . .  4
Willingdon Hospital for allo t-
ment to married nursing staff ... 7

Press Pool ........ 5
SC & ST quota .................3

Total ♦. 56

(n i)  79 type III quarters have been

allotted as under *

Ad hoc allotments/Out-oMum 
changes 24

Placed at the disposal of piess 
pool . . . . . .  5

Placed at the disposal of 
Willingdon Hospital for allo t-
ment to married pursing
staff ...................  3
Placed in Ladies P io l . 2
Allotment made to pel sons m
tbe change waiting list.................. 45

T o ta l : 79

Betablishsaent of University 
at Ayodhya

1080. SHRI B. R- SHUKLA : Will the 
Minister of EDUCATION AND SOCIAL 
WELFARE be pleased to  state :

(a) whether th e n  Is a persistent 
demand for establishing an Universttf in 
tbe historical town of Agrodbyt in Uttar- 
P radesh ; and

(b) if so, Government's reaction 
thereto ?

THE DEPUTY MINISTER IN THF 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (PMOF 
D P. YADVA) (a) and (b) The Govern-
ment of Uttar Pradesh bad received a 
demand lo r establishment ot a University 
in Faizabad It has, however, not been 
possible for the State Government to 
accept tbe demand.

Persons killed/Injured due to acrieent 
at Talma biidfe jatpalgari and 

payment of compensation to 
tbe bereaved families

1081 SHRI SAROJ MUKHFRJI 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state

(a) whether a number oi people bed 
been killed and injured due to an accident 
at the Talma bridge 15 Kms from Jalpat* 
gun (West Bengal) on 22nd September, 
1971 .

(b) whether most of the people died 
tn this accident are Government emp-
loyees ;

(c) if so, their names etc , and

(d) whether any compensation had 
been given to the bereaved families, if 
not, the reasons thereof **

THE MINISTER OF PARL1AMBN- 
7RY A IFA ’RS AND SHIPPING AND 
TRANSPORl 1>HKI RAJ liAHADLR)
(a) to (d) The information icqutred is 
being collected from tbe Go\ernment of 
West Bengal and will be laid on the 
table of the Sabha as soon as tt is 
received

Ketlgaatlon by Director Vlewa 
Ynvak Kendra

1082 SHRI C. K. CHANDRAPPAN 
Will the Minister of EDUCATION AND 
SOCIAL WELFARE be pleased to state

(a) whether the first director of the 
Viswa Yuvak Kendra, Sri Krishna Swann 
had resigned from tbe post very recently ,
and

(b) if SO, the reasons for bis resig-
nation ?
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THE DEPUTY MlNiSTLR IN THE 
MINISTRY OP EDUCATION AND
SOCIAL WELFARE (SHRI K. S. RAMA* 
SWA MY): (a) Yes Sir.

(b) As tbe letter of resignation was 
with the Managing Trustee m Hombay, 
the Government is not uware of the 
raasonsfor his resignation.

University Examinations Reform

1083. SHRI C. CIIITTIHABU: Will 
the Minister or EDUCATION AND
SOCIAL WELFARE be pleased to state :

(a) whether any stuciy hat bee*) made 
regarding the University exam ination* 
reform and if  so, the finding* thereof ,

(b) the universities which hs>ve miple 
mented these examination reforms ; and

(c ) the reasons for non-imj lemen 
tation b r remaining Universities ?

THE D m T Y  v :n i s i l r  i n  t h e  
MINISTRY OF FDL CATION AND
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE 1 PROF. 
D. P. YADAVA) . (>) lb *  question of 
examination reforms has been studied bjr 
various Committees appointed by the 
Unp ersity Grants Commission in 1957-60, 
1967-68 and 1964-69. In January, 1971, 
the Inter University BoarJ of India and 
Cevlon organised a Seminar on er.in.in.r 
lions in higher education. The rerorts of 
these Committies and Seminar have been 
circulated to the Universities. Copies 
have also been placed in the Parliament 
Library. Tbe Ceatral Advisory Board oi 
Education also appointed a Committee 
on Examinations. The report of this 
Committee is under consideration of the 
Board.

(b) and (o) : According to tbe infor-
mation furnished to tbe University Grants 
Commission the following Universities 
have taken/propose to take steps to 
introduce different measures of examina> 
tion reform :

Agra; Allahabad; Andhra; Annamalai; 
Assam; Agricultural; Banatas Hindu; 
Bangalore, Berhampur Calcutta; Cali««t;

Gauhati; Dibrugarh; Gorakhpur; Indira 
Kala Sangeet, Jadavpur; Jawaharlal Nehru 
Krishi, Jodhpur; K. S. Darbanga Sanskrit;
Madras; Madurai: Meerut; M. S. la to d a ; 
Punjab; Patna; Poona; Punjabi; Rajasthan; 
Ravishankar; Koorki; Sadar Patel; Sambal- 
pur, San gar; Shivaji; S N. D. T. Women’s, 
South Gnjrat; Sauraihtra; Sri Venkatswara, 
Agricutural Sciences, Bangalore, Agricul-
tural A technology, Bhubaneswara; Udai-
pur; U. P. Agricultural; U tkal; Viswa 
Bharti, Birla Institute of Technology & 
Science, P illa r>; Gurukul Kangri; Indian 
Agricultural Research Institute; Tata 
Institute of Social Science, Bombay; 
Andhra Pradesh Agricultural, Maratha- 
Wada; Indore; Kurukshatra; Aligarh 
Muslim; Gujarat Vidyapith; Delhi; Bombay; 
Maharashtra Krishi Vidyapith; K aniur; 
Karnatak; Bhagalpur; Jammu & Kashmir; 
Indian Institute of Sciences, Bangalore, 
and Vikram.

The rosition ref aiding the raa.auiiag 
Universities it bairg ascertained.

Disaffiliation of Indian Olympic Associa-
tion from Internatloaal Olympic Committee

l(rt»4. SHRI C. CHITTIBABU :
SHRI INDRAJIT GUPTA :

Will the Minister ol EDUCATION 
AND SOCIAL WELFARE be pleased to 
state :

(a) whethci tl e President of the Indian 
O lym pc Association has written to  him 
explaining his action seeking disaffiliation 
of the Indian Olympic Association from the 
Intel national Olympic Committee;

(b) *T so, the main pointis thereof and 
action ta*en by Gosernment thereon; and

(c) whether an enquiry committer 
consisting of members of Parliament is be-
ing appointed to  inquire into the affair ?

THE DEPUTY MINISTER IN THL 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE (SHRI K. 8. RAMA- 
SWAMI): (a) Yes, Sir.

(b ) Enclosing a copy o f tha letter 
which the President, Indian Olympic 
Association has written to the President, 
International Olympic Committee on 
November 26, 1970, it has bean stated
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that under Articles 24 and 25 of the Olym-
pic Rules & Regulations, International 
Olympic Committee, should authorise •

(>) International Olympic Committee 
member (India) (which in this case is the 
President IOA himself) to examine the 
representative character of the 1. O A. 
and its affiliated bodies and to dertermine 
how far to enable the I. O. A. to comply 
with the regulations of the IOC and what 
modifications in them should be made to 
serve the purpose.

(ii) The President, 1.0 (.. shot.Id ai'tho. 
rise the IOC member (India) to conduct, 
administer and manage the affairs of the 
IOA until an lOA in accordance with the 
regulations approved afresh by the presi-
dent, IOC is constituted and approved, by 
the president, IOC'.

(lii) For the administration and manage- 
ment o f the affairs of the IOA as indicate:! 
in para (ii) above, the IOC member (India> 
will hare an ab-hoc  committee of few 
members chosen by him from aTr.ong the 
representatives of the present IOA and wbo 
have ‘proved’ service to sports.

(iv) The recognition of the IOA in India 
should be withdrawn until a fresh recog* 
nation is given to an IOA constituted by 
the IOC member (India) and api roved by 
the IOC in accordance with the IOC rules.

(v) The provisions of paragraph 1 of Arti-
cle 24 relating to participation in Olympic 
games are binding in all circumstance an ] 
shell remain in force at all times.

2. It has been furthet slated that the 
main reason for this recommeudationis that 
more and more pet sons who represent 
national sports federations are not men 
with knowledge and belief in Olympic 
principles as laid down in Olympic charter. 
Another reason is stated to be the Govt, 
o f India's insistence on IOA registering it-
self under the Societies Registration Act in 
order to be eligible for financial assistance, 
has given a handle to undesirable elements 
of the spoils federation lo take matters 
frequently to curts o f law thus bringing the 
fuootions of the IOA to a grinding halt. 
Tha matter is under examination by the 
Government,

(c) No such proposal is under consi-
deration.

Dissatisfaction at (be Progress of Population 
Control Programme

1085 SHRI CHIFTIBABU : Will the 
Mmistci of UF-AIJI1 AND FAMILY 
PLANNING be pleased to state :

(a) whelhtr t ie  Ccntial fam ily Plann-
ing Council has recently expressed dissatis-
faction at the progress of population 
control i logran me;

(b) the recicn for the shortfall in the 
Mu cess of the programme; and

(b ) in view of the in’pnet of popu-
lation expension on our economy, what 
urgent and concerted sters Government 
have taken to make the fanuly planning 
success ?

TI1E MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING (PROF. P . P. CHATTO- 
P A D m  AYA) : (a) The Central Family 
P lannirs Council at the seventh  meeting 
held on 34th and 15th October, 1971, noted 
that the Family Planning Programme has 
made significant progress d ir .rg  the last 
two yeias, but fell tl «t the  iicsent pace of 
the  programme was not fas t enough for 
ach iev e  \\ the objec t ive  of reflucmg in birth 
rate to 25 per thousand population In 
another decade.

(b) lnodeqi’.ue infrpstmctrre, shortage 
of trained tcchnicr) personnel, particularly 
in rural aicns ;u.d i.t>ence of a perfect 
contraceptive n ethed or device have been 
amongst the main handicaps in the pro-
gramme

(c) A statement is enclosed.

Siarem cnt

The various step* which have been 
initiated for gearing; up the efforts for better 
results in the I-amuy Planning programme 
.nclude the following :—

(a) A new motivational strategy has 
1 een evolved which has as its approach the 

health of the mother r.nd welfare of the child 
a id will be directed more and more to indi* 

viduals and special groups,
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(b) Greater stress will be laid on 
evolvi ng improved contrace *tive tech-
nology including the use o f indigenously

/> ( / .  d methods and devices.

(c) Special attention would pe paid to 
Family planning work in States like Uttar 
Pradesh, Bihar, Rajasthan, J. & K. and 
Madhya Pradesh vhich have not been 
doing well.

(d) There nould be better services for 
1. U- C. D. and Sterilisation including 
belter selection, improved after-care and 
allaying the public fears and apprehension 
about these methods.

(e) Intensive approach as in the Ernaku* 
Ian Camps f o r  p r o d u c i n g  p s y c h o l o g i c a l  

break t h r o u g h  in favour o f  Vasectomy 
w o u l d  b e  t r i e d  o u t  i n  25 o r  so l a r g e - B C a l e  

c<*mps t h r o u g h - o u t  t h e  c o u n t r y .

(f) Efforts would for some time be con-
centrated on these couples who approve 
of Family Planning method but have not 
yet adopted them.

(g) The Post Partum Programme and In-
* ensure District Programme would be 
*iven high priority. The methods which 
are showing incre.i^'ns degree ot accept-
ance like tubectomy an 1 Nirodh would be 
given all out support

(h) Integration of M. C H , lim ilv  
Planning and Health p-'ogtainire*! would 
be done at all levels

(l) T le re v o u ld  be in fro\ec5 nrd n oie 
intensive training of the various teisonnel 
working in the Family Planning progra-
mme

Offline In Profitable<y of Shipping 
Corporation el India

1086. SHRI C. CHITTIBABU Will 
tbe Minister of SHIPPING AND TRANS. 
PORT be pleased to state .

(a) whether the overall profitability of 
the Shipping Corporation of India has 
been declining over the years;

(b) if so, the factor* contributing to 
this non-profitability; and

fc) what alternative avenues have

been explored to increase the profitabl ity 
o f the Shipping Corporation ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND 
TRANSPORT (SHRI RAJ BAHADUR) :
(a) No, Sir. Though tbe profitability had 
declined in 1968*69, it has improved in the 
next two years viz., 1969*79 and 
1970.71.

(b) Does not arise.

(c) The following measures have been 
taken to improve the profitability of the 
Shipping Corporation :—

(i) Diversification of activities by 
the addition of Tankers and 
Bulk Carriers;

( a )  Rationalisation of serivces by 
bettei coordination with other 
Operators;

(iii) Improved mothods o f cargo 
stowage and cargo baud, 
lwg;

(iv) Constant review of operating 
results; and

(v) Improvement o f ship’s turn- 
round, wherever possible.

Waiting I- ■ t for AMulurrt of Government
Quarters on Medical Grounds

1087. SHRI S\T PA t. K \P U R : Will 
the Minister of WORKS AND HOUSING 
lie pleased to state :

(a) the number of persons on the 
waiting list for allotment of government 
quarters whose request for allotment on 
medical grounds has been accepted;

(b) tbe date from which the first 
number in the said waiting list is there; 
and

(c) the time by which it is expected 
to allot government accommodation to 
them ’

THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HOUSING 
(SHRI I. K. G U JR A L ): (a) and (b) The 
number of persons in different types whose
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requests for allotment on medical grounds which the first person is on the said wait-
have been accepted and tne date from ing list are as under i

Type Type 
I II

Type Type
III IV

Type Type 
V VI

No. of pereons waiting 1 52 1 1 4 2
D ate from which first 
person >s w aning 14.10.71 3.9.71 25.10.71 30.8 71 19.7.71 10.9.71

(c) U has been decided to give \l\Y o  
vacancies fo r allotm ent to  persons on 
Ad ho. bas s on m e d ia l  grounds and 
ottuT g ounds not covered under the exis-
ting patterns, where it is decided to make 
i t  h € allo tm ent keeping ill view the 

totality  of circum stances It is not possible 
to indicate the tim e by which the persons on 
such Waiting list could be allotted accom-
m odation from  the general pool as this 
depends on the vacancies occurring in a 
particular type

Check on Births throagh Family Plaantng 
efforts

Will the Minister of HEALTH A k b  
FAMILY PLANNING be pleased to state 
the number of States where the check on 
the births has been highest through Family 
Planning efforts during last 3 years and 
the number of the States where the 
number of steril isation has been highest 
in tbe country?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING (PROF. D. P. CHATTO- 
PADHYAYA) : The position is set out in 
Statements 1 and It.

1088. SHRI RAJA KULKARNI •
Statement-I

Rank o f StaW > \cco rd in g  to  rate of equivalent Sterilisations per 1000 of Pops* 
Itttiou for States vvitose Rates are higher than all India Rate during the Year 
1969-70, 1970 71 and 1971-19 72 upto Sept. 30, 1971.

St No. Name of State Rank and rate Equivalent of Sterilisation 
per 1000 Population

1969-70 1970-71 1971-72
Rate Rank Rate Rank Rate Rank

1 2 3 4 5 6 7 8

1 O nssa
M a h o n  htra

3 A ml hr* Pradesh
4 Punjab
5 G ujarat
6. Madhya Pradesh
7 K erala
8 Tamil Nadu
9  Harjana 

10. J. & K

5 .6  1
5.2 2 
5 .0  3 
4 2 4 
4 0  * 
3 6  ft
3 .6  7
3.2 8 
j .2  9 
2 1*

5 5  1
5.3 3
5.5 2
3.5 6 
3.9 4 
2.3*
3.8 5 
2.3*
3.4 7 
3.1 8

1.9 8
2.7 3
2.7 4
2.8 2 
2.3 5 
2.9#
4.0 1 
2 2  6 
2 2  7

A ll l i 'd i a 3.2 3.04 1.64

* Denotes rates in States which are below All-India rates in the respective 
years and have not been included in ranking*

Note * -  For working out the number of ‘ equivalent sterilisation” , one sterili-
sation is considered as equivalent to 3 1UCD insertions. Also 12 conven-
tional contraceptives users arc treated as equivalent to one Sterilisation.
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Statement - / /

Cumulative Number of Sterilisations performed since Inception and rates m 
States where the rates are higher than All-India Rate

(Arranged in descending order of rates)

Rank based on Cumulative number Rate per
rate per 1000 Name of State of sterilisations 10Q0
population performed upto population

Sept. 1971

1. Maharashtra 1,532 061 30 5
2. Tamil Nadu 1,051,703 25 6
3. Orusa 537 193 24 5
4. Kera a 503,978* 23.7*
5. Andhra Pradesh 1,028 222 23 7
*. Gujarat 568 744 21 3
7. Mad by a Pradesh 7^0 036 17 6
8. Punjab 215,604 17.5

All India 9,307,291 17 0

Request from 13. P. to increase the 
Sagarcaae Price

1689. SHRI N1HAR IASKAF Will 
the Minister o f AGRICULTURE be 
pleased to state

(a) whether tbe Chief Minister of 
U ttar Pradesh has requested tbe Centre to 
increase tbe price o f sugarcane in view of 
the damage to  cane crop by floods, and

(b) if so, the reaction of Central 
Government ?

THB MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (PROF 
SHER SINGH) (a) The Governmert of 
U P. had recommended early in 1971a 
minimum sugarcane price o f Rs 10/- per 
quintal. The C hief Minister of U P in 
his letter received a few days ago has 
repeated this recommendation

(b) G overnm ert decided only recently 
after careful consideration of all relevant 
aspect*, and the recommendations made by 
% in o i*  State Go\ernments including U ttar 
P rade h t< c o n tin ie  the n mimum p ic e  of 
su g a ria n t it Rs 7 37 per quintal linked to 
a reco\(*r> of 9 4 icrcent with a premium 
of 6 6 [uisc per H lintel for every increase 
o f l r , in reco cry abo\e 9 4% The 
industty is eKpec'td to pay a higher price 
for sugircane in \  cv, of the p c s a i l ir g  
high l i k e  o f  n ig \r

Propagation of Utility of Wild Life 
and its Preservation among Tr’bals

1090. SHRI NIHAR LASKAR Will 
the Minister o f AGRICULTURE be pleased 
to *Ute

(a) whether the tubal population i< 
still ignorant of ibe utility o f wild life in 
the economy of various States;

* For Kerala the figures are upto August, 1971 only as September figures have 
yet to be received.

N ote:'—The rates are worked out here by dividing the to ta l number of sterilisations 
dpn«? fill date b f  tbe mid-year population o f the year 1971-72,
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(b) if so, whether Government are 
propagating among tribal population to 
• i t to d  co-operation in protecting wild 
Ufa; aad

(e) if so, the mala features thereof ?

THB MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (PROF. 
SHBR SINGH) : (a) There is an increasing 
awareness o f utility o f wild life  am ong 
tribal population due to  advancem ent o f 
education and propaganda activities.

(b) and (c). Posters, pam phlets and 
films on wild life are being shown in tribal 
areas of most of the S tates, especially 
during the Wild life  Week Celebrations. 
In some States rewards are being given to  
them for giving inform ation about the 
poaching offences.

Tribal* are also being trained in some 
States for specialised jobs as elephant 
staff, wild life watchers and forest guards.

Enquiry Into killing of Tigers and other 
m la a ls  la Madhya Pradesh during wild 

Life Preservation weeks

1091. SHRI NIHAR LASKAR *• Will 
tha M iaister of AGRICULTURE be pleased 
to s ta te :

(a) whether  M adhya  Pradesh  G overn"  
ment licensed to  k i l l  t ig e is  a n d  othe r  
animals during the  Wild Life  P re s e rv a w .n  
Weeks ; and

(b) w hether the  Central G overnm ent 
propose to make an enquiry »>to thib 
affair ?

THE MINISTER OF STATE IN THE 
MINISTRY O F  AGRICULTURE (P R O F .  
SHER SINGH) : (a )  No, Sir. N o ,  licenses 
have been issued to  kill tigers and o th e r  
animals during the Wild Life Preservation 
Week.

(b) The Question does not arise.

Introduction of Secondary Education Bill

1092. SHRI NIHAR LASKAR : Will 
the M inister of EDUCATION AND

SOCIAL WELFARE be pleased to state :

(a) whether Government have received 
the Secondary Education Bill j970 as 
passed by the Delhi Metropolitan Council;
and

(b) if so, whether Government pro-
pose to introduce the bill during the 
current session ?

THE DEPUTY MINISTER IN  T H E: 
M INISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN  THE 
DEPARTM LNT OV CULTURE (PROF* 
D. P. YADAVA) : (a ) Yes, Sir.

(h) No, Sir.

Ru’es and Regulations of Raahtriya 
Sanskrit Sansthan

1093. SHRI NIHAR LASKAR : W ill 
the M inister of EDUCATION AND 
SOCIAL WELFARE be pleased to  state,:

(a) the rules and regulations of 
Rashtriya Sanskrit Sansthan; and

(b) names of the institutions under
the management o f the Sansthan ? >-

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (PROF. 
D. P. YADAVA)' (a) A copy of the 
Rules and Memorandum of Association 
of the Rashtriya Sanskrit Sansthan is laid 
on the table of the House. [P laced  in 
Library. S ee  No. L T - 107211111

(b) 1. Kendriya Sanskrit Vidyapeetha, 
Tirupati.

1. Sbri Lai Bahadur Shastri Ken-
driya Sanskrit Vidyapeetha, Delhi.

3. Shri Ranbir Kendriya Sanskrit 
Vidyapeetha, Jammu.

4. Sad a Shiv Kendriya Sanskrit 
Vidyapeetha, Puri.
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5. G&nganath Jhft Kendriya Sanskrit 
Vidyapeetha (formerly Ganganatb 
Iba Research Institute) Allahabad.

Tenders far supply of Medical Drag*
In My lore State

1094. SHRT K. MALLANNA :
SHRI K. LAKKAPPA :

Will the Minister o f HEALTH AND 
FAMILY PLANNING be pleased to  state .

(a) whether tenders for the supply 
Of Medieal Drugs were invited sometimes 
back by the Mysore State;

(b) if so, whether the tenders of 
firm Of firms whose names were not ou 
the approved list were aecepted m lieu 
o f the standard and reputed fitms in that 
State;

(e) whether as a result of accepting 
tenders o f unreputed firms, substandard 
and out-dated drugs were accepted by tbe 
Government o f Mysore at very high rates;

(d) whether Government propose to
hold inquiry through and

(e) further action to be taken tgainst 
the persons concerned ?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING (PROF. D. P. CHATTOPA- 
DHYAYA) ; (») to (e) . The informa-
tion is being collected and will be laid on 
the Table o f the Sabha in due course.

Drug purchase scandal in Mysore

1095. SHRI K. MALLANNA :
SHRI K. LAKKAPPA :

Will tbe Minister o f HEALTH AND 
FAMILY PLANNING be pleased to state :

(a) whether some times back a 
Drug Purchase Scandal was referred to

bwuc U i.i) . uuthomies toi prompt 
investigation in th* State of Mysore;

(b) whether proper inquiry w*p not 
conducted and the whole scandal was 
hushed up though there was prim p  /a c < f 
cases for prompt prosecution;

(c) the number of persons involved;

(d) whether the involved persons In 
this scandal were allowed in one case to 
retire and other doctor placed in additio-
nal chaige of Head of the other Depart-
ment; and

(e) if so, the reasons therefor ?

THE MINISTFR. OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING (PROF. D. P. CHATTOPA- 
DHYAYA) (a) to (e) The information 
is being collected and will be laid on the 
Table o f the Sabha m due course.

Complaints against supply of Hybrid 
Bajra seeds to farmers

1096. SHRI K. MALLANNA: Will 
the Minister of AGRICULTURE be pleased 
to state :

(a) whether there have been general 
complaints for the last one year fiom the 
farmers from all over India regarding 
Hybrid Bajra;

(b) if so, the nature o f copmlaims 
received; and

(c) Government’s reaction thereto ?

THE MINISTER OF STATE IN THB 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHlNDfc) (a) Cumpla- 
ints have been voiced by the farmers of 
Delhi, Haryana and Punjab regarding 
hybrid bajra duting tbe last one year.

(b) The complaints related to the 
incidence of Downy Mildew (Green-Ear 
disease) in tbe Bajra crops o f Kharif, 1970 
and Kharif, 1971 and the disease was said 
to be due to the supply of defective seeds.

(c) The conplam ts were got investi-
gated thoroughly in consultation with the
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Breeder s/Scienusts of tbe I.A.R I. by tbe 
National Seeds Corporation and tbe Plant 
Protection Adviser to  the Government of 
India. It is reported that the disease is 
primarily soil and atr-borne and even when 
the ‘spores* are carried by the seed exter-
nally, these cr>n ba completely destroyed 
by suitable seed tr-atment AH seed sold 
by the National S*i d* < oriortttion is sub ' 
jected to seed ttentmerit. Seed treatment 
mates H free ^rom infection but the crop 
from such (tier led and he- hhy) seed is 
stilt liable to be affected by the disease 
spares present in the soil or air from a 
previous crop The disease affects local 
bajra varieties also but the complaints are 
made against hybi id b ljra only because tbe 
farmer huvtng paid a higher price for the 
seed expects a di>eise-free crop However, 
it is once again being examined by tbe 
experts as to  how far the disuase is seed 
borne and what preventive steps can be 
taken m this regard.

The problem of evolving new hybrids 
of bajra which would be resistant to this 
disease was lemitted to th j Indian Council 
o f Agricultural Reseatch last year and the 
plant breeders are making earnest efforts 
to evolve varieties which would be resista-
nt to this disease. The State Government 
and the National Seeds Corporation are 
also being requested to  step up extension 
work on high yielding bajra programmes 
and inform the farmer what precautions 
will help to minimise the incidence of this 
disease
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Posting of qualified iee ters in H eal*  
Centres* Hospitals in n r t )  areas

1J« . SHRI R. S PANDEY • Wil i 
the M inuter or HEALTH AND FAMILY 
PLANNING be pleased to state :

(a )  whether Governm ent’s effort to 
induet qualified doctor* in the Health 
Centres/Hospitals in rural areas have not 
been very successful as a large number 
of these institutions are without doctors 
Musing great inconvenience to the rural 
public ;

(b ) if so, steps being taken to post 
qualified doctors at the Health ( entres/ 
Hospitals in the rural areas ; and

(c) whether any action is taken 
against the doctors who refuse posting at 
the rural health centres and [;if so, the 
nature thereof 7

THE MINISTBR OF STATE IN THB 
MINISTRY OF HEALTH AND FAMILY 
PLANNING (PROF D P CHATTOPA- 
DHYAYA) . (a) No. Government's efforts 
to induct qualified doctors in primary 
health centers m rural areas have been 
successful as only 3 4% P* H. Cs are 
without doctors on 30.6.1971 as against 
20.7% in I960.

(b) The following steps are taken by 
the State/Union Territory Governments to
o v o r ^ n s  the shortage of doctors in 
rural areas:—

1. Form ation of unified cadres foi 
doctors working in rural as well 
as urban areas.

2. Provision of total package of 
incentives such as grant of rural 
ailowanee, transport facilities, free 
fam ished quarters, protected water 
soppy, electricity, etc.

3. Improvement o f physical facilities 
o f Primary Health Centres, parti-
cularly in respect o f buildings, 
residential quarters.

4. Re-employment of retired doctors 
willing to  serve in rural area ; and

3. Grant o f advance incremeatts. 
Some States have also offend Scho-
larship/stipends to the madieal students 
for binding them for service in rural 
areas for certain number of years after 
completion of their education.

A scheme has been prepared under 
which the Central Government will give 
10o% assistance to the States to enable 
them to pay an allowance o f Rs.130/- per 
month to  the doctors who work in 400 
specified areas considered to  be distant, 
backward and difficult. Provision o f spe-
cial development, like approach roads, 
water and electricity is also envisaged 
under the scheme.

(c) Tn virw of the amenities provided 
at the P. H. Cs the response from the 
doctors to serve in rural areas is oow 
much better than before

Death doe to consenption of Illic it Llqeer

1099 SHIM R S. PANDEY *
SHRI N A IIN D R A  SINGH 

BISHT :
SHRI V1JAYPAL SINGH •

Will the M Id liter o f  EDUCATION 
AND SOCIAL WELFARE be pleased to
s tate

(a) whethei Government's attention 
has been drawn to the reports frequently 
appearing in the Press regarding death 
of a number of persons due to consuming 
country or illicitly distilled liquor in dlffe- 
erent parts o f the country,

(b) if so, the reaction of Government 
thereto;

(c) the number of cases reported, 
number o f deaths, and action taken in 
each case, State-wise; and

(d) the steps being taken to  prevent 
such happenings aad to  stop illicit distill-
ation of liquor and manufacture aad sale 
o f spurious liquor and its consumption 
among the masses ?
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t h e  d e p u t y  m i n i s t e r  i n  t h e  
m i n i s t r y  o f  b d u c a t i o n  a n d
SOCIAL WELFARE (SHRI K. S. RAMAS- 
WAMY): (•)  Yea, Sir

(b) The Government feels concerned 
and bat Written to the State Governments 
for the reQuired information.

(c) Tbe Governm ent of Maharashtra 
has reported that 225 persons were affected 
by the effect of consumption of illicit 
liquor on 15th September, 1971 A number 
of persons died. Tbe latest information 
is that 77 persons have died so far. The 
Government of Maharashtra have taken 
action against certain police officers and 
further enquiries by the Special I, G. of 
Police is in progress. The Administra-
tions of Manipur, Goa, Daman and Diu, 
Lacoadives and Chandigarh have informed 
that no such cases have occured under 
their jurisdiction. Replies from other 
State Governments and Union Territories 
a re  awaited.

(d) As the enforcement of Prohibi-
tion is the responsibility of the Stale 
Governments, thev are iequeited 
to initiate measures to prevent illicit dis-
tillation of liquor and manufacture and 
sale of spurious intoxicants.

Policy for Acquisition of Land 
held by Ex-Rulers

1101. SHRI R. S. PANDAY : Will 
the Minister o f AGRICULTURE be pleased 
to state :

(a) whether any policy has been for-
mulated by the Central Government for 
the acquisition of agricultural land belong-
ing to the Ex-Rulers; and

(b) if so, the mam feature therof 0

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SH1NDE) : (*) and (b). 
Exeept for Uttar Pradesh where lands helds 
by ex-rulers are exempted from the provi-
sions of celling legislation, the ex-rulers 
i q all the other Satte are in the same posi-

tion as any other owner o f agricultural 
holdings so far as the application o f th« 
ceiling laws ere concerned.

Proposal to Constitute Urban 
Transport Commission

1102 SHRI VAYALAR RAVI : Will 
the Minister o f  SHIPPING AND TRANS-
PORT be pletsed to state

(a) whether Government are consider-
ing the rroposal to constitute a Urban 
Iran s io rt Commission , and

(b) if so, the salient features of the
proposal *>

THE MINISTER OF PARLIAMENT- 
ARY AFFAIRS AND SHIPPING AND 
TRANSPORT (SHRI RAJ BAHADUR): (a) 
Thera is no such proposal under Govern-
ment's consideration.

(b) Does not arise 

Reconstitactlonof Yontb Welfare Board

1103. SHRI VAYLAR RAVI : Will 
the M inister of LDUCATION AND 
SOCIAL WELFARE be pleased to state :

(a) whether Government propose to 
reconstitute the Youth Welfare Board ; and

(b) if so, when and what are the pro-
posals for the structure of the Board 1

THE DEPUTY MINISTER IN THE 
MINISTRY OF FDUCA7 ION AND SOCIAL 
WELFARE (SHRI K S RAMASWAMY):
(a)and(h). Presumably theHon'bleMember 
is referring to the National Advisory Board 
on Youth (National Youth Board) which 
«as set up under Governmm Resolution 
death 15th July, J970. A copy of tbe 
Government Resolution and the list o f  
members of the Board are given in the 
statement laid on the table o f the House. 
[P laced  i n library  See N o .L T  1073/171]

There is no proposal to reeonttitute 
this Board as (he term of the Board is fpr 
a period of three years,
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.Traffls Problems and Accidents in Delhi

1104. SHRI H. K. L. BHA3A.T : Will 
the Minister of SHIPPING AND TRANS­

PORT be pleased to state ;

(a) the total number of accidents in

‘Delhi duricg the Istt lv.0 j e a r s e s  on tbe
31 St March;

(b) the steps Government have taken

to prevent such accidents; aod

' (c) wh#t are the Government plans
for control of growing traffic problems of 

tbe Capital ?

THE MINISTER OF PARLIA­
MENTARY AFFAIRS AND SHIPPING 
AND TRANSPORT. (SHRI RAJ BAHA­

DUR) ; (a) The total number of acci­
dents in Delhi during the last two finan- 

^ciai years was as under :—

1969-70
1970-71

8351
7746

(a) and (c). The Delhi Administration
have tafcen the following measures to 

reduce road accidents and control traffic;—

(i) Concerted efforts have been
made to siudy the trafiBc move­

ment, potential danger spots,
etc. and, on that basis recom- 
meadations are made to tbe
authorities concerned for wide­

ning of important toads, pull­
ing up signals ©n busy cross­

ing Painting of medians on
broad roads and impiovement of

street lighting.

(ii) Road safety education, inc lu­

d ing lecttires on road safety

and observance of traffic rules,

is imparted in edocational ins­

- tit>jtioDS.

(ii1) Hand bills and comics or road

safety are distributed among 
the public and children.

(iv) Cinema slides on traffic safety
and television shows on road
safety are also arranged.

(v) Ro-’ds are being widened and 

foot pMhs 1 rovided wherever

possib/e.

(vi) Light signals and blinking

lights have been installed on
various road junctions.

(vii) One way traffic has been intro­

duced in the congested parts of
the city. Heavy vehicles are 
not allowed to passs through
such areas.

(viii) A Traffic Trainirjg Park for
children is functioning on the 

Irwin Road.

(ix) Transport vehicles are subjected
to rigid inspection before certi­
ficates of fitness in respect of

them ere issued.

(x) Speed traps' of vehicles by 
mobile patrols are frequently
arranged and action is taken
under tbe law against the drivers
who are found to be drivisg
rashly and negligently or at 
excessive speeds.

(xi) Vehicles are subjected to sur­
prise checks by moble polie
patrols and Flying Squads.

(xii) Piyiug of heavy vehicles has 

been restricted to certain hoiits

during ihe day in certain areas.

(xiii) Speed limits have been fixed on 

many roads auc indicated on 
boards.

(xiv) Two mobile courts functien

round tne mouth for oo-tbe*
spot prosecutions and trial.

CUss III aad IV Goterciaent Employees
without accomodation with tea or 

more years Service

1105. SHRI H. K. L. BHAGAT ; Will J 
the Minister of WORKS AND HOLSINO 
be pleased to state '•
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(a) the total nom W  of C !a« U» sod
Cisss JV 8!T!ploy*es of CeDtcrftl Govers' 

mant in Delhi ana Delhi AdmitiiitrBtloB 
with servics of ten of mote years to tbew 
credit u.ho hav* riot b«eo »llotte<3 Onv«rti-

sc.cf>rnmO(f3»’<>ri; sn<J

(b) lifivi rrscy < f (hem are Uke-ly to be 
a c c o a ip iO f . 'W .i d « r ! n £  ta e  n e » t  f iv t  ycijrs '

THE MINISTER OF STATE JN THIE 
MINISTRY OP WORKS AND HOUSIMG 

(SHR1 i. K OUJRAL) • fa) af)d (b) 
The 8'!o?we?3t of acconmiodatioD fiom the 

lenefai pool is mads cn the basis of pay 
racgss presc'ibcd for oiffetent type* snd 
aot oo tita basis of the eiais to vifbich ibs 
omp’oyess be!ons The Class HI aocl

C!as» IV oiDployoei »re geaeraliy entitled

to types 1, IT and III. Th# application* 
for allotrasnt of accommodation from tb* 

gecseral poo! in Delhi/New Delhi are 
invited OD a restricted bssi& keeping is 
v)«!w the Iikeiy evailsbility of hooi«s 
during a particular allotment year and the 
n&tistical data in regard to the cumber 
of officers who have put in more than
10 years of servics for types II and TIT if 

aot available, Tb* date of prioity opto 
which the application* for the allotmeat 
f'Sir bsgiooiag from st August, 1970 iu 
types I, II and II I  have been Invited, the 
nufflber of ofiBcers still awaiting allotment 
and tbs number of Quarter’s sanctioned 
for constrjctioD so far during the Fourth 
Five Year Plan are as under =—

Date of priority upto which Number Of ofiBcers still Number of

Type. applications have been awaiting allotmeut in their units

invited. entitled types. sanctioned

1 11 I 1962 4,333 804

!1 .11.12.19.^5 3,438 1,732

31.12.1950 3,410 1,716

It canno; be stated at this stage b» to 
allotrnent in the next five years.

pffi’. i»io« of atnenfte* to 
DwSelUrS

M06. SHFH K. K. L. BHAGAT ;
DR. LAXM1NARAIN PANDEY: 
SHRl K. l.AKKAPPA •

Will tho Minister of WGHKS AND 

h o u s in g  be to state :

(s') vnbei'rtst r.fier tbo Lok Sahba 

eisctioi.5 in \9 'n  Oovernmsnt have 
revise<3 U:e>r t^oiicy relating to Jliuggi- 

Jhoripai'U;« v-sth regsfJ (o their {■gfiiianent 

stttleraent nit«s and provision of smenif'- 

9S at thf ?asso-it site? occupied by ti)e”i ; 

and

(b' if so ir* tvhat manner »iwJ whet 
»re the mVen ia tbe implen;entat|oti

of the same *

THE MINISTER OF STATE IN THE 
MINISTRY OF WORKS AND HOUSING 
(SHRI I. K. GU3RAL) : (a) and (b) The 
entire scheme reUtir.g to Ibusgi-Jhoopries

ii under review-

how maDy of them are likely to secure

CoDStractioD of overbridge on Railway 
crossing near Safdarjasg Airport

1107. SHRI H. K. L. BHAGAT : Will 
tbe Minister of HEALTH AND FAMILY 
PLANNING be pleased to state :

(a) whether the rroject for construe. 
tioB of an overbridgj on the Railway 

Crossing near Safdarjang Airport New 

E ilh i, bss been shelved or its ezecutioe 
suspended ;

(b) if so, the reasons therefor ; and

(c) when the rroject was sanctioned
the total cost of tii» same and bow 
wjch of it was carried out 7

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
PLANNING (PROP. D. P. CHATTOPA- 
DKYAYA); (a) No,

(b) Does rot arise.

(c) The scheme amoun'ing to Rs. 1,23, 
41.400/- was sanctioned by the Government 
of India in April, 1970 for the construc* 
lion of road over-bridge st Safdarjang 
railway crossing and allied v.ork.s. Allied 
work consting Rs 55.28 lakhs have been 
executed against thi» icheme.
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Prospects of Procnrement of Rl«# and
other Foodgralns due to Floo4 aid 

Drosght in the Country

!108. SHRI H. K. L. BHAGAT ; Will
the Minister of AGRICULTURE b§ p!ea»*d 

t o It ate ;

(a) to what exteot the flood and
drought conditiont in various Slates hsv« 
sSected the prospects of procurement tar­
get* of f#odgrains by the Governmect ;

(b) whether the target of 4.3 million

tonnes fixed by the Agricultural Price Com­
mission will be achieved ; and

(c) what is the present position with
regard to the rice stocks and what are fur­
ther prospects of procursment of rice from 
the country ?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDB); (») to
(c). The precise estimates of the daoiage 
cautcd to foodgrains by flood and droaght 
in different Slates are not atailable. Even 
though the crop has been affected by 
drought and flood in some parts of the 
country, effort* are being raads to achieve 

the procuremant target of 4.3 raillion ton­
nes of rice recommended by the Agricul­
tural Prices Commission for 1971-72 season. 

The physical stocks of rice with the Cent­
ral and State Governments at the end of 
October, 1971, were about 16 lakh tonnes.

Disposal of garbage by C M,D.A.

1109. SHRI PRIYA RANJAN DAS 
MUNSI : Will the Minister of HEALTH 
AND FAMILY PLANNING be pleased to 
state whether the Calcutta Metropolitan 
Developtnent Atithority is taking any spe­
cific measure for garbage disp-osal ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FAMILY PLANNING 
(PROF D. P. CHATTCPADHYAYA) : 
Yes, The Calcutta Metropolitan Develop, 
meat Authority has provided 30 trucks, 45 
auto-engiaes, 2 Bulldozers, 2 pay-loaders 
for dufuping operations, railway wagons 
and other equipments like sfeu«ters, etc. to 

the Cstcutta Municipal Corporation for 
efficient operation of collection and dis­
posal system within the city limits. All 
34 muaicipalities in the CaUutta Metro­
politan District ate beicg provided with 
one tractor and two trailori each. For

Howrah Municipality, 41 five-ton trucks 
have been given. Howrah Municipality has 
also been given R«. 37.50 lakhs for repsirs 

to existing trucks and coostrnction of a 

garage.

Fall ia percestaga of working caltivators 
aad iacrease fn agrScaltnre Isbeor

ino . SHRI s. p. BHATTACHARYA ; 
Will the Minister of AGRICULTURE be 
pleased to state ;

(a) whether according to the 1971 
Census, percentage of Working Cultivators 
has fallen down fiom 54 per cent in 1961 

to 43 per cent in 3971 and agricultural 
labour has increased from 16.71 per cent in 

1961 to 25.8 per cent in 1971 of the total 
working population ; and

(b) the reasons for the same and the
reaction of the Governmen t thereon ?

THE MINISTER OF STATE IN THE 
M IN IStRY  OF AGRICULTURE (SHRl 

ANNASAHEB P. SHINDE) : (») a»d (b). 
The percentage of cultivators sad agricul­
tural labour to tot*] workers werk out a* 
under, according to the, available informa­
tion under the 1961 and 1971 Censuse' 
so far :

1901 Census 1971 Census 

(Provisional)

Percentcge of 52.8 42.9
Cultivators to 
total workers

Percentage of l6 7 25.8
agricultural

labour to

total workers.

Due to dig'erence in the definition of 
‘worker’ followed in the population Censuses 

of 1961 and 1971, the above figure, are rot 
strictly comparable. For example, part-time 
workers ia agriculture like housewives, 
students etc. vfbo were shewn as workers 
in 1961 will be shows basically as non. 
workers in 1971 aceoriing to their main 
activity. It is also likely that the procedure 

followed for the compiJatioa of data rela­
ting to ecoBoraic activity in the l96l Cen- 
sns resulted in soraa bias in favour of per­
sons being shown as cultivators. When 
th« lS7l dsta are fully processed and ana­
lysed, it may be possible to draw some 

definite conclusions.
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Ticket **!•» of state bases and trams 
la  Cate«tta on 13tb October, 1971

1111. SHRI S P. BHATTACHARYA 
Will the Minister o f SHIPPING AND 
TRANSPORT be pleased to state

(a) what is the amount of ticket sales 
in State Buses and Trams in Calcutta o r 
l3th October, 1571 ; and

(b) what are the amounts on other 
days average ?

T H I MINISTER OF PARLIAMJbNl AR^ 
AFFAIRS AND SHIPPING AND TRANS 
PORT (SHRI RAJ BAHADUR) (a) and
(b). Tbe information icquired is being 
collected from the Governaunt of West 
Bengal and will be laid on tbe table ol 
the Sabbawhen received

W t a  ffcaft ta tarm * *  fin? mar

1 H 2  wjo w r t t  w n t  : w v  ftw n 

**rro w r n  **r
f t .

(* )  fjp*r t o  *  q m r  %

hwt m *  fa z t i <rx
ffwi | ; irh:

(« )  441 tf-H «Fi t  fapmfasrr
* R * r a  j p c t  Uu  tjxt n

j w  |  »

fasn  w b cm n  rr«rm*r cr«rr
f«mm it (v w tf o q to  m w )  

(* ) ff r^ i ftiw tf r m a  «rt

WT’Trr m s*  |  i w n  %■
m»ro r^ f^ c r i 'W  qrr m *  M w  

t k  ftp rr 1 1

M  w  vi f«ny*r «n*rer f w -
f o r m  § ru  im?r: a h  m w :

T m e n  sn^rta i n r  fw  to  
*rr fir*rnr fosr urn

«it  i

B rm rw J  % faJT% % ftrq  w m rr 

ftrc*Nrirr*r* mt « r $ f u

1113 TTo TOT?: V T  ftJWT 

a m *  wRq?T«r *r?*V «r| v t  s * t

* T i t  fo

W  irr*>«r
«rr̂ TTT f^i^rfsr«rrsr*r v r n *  w n w r o

*  I ?  *  f a *  w ®  i*
*r t  | : w tt

( ; s r  ?ft jtrkr r* rq  Fs?rjft * r -  

TlfST «rV q f  £ *

f5T«TT ^  WHT T  *TT«t IT fT W  ?PTT 

3TFfa fo fn n  q  3q*n*\ (srK> t f o

a i* * ) • (* )  aft jt |V i

f ^ f T O T ^ r t r  SRTT5T *TTtft*r ^  i m u
€  ^ n :

5FrfTJTfTT % f^rq «PTf ?«TT* 

f t  »

^  i

Settiax op of Cancer Hespltal la Delhi

1114 DR. SANKATA PRASAD Will 
the Minister of HFALTH AND FAM 1LY 
PLANNINCj  be pleased to stale :

(a) wiielher a new cancer hospital is 
being set up in Delhi ,

(b) if so, the 5ite selected for the 
construction of the said hospital as also 
the acreage of land required for it ;

(c) whethet any assistance n  being 
given by the Central Government for tbi& 
hospital and if so, tbe amount thereof , 
and

(d) the number of patients likely t o  

be benefitca by this hospital 9

T H F  M I N l S r t R O I  S T A T E  I N  T H E  

M I N I S T R Y  O F  H f e A L IH  A N D  F A M l l Y  

P L A N N IN G  ( P R O F .  D .  P .  C H A T T Q P A -  

D H Y A Y A )  (a )  t o  (d). N o  p ro p o s a l for
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the aettiog up of a new cancer hospital 
in Delhi is at preseot under consideration 
o f Govern mem.

Tha Rotary District 310, comprising 
the Rotary C lub in Punjab, Haryana, Delhi 
and Uttar Pradesh have, however, establish-
ed a Cancer Foundation in Delhi which 
has a proposal to set up a big Cancer Pro-
ject consisting of a large hospital with 
300 bads and an out* patient wing, as also 
research laboratories and a training insti* 
tuta for work on cancer. The project is 
estimated to cost about Rs 2 crores to begin 
with.

Tha Foundation propose to  discuss the 
following requests for starting the pro* 
J e c u -

(I) Provision of 70-100 acres of land 
free o f cost by Ministry of W ork. 
4c Housing or Delhi Administration

(it) Matching grant by the (.«ntr«l 
Government on tha amount to he 
eollected by the Foundation ». e. 
about one crora of rupees

(iii)  Expert foreign advice from sister 
institutions m building up this 
Institute.

Acquisition of India Office Library

1115. SHRI S.C. SAMANTA • Will the 
Minister of EDUCATION AND SOCIAL 
WELFARE be pleased to state

(a) the steps taken for the acquisition 
o f the India Office Library in London;

(b) what are the hindrances in acqui-
ring tbe L ibrary;

(c ) the steps being taken for the re-
moval of all such hindrances ; and

(d ) the time by which the aqaisition 
is likely to be effected and on what condi-
tions and form  7

THE DEPUTY MINISTER TN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THU

DEPARTMENT OF CULTURE (PROF. 
D P YADAVA) (a) to  (d ) Efforts have 
been continuously made by tbe Government 
of India with the Government of U K. re-
garding acquisition of tbe contents of 
India Office Library, London. A draft Agre-
ement for arbitration between the Govern-
ment of U. K.., India and Pakistan receiv-
ed from the Government of U K. it under 
examination.

Pablicatiea ef Hindl'Bengaii Dictionary

1116. SHRI S. C. SAMANTA t Will 
the Minister o f EDUCATION AND 
bOCIAl WELFARE be pleased to state

(a) the steps taken for the publication 
of Hindi-Bengali D ictionary compiled by 
Shn G. P. Maity . ard

(b) the number of such Dictionaries 
of Hindi and other regional languages that 
have already been published and the num-
ber that are expected to be published ia 
near future ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (PROF. 
D. P. YADAVA) : (a) The manuscript of 
Shri G. P. Maity's Hindi-Bengali Diction-
ary was purchased by this Ministry in May
1970 not with tbe intention of publishing 
this Dictionary but for utilising the mate-
rial in the preparation of Hindi-Bengali- 
Englisb Trilingual Dictionary which is 
proposed to be prepared by the Central 
Hindi Directrate in collaboration with the 
Vtshva Bharati

(b) Tbe requisite information to 
respect of such Dictionaries published 
or to be publised by or with 
assistance from this Ministry during 
tha last five years is given below.—

(!) Already published — One 

(ii) Under prim — One

(tii) Likely to be
published shortly —  Six
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Fnactioniog of African Studies Depart* 
■ent of Delhi University

t i l l  SHRI DASARATHA DEB Will 
the Minister of EDUCATION AND 
SOCIAL WELFARE be pleased to stale ,

(a) whether be Ha s received any memo 
r&ndum from the African Student*' A«u 
ciation of India over the fuctiontng of 
the African Studies Department of the 
Delhi University.

(b) if so the salient point* thereof
and

(c) what step# Government propose to 
take to rectify the mistake* pointed out 
in the memorandum ’

THE DEPUTY MINISTER IN THF 
MINSTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (PROF 
D . P. YADAVA) * (a) Ye*, air,

(b) A statement is attached

(e) It is for the University to take 
whatever action is considered necessary 
and possible m the matter. A copy of the 
Memorandum has already been forwarded 
to the University authorities

Statement

Sal ion t points in the Memorandum  
o f  African S tu dm ts* 4isoitulion

I A great majority oi books iu ihe 
African Collection of library were wniien 
by authors who were mainly colonial 
othceis and weie thus biased and ill-ie 
formed about the real condition of the 
indigenous population because of language 
barriers and aloofness of colonial masters 

.. .and their motives were deliberately 
to distort the image of continent and the 
personality of the African

2. That contemporary Africa does 
not arouse any academic interest whatso 
ever for the authorities of Delhi Univer-
sity.

I .  That seminars in the department 
are juit like laughing club* when funny 

•tftrie* tbfcut Africa bfeted on some old 
legtfldi are dlsetiittfd.

4 Naked pursuit of se)f*interest app 
ears to be motto of the Africa studies 
Department

5 That a paper un African has not 
been introduced at under graduate level

6 H e  Dcrarim ti t of African studies 
does not have branches in Bomba) < al- 
cutta or other centres

7 The authors oi ihe Report complain 
that they have failed to get a clear clue 
as to the source* of finance of the Depart- 
mert

8 The repoil luggers that Alncan 
should be arrointed as Visiting Lecturers/ 
ProfessOrs/Fellow*

Nea*Avftl)ablJitj of Sager hi Agartela 
d nete  Transport Bottleneck

111* SHRI DASARATHA DEB 
Will the Mimater of SHIPPING AND 
TRANSPORT be pleased To state

(a) whether the attention of Govern-
ment has been drawn to the closere of 
125 sweetmeat shops in Agaftala (Tri-
pura) affecting the jobs of more than 140J 
worker* because of the non availabilitv of 
sog«r due to transport bottleneck,

(b) if so, the outline thereof* and

(t)  steps taken by C.o\ ernnical to 
arrnnge transport facilities thereof ?

T hL  MIN lb TER OF PARLIAMENT-
ARY AI FAIRS AND SHIPPING AND 
TRANSPORT (SHRI KAJ BAHADUR) •
(a) to (r) The inf< m alien required 
is being collected from the Tripura Admi-
nistration and will be laid on the Table of 
the Sahha when received

Fxpendltttre on High edvcatioa
1119 SHRI DASARATHA DEB 

Will the Minister of EDUCATION AND 
SOCIAL WELFARE be pleased to state .

(a) the total expenditure by the Union 
Government on higher education ja the 
Union Territory of Delhi, gad
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(b) this ainionnt as a percentage of 
the total expeRditur* on higher educBtion 
in India ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WBLFAP.E AND IK THB DE­

PARTMENT OF CULTURE (PROF. D.P. 
YADAVa ) ; (a) and (b). The requisite 
information is being collected and t#i!l be 
Said on the Table of the Sabha as soon as 
possible.

Study Teas to U. S. S. II. oa Empiaynsent 
fo Bllr.d M*8

1120. SHRI HART KISHORE SINGH ; 

Win the Minister of EDUCATION AND 
SOCIAL WELFARE be pleased to state :

(a) whether a Study Team was sect
to USSR recently by the dovercrrient of 
India to study for better empioyrtient of 
blind taac in the country;

the composition of the(b) if  so, 

stody te*m;

(c) whether the team has since sub­
mitted its report to Oovernnnent; and

(d) if so, the rctommeiidatiOB made th- 
ereio and Governnnenfs reaction thereto ?

THB DEPUTY MINISTER IN THE 
.MINISTRY OF EDUCATION AND 
SOCIAL WELFARE (SHRI K. S RAMA- 
SWA MY) f (a) Yes, Sir.

(b) The team consisted of ihe folio
wing :—

1. Sbri B. S. Ramdiss,
Dy Secretcry, Depit. of
Social Welfare, New Delhi

2. Sbi-i Jagdiih PatBl,

Oeaeral*S«cretary, Blind

Men’s Association,

Ahniedabad

3. Shri Edward Jonathan,

Principal, School for th»
Blind, PaUyamkottai ,

4. Shri G. Dan,
Hooorsry Director,

Trfi.ining Csntie lor
Teachers of the Blind,

■ Naieadrgpur (W. E.) .

Leader

Member.

5, Shri G. L. Nardekar,

General Secretary, Natioaal 
Assoeistion for the Blind

Bombay. ... M«nb«r

6, Shri Sure*h C. Ahtija,

Eitecotive Officer, National 
Association for the Blind,
Bombay.

(c) The leader of the team hai sub­
mitted a report.

(d) A statement showing the major
recojrmeadetioBs made iiy the leader of 
the team is attached. An endeavour will 
be made to implement the various reco­
mmendations in the light of available 
resources

Statemtnt

Rteommendations

In ths light of the objsrvations of the 

Delegation in the Soviet Union, the follo­
wing recomraendatiens are made ;—

1. that every Wind person who is 
able Rnd willing to work shoald
be given employment, where 
necessary in factories specially for 
their benefit;

2. that a beginaing wub the iatio- 
diiction o! a social security may 
bs made b}> granting a sneall
moDihly pension of Rs. 20/-to
every blind person la the countiy

irrespective of the fact whethei
he is gainfully employed or BOf.

3. that suuabic Icjjislation Should be 

introduced earmarking one te two 
pet cent vacancies la the public
and private sectors for handica­
Pped persons including the blind;

4. that the manufacture of eUctriesI

switches and other electrical appli- 
*nees might be undertaken as a 

part Of the project to expand the 
workshop/factory of the National
Centre for the Blind, Dekra Dun.
A projects to this effect may be 

formulated «nd the eollaborttion
of ihe Soviet Union seught oo a
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O overnm eDt to Government basis.

S im ilar factories may also be set 

up in other parts of the countiy;

5. The Soviet Ooveroinent w ill be

w illing to consider co lU botating

with India in rroject? o f this

nature;

6. that the Governm ent should issue

igstructioas to  t te  effect th*t

switches and all other products

manufactured by the b lind should

bs purckasad by all Oovarnm ent

D«partm#nts and public  sector

underta ting ! from  organisations

o f the W in d !

7. (a) that the manufacture of caps/

stoppers of coca cola and other

soft drinks, beer, win#, medicine

and the like may be made at the

National Centre for the Blind,

Dehra Dun;

(b ) that the possibility o f making

such other items as tin boxes for

boot polish creams; door hinges

and bu lb  holders etc. may also

he explored.

8. that a larger number of workshops

for the b lind  should be established

in the country both by Central

and Stale Governments and in the

vo luntary sector for vrhich liberal

assistance should be provided;

that schools and other traiuing 

establishments Icr ifac b lind 

should undertake suitable vocatio­

nal programnnes in order to eqnir 

them with skills needed for factnrv 

work;

10. that schools for the blind should

give a greater vocational bias (d

their education. The student shoul i 

be prepared for the type o f job 

he it likely to take up on the 

completion o f his e iucationa l 

process, This should be consis­

tent with his aptitude tn d  abilities;

11. that one or two good sanatoria

for the b lind  should be established

in the country by the Central

Government;

12. that if necessary, an expert may be

sough', from the Soviet UniOD to

assist in developing the school

for partially sighted children parti­

cularly with regard to the «<luip- 

mspt and physical »n»ogement*

to be provided in sucb school*;

1?. that the blind in this countrjr 

should be provided subsidised 

housing. Tixey should also be 

exetnptsd from  the psyraent of 
iccoms tax and given concsssiont 

on such transport facilities as are 

not already provided;

14. that a good recreatjon programm*

should be organised for the b lind

on a national basis. A few r;lubJ 

should be Set up and summer 

esmps ors'anised regularly at health 

resorts. C<. mpetitions in games,

music, braille and other subjects 

should be organised;

15. that the N ational Centra for the

f^lind should develop a well equi-

,'ped reseatch un it for developing

v*ays in which industrial processes

can be simplified and make safety

devices desiened to  meet the

requirements o f b lind  icdustrial

workers;

16. that tbs visit of the Ind ian  Dela- 

potion to USSR has proved very

useful and exchange o f such visits

in futura years w ill bs o f great

value and should be encouraged.

In 1971-72, a Delegation from

USSR roBV bo invited to  study

in depth the services for the blind

in Ind ia  and advise us on the fo r­

m u lation  o f projects for the reha­

b ilita tion  o f the blind here;

S im ilar exchange programmes may 

also bo arranged with otber 

countries



y i e l d



o f



179 Written Answers NOVEMBER 22, 1971 Written Answers 180

Information regarding tbe requirement* 
o f the hospitals run by tbe Delhi Admini-
stration is being cotlected and will be laid 
on the Table o f the Sabba.

(b) It had been reported that X-Ray 
Films exeept size 4* x 4* and dental were 
not available in the market. This shortage 
was mainly due to the reluctance on the 
part of the suppliers to supply films in 
adequate Quantity because of a dispute 
regarding the rate contract price following 
tbe increased levy of customs duty. The 
snppliers, have, as a result of discussions 
between them and the Directorate General 
o f  Supplies and Disposals now agreed to 
c amply with all pending surply orders.

(c) There has been no delay on the 
part of the D irectorate General o f Supplies 
and Disposals in concluding contracts for 
the snpply o f X*Ray films. The hospitals 
have direct purchase powers npto Rs. 2,000/- 
at a time subject to as aggregate of Rs. 
15,000/- in a year against items on rate 
contract. They can alao import directly 
X*Ray films upto a c.i.f. value of Rs. 
1,000/- at a time.

Loans and Swbsidy fn Rajasthan for 
Reclaiontioa of Ravine Land

1125. SHRI N. K. SANQH1 : Will
the Minister of AGRICULTURE be pleased 
to state :

(a) whether Government have for* 
mulated a scheme of giving subsidy for 
reclaiming ravine land in Rajasthan;

(b) weather arrangements have also 
beea made for granting loans through the 
nationalised banks to persons who will 
undertake the reclam ation work; and

(c) if so, tbe response to the scheme 
and whether the Government of Rajasthan 
have forwarded any scheme to the Central 
Government in this connection ?

THB MINISTER OF STATE IN THE 
MINISTRY OP AGRICULTURE (PROF. 
SHER S IN G H ): (a ;. No, sir. However 
a centrally sponsored scheme of Pilot 
Project for reclaimation o f ravine land for

a target o f 2000 hectares at an outlay of 
Rs. 50.00 lakhs has been initiated in the 
Kota district o f Rajasthan to determine the 
technical and economic feasibility of large 
scale ravine reclaimation, on a 100% grant 
basis from the Centre to the State Govern - 
ment.

(b) No, Sir.

(c) No scheme as such has yet been 
forwarded by the Government of Rajasthan 
to the Government of India in this conne-
ction.

Release of foreign exchange to Hindustan 
Shipyard to execute orders placed by Indlea 

Shipping Companies

1126. SHRI N. K. SANGHI : Will 
the Minister o f SHIPPING AND TRANS-
PORT be pleased to state :

(a) whether the Hindustan Shipyard 
is unable to execute expeditiously the 
orders placed by the Indian Shipping 
Companies because of procedural delays in 
sanctioning foreign exchange;

(b) whether tbe Hindustan Shipyard 
has requested the Central Governmeet to 
make bulk allocation of foreign exchange 
to facilitate purchases from abroad speedi-
ly; and

(c) if so, the reasons for the delay 
and taking a decision on the above 
request ?

THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR) : (a) to
(c) . In the past the ship construction 
programme of the Hindustan Shipyard was 
occasionally hampered due to difficulties 
and consequential delays in tbe sanctioni* 
ng of foreign exohange. But this difficulty 
has been removed to a very large extent 
by the adoption o f tbe system of bulk 
alJotttion o f foreign exchange for the 
requirements o f Hindustan Shipyard since 
May 1571;
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A lleeatiea fo r ru ral to u tin g  w k i w  in 
Rajasthan

1127. SH&l N K. SANGHl Will ibe 
Minister of WORKS AND HOUSING be 
pleased to  s ta te .

(a) what has been the Cantral alloca- 
tioa to &ajaathan during the three plans 
for rnral housing schemes ;

(b) whether tbe targets fixed under 
these plaas have been fully realised and if 
not, what has been tbe shortfall ; and

(c) how far the target for the fourth 
plan has been achieved so far and what 
has been the backlog *>

THE MINISTER OF SI ATE IN THE 
MINISTRY OF WORKS AND HOUSING 
(S H tI  I. K GUJRAL) (a) The Village 
Housing Projects Scheme of this Ministry 
was introduced in August, 1957 Central 
assistance amounting to  Rs- 150 lakhs was 
allocated to the Government of Rajasthan 
under this Scheme upto the III Plan out 
o f  which the State Government had drawn 
only Rs, 75.09 lakhs on the basis of ex-
penditure incurred by them.

(b) No specific physical targets were 
laid down by Hie Stale Government How-
ever, according to report* received from 
the State Government, they had sanctioned 
about 6,400 houses for construction upto 
the end of tbe 3rd Plan out of which about
3,000 had actually N*en copmleted.

(c) The Scheme falls m tha State 
sector Siace the beginning of Fourth 
Plan, Central assistance lor all state Plan 
scheme is being allocated to tbe States in 
the form of ‘block loan’and ‘block giants' 
Tbe State Governments are free to detei - 
mine tbe programmes/scheme to be impie 
men ted, the funds to be allocated and tin 
targets to be achieved, on tbe basis oi 
their owr requirements and priorities. The 
Governmnet of Rajasthan have discontinu-
ed implementation of tbe Village Housing 
Projects Scheme since the beginning of 
the Fourth Plan.

Instructions to sfcip owners to recruit 
more seamen from Calcutta

1128 SHRI MUHAMMED SHERIFF: 
Will the Minister of SHIPPING AND 
TRANSPORl be pleased to state ■

(a) whether the ship owners in the 
country has been instructed to recruit more 
seamen from Calcutta in future than h it-
herto ; and

(b) if so, the contents of the instruc-
tions and the reasons for the same ?

I HE MINISTER OF PARLIAMENTARY 
\FFA1RS AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR)- (s) No 
such instructions have been issued. How* 
ever periodical discusiiors hove been held 
with the Shipowners and the I nion with 
a view to ensuring recruitment o f more 
seamen from l alcutta than at present.

(b) Does not arise

«rsr?r—r4 ^ ii 19 71 ti ifarnf *  q i

1 129. :

sft i i  •

TO tfl FTf

f t -
( r )  wsw—y rr f  I97i ^

*n*it % VITTT %»FTT$

^ arm w ra  * r mta $i;

W  m  <*rft * i  % ftfir 

S|“T UPBH t-PWcft OTft
i  j t i^ r i  flP r r  % farara-

I ,

(?r) »rf«r i w t  31*1 3RT

I ?
ffa  vf^rma ^ ttwt (*n w m - 

) : (*) ***?—  

i 971 % v f i *  w n r  Sir %
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'x  j k  r  v  a j  — —.........- .*it

trpTT ♦? h  «nrr sm rp?n  5 1

wfir % % xx**

V f f  Sr *TFt

|  <nc v m  % <rw

t w  f**t a r m  i

(«) («i). <rr* t t s* qsrw,
fftimffT, ewt sfcw, *rk *r«r sfcr 
* 40-05 HTW TO* aft 3f5T5nr»KT % 1 4*T 
OT 5 5.5 *ft. Z?f 5PT3T % ^5T *
for/St* flTSSff *P̂  *V ^  IT>3RT 
f ^ a p f l  ^  ^  |  I f a f f l t f  Vt WTC «R f«* 

fsm *p> trnm 3 «rat tft iwte *1 
«rr«uft iraf* 40 srfaira for vt 33**11

% w r  «fa 20 sr%wcT w to  J2 qjfhrt
arhRIT v** *TWT<* * WtH 

tr <r*rf 3mc*ft 1 srtt j&ct, fir t* «tk 
W  ST** *K*FTfl * *t ânTi
f^pfa srcro ♦  1 1

fira ft s w ra *  % fcr^ri TT#«T-

Hfr^WT «rc w r %»r tnftra  sifcr % t o n t  

q* % wr 4V. c t  ipwt % tsrrfm fa* 
f c m f  VTfr ’f t  « w w r  qft 1 1 ^  f i r a w  

*  f o r c  *<r *** * *  % fa ?  t o w s  

sror**?n* *nww firoT w«n
t »

w% eft % Orq tftas srfenrnff
iff $WT 9IWT

1130. IT ?T$1? iTTTTO <Tt$*T : WT 
ffe Hwft *Tf *pt fNT *pt$t fa :

(V) W ftfiFT TT»0t % faffrtf * 
m m  f t  % «r«TCT x x w x  in? «rt*T *R *  

wmr itm  fwT ( % fiw <n 
*iim #  |st fwr arm; %tr*

(fT) rf* fT , «> ^ IT  «TT € T ¥ R
^zrr » W v r r  1 1

|ffi» W t m  ^  t l« r  vaft (Wt* 9TV 
f«5 ) (^ )  *FR ^ rfi % %T«ft ir ^
«pt ircsrri qsr T P *r wk wx
¥*<ft 1 1 *TT$*T gwr %, Tt% fsrfjT-
«r»r*T +r wstrF'f t o  z fii  »R h r  ff«Rr 

flrrmr s r ^  g*rr 1 1

( * )  SIW 33cTT I

tff®f iFTTRT ^  f  HTh %

w q  w<wtu 4i x$  « fw n

n i l .  n  9t%mfnTTq^ *. f Ai 

f  h  H«ft «r? ^ 11s  « i fpqi r><% %

(*fi) *f*rr yf®r 7?qr?t % y& t Msrt-

W rt % f W T ^  iPCT w  Strf’W I  
i m r t  3t t  ^  £,

l » )  w  ffftr f ^ .

f^ar i m  f^friwt %Y w r r w  m«rd

v t  w w n  m ^ r  *rm It ’

ffH? «^ T R «r *? ?f5w iTaft «ni' a
m t|r«  q>o (* )  # v  ^ t .

5 W  « w r ^  flf̂ T su.qjfvej

W5r> % «rftrsrrfc?r srV/?n
i$v  ffcr vr^«T fi

f w f t a f t  m  t fw jw  §p f tv rt{^

M  *1* (  I 3 ^  STBHFfft % ^ a r  

•p^r ^ w r  *f»*t fTW Rt % *it qxr«r^f ispn 

«rwr 1 1 * r^  % qm %  ^

*t«tf B’ sft, *i*?rr **Tf« sixr 
5̂ *RT fo q  ^  fsRT'd « r  ^-ar f a t h e r  

5*r<qr f W T  % r  srrcfT 1 1 frt<? 

*iMi.f wrtfsTrfcff ^ f f  % m \

*r f^ r f? » r  t o  *r*m r̂err wnrar
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srfftr % s w e t  v r * * ,  a r m r  #  

srffcT, srfgmfa<r

m fe  *pt < rnfa sfcw ??r &  *r 

sq^ET * w « r  ^rar^ n rr^w ^rT

s m  w w t <t * f w T  »T«r

fc i

%fW5i fcuO f w r a  

($ ftw «r?) ^ v m i v p r t

1132. « t o  ir*ift*nwny «rriv 
f 'ter i p f t  tr$ *m*r $<rr f r

( v )  jf^irR « r f r  f a r #  

f t w m  ( f f a r w n  t o  

f*4t w?rf««rqr $, v ftr

(* )  T O tfsg s  * t

« f  *n <* i v | i  eu? f r o w n  tw f i  | ?

fftjr H M fW  if TT5r*f * * r  W«qT*

*n.$« <00 t««i> (* )

*s$*qw  «*« t w i<v «r ?r

«rj*r«m  torerc«T w  ta w r*  *

I w - w i r  x |r  i  i <r?r « N  wwf % 

* * w  *  *ra *  ^  *r ?srt 

* * *  tM«TT<;, v i f * w *  t w i ,  3 ** *|t>  

«WHr ct^tt ^ r t fw ^  *  *  fa*rtin *

f t  f**r«r f f m  1 1  w w  

«fWr«r $t* itfk  3«rare *r ^  m  r n  

3t«rr?^i *cr it sqrctn  M r  «ir w r  £ , 

fwm*rfmw m  f« r* t W t  

snvr $ m  i w i  * m  f r ^ »  

a t e *  f w r  q r ^  * k  v i r u s *  * $ * n

* r <Tsj?n m ?tt«t M  m  w w r o w  
i  *t j|V * r  «pt 4  *r ŝf 65 sfaRT ir*rr wfar? 

it w  «rafa fr a * * * ? rs r  * t

■ m m  f u r  3**f g«r *m a< w » t s i r  

* t  < r t* * t i r  l i t  iratif % j *t o t  $  i

* r w r *  Nwrffr^r w s i r  wr«r* ( cei2<r) 

w t  % «rm?r m% vftrorw r. *t*t 

? M * i

wwith * *r <̂7?r*«r ^a«rt *rm r 

n  t < t  ^ f f t^ 3 R r ,  ^  f ^  ‘UTS^qit# 

^ fr ^rwr fsT*r?or 4k srf^T *ft fiw<r 

four k i % ? trjti^  h w t  v«f«r 

•f v t  ^  ^

7 ? %  m  m * m * m  r r  f&rr w  1 1  

% 3m*t ?i«tt f^ r  

fq fjw r w  saprr ^  t*t« % U m « r
^r fcrr̂ nff irr fw r<r frsT  »w t  i

»Tf«rw ^  fa faff % fsmfirr «t fvtr 

cr5f^ * t  f in fn F

ivt wt  *im f5T?*rcf f^T *r*rt It i

fam  ^nr«w ♦ a?«rn», ix r  s  w »i 

»r f ^ » r r  (w rf *r ft)
(^ r ?w ^  ttv ?rt (y^) fc 

qt6-3T̂ *r  ̂ i frftrw  «  tf<r ffferR a«rr 

*<\ <rr«rrf^ *r *rt % ?r#ir*(w

v t t(fr s?r**«r ftw r 11 i t t  [mm «c 

r-ffn «T ^ qt f r  fw t % f^T ??TW-

*pw  «f r -rq *rr w « r

P i

*TWH < fW TK ^ ^ 0  WT%

iv r  irtw t ^  t«r^m t  fanr, t« w jr

? T J^ t 4. T4^T« 1* cWi * 4  ̂ IK

n i w  sr«rf«r r r  f i <rw r

^ 4  *STT-»T f«WT?r M W  %Z
I  u gpw r, ww-itTjn: w  «f«r 
^ f r  ^  ^rf^JTt *rr sp*f fw r «tt

^  t  i w  * ^ r * r «rr«r r  

f n  c ?h  qvttfPT Tr gwIfiRiT

? t  j« r  ^  ^njir^T^rv sw^r

ff iu  <wr 11 v r  iwf«r % tim  fcft
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f a f i f a u f V r ,  ki\ f ^ l X ,  ^  

m f*  *  f a f r f  s f t t w  TOW ** % tfr 

f t *  «1* I

( « )  3 $  i f w n  5*«r 3*<n5*t

% s m s *  ?w t  <m t»r ft fafawr

Tt i j j  fsriJT f  f) fam  ff^it

» « H * n r  q *  fffcrrT  *  w w  3r t f r

3Wt»T % fa * W  % ff$lSRT ?*rt

%, f3Rr% f a q  *rj| ?«?rfa* f*pqT w  «rr, 

STFHf «FT% ^  * W *  XfT £  l

% w ts f t  9«m rt w. * .* m i

Sfttff %'TT

1 1 33. V o  « « i t a r m r o  'n w  : *f*rr 

FTTFS «ffa TfTflTT T*rai3fH * « ft %%

ira t *??r f a :

( * )  J-f TOffi! 1 VW -fV! , jfcjr T r

w g f f o F ,  % f iT fW sro

^ « T R  %*2 \?  »,

(«r) e*r % * r«  « w  | ,

( i t)  3 *  w r t  % * w  f irr  ft t t  

« r4  *Pt «T? <TV
% f a t r  =5R TrrT

ft,
(«r) f *  SRjflfatft *T *TRT 

swr a *  t ^ r  $t oiT^Trr ?

? « r t w  aft*  < rf^ T r  f a s t a *  *nrowr 

S t r s a  u s*  (a to  **<> «fto * g t a iw w )  

(iff) V fTfita ftrfocST n *  j w i w

* t  l ^ s t e  « r f w  % * w « t

STO  H Tgifc, cWT ^W lW q W

tr q ro  %*s w m t  i t  *»w « t

3 1 —

tTTjtff :

l .  %*#*r «rfe*ron

2 . f a r t a  «rf<r«rpr w r , * * *  w ft

3. 5 * sV $ s  «rre f j^ lr  x m  frfiftn r, 

to w r r *  i

4  w g r c  w r  %?* i r r | # f w  W m w

< m z  TTTl’sr ?Tm ^TT I

s w’w r ,
^nnw i

6. ¥ r ^ i« q jT  *?jr, ^  f w r r  

’ «iniTffi^fef!5r % w l^fh  ^pft%?r

8 f i  m  ir f if in w  cfrrc

IWT I

9 x m f i q  w tugffvF  i m i  v if^w ,

TT$rf7*TT I

0 r v r ih q  q rq ffa q ;

1 • x r * * m  »rift^T

1 ? x r^ ito r  v r^sf

3. T W ^ ir m faff^ fr vT%«r ^ r r t i c

11 sf<u &  k * w

l . i  qrir *mt  «rf(Twrrc

u v f i v f h i  V 't ’ tt-t f ^ n r ir  

) 7 trtfw ailattnVfl ntijf 5!«5f3i 
1 « . f^SR5T fr* * r *m%\, ^

19. q s r n  t f iw f a f t ,  ^urt» rf

2 0 . *t w *t , %arvfrr

2 1 .  ilST ^ JJTT

2 2 ^JTTf^wi fq^^inrrm tT, $ ^ tw tc  

1 3. f ? #  f<K^lTT5W , f^ lft

2 4 . ^ t *=t  f’sr^f*?

2 5 . f w f t w w r ,  V?T^TT

2 6 .  WT'fi 

^ T T t ^  I

27 ffTO JrfWFH «R%9T, 9&ft
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28. iT f a r a  ***$

2 9 .  n*r p *  n^r I r f iw ^  *ri*rir i n n 7 

30 ir f i* *  viSi^r,

11 %. f?R3T 9S«5f*

32 apt§*t, fa*fi

11 i|f*?r5T t̂tTT5r

14 wfiFf im jfasrR  *r*«rR

f5?=wV I

15 TJfT KTT W l i s r  ^T

16 wt i t f w *  *T?T3r, *̂TT

17 *  ir «<r trr*  ?**$

18  HTT. Tf <TT?TT W l^ f a r  «K«T5T,

«r«rt

39 *f wnOT, W ltifTe 
40. Tnr»t«r m q v fa*

4 2 ^f*TW «F?̂ 3T
42. TTW WgftcV VTiAar, 9NR*
41 irfop̂  *f t * qfrirrar
44 »r w r . irfaqisr q V ta , ^ i t e r ^

45  W X17W  h f w w  ^ ffos^T l

46 WT*T SW *W ffR̂ r q)s q»«*WT
47 stj** nww 'Fwtfr f-tim
48 %qfhr w j f  *«w >t

49 ITTf^q TĤTTWT, ^T
50 <gtr % q  «frw?ft, h ^ x

s i .  wnrafr $m  sf«re *rm
62  urfw?r *raftv Jrrrfqif ffTT*«r 

w w w  <r«mW i

53 vigffev qfrir̂  st ajt
54 xw rtm  vTffffvv VT^jr, srs to
55 t n g f f a a v T  f#rfwT *T%3r,

fc p f t  1

56. w r t f f s i

57. uTgtffa* m b*,

'8 .  % T n  w w rw r, fafewr

•)9 t t ^ it  w g f f t v  f w v n i T

r o  i p u r  i n s f f s T  f f jr rf ir f t ,  w m T
(1 rr  n?T rr»T it * . sTK lfT^

fT-̂ rVr j

6*1 z r ^ m r  ?r*f?r f tn r fa ro w , qrrnjRfr 
6 1 ifr TT'TT in^TT? *T%9T, f*wfr

( I M i l * *  STTTPT * i  fpwft

6^ * r f r ^
( h ?};£<* r r  f j * ^  frnq- ^

6 ’ ¥ f a f H  TT?rw ^ftanR

( X j n | s f  i p r ^ f y  t f S p r f o ? !  ? f r f R  

r»9 fr5FP q f f ^ ,  <J5TT

7 0  V W Ii p g n m f w  srT^ar, *Tf*T-

* r w  1

1 UTJsrf^i WR!TW, WgSTWTP?

"2 ? i r t  *rera

71 w iT^T*? STT r̂tf q*«TTST WTi 

M*«M

74  Tnf3pt*r w ^ aT f^ T  *nr%w

y n v

1 & *  nejjp  < t t ^  r ^ >  cri'fi ^fifr^r

PfSTT Jrf?T-7 fy«<r ? |T W fT ?, I

2 w j3 fi?+ « w T  I ’THt % firn  ^i%sr,

f?f»* 1 f I

1 f g iW T T H T  -T*!**

4 iR rfT ? f^f=i«rT?r*r, frsftn*

> Iff TTT*TR ff'fTT «K*HH JTJHT

a . f:T5rrfw ferR^rr * r u ,

1 t i  '* . «  ?nc<rrrrin; «Tlr3r, 

a«TT HWaTff, 5T5TT^T I

: .  f i rx rm :  ^twrtTfiw? v r ^ r ,  

w r  w t w , qwrqrtTr»
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3 . % t»*T. nr-x i f f * * *

4. 5rf¥*ar «wp fw t

5. f ta r tf f a *  iffevsr *T?W, %H*Ttar

6. %?rc?r ^wrtTftRT *r%*.
i

7. SIFT S f r f t e g ?

W T V lt* ,  * i  f ^ f T

<s in to v p r  fW tqfsr?, 3 rffw  v t J r .  

"Fr>srrar*T i

9 . » r .  i r f i f W T m a r ,

s%si i

i o. fcrmTTs ^ f j - ^ s r  in m im .

u?ft*K I

l i .  Trar^tir *rfw5T vm sr,
i

1 2. SRTTff ffjff f«TW«rf̂ €TT5TZT, ^PUJfHr 

1 3. S f l f t  |1 » q tq f tw r  4 f ^ ? r  3BT«T5T,

(w) m Trrte fafacar TsffT®ft *r 
^fwrfeer psrVrrftrifr % ssjw m  n  j r h ^  

wansRT*? I  | it  *rg fircnr

f^JTT TTtTT fa  SJPHfcr* m f H sfa fff

*T5«'«R s u m  ^5jt% i  fsrrr s s t j t  fo *  

srm s k  e r s ^ R  f f t a f a r  t o t  

isrcn, s p ^  <f?T fsrafa
v z f a  sft h t$ % *  * ra ra f rn
3 j H r ^ T #  «rlr s f s r r  q y rn V ^  * T 

•ifo  *r srtafasff s  r %
srrcr-sw  sritafa s ir ra r  ?ft* 

girr prf^^r #  f f te  ^  ^  & n

«Vrfti « w N *  fa fa * ! q f y ^ w *  

sg«? * t  s t  irf |  i qtopfar ’TRT ^ 1 f  V 

3 W H  j? ^  ?«TH* aPT IrTT ?T»T *T*r % 

ar^t *< 5cr̂ P fa?§ wwtTiT* tftefktrf 
% vf?rfTW ftWTaiW, SOTWT,

f w t f f r  a r r s s f a n  « t tf  *fo«ra
3 R ! T ^ T  vfw ar f t s r  ^EPFaV f  i

^  vftprt sf ?*  f f V f t f  Ipt $*WTT V$T* 

% w€r% $ '*  f?wT?r% % m * r m r  

s f iw  g«sr t t  m  ^ r r  v fa**

*r%?T «r%sF s rg fcm iT *  %?ft m
s m  mx  f w t  fc i

? r^ T 5 r? r * j th » gt^ g  j 

^  qrf^T? % «r«rt*r * t* t  t |  ?r«ft 

^ 3 f f q r? r  ^ r^ rc fV  *p> g r w  ? t « p ^  ^rr*nfV 

* * ! ( ■

7fT^T ^  *?T5T8F>««PT?TT

rrjpsp ^?T  7^ |  fjPTOT ^  sfiHT fT i^T T  

'.q -w r i r  n  tn ^ T  *r s t |^ ^  f * f a « n * r  

?T*T>r»rnT t m  ^ a ^ ’T «ft

rrspeT ? d rrffj-,n  rTT f < i ̂  7JT*T7 % IT T ^

«PT^ '* <Tf3^R

W>7 #  ‘W  % ffTftr f^spT^rr

k> v f f r f iw  ^'R^r^-j-Ttr n WM^rn a i^ 

farfejirt f a s r t f t f r  1 1  -:tt

Vft f5T»rtft f?ffeT rr̂ THTf f.W  ^ r i?T 

|  w h  ^  q* «JTn w h  WK!7<T5f w $  

? qv^TcT f i r  wqJTT% % * \ \  *  fer«*u %«rr 

3IÎ *TT I

^  f W T  % TTFf^lc !R  j q i m  

:4 "TTt srr% apfrfcrir n ^ a a r f  % 

^ c r t t  % s w n f r  ? th  q tw r* r  
w  % ^ j f  w r  

^  ^  ^ 5 c  ^f?rFsi*

4% ?TT^ fereiff «R f>?TT rr^ ap<H

^  ^  at> 1 1  ^ r

m w  % «r?5T*f?r h  i m  jp m  *  f ^ -  

t^f«ar v^rfsnff *  w *  *r ? r r  *fit

=3fO T^V  cT«TT ^Tir jfT# m^JT ^ 7 :

^  sr^^prr -riaT |  %  ^  s c r^ ^ r  ^r'Kr 

wr% 91  % i

1. i r a r w

2, « h t ^
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3.

4. T O

5. TiTTm

7.

8 .

9 .

10

1 1 (?m?T^ra)

55T5'% 'pfiirfnT 

?TT»T̂  %ni 1 1 

1.

2 .
3. ?T5?T

4 . < T T ^ ^ <

5.

6.

1.

?rw ^T sfT^ wft

!|^ f ^ r  I  ?fT%

fifanf f̂«T, f̂ ftFTcJIT

% 5 H ft  ^ ^t?TT

l> I ^ sT̂ r̂ sr fT»ff 5ft sii R̂t

tfh: % ?TE3T5?r U5?T3W

spw afTT m n f  m ^rqr^

q k  -dirWfT % ^r pfsq-ir̂

^  % STHT̂ T îfafT ^  37=^^ 5P SWr’-

5̂ 7: irr^^T?ir *tr N ^
^  nt I  I ’Tq ^nr

?Tjfr |r?j it  Jr ^  | pt st t

I %  5FT5TT' ^q^»n f^=?T
IT'<T it’ft i 5nT̂ T9T?r % cT^^T Î

^  sr%arnt f^Fsr?^

o^rr<T*ff ^'r >!Trir airr

i=T̂ r '7 (T T ^  qr^ 'T  sftsr^ %  f^rtr jt| 

Tpnr? f^r^r*Tr % %f?yjr

^~rr T?r | i $  JT>Tr̂  

% frrT^^T ^  f^F^rwr 

T^rfTTT % fiTSr?^ ^  SJTtS  ̂ ^

5T^€ 3«rr fff r̂f?r

ariTfwricff >o
vj> I 7% «r^ % ?? ?TiTW-\J

■•fT̂  JTJTŜTf =̂Tf ?T̂ r?rsrr̂  5p’=rffffa9
JTTT STS’T̂T̂r % f?l(̂  iT̂T fVPT̂ JT 

«rij#ST^ ^JT-JTTwt <T? *r*T5T̂ r g;^frr fiT5r% 

ir ar?5 | l f  *55 'TT'>fr?Tr'Tiff % 

?irTr??r  ̂?T%fT̂ jT wTffrj_̂ |s mar T^x\ 
%fef?T̂ T ^ f  «i 7?«r !T3firr!?ra'

I  I % «rT?T ^»I2T IX. 5T^?irfT?Tf "̂V 

3FT̂  15Tt m|f%5fr*T % g?irfw % ?n«i- 
H-W >1TT^?T f= f̂ap??TT f?5rT?T !̂T ?TJT^ra\^ 

f^JTRl 'TT ^r^TR qrt ST^m *!r 

I ? I^ S T m  t r ^ -f ^  f i f^ -

77 jttTTtTTOfHrT̂ rr T̂ Hfqrr̂ iT f?r?n 
I  ?rh f̂f̂ T 5?(Tr ?r«Trff}sT ?TRr??if;-̂ : f^r 
3?m>rT I it n M r s if^  ^

ftr̂ >?rn ĵ»in'T "?ar?ir oq-f̂ friff 
ifr̂ ftr sp̂ r̂ ” t ? g-f fsrrr ârr 11 ?it Tfx-
1̂5FTT JT Sf̂ :5T!T̂  % f?fn; %^?r ! tH -

fasrf '̂i =?fir îrr | i â-i!:, TTRf̂ r̂  -dn-, 
nfsm, ■?’Tr ?rrr̂  n̂TTrt̂ lf tt 
3in!T ?T^?:«rTm %

H iTff 5‘t i(^3rr, fr t

T̂JT '̂r f¥!T I  I
%'riff tsrrfH’^  cp;

% g=qrf ?̂r fipiTT srr̂ T ?rsn 

?  ?rr?f!? ^  ?T|f ^

3^r ^FT f̂ ^

■:7T?Tr33JTf ^Ttfrirfjrv ftifr I
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( it ) ?TfT!T q r f f ?  srftr-

ST-ir %% tTf ^irfsfT^r ^FTif 5!T^?sTT

3farn:?r rf?|  f^5^fsr?rT?r?T 

g3TTT?f ?TT5#? f^75ff=raT?rar n

’Tift I  I f?T% ?T5rT^r, WTfT %

fqr^fpjfe^T En%T î t  •STTT̂ ft?

T 3 %  % sTffTfi'n- n ^x  ??'<T?tstT?r

rsfvnqf % '̂r  ̂€r 11

(1 ) f?[3rTftT̂ T

(KtfirsncT)

(2 )  n ^ ^ ir e . 5 n | ^ ?  i

(^ t stM ^ t )

(3 ) 5TT|^5 ■'3iSf|'?:

(;pTJlf=̂ W:?tTT)

(4) it ^^ J r : JITffi? ^T%5T,

(5) ?rr|f? -̂t% ^ “■rTTr̂ r

( 6 ) t t^ ^ i TH: spT̂ T̂ r, TfeTTrFT

(SSUlf? f^lTR ^̂ TffT̂ ^T q̂-5?T ^?T^T)

(7 ) 5PT%̂ '

(^Tif%r^er:'!

(8 ) ?TT^o STo q>ir?Pf ( q r j ^ f s ? )  i r f e ,7

spm^T, cfTjf (^TtrNf^??T!)

( 9 )  q-^4iT5 !f??^3r %~<

(sf:rjrM % eHi)

(1 0 )  qo% o . f^gsTT 5r?ft’Ts,

?rm’rf (??5T5?r

(q ) ^ T  ?T5T7 'TT^'f, q-^sff ^STT SrT|5Ti

I  r^fr?ff;r ^fTif^Tr - in g f fe r  

^qr f^RT  ?ftq:sr-zfTTrf ^  %!TT 5TT?rr I  i 

?TT2#f^ H'%T, f^raSf 462 trsfj^

f̂̂ TpciriTf 2̂TT 462 JTt'T |, ŜTTT ^  

11 ?rT f̂sr jftfrt % srTTft^r^ iik s f :

F^SfTfT  ̂ •STIT t̂ir %f%c¥T

gtfjrt'T’jft ^ %5#rJT cffT ^ % ?Tsfr?r ^

?TiTir iTJrtiTT?^ 3Tf  ̂ | I

i5lT9Tr I  19 72 ci^

?fr ! »46  firfsr^ ? !^ ? r  qt»if

jfTfT’t ?rV^?r^|3r % srsm

•SfTJT ^  5R>T5Î  %J|I STTJIJTT I

5?rpfr ? fk ^  ?ffri% ^  160

^  ?rfnTiT ¥7 ^  f?JiT| 

f3T^% iT â̂ sgr 351 ?ftqsr ?tt srigt

I  I 5 f tg ^  zrtm % sr iT f^r^  k h t ?  

f^ f fT ? ! % f??Tr a-5|tqTctT  ̂ 3frf

??r|?Tr 'T j't ?n:§ % ^r-<5 % ;it ?

srrq-ffr 1

iTTjrr^R?^ f^fe^rr 5Rrrf?fr % 5RT’f?r 

srr% 2000 g:?r?«ff %, 1 8 O 3[fT- 

^'t !:RfiT^'rj%irT % s 'f ’T

if =7ftiTT>fT % it t  JT?TT |, 5T>f̂  ^

|̂T I  1 '

?T>TST ^frrTr r n ; ' -qr̂ sF̂  ^  5fspm ’’ | 

f i i  qrrr?r^ ^ptst |  tr lr

rrq-31 3T'7'T TT Hq--T̂ , q'gftsTfr tt^
'  ̂ «

'Tt S%TT ^'^?rf5'?r I I rffTT

% ^ T W , sftsrsr rffffl-T % 'IT? % 

% rr f^ a f 'A ^  ?Tff 'srr 1

Heipiag farnaers ie selection s f Ferti­
lisers accsr^.ing to Sol!*

1134. S H R I B IR E N D E R  S IN G H  RAO. 

W ill  the M inister o f A G R IC U L T U R E  be 

pleased to state ;

(a) the steps that have been taken to

help farmers in the selection o f fertiliieri 

suitable for different types o f soils ; sod

(b) if so, the broad features thereof ? ,

THE M IN IS T E R  OF STATE IN  THE 

M IN IS T R Y  O F  A G R IC U L T U R E  (SHRI 

A N N A SA H EB  P. S H iN D E ) ; ("a) The far-
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mers ere helped by tbe B itension staff of 
IlMi State AgrUmltme Departments in tha 
selection of suitable fertilizers for differ 
e a t type* of soils oa  the b isis  o f soil am - 
lysis made in soil testing laboratories

(b) There are 128 stationary labora- 
title s  and 12 mobil toil*testing laboratories 
is  tbe States. Tbe major fertilizer manufac-
turers have established soil testing laboia 
to riesfo r advising the farmers on proper 
o seo f fertilisers. Besides this, whenever 
new fertilizer projeets ere set upm  tbe 
coon try, every effort is made to see that 
the product pattern is in tune with the 
requirement o f tbe erops and soils of tbe 
region.

Nntrition Programme in collaboration 
with UNICEF. PAO aad WHO

1135. SHRI BIRBNDER SINGH RAO 
Will the Minister of AGRICULTURE be 
pleated to  state :

(a) tbe programme o f applied nutrition 
taken u p m  collaboration with UNICEF, 
FA O and WHO aimed a t increased projection 
at the village o f various protective foods, 
edneatioo o f tbe villagers m  the produc- 
tio s  and consumption o f these foods , and

(b) the State*wise achievements under 
the Applied Nutrition Programme ?

THE MINISTER OF STATE IN THb 
MINISTRY Ob AGRICULTURE (PRO* 
SHER S IN G H ) (a) and (b). Tbe pro 
gramme o f Applied Nutrition is in operation 
practically throughout tbe country The 
object is to  develop progressively a co-
ordinated and comprehensive National 
programme o f education and training in 
Applied Nutrition and related subjects with 
the object of establishing an effective fit Id 
service to improve local diets through the 
production, preservation and use o f pro* 
tective foods. The Programme is oae ol 
the major National efforts to improve 
nutritional standards, with tbe emphasis on 
securing needed nutritional supplements to 
the vulnerable groups i-e. pre-school 
children and expectant and nursing 
mothers.

2» The m p p n  has been taken up 
to e o llr t tt t tio f t  w ith VAQi WHO end

UNICFE, FAO and WHO render technical 
advice UNICFF supplies certain basic 
equipm ent for the p roduction  of protective 
food* assists voluntar> organisations such 
as M ahila Mandate, Y outh Clubs, etc. 
financially for talcing up activities related 
to  the ‘programme’ and meets cost o f  train* 
mg, seminars etc [he major part o f tbe 
tmancral reso u rce , ho wever come fnem the 
Plan Schcrae* o f  the Spates whose commit* 
mem in resrects t  f extension services, 
in rastuctu rr J io n e  t> Rs SI,000}. per 
annum  per BlocK I he Governm ent o f  
India finances proxisjon o f  irngaton faci-
lities m School Ga ders , establishm ent of 
poultry, piscic iltu jf  units by voiluntary 
organisations And assists. M ahila M andals 
in securing e^u ipn iert and acces»one: 
necessary for p re iau u  on and distribution 
of n u im iv e  looti m icnein l items which 
though essential lot the success of the 
P* ogramme, tr t not covered by the subs- 
t a j t n e  M ale Plan Scheme w  the first two 
years o f the Toi th I ive Year P lan , the 
Government cf India has provisionally 
i>aid S ti 'e s  R« H *> n jih s  Tbe assistance 
available to the State* is a t the rate o f  
Rs. 34,000/- pei Block per annum  The 
outlay  for the i ourth Wve Year Plan is 
R* 10,00,00,000/-

3 The Programme had b«en taken 
up in 921 Blocks bv 31st o f M arch, 1971 
The Programme ts> being put in to  operation 
ia another 100 Blocks this year bringing 
the to tal ntimoci o f Blocks under tbe 
Applied N i r i t io i  lJ ogramme to 1024 i e. 
a liu le  ovs 2 > psi cent o f  the to tal C D. 
Blo~k in thw ccuntrv

4 The P ro g r a m s  has given a fillp 
to developm ent oi horticu ltu re , poultry 
pioduction , in 'and fisheries where there 
is a p o ten tn l, M u me fisheries has been 
taken up on a large sc tie in a number o f 
areas, Over 35,000 School Gardens, 15 
lakhs K itchen and 15,000 Community 
Gaideb ate  ic io rted  to have been estab-
lished by thw ei d o f M arch, 1971 On an 
overage 4-» School Ouidens, 18,108 Kitchen 
Gaidens and 20 Com m unity Gardens have 
been set up in each Block. The number of 
poultry units set up par Block i$ reported 
to  be 33.46000 hectares of water area has 
been stocked with fu>h Over 37.5 million 
hngerlings are repotted to have been supp-
lied over tbe years in about 800 reporting
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Blocks. A little over 20,000 quintal* of 
vegetables, 7,000 quintals o f fish, 1.5 mil* 
lioa litres o f  milk and 25 million eggs are 
reported to have been used in the demons" 
tration feeding programmes under Applied 
Nutrition Programme- This is spread over 
about 118 million child and women days.

5, About a little over 1,44,000 non- 
officials and 25,000 officials have bean 
trained under the Applied Nutrition Pro. 
gramme. The fields included are horticul-
ture, poultry and pisciculture.

6. The programme has helped estab-
lished a field service to improve local 
diets through, the production, preservation 
and use o f protective foods. The achievements 
in respect o f  certain essential features aueh 
as villages taken up, School Gardens, poul-
try units etc . established, eggs, vegetables 
fish, milk, etc. produced and officials and 
non-officials trained, as reported by the 
State Governments, will be found in tbe 
statement laid on the Table o f the House. 
[P in eed  in  L b rarv . Sec  No. LT—
1974171]

Grants by U.G.C. to Universities and Callages

1136. SHRI I I  RENDER SINGH 
RAO: Will the M inister o f  EDUCATION 
AND SOCIAL WELFARE be pleased to 
state :

(a) the to tal grants given by th e  
University Grants Commission to tack 
Central University during the period 1970'
71 and 1971-72 separately;

(b) the total grant given by the 
University 'Grants Commission to other 
Universities during tbe same period sepa-
rately; and

(c) the total grants given by Univer. 
sity Grants Commission to the afiliated 
colleges, State-Wise during the same period 
separately to each college for various 
campus schemes ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THX 
DEPARTMENT OF CULTURE (PROF. 
D. P. YADAVA) : (a) to (c). The req*i- 
red information is being collected and 
will be laid on the Table of the Sabha in 
due course.

Crash Procranune for Early RaM S eeia f

113*. SHRI RAM*ANWAR ; Will 
the Minister of AGRICULTURE be pleased 
to state :

(a) whether Government have embar* 
ked upon a crash programme of early rabi 
sowing on an extensive scale;

(b) if so, tbe salient features thereof;
and

(c) the quantity o f fertilizers which 
has been sent or is being sent to various 
States for this purpose ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE) t (a) and (b). 
The existing programme has been Stepped 
up by helping tbe State Governments in 
occuring various imputs like seed and 
fertiliser and State Governments have been 
also advised to bring additional areas under 
rabi cultivation.

(c) A special drive has been under* 
taken to step up the supplies of fertiliser 
during Rabi 1971-72 to the Northern States 
in view of the drought conditions in t te  
South and in Maharashtra and keeping in 
view the substantial increase in deansads 
for Rabi 71-72 made by many o f tbe 
Northern States like Punjab, Utter Pradesh 
etc. at short notice in August, 1971. In 
this connection extensive arrangements for 
tunning of special trains from Kandla and 
Bombay, despite other emergent deaaaads 
as the railways, were made, in coordination 
with the Railway Board. Arrangeaseots 
were also nude in coordination with State 
Oevernments, for substantial road move-
ment at tbe cost of Government of India 
to supplement Railway transport in a 
coordinated way.

Requirements for Pool fertiliser by 
State Geverameots for Rabi ate normally 
made through the allotments made for 
OctobeT.Docember and January.Mareh 
quarters. Part of the July-September quarter 
allotment is also utilised for Rabi stoek 
building. Allotments up to Ootofrav- 
Deouober, 1971 quarter had already been 
issued and for the Jenuary-M arch, 1*72
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Qtterter will be issued is  doe c o u n t 
Taking 2/3rd of tbe despatch instructions 
received from the State Government* again- 
st July-September, 1971 Quarter and alio 
all tbe despatch instructions received aga-
inst October.December, 1971 quarter, and 
also all the despateeh instructions received 
against October*December, 1971 Quarter, the 
total plan of supply for Rabi 1971-72 up 
to December, 71 comes to about 4 40 lakh 
tonnes of fertilisers, to be supplied roughly 
daring the last two months of July- 
September 1971 quarter aad tha three 
months of the October-December, 1971 
quarter that is ia a period of five months 
from An gust to December, 197 J Oa a 
proport onate basis, the planned supplies 
donng the first three months from lit 
August to 31st October comes to  about
2 <4 lakh tonnes As agaU lt th ii the 
actual supplies o f pool fertilisers made 
during this period from 1st August to 31st 
October (including supplies agamit earlier 
allotments but physically made during this 
period) were about 2 .71 lakh teane* 
These were m addition to tbe supplies 
received by the State Governments direct 
from domestic manufacturers

Survey regarding PredactUn and Price 
of Spice

1 U 9  SHRI RAMKANWAR
SHRI M KALYANASUNDA- 

RAM

NVill the Minister of AOR1C Ul TURL 
be pleased to state

(a) whether attention of the Govern 
meat has been invited to  a survey regarding 
the production and price of spices publish 
m the h co n o m ic  T im es  of the <ub 
October, 1971,

(b) whether according to the aur\e» 
production of spices has considerably 
declined m the country and as a result 
export earnrngs have been decreased, and

(e) the reaction of the Government 
m this regard *

THE MINISTER OF STATE IN THfc 
M iH itim v  o f  a g r ic u lt u r e  (s h r i
ANNASAHBBP. SHINDH) (a) to (c) 
Th» information is be4*g collected and 
wUl bopleneed oo  the Table of the Sabha.

im * % aft* eft gfamwi t

1140 fBTO 1WT W|fir
«r$ qft ffr w&t fr nw fa

% ircta * ftw* vftar
r f e f U ?

f f *  (nh  W W -

mffrt M )  1966 %
r t % irjffK, hr * 

fn srwr 54,012 i 
ott «*r fflr *npvr sr&* vto
v i % w  wnfT f  v r m t  im m

Wt fV fw |T»fr w WffW. 1972
qtr srfvrw 11 mtpTT * spr * 

<nwr$fitar if wrnr
w i t  *  TffT ^ « i r i

f it  *  ftr#
w *  *, *t rtt* %

?rr* w i *r Jrftrwr
ffir *  f it  * ^  % w?rwr 

i

hr «*fl[ m m m  i
«Wfr

i m i  *r*ti w r  f f r
H.TTt Wf WHT v t f*T V &  f% .

(*r) ^  1969-70  *t f r  *  M l

j w l f r  s w s *  g w  * * *
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) IUfr'9i'£e‘i  ifijii. w»ii5

|ji |jitj5 iiis im ii  tkJi  (» )

I I  ok
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jjblfe %  StiEhlJiifeiSi iiisi.fet2 yfe bibfe

tejj ilEifeJ  ̂UtEl*  iiS  (J*)

jjiBsy jyjiiffe jjitife (a)

'I %lt  llUfi  !fe ifijiilife ̂fcfijfej

klii *b I  ijite  Ifcjii J;Jfe  JiiJiifej 
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Drought fa Aadhra Pradeeh

1144 SHRI SARJOO PANDFY Will 
the Minister rf  AGRICULTURE be pleased 
to state '

(a) whether an unprecedented dro 
ught has taker place id  Andl ra Pradesh,

(b) iX *t the total loss, of live* suff-
ered and

(c) the s tep  proposed to be taken to 
a\ oid such droughts in the country ?

THE MINISTER Of STATE IN THE 
MINISTRY O r AGRICUI1URE (&HRI 
ANNASAHfcB P SHlNDL) * (a) All the 
21 districts of the Statr aie leported to 
have been affected by drOi ght this year 
The Central Mudy T ean  \ sited Andhra 
Pradesh 10 September, 1971 for ao on the 
spot *H*wa«ni of the drought situation in 
tha affected area*, had rfeponadtfaat drought 
conditions w§e* fairly acute and tha kharif

crop bad bees damaged in tha districts th a t 
were visited by tbam By and large, drops 
in the irrigated areas had not sufferad tary  
much The rainfall that occurad in 
August 1971, is likely to tave some o f  tha 
crop thotifeb even in this case, tha field  
wculd be below the normal The t t t n  i* 
likely to review the sitaation some tiort in 
Nf embtr, 1971

(b) No lots of humaa life has haan 
ie f rted bv the State Governmeat.

(c) A Central Sector Schama on 
rural Works Programme was introduead in 
the last financial year, with an outlay o f 
P% 100 crores dnnng Fourth Plan Ptrlod.
I ndcr this programme, 54 districts (tashi* 
d ng 5 districts m Andhra Pradesh) have 
been selected for taking up labour la* 
t.nstve m d production oriented schema* 
of rwaer irrigattoa, soil conservation, af* 
f >r«station, rural roadt, ate in the chroni-
cally drought affected areas oi the country. 
Although it it not possible to banish dn>.
i ght condition altogether from the country, 
> et the programme of rural works a im  at 
reducing the seventy of future droughts.

Preservation af Wild U fe

J 145 !>HRJ SARJOO PANDEY 
v» ill the Minister of AGRK ULTURE he 
pleaded to state

(a) whether the wild life in Indian 
forests >$ perishing rapidly,

(b) if so, the reasons therefor,

(c) whether there is any proposal 
under the consideration of Governmant to 
preserve tbe wild life in the forests o f the 
country,

(d) if so the salient features thereof,
aad

(e) whether there is any proposal 
under the consideration of the GoverniBant 
to prohibit hunting of wild animal* *nd 
buds other than liont tiger and peacock ?

THE MINISTER OF STATE IN THE 
MINISTRY OP AGRICULTURE (F * 0 * . 
SHCR SINGH) . (a) No, Sir,
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(b) Does oot arise

(c) Yet, Sir

(d) Step* taken to preserve wild lif* 
c o a im  a s ta ty  o f ( i)  estabHsbmeat ef 
nstionral parks and sanctuariaa, (ii) restn  
etloot oo the exports o f  «Ud aaimaK aad 
birds, dead or alive, or products thereof, 
( iU) protection of rare and veaisfciag birds 
and animals, (iv) enactment of suitable 
wild Ilf* legislation and (v) setting o f  of 
wild Ufa preservation wiags under the 
Forest Departments o f the StaU Govern* 
m entaaod certain Union Territories, (vi) 
educating tbe general public in order to 
incalcate love for wild life

(e) Yes, Sir

* m  s t a r  fc tf f  g u *  f tw

i%  wi% wrfr n *  * r  f iw *  j w

1 146.  firf w f f w

#  f*n f%

(* ) tw r ^  wm |  f a  m *

*rw rrtir *rffc«£i: i t *  § * *  fm r 

f f u i i f f  i t t t  n w n  fc  f i n r  7 1 * w  

srfa v r  isrr̂ r f»raff><r ftw r
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*7* Jrfrr * »̂riw four
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« f w r  3f*fT f t a r  t  w? fa*r «n w n  

<rc f i n r f f a  finrr w  * r  1 t o  v m r A  

*> fac%  ? w  *?r *r «r$ $ 

w  It fig % 7 7 ^  jrfa fwrw ^
VfWff'W $f*T ^  WTWTT <TT I

Ccatrai acbaaa fer rpreadiag ede> 
cat tea aaaeng tribals

1147 SHRI D. K PANDA , Will the 
Minister of EDUCATION AND SOCIAL 
WEI FARE be pleased to state

(a) whether there is any scheme ander- 
takon or aiamed by L entra! Government 
for spreadieg education among the Tribals
in o«r country

(b) if *0 the salient features of those 
scheme* and

(c) the States where it is now being 
implement *>

THE DEPUTE MINISTER IN THfc 
M1N1STRYO F BDUCATION AND SOCIAL 
WBLPARb (SHRI K S RAMASWAMY)

(a) and (e) Various schemes have been 
taken up both under the State Sector and 
Central Sector o f the Backward Classes 
Plan a t well as under the General Bduea- 
tional Programme for tbe educational up* 
lift of the Scheduled Tribes in the coanuy 
Thews schemes are  implemented by tbe 
Slate Go\ernm ents/Uoion Territory Admi-
nistrations having tribal population

(b) Under the State Sector, where 
Central assistance is given as block grants 
and loans to  tbe States the following are 
main scheme

1 Pre matric Scholarships and 
stripers.

2 Exemption from tuition/examina* 
tion fees.

1» Provision of educations} equip- 
m rati.
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4. S e t t i n g  u p  o f  A s h r a m / R e ? i d e n t i a l

S c h o o l s .

5. G r a n t s  f o r  c o n s t r u c t i o n  o f  s c h o o l
a n d  hos t e l  bu i ld in j t s .

U n d e r  t h e  C e n t r a l  S e c t o r ,  t h e  fol losv-  
i n |  s ch e me s  a r e  i m p l e m e n t e d  by  t he  S t i t c  
O o v e r n m e n t s / U n i o n  T er r i t o r y  A d m i n i s i r a -  
t ioni:

1. P o s t - m a t r i c  S c h o l a r s h i p s  t d  S c h -
eduUd T r i b e s — T h e s e  a r e  a w a r d e d  f o r  s tudy  
of all r e c o gn i se d  p o s t - m a t r i c  c o u r s c s  in t he  
racogniscd i n s t i t u t i o n s  in I n d i a  w i t h o u t  
any m e a n s  o r  m e r i t  t es t ,  T h j  C e n t r a l  
Gover nmsn t  g ive  h u n d r e d  per  c e n t  a s s i s -
tance t o  t h e  S t a t e  G o v e r n m e n t s  o v e r  and  
above t he i r  c o m m i t t e d  s h a re  so t ha t  al l  
the e l igible  S c h d u l e d  T r i be s  get  i he  S c h o -
larships.

2. Gi r l s  H o s t e l s  for  S c h e d u l e d  T r i b e s  —
To p r o v i d e  h os t e l  f a c i l i t i e s  to  i h e  gir l  
s tudents  o f  t h i s  c o m m u n i t y ,  g r a n t s  a r e  
given t o  t h e  S t a t e  G o v e r n m e n t s  f o r  c o n s  
t r i i c t ion / ex t ens i on  o f  h o s t e l  b u i l d i n g s  
depar tmenta l  I y o r  t h r o u g h  t h e  v o l u n t a r y  
organi sau ins.

Unde r  the  G e n e r a l  E d u c a t i o n  P r o g r a -
mme, the D e p a r t m e n t  o f  E d u c a t i o n  o f  i hc  
Central G o v e r n m e n t  h a v e  t h e  f o l l o w i n g  

I . schemes: —
( ^

I. Scheme o f  s c h o l a r s h i p s  to^i
s tudent s  b e l o n g i n g  t o  ;
Laccad ive ,  M i n i c o y  & | T h e  e n t i r e  
A mi n i d i v i  I s l a n d s  f o r  [ e x p e n d i t u r e  
p r o s e c u t io n  o f  s t u d i e s  in I i n c u r r e d  o n  
the m a i n l a n d  a n d  in t h e  i t h es e  s c h o -  
Islands.  V l a r s h i p s  is

j b o r n e  by
 ̂ 2. Sch o l a r sh ip s  t o  s t u d e n t s  | t h e  C e n t r a l  

b e l on g in g  t o  A n d a m a n  | G o v e r n m e u t .  
and N i c o b a r  I s l a n d s  f o r  | 
higher  s t u d i e s  in  t h e  m a i n  | 
l and.  J

Under  t h e  G o v e r n n - e n t  o f  I n d i a  M e r i t  
Scho la r sh ips  in R e s i d e n t i a l  S c h o o l s ,  
2 i %  o f  I he  n u m b e r  o f  s c h o l a r s h i p s  
are r e s e r ve d  f o r  t he  S c h e d u l e d  T r i b e s  if 
they q u a l i f y  in t h e i r  f inal  t es t .  The  
ent i re e x p e n d i t u r e  o n  t h e s e  s c h o l a r -
ships is b o r nB  b y  t h e  C e n t r a l  G o v e r n -
ment,

Sc he me  for  B o a r d i n g  S ch o o l *  f* r  T r l b a l i

I I48 .  S H R r  D .  K .  P A N D A  ; W i l l  
t h e  M i n i s t e r  o f  E D U C A T I O N  A N D  
S O C I A L  W E L F A R E  h e  p l ea s e d  t o  s t a t e  :

( a ) w h e t h e r  t he r e  is a n y  s c h e m e  f o r
B o a r d i n g  S c h o o l s  f o r  t h e  T r i b a l s  a t  
p r i ma r y  s t a ge  o f  e d u c a t i o n  ;

(b ) if so ,  t he  a m o u n t  G o v e r n m e n t  is
s p e n d i n g  p e r  s t u d e n t  a n n u a l l y  a c c o r d i n g  t o  
t h i s  S c h e m e  ; a n d

( c )  t h e  n a m e s  o f  t h e  S t a t e s  w h er e  
t h i s  s c h e m e  is n o w  b a i n g  i m p l e m e n t e d  ?

T H E  D E P U T Y  M I N I S T E R  I N  T H E  
M I N I S T R Y  O F  E D U C A T I O N  A N D  
S O C I A L  W E L F A R E  ( S H R I  K .  S. 
R A M A S W A M Y )  : ( a )  Yes ,  S i r .  W e  h a v e
a s c h e m e  o f  ‘A s h r a m  S c h o o l s ’ f o r  t r i ba l s  
w h i c h  are  r e s i d e n t i a l  S c h o o l s .

( b )  T h e  s c h e m e  o f  A s h r a m  s c h o o l s  is 
f o r m u l a t e d  a n d  e x e c u t e d  b y  t h e  S t a t e  
G o v e r m e n t s .  T h e  i n f o r m a t i o n  in  r e s p e c t  o f  
t h e  a n n u a l  e x p e n d i t u r e  p e r  s t u d e n t  in 
t h e s e  s c h o o l s  is n o t  r e a d i l y  a v a i l a b l e .  T h e  
a n n u a l  e x p e n d i t u i e  pe r  s t u d e n t  in t he s e  
s c h o o l s  v a r y  f r o m  S t a t e  t o  S t n t e .

( c )  T h e  f o l l o w i n g  S ta t es  a r e  r u n n i n s  
A s h r a m / R e s i d e n t i a l  s c h o o l s  f o r  t r iba ls ;  —  ̂

I. A n d h r a  P ra d e s h

B i ha r

3. G u j a r a t

4. K e r a l a  .

5. H i m a c h a l  P r a d e s h

6. M a h a r a s h t r a

/, M a d h y a  P r a d e s h

S e t t i n g  u p  of  P e r m a n e n t  E x h i b i t i o n  o f  
. \ r t s  and  C r a f t s  o f  T r i b a l *  i n  C a p i t a l

8. Tanai l  N a d u

M y s o r e

10. O r i s s a

l i . U t t a r  P r a d e s h

12. R a j a s t h a n

13. W e s t  Ba n g a l

1149. S H R I  D .  R .  P A N D A  : 
M i n i s t e r  o f  E D U C A T I O N  A N D  
W E L F A R E  be p l e a s e d  t o  s t a t e  ;

Wi l l  t h e  
S O C I A L

( a) w h e t h e r  G o v e r n m e n t  is c o n s i d e r i n g
a  p r o p o s a l  f o r  t h e  s e t t i n g  u p  o f  a p e r m a n e n
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exhibition of the arts and craft* o f the 
Tribal* in tbe  Capital ; and

(b ) if so, tha main features thereof **

THB DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE (SHRI K & 
RAMASWAMY) : (a) No, Sir,

(b) Does not ansa.

Reeraltaaeat of sea*c* fro* Calcutta 
la Stripping Coapanfea

1150. SHRI TNDRAJIT GUPTA: Will 
tha Minister or SHIPPING AND TRANS-
PORT ba pleased to state

(a) whether both foraigo and Indian 
shipowners have beeo recruiting law and 
less seamen from Calcutta P o rtia  recent 
r u n ,

(b) if ao, extent of the unemploy-
ment caused thereby,

(e) reasons for allowing the ship-
owner* to dhcriminate against Calcutta in 
the matter of recruitment, and

(d) whether Government propose to 
taka any action in the matter >

THE M1NISTGR OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND 
TRANSPORT (SHRI RAJ BAHADUR): M  
tha availability of job* on foreign ship* I'm 
seamen m Calcutta has been declining or 
lata but there has been an increase in jobs 
available on Indian ships in Calontta m 
recast yaars;

(b) During the period fiom 1.1.1970 
to  1.10.1971 there ha* been a reduction of 
1512 Jobe on foreign ship* againat 191 ne* 
job* added on Indian ehips. Thus theie 
was a net reduction of 1321 jobs during 
the above period;

(c) The Question of discrimination 
does not grisa as the shipowners h ive  the 
choice o f recruiting crew from the port 
ih t?  like according to their requirements;

(d) Periodical discussion* are b ftag  
held with tbe Shipowner* and Dm  U nions 
with a view to  ensuriag recruitment Of « o re  
seamen from Calcutta than at piosant.

Prehistoric eettleaeat (inearthed 
aear Poeaa

1131. SHRI NAWAL R ISH O R l 
SHARMA : Will the Minister o f EDUCA-
TION AND SOCTAL WELFARE be pleas-
e d  to M ate

(a) whether some pre-historie settle* 
ments have recently been unearthed s ta r  
Poona in Maharashtra State;

lb) if so, the period of tbe settleaMBt 
estimated by th e  historians and the items 
of f in d in g s ,

(e) the culture to which the inhaM> 
tants of the period belonged to;

(d) whetbei come more finds are 
expeeted. and

( r )  w h e th e r  there appears t o  be some 
l e la t io n  h e 'w e e n  the Indus Valiev Civillaa*
lion nnci 'h is '

THF MINIS! HR OF STATE IN THB 
M IM S n n  OF EDUCATION AND 
SOCIAL WfcLl ARE AND IN THE DEPA-
RTMENT OF CULTURE (PROF. S. 
NURUL HASAN); (a) to (e). According 
to the reports appearing to the prat*; Dr. 
K. C. Malhotra, D irector, Dhangar Proje-
ct of tbe Indian Statistical Institute, who 
is currently on deputation to tha Deeean 
College, Poona, bad found in Juan tut 
four closely knit pre-hi«toric settlement 
believed to be 40,000 to  50,000 years old 
near Dhawalpurl village In A httedtagar 
district. The find is reported to include 
scrapers, borers, arrowheads and blades. 
A close examination o f the sites and tha 
tools is needed to establish whether the 
tools are of the Stone Age or later survi-
vals. A detailed report has, however, been 
called for from Dr. Malhotfa and Dr. 
Sank alls of the Deccan Collage, Poona In 
th* matter, i t  may, ba added U»! fh f
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Maharashtra regioa abound* io middlo 
Stone Age tools a  a 4 micro! itb j to d  u  
stub  tb t  discovery does so t appear to be 
o f tn y  *reat significance.

Estimated production ef cash crepe 
by tbe tad  of 4th (ilaa

lisa. SHRI K. LAKKAPPA : Will 
tha Minister of AGRICULTURE be pleased 
to  s t a te :

(a) tbe estimated production of cash 
crop upto tb t  end o f  4th Plea;

(b ) whether production of some cash 
erop have fallen down; and

(e) If so, the steps taken to improve 
the production ?

THE MINISTER OP STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHBB P. SH1NDB): ( t )  Production 
targets of major cash erops for the Fourth 
Five Year P i t s  are indictted below:*—

Crop Fourth Plan Produetion
target

1. Oilaeeds 10.50 million tonnes
S. fn g tre tn e  (Gur) 11.00 million tonnes
S. Cotton *.00 million tonnes
4. Into 7.40 million tonnes
3. Tobacco 4f0 million kgs.

(b) Tbe produetion figures of these 
crops during 1969-70 end 1970*71 we given 
below:-

Crops Production in
1969-70 1970*7!

l. Oilseeds 7.73 9.19
(million tonnes)

2. Sugarcane (Gur) 
(m illion tonnes)

13.78 13.19

3. Cotton 5.23 4.56
(m illion boles)

4. lu te
, (million bales'!

5.65 4.91

137.1 349.9

.

It will be seen that whereas the R e -
daction of eottoo, jute and sngarcase has 
fallen, the production of oilseeds and 
tobacco has shown upward triad .

(c) Tbe tempo o f work under theeaist- 
ing intensive cultivation schemes has been 
accelerated. Considerable streses hafl been 
laid on research under the coordinated imp-
rovement scbemes> A hybrid variety «f 
cotton (Hybrid.4) which haa * considerable 
potentiel of increased produetion, has been 
extended to suitable areas. In addition, 
an Intensive Cotton District Programme 
has been implemented in selected districts 
of important cotton growing States from 
1971-72. Similar programme in respect of 
jute is being worked out.

Cemmfttee te look into grie-
vances ef students

1153. SHRI K. LAKKAPPA : Will 
the Minister of EDUCATION AND 
SOCIAL WELFARE be pleased to s ta te :

(a) whether Government propose to 
appoint s Committee to look into tbe 
grievances of the students in the country;

(b) if so. the terms of reference; and

(c) tbe time by which the committee 
will submit its report to  Government ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THR DE-
PARTMENT OF CULTURE (PROF. D. P. 
YADAVA) : (a) No sir,

(b) and (c) . Do not arise.

Hunger Strike by OflUe Beorer* e f
Paajab Roadways Work**tHflon 

Mega. Punjab

1154. SHRI MQHAMMAP ISMAIL :
Will tbe Minister of SHIPPING AND 
TRANSPORT be pleased to state :

■ '-'y.'
(a) whether the attention of the 

Government has been drawn to the 48- 
hour hunger-strike by the office beam s of 
the Punjab feoadwayt Workers Union, 
Mogs, Punjab ; ... . 'w
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(b) if to, Dtt reasons for the hunger
HtlkV, and

(«) what steps have been taken by 
Government to  alleviate the grievances 
o f th f  w o r ld s  7

THE MINISTER OF PARLIAMENTARY 
AFFAIRS A N D  SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR) (a) to
(c) . rhe  information required i$ being 
collected from the Punjab Government 
and will be laid on the Table of the Sabha 
when received.

Recogaf«ed<Sckoe)« In Weft Bengal

U55 SHRI JAOADISH BHATTACH* 
ARYYA WiMl the M inuter of EDUC-
TION AND SOCIAL WBLFARF be pleased 
to state *

(a )  1849 receive lumpsum grast.

(ill) 200 receive grant toward* 
dearness allowance and ad- 
hoc pay increase.

(d ) 246 schools are awaiting recogni-
tion These do not receive gfants,

Recruitment of Primary School 
Teachers in W »it Bengal

1156 SHRI fAGADISiJ BHATTA- 
CHARYYA Will the Minister o f EDUCA-
TION AND SOCIAL WELFARE be pleased 
to  state *

(a) \betber Government proppse to 
hold an enquiry into the manner in which 
tbe teachers of primary schools in West 
Bengal are recruited ,

(a ) the sam ber of recognised High and 
Higher Secondary schools in West Bengal;

(b) how many of them are m a post- 
uoa to pay M*e tfachers on the first day 
o f  every ra^nth regularly;

(c) how,, many schools recehe  grants 
on deficit basis and how many c f  them re-
ceive lomp&^n gcaat, and

(d) tbe number of Schools net recei-
ving any kind o f grant and the number of 
M&ooh awaiting recognition by Govern-
ment 1

fb) whether Governm ent are aware of 
ixny malpractice in this respect in the 
office o f the District Inspectors of 

Schools, end

(c) tbe number of primary schools 
already m existence for more than a year 
and yet awaiting recognition and thg 
reasons for delay in their recognition 7

THE DEPUT* MINISTER IN  Tftj* 
MINISTRY OF FDUCATION 
SOCIAL WfcLFARk AND IN THE 
ObPARTMENT OF t  ULTURb (PROF. 
D. P YADAVA) : (a) No, Sir,

» HE 6BPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND  
SOCIAL WELFARE AND IN THE 
DEPART M ENt OF CULTURE (PROF.
D. P. YADAVA): (a) Figuresas on 1.1 70 
are as f'ty o * * ;

High School
Higher ta tfid ary  Schools 

TOTAL________________ _

2025

1997

4022

(*)

(c) #  W 3  i* * w e  *caat o s  dift*
cit basis.

(b) No, Sir

(c) Tbe required information is being 
collected and will be placed on the Table 
of the Sabha as soon as recieved

Non-Registered Medical Practitioners

1157 SHRI JAOADISH BHA1TA- 
CHARYYA Will the Minister of HEALTH 
AND FAMILY P L A N N W  be plowed 
to  state

(a) the number of nOB>f*fi«ife4 
Medical Practitioners in West B tay it ktto 
the whole o f India *» and * * f " * 4
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(b) whether Government propose to 
btfaflL* bUJ to tbe effect that these m ed ia l 
practitioners get the chance of being regis- 
tere& f

Name of State
Number o f non- registered 

medical practioners in 
the country

THE MINISTER OP STATE IN THE 
MINISTRY O r  HEALTH AND FAMILY 
PLANNING (PROF. D. P CHATTO- 
PADHYAYA) (a) A statement giving 
the information made available by .state 
Governmenta/Unton Territories is attached

(b) It'e  question ot enlistment ot 
unqualified medical practitioners will be 
considered at tbe meeting of the Centra] 
Council o f Health to  be held next year

Statement

Name of State 

1

West Bengal

Meghalaya 

Tamil Nadu

Orissa

Punjab

Gujral

Haryana

Kerala

Mysore

Nagabuid,

Assam

*
i * * *4

Maharashtra

Rajasthan

Number o f non-registered 
medical practioners in 

the country

Himachal
Pradesh

Not kodwa

There u  no statutory 
provision for ruffrWa- 
non of untfuiftiClM 
private medical 
tioners and as sitefc 
their exact number is 
not known.

No information

Andhra Pradesh Not known. 

Uttar Pradesh No Survey done.

Statistics are not roam, 
tamed by state Govern-
ment.

No Record available

Information not availa 
blc

32 unregistered and un* 
licenced medical practi-
uone s have come to 
notice d u n n t the li 
two yeaEs

Information not av u h  
ble

Nil

Not known

Details of unregistered 
practitioners not main 
tamed.

No information

No information 

No information is aval* 
leble

Approataatody 1000 >
f i * * "*

Delhi

Chandigarh

Tripura

Pondicherry

Andamans & 
Nicobar Islands

Cioa, Damau and 
Dtu

Laccadives

Manipur

Dadra aad Nagar 
N tv tli *M ’

Not known.

No information 

Not known

Registration of Medical 
Practitioners Act not 
yet implemented is 
the State. Medical pf§a> 
tittoners however fpi 
themselves rep****** 
mi .he neighbouring 
btate of lamil Nadu.

There is no unregistered 
and unlicensed medical 
practioner in this Union 
Ten uory V
No seivey tarried out.

There is tu> unregtHMtd 
and untieenstd wed bill* 
practitioner in tM**
Union iTitntory. * *

Nil

No sueh medical ptafti- 
tfcwtf is  this t M n ,  
Territory.
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J a f M I H  hftM M  W M tm  CM«I 
for fishing tfawiers

115S. SHRI A. K. OOFALAN : Will 
tlM Minister o f  SHIPPING AND TRANS 
PORT bo pleased to  state :

(a) whether the reneseuutives cf 
tha National Federation o f Fishing Co-

operative Association (Japan) had a dis- 
cusstoa recently with the Cochin Port Trust 
Authorities on getting a base on  the 
Western Coast to tbetr fishing trawlers : 
and

(b) tf so, the outcome of tbe discu-
ssion and the Ooveromeot thereto ?

TUB MINISTER OF PARLIAMENTARY 
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAJ BAHADUR) : (a) Yes. 
Representatives o f the National Federation 
Of Fisheries Cooperative Association, Japan, 
disoussed with the Chairman of the Cochin 
Poit Trust the facilities available at Cochin 
Port fo r buakeriDg and supply of water to 
thsir fleet o f  trawlers operating on tuna 
ll&iilg off tbe west coast ia  tbe event of 
tboir bringing them to Cochin Port.

(b) The Cochin Port authorities gave 
tbo inform ation regarding the facilities 
available at the port. No formal request 
f i t  the provision of any facilities was 
M tid  by the party nor did the port autho-
rities make any commitment in th u  regard.

ladastrial csatre fwr building fishing 
boats aad other equipment 

ia  Trlcbar (Kerala)

1159. SHRI A. K. GOPALAN : Will 
tko M inister of AGRICULTURE be pleased 
to state;

(a) whether tha Government is bav- 
ia f aay comprehensive plan for starting an 
iartastrial centra for baiUHag fishing boats 
aad other flshiag equipment aaar Cranga- 
Mta, Trichur District (Kerala) ;

(b) if so, tbe outline tharaof; and

(p) when tbe daotsion Is ttholy to be 
*fcea?

TUB MINISTER OF STATE IN TUB 
MINISTRY OF AGRICULTURE (SBRi 
ANNASAHBB P. SH1NDB: (a) to  (a) . 
Government have no plan for starting nay 
industrial centre for building fishing boats 
and o ther fishing aQuipmeat near Craaga- 
nore, Trichur District.

Treatment oi Bronchial Asthssa

11*0 SHRI SHYAMNANDAN MISHRA : 
Will the Minister of HEALTH AND 
FAMILY PLANNING be pleased to state ’

(a) whether a major break-through tn 
tha treatm ent of bronchial asthssa has 
been achieved by Dr. D- N. Sbivpuri, 
Assistant D irector, Vallabhai Patel Cbast 
Iustitote, Delhi , and

(b) if so, whether Govarnmeat has 
recaived any report on this subject ?

THB MINISTfcR OF STATE IN rflfc 
MINISTRY OF HEALTH AND FAMILY 
PLANNING (PRO*. D. P. CHATTOPA- 
DHYAYA) . (s) Therapeutic alaiass for 
the plant Tylopbora India have been 
made in the treatment of Bronchial Asthma 
by Dr. D. N. Shivpuri, The work is still 
ia an experimental stage and it is prema-
ture to  say that a break-through in the 
traatmaat of Bronchial Asthma has been 
achieved.

(b) No. Sir.

R.S.S. Elements tn Banaras Hindu 
University

1162. DR. RANEN SEN . Will the 
Minister o f EDUCATION AND SOCIAL 
WELFARE be pleased to state :

(a) whether R. s. S. elements a re 
still active ia Banaras Hindu University ;

(b) whether those elemets have recent-
ly occupied some compus building ;

(c) whether the University was olOsod 
down duo to  the activities of these elements 
in the Univarsity ; and

(tf) Ii so , what stops have baaa taken 
«a elaaa tbe Uaiversity of tbeee oiaasaarta?
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TUB DEPUTY MINISTER IN THB 
MtHfSTRY OP EDUCATION AND 
SOCIAL WBLPARE AND IN THB DB* 
PARTMBNT OP CULTURE (PROP. D P. 
YADAV) (a) According to  the inform*, 
tion furnished by tbe Ban arts Hindu Uoi. 
vers it y the reply is m the Affirmative

(b) No, sir

(e) The V ce-Chancellor has already 
published a detailed of the reasons which 
led to the clo m e  o f the University A 
copy o f  tbe report m il be laid on tbe 
Table of the Sabha

(d) I he University had appointed a 
One-Man Committee to  enquire into the 
recent incidents in tbe University. The 
report of the Committee is under const* 
deration of the University authorities

Prelection, tale proflt'loss of 
M eiera Bakeries

11*3 SHRI BISWANARAYAN 
SHASTRI Will the M inister of AORI-

CULTURB pleased to stite •

fa) bow many Modren Bakeries (State 
owned) have been catering to  the public 
and the names of the places were the# nre
functioning ,

(b) tbe total production and t th i  by 
these bakeries in 1970*70 ,

(c) pro tit or loss o f those bakeries 
in the last three years , and

(d) weather there is any proposal to 
cover more places by modern bakeries in 
the coining year ?

THB MINISTER OF SI A IL  IN THB 
MINISTRY OF A G R lC U LU R E  (SHRi 
ANNASAHEB P. SHlNDE) (a) to (c) : At 
present nine units of Modren Bakeues are 
functioning at various places A suite* 
ment showing the places, product ton sale* 
profit snd Io n  is attached

(d) The question o f establishing a 
few medium sized bakeries is under oonfi 
deration

Statement

Names of places o f Modren Bakeries, their total production, 
sale and profit/loss

Name of the Production A sale during 1970.71 Profit (4  )/Loss ( - )  m lakhs of 
place (in lakhs of standards loaves) Rupee*

1968-69 1969-70 1970-7 i

AhamdabAd 43.69 (~ )  i si ( - )  1.30 (—) 0.41

Bangalore 38.01 — ( - )  3.24 <~) 4 77
Bombay 104.95 ( - )  0 65 ( + ) 0  42 (40 3 7*

Calcutta 14.95 — — f - )  5 16
Cochinc 77.44 (+ )  3.40 (+ ) 4.39 ( f)  5.23

Delhi 101.62 < - )  1 JO ( + ) 2  10 H- )2*9

Hyderabad 46.19 - ( - )  5 12 ( - )  1.42

Renpur 75.22 — (—) 2.36 (+ )  6J22
Madras 35.06 M 2  38 (—) 4 27 (+>*.09

T o l a ! 577.12

w



Price of Pad Ay Ik A n m

1)64. SHRI BISWANARAYAN 
S H A ptft! Will the M inuter of AORl- 
CULtURft be pleosep to suite

(a) whether be is aware of the demand 
by pfttfdx growers m Am u b  that the price 
fixed for the paddy is not in consistence 
with the rising price o f the consamer goods 
in ttaa country ,

(b) if so, whether Agriculture Price 
CdmMwHcm hat reviewed the eatlre price 
poHw ; *«d

(c) whthere the paddy growers m 
AUlia have to  sell thdir prodireA at a much 
lo<Hir pnca during harvesting season doe 
thfr cstf-pfeople policy o f Food Corpora- 
110A b f  India followed in Ataam ■*

tH & M IN IS E R  OF STATE IN THE 
MINISTRY OF AGRICULTURE (S ttR I 
ANNASAHBB P. SH1NDB) (a): No such 
refNMMntaftfem has been received by Gover-
nment.

(d) • The Agriculture Prices Commi-
ssion has reviewed the entire price policy 
of paddy for the khartf season for 1971-72 
in thair Report on Price policy for Kharif 
C ereals for 1971*71 season.

(c) The Food Corporation of Ir d a 
are tha procuring agents for piocurement 
o r paddy on behalf of the State Govern-
ment in the entire State of As« >m e*cei i- 
m* for the District of Darrnng In i s 
area Of operation, tbe Food C orporation 
of in^ia provide price suprort at prices 
fixed by the Government for the procure 
ment o f paddy There was no oenw on for 
r td d y  growers in the area o f  operation of 
the Corporation to sell their produce at i  
n ice  lower than the price fixed for the 
procurement. Thte T C I  commences pro 
cureraent after the State Government t'ec- 
lare tkair rol»cy for the particular season 
DurlAg 1970-71 khafif fceason there was 
delay in commencing procurement oret - 
non* as the State G o te rtm en i delated 
hnaisHng certain important aspedft Concern-
ing procurement. For 1971-72 season, the 
corporation h a te  made atl arrangements 
before 1.1) 7 | fo r procurement of paddy in

tftd r arira o f jurfad&tion wMbh tVSftkms 
t&alAmetfs during last y t t r  ThU 
luiton that the F . C I «  fo llow **  ^  
anti-people policy m Assam in tbe ftfcfter 
o f  procurement of piddy is unwarranted

Widespread tabercuiosla amoag trikes 
of M aldad isttle t (West Bengal)

1165 SHRR DlNESH JOARDER * 
Will the Minister of HEALTH AND 
FAMILY PT ANNING be pleaSed to rtate

(a) whether Government ate aware 
that the tribal people of Bannd area in the 
District o f Maldn m West Bengal are dis-
persing i t  larre bv leaving their bearth 
and home due to widespread tuberculosis 
amongst them as there is no scope whatso 
ever for their treatment , and

(b) if so the action Government are 
contemplating to counteract this problem ’

THE MINISTER OF STATE IN THE 
MINISTRY OF HPALTH AMD TAMILY 
PLANNING (PROF D P ( HOTTOFA- 
DAYAYA) (a) No such leport has come 
to the notice of the Government Of Iadta

(b) T h e tiib a lT  B patients of the 
“Bannd' area may avail themselves of 
the existing fa cities m the Government and 
non Government Hospital and Chest ( li-
mes in Malda District

There are two Chest Clinics to provide 
domiciliary trertm ent of the T B patients 
in Malda District ai d 50 beds for the T B 
patients Further, the State Government 
have maintained 4 beds in S B Day Sana-
torium Kurseong for treatment of Tribal 
T B patients of Noith Bengal areas

Deaths due to Road Accidents

1166. SHRI DINISH JOARDER 
Will the Minister of SHIPPING AND 
TRANSPORT he pleased to state •

(a ) whether the deaths dtia to  road 
accidents have increased mahlTold inreeont, 
i w w ;
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(b ) whether tbe Government had con-
ducted any survey o r study about tbe road 
accidents, and

fc) if so, the findings thereof *>

THB MINISTER OF PARLIAMENTARY 
AFFAIRS AND SHIPPING AND TRANS-
PORT (SHRI RAT BAHADUR) (a) 
According to information received from 
variaua reporting State* and Union Terri-
tories, the number of deaths due to road 
accidents tn the country during the years 
1968 to  1970 was as under

1968 . 3716
1969 4238
1970 . . 4794

(b) and (c) A Study Group on Road 
Safety was appointed by the Govt on the 
3rd June, 1969 to go into the whole 
Question of road safety including collec-
tion and anilysis of date. Tbe Group has 
not yet s ibmitted its report

Scarcio of Foodgrafns in Tripura doe 
to  tack of transport facilities

1167 SHRI BIREN DUTT Will 
the Minister o f SHIPPING AND TRANS-
PORT be pleased to state

(a) whether attention of Government 
has been di wn to  lack of transport faci-
lities,

(b) whether the Government receded 
any letter, telegram from prominent per-
sons including M. Ps about the need fry 
releasing Indian Airlines Freighter for 
Transport of food to Tripura ,

(c) if so, the main features thereof;
and

(d) the steps taken by G o\ernm ent to 
meet this situation ■»

THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND SHIPPING AND TRANS-
PORT (SH *I RAJ BAHADUR) . (*) 
There ie s o  shortage # f foodgrains w Tripira

at present and tha facilities available 
for “the transportation o f foodgraist to 
stations in Tripura from other parts of tbe 
country have also been adequate

(b) The Indian Airlines Corporation 
received a couple ot requests for operating 
additional freightei services to  Agartala. 
There was however, no indication that the 
freigther operations were desired primarily 
carry foodgrains

(c) and (d) A V ucount aircraft was 
positioned at Calcutta from the 13th to 
19th September, 1971 for the air lifting of 
•e rta in  east-bound cargo. This aircraft 
operated quite a few flights between Calcutta 
and Gauhati clearing the bulk of cargo 
for Gauhati as well as other destinations 
in Assam and Tripura. The freight agents 
arranged further transportation o f the 
goods to the concerned destinations. 
Because of operational difficulties, the 
Indian Airlines Corporation did not 
operate any freighter flight to Agartala 
direct

Tenders for the oonstraction of Zaari 
Bridge in Gna

1168 SHRI BIREN DUTTA : Will 
the Minister of SHIPPING AND TRANS- 
PORT be pleased to stale

(a) whether the tenders for the cons* 
truction of the Z u an  bridge in Goa have 
been accepted and finalised ;

(b) if so, the paiticulars thereof,

(c) whethei Go\crnment has taken 
any extra precaution* vi* a-vis this cons-
truction Company especially is view of 
the ‘long over-delay' in the construction 
of the Mendovi bridge, Goa earlier ; and

(d) if not, tbe reasons therefor ?

THE MINISTER OI- PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND 
TRANSPORT (SHRI RAJ BAHADUE) :
(a) to (d) The required information is 
being collected and will be laid on the 
Table of tb$ Sabha in due cpurs*.
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Views o f  R .B.I .  Board regard ing  Production  
of Food Crops

1169. SHRT M . K A L Y A N A S U N D A -  
R A M  •. W il l  th e  M in is te r  o f  A G R T C U l-  
T U R E  be pleased t o  s t a u  '■

( a )  woelher the Board o f  D i re c to r s  o f  
R. B, I. v isua lised  a poss ib le  set  b a ck  in
the  p ro d t ic t io n  o f  food  c ro p s  due to the
recen t  severe  f loods a n d  d ro u g h ts ;

( b )  if so, 
them ; and

the  remedies suggested by

(c) th e  d e c is io n s  o f  the G overnm en t
th e re o n  ?

T H E  M IN IS T E R  O F  S T A T E  IN  T H E  
M IN IS T R Y  O F  A O R IC U L T U R B  (S H R l  
A N N \ S A H E 8  P. S H IN D E )  : (a) In the 
R epor t  o f  the  C e n tr a l  B an k  o f  D ire c to rs  
o f  t h f  R e se rv e  Hank f o r  the  year ended
30th  Ju n e ,  1971, a re fe rence  has been made
in par* IB2 to  t h e  l ikely im p sc t  of
severe  f lo o d s ,  d ro u g h ts ,  etc . on

the g row th  rate . W ith  regard  to food
crops,  i t  h a s  been s ta ted  th a t  this rr,ay
cai]«e pe rhaps  n o  m ore  than  « small  sev
b a c k  to  the  g row th  la tc .

(b ) and  (c ) .  Pa ra  188 o f  the  R ep o r t
refers to  davelopmentEil effort?.  T h e  m ea-
sures  re fe rred  to  there in  viz.,  larger u t i l i -
sa t io n  o f  i r r iga t ion  p o ten t ia l ,  wider iprcnd 
o f  im p ro v ed  seeds, fe rt i l isers  and b e t te r
fa rm in g  p ractices ,  d e v e lo p m e n t  o f  d; y 
fa rm ing  t ec h n iq u es ,  fu r ther  ex p lo i ta t io n  of
ground  w a te r  re so u rce s  an d  s t r tn g th e o in g
o f  r ice  researcli ,  e re  a lready  be ing  pursi]cd
u n d e r  the F o u r th  F ive  Y ear  Plan .

T he  Ministry  to o k  steps for (i) o rgan i-
sing m o re  p ro d u c t io n  as soon as flood 
waters receded ,  o r  t h e  spell o f  d rough t  
ended  and  for (ii)  increas ing ,  to  t h e  m as i-  
m um  ex ten t  p rac t icab le ,  fo o d  p ro d u c t io n  
so as to  balance the  sh o r tag e  arising in 
flood o r  d ro u g h t  affected areas.

T R A N S P O R T  be pleased to  s ta te  ;

( a )  w h e th e r  rep re sen ta t io n s  h ave  been 
received f rom  th e  A s so c ia t io n  o f  Taxi* 
D rivere !  in D e lh i /N e w  D e lh i  th a t  covered  
sheds sh o u ld  be p ro v id ed  in tax i-s tands  
to  p ro tec t  th e  t a s i - d r iv e r s  f rom  son and

(b) w he ther  it has also been repre -
sented  tha t  there  sh o u ld  be p ro v is io n  o f  
taps fo r  d r in k in g  w a ter  in t h e  tax i-s tan d s  ; 
and

(c) if  so, the  a c t io n  tak en  o n  the
r e p re se n ta t io n s  ?

T H E  M IN IS T E R  O F  P A R L IA M E N -
T A R Y  A F F A I R S  A N D  S H I P P I N G  AN D  
T R A N S P O R T  (S H R I  R A J  B A H A D U R ) :  
(a) to  (c ) .  The in f o n n n t io n  reQuired ii
be ing  c o l le c ted  a n d  wiil be laid on  the
T ab le  o f  th e  Sah h r .  as so o n  as it is
received, '

L u g e  s : a ie  t r a n s f e r  t ^eacliers in 
Governfnent Schools,  Delhi

1171. S H R I M A T i  .MUKUL B A N ER JI : 
W ill  the  M in is te r  o f  E D U C A T I O N  AND 
SO C IA L  W E L F A R E  be pieased to state  :

(a) w hs thar  th e re  h»s been a large
sca le  t rans fer  o f  teach e rs  in O ov c rn m eo t  
S c h o o ls  in the i jDion T er r i to ry  o f  Delhi; 
and

(b) if so, reasons  thero f .

T H E  D E P U T Y  M I N I S T E R  IN THE 
M IN IS T R Y  OF E D U C A T IO N  AND 
S O C IA L  W E L F A R E  A N D  IN  THE 
D E P A R T M E N T  O F  C U L T U R E  (PROP. 
D. P. Y A D A V A ) : (a)  N o ,  Sir.

(b ) D oes  n o t  a r ise

Se t ting  op of New iMedical College 
i n New Delhi

Represen tat ion  from Associa t ion  of Taxi 
D r iv e rs  regarding fac iH ties  at Taxi 

s tands iii D e lh i ’New Delhi

1170. S H R IM A T I  M U K U L  B E N E R -  
J I  ■ W i n  t h e  M in is te r  o f  S H I P P I N G  A N D

1172. S H R IM A T I  M U K U L  BANERJI : 
W ill  the  M in is te r  o f  HE.'VLTH AND 
F A M I L Y  P L A N N I N G  be p leased to  St»te:

(a) the  present <ta?e in the  setting up 
o f  a new m ed ica l  college in New Delhi.
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( I )  Mm  m unter o f m u  provided
tlM ttio ;

(e) the qualifications, etc repaired 
for admission o f  stodeata; aad

(d ) whether all tbe students who passed 
the P*e*Medieal examination o f Delhi 
University In 1971 io  P in t DWieloj* aad 
failed to  get admission in the ex itin g  
collates will be admitted there! a ?

THE MINISTER OP STATE IN THE 
MINISTRY OF HEALTH AND FAM Il Y 
PLANNING (PROP. D P CHATTOPA- 
DHYAYA) (a) The Medical College in 
the Delhi University hat started function. 
ln$ with effect from 25th October, 1971

( b )  125 id  1971.

(e) The eligibility conditions for 
adarission to the coucse are as follows

(i) Pre-Medical Biammatton 1971 
o f Delhi University in at least 
1st Class (60% marks)

(n ) Children of Central Govt. 
Employees posted jo  Delhi 
during tfce period aot exceeding 
last three years

(d) All the  stadeats who applied for
adnmsion and fulfilled the eligibility 
uondiuom have heea admitted to tlm  
college and to the L L R M Medical 
College Meerut where 50 seats have been 
provided

HeatIh hazard due to open drain adjomiug 
Lodi Colony

1173 SHRIMATI MUKUL BANER- 
Jl Will the Minister of HEALTH AND 
FAMILY PLANNING be pleased to 
statfl

(a) whether be is aware that tbe open 
drain a4joinia« Lodi Colony, New Delhi 
ta d  contiguous to Kotla Mubarkpur 
(known as Ganda Nala) u  a veritable 
health hazard aad  is breeding ground of 
oxwhiltofs;

(b) whether the drain gets flooded 
during ramy season aad eauses to m im *  
bla inconveniences to tbe lQca] VWVip, 
and

(c) whether any action is proposed to 
relign the drain or fill it up ?

IB fc MINISTER OF STATS IN THB 
MINISTRY OF HEALTH AND FAMILY 
PLANNING (PRO* D P CttATTO- 
PADHYAYA) (a) to (c) Information is 
being collected and will be laid on the 
Table of the Sabha when received

1174 «Fr n nm : ftT 
w r w  d tx  faw tn*  *nrt * f jir  

■ft iwrr f*r

(w) w  <rfrsrrr *  fw% qpc

m  jnft«T v t#  *sfhc 40
s r f t w t  * r  f o r  g v r  t ,

(<sr) *rf«r|r, m  ss ra  sr*w *  y*r 

flwr«rt f e w  ft t f f a a  g  « h *  % 

w t  fw « n  |  fa ro  

w #  *> fa *  tfjfir

x  3* >arr m  | , v fc

(rp  v r f w  *  W  iftSTTt «*! ^

f a *  *vr f a tw r w v  wfTQ fail 7

*****  *rfrar?? f ^ R  w m n  % 

tt^ar .

( v )  <FfrfjT#j5r w r*r 
s n fo n  fw frr *  f c f o w  * *  %

m  * m  |  f t  TO * t f f a m

( i m f ^ W f )  ^TTfT % i

f G w r * T W « S t  T ffer
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v # s  w r  w t t« rw  « «  *ft w f i t  

w* srsm s t o  1 1

( v )  xps* m m *  % w t < n w  

?r*rrm «tt |  i

<*t) « N *  ^  *** ^  I  ^  *wt*tt?u 

Srat ( r f a r f o r  | f * *  % t t t h i  ^  t t h t  

| I ?HfT <WTT fl*rwi 3TI *nsm I
s m n r  f a m  an  *resrr % fa*g »r«r^w: 

f*m * ir^r «rr % x&, <th w t ,

WOT <TW*T&, »l»f «f>< *RT%STT 

"TT̂ T, W *  f**T f t f h  W  *TT

»n*farR $&  sfa  *rt t o  *  
w w rr  ^  *ta*n*r *  3«rm arar 

n #  1 1  apr s w t t  #■ ^ * r » i  wra'^'t

jt^T ww  9T*wr % fnw u$ ftwnr

r *ft?r •* vro j Tj  t* »ift
1 1 w %  arwft *rtfrrw> <re » v t  *nr g r

% <r^% q f w *  fa fa a r r

frfswTd srfa nx $ far

it «^mc % v ftra  stt #  1 1

Deterioration in tbe ataadari of 
Indian Feocball

1175 SHRI VIJAV PAI SINGH Will 
the Minister of I DURATION AND 
SOCIAL WELFARh b« pleased to state

(a) whether the standard of Indian 
football ha* gone down m recent years ;

(b) whether Government have tried 
to fiftd out tbe  reasons for the extremely 
poor performance o f the Indian team at 
tbe recent Merdeka football tournament 
at K ualalum pur;

(c) if *0, the iea*oas for the poor 
performance of the Indian team ; aad

(d) tbe »t«p« taken to  improve the 
standard of football m the country ?

THE DEPUTY MINISTER IN  TUB 
MINISTRY O t EDUCATION AND 
SOCIAL WELFARE (SHRI K S. RAMA- 
SWAMY) : (a). Yes, sir.

(b) and (c). Government are aliwndy 
seized o f this matter. The All India Foot-
ball Federation have been asked to  let 
up an enquiry Committee t o  find out tbe 
reasons for their extremely poor perfor-
mance Findings o f the Committee are 
awaited.

(d) I t  is primarily for the All India 
Football Federation to take steps to improve 
tbe standard of football in the eouatry 
Government will, however, study the find-
ings of tbe Committee and take adeQuate 
steps in consultation with the All India 
Football Federation i n  th is regard. Mean-
while, various facilities are now being 
offered by Government, e g. appointment 
ot coaches m the regional coaching centre* 
in  tbe State*, assistance ot University 
Grants Commission to  the Universities for 
appointment of coaches, grant of sports 
talent scholarships etc

Financial assistance for Ihe project* by the 
Kerala Housing Corporation

U7o. SHRI C JANARDHANAN : 
Will the M inister of WORKS AND HOU-
SING be pleased to state

( 4 )  w h e th e r  th e  Kerala Government 
Wdi appioached the Centre for financial 
assistance for the projeot* put forward by 
the Kerala Housing Corporation ,

(b) if so, the nature and quantum 
thereof, and

(c^ the decisions taken thereon ’

THE MINISTER OF STATE IN  THE 
MINISTRY OF WORKS AND HOUSING 
(SHRI 1. K G U JR A L ): (a ) Yea, Sir.

(b) The relevant schemes o f the 
Kerala State H om ing Board with tbe
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nature aud quantum thereof are given 
belo* i

Name o f Nature o f Amount of
the scheme the scheme loan invol-

ved.

Rupees

1. Medical Development 12 20 lakhs
College o f an area of
Housing 2.54 hectares
Scheme and construc-
in Tri- tion of 45
vandrum. bouses.

2. Paroorxada Development 19 lakhs
Housing of 112 plots .
Scheme and construc-
near Trivan- tion of houses
drum. thereon and

development 
o f 12 residen* 
tial plots.

3. Ullor Development 24.89 lakhs
Housing o f 104 plots
Scheme in and cons*
Trivandrum, traction of 

houses there-
on.

(e) The first two schemes have been 
approved by tbe Board of Directors of the 
Housing and Urban Development Corpora-
tion on 4th Ootober, 197J. Regarding tbe 
third scheme, tbe Kerala State Housing 
Board has been advised to  consider drawing 
up housing scheme* for more congested 
areas like Cochin and Calicut.

Request from Kerala Government to Allocate 
F inds for Development of Eraakulam 

Fareka Costal Highway

H77. SHRI C. JANARDHANAN . 
Will the M inister o f SHIPPING AND 
TRANSPORT be pleased to state :

( t )  whether the Kerala Government 
hairefluestedthe Centre to  allocate Rs. 9
crons for the development o f BinakuJam
Paroka Costal Highwayin th eS ta te ; and

(b> if so, that decision has been taken 
thereon ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND 
TRANSPORT (SHRI RAJ BAHADUR) :
(a) Yes, Sir.

(b) U has .not been possible to acoede 
to the State Government's
request h s  t h e  Government of India are 
ulready providing 100% Central financial 
assistance for t h e  development of the 
West Coast Road and it is not feasible to 
change the alignment of the existing West 
Coast Road which is already nearing 
completion.

Sub-Standard Samples of Drags 
tested In Calcutta

*1178. SHRI C. JANARDHANAN : 
Will the Minister of HEALTH AND 
PAMILY PLANNING be pleased to  state :

(a) whether 470 out of 1615 samples 
of drugs tested at the Central Drugs 
Laboratory, Culcutta in 1970 were found 
to be of sub-standard quality ; and

(b) i f  so, whether any action has been 
taken against the manufacturers producing 
substandard drugs ?

THE MINISTER OF STATE 
IN THE MINISTRY OF HEALTH AND 
FAMILY PLANNING (PROF. D. P. 
CHATTOPADHYAYA) : (a) In the
C&lendar year 1970, 2177 samples were 
tested at the Central Drugs Laboratory, 
Calcutta, of which 511 samples were 
found to  be of sub-standard quality.

(b) Tbe information is being collected 
and will be laid on the Sabha in due 
course.

Recoamended tacrease la Price of MHk
.applied by Delhi M ilk Scheme

1179. SHRI C. JANARDHANAN : 
DR. SANKATA PRASAD :

Will the Minister of AGRICULTURE 
be pleased to state •

(a) whether the Governing body -Of 
tbe Delhi Milk Scheme has reeomended ic
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upwaid revision of prices of standardised 
aod toned milk, supplied by the Delhi 
Milk Scheme, and

(b) if so, daciiioa taken by Govern 
ment thereon *>

1HB MINISTER OF STATE lN lH h  
MINISTRY OF AGRICULTl RE (PROF 
SUER SINGH) (a) Yes

(b) Government have decided that 
the working of all departments of Delhi 
Milk Scheme Should be studied in detail in 
order to eftect maximum ro u b le  eco j  

mies befoie considering the question of 
upward revision of prices Meanwhile 
tha fat ci ntent of tbe standardised n ilk 
has been reduced from 5 percent to 4 5 
percent with effect from JOth October
1971 in order to reduce the anticipateo 
loss of Delhi Milk Scheme

R etirem ent aad production or Foodgrains

1180. SHRI P VENKATASUBBAIAH 
Will the Minister of AGRICULTURE be 
pleased to state *

(a) the tstmmted requirements of food- 
graws lot Jjlangla Desh ief\ gtes during 
the current yuii,

(b) thu* pifsont position o stocks with 
the O o v l  n il rit , and

(c) the estimated production of food 
grains during tbe currant year and the 
figures as compared to the last yeai ?

T H t MINIS I LR OF STATE IN THL 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE) . (a) The total 
requirement oi foodgrains (nee and 
wheat) for Bangla Desh refugees dunng 
tbe year 1971*72 are estimated at 10 7 
lakfa tonnes

(b) At tbe end of October, 1971 
tha total stock of foodgrains with the 
OovMXiment, both Central and State, was 
«b«ut 73.5 JaJch tonnes

(e) Tbe Total production of Iq o 4- 
gratns during the year 1970-71 was 107 8 
million loose*. I t is too only tP frame 
any realistic estimates of the lifctly pro* 
ductions of foodgrains during the current 
year (1971-72) as the k tau f crops are 
still m the fields and the rabi crops are 
being sown Tbe target of production 
for the current >ear is 1)2 million 
tonnes.

Abolition ef Food Zoaee

1181 SHRI P VF1SKATASUBBA1AH 
Will the Munster of AGRICULTURE be 
pleased to btate whether tbe desirability of 
abolition of food zones has been coesi- 
c ered, if so with what iet.u)ts >

THE MINISTER OF STAlfc IN IH * 
MINISTRY Or AC.RICUI TURE (SHRI 
ANNASAHLB P SIIlNDl) 1 ood Zones 
is  such exist now only m respect of rice 
The movement cf wheat and wheat pro* 
ducts is hee throLtbout tbe country 
excepting t ie  staiutonly laticned areas of 
West Bengal Ra&tricticns on the move-
ment of coarse grains t a \ e  oeen lemoved 
in most of he majoi pro^uc ng areas

Zona) rest! i c  ions on nee were revte 
wed at the Chief M niste s’ Conference 
held on tbo 13th October 1971. The 
consensus was that these restrictions 
should continue with a view to maximising 
internal procurement The recommenda-
tion of the Conference lu» been accepicd 
by Oovert irei t

Import of Kui

1182 SHRI P \ENKATASLBRA1AH 
Will the M»nister of AGR’CULlURfc be 
pleased to state the rite position in the 
country and the quantity of nee proposed 
to be imported during tl e cm ent year

THE MlNl^TFR OF STAT1 IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P SH1NDE) Production 
prospects or rice generally appear to be 
satisfactory The stocks position is ade- 
quate to meet the normal requirements 
During tbe current yeai ending December 
l97lf about 2,000 tonnes of rieo are o i 
pected to be received in additioa 2,31,000 
looses alseady imported.
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Unemployeieiit among iron ore loading 
workers a t Visakhapatnam

1183. S H R I  P. V E N K A T A S U B B A IH  ; 
W ill  th e  M in is te r  o f  S H I P P I N G  A N D  
T R A N S P O R T  b s  pleased to  s t a te  ;

(a) •■.vhelber there  has  be«n a cu te  u n -
em p lo y m en t  a m o n g  iron  o re  lo a d in g  w o r k -
ers at V isakhapatnam  d u e  to  c o n - a v a i l a -  
bili ty o f  ra i lw ay  w ag o n s  ;

(b) if  so, the  steps taken  to  so lv#  the
same ; a n d

(e) She r e su l t  a ch ie v e d  so  f a r  an d  the
steps p roposed  to see t h a t  sn c h  a s i t u a t io n  
does  n o t  o c c u r  in f u tu r e  ?

T H E  M iN T ST E R  O F  P A R L I A M E N -
T A R Y  A F F A I R S  A N D  S H I P P I N G  A N D  
T R A N S P O R T  (S H R I  R A J  B A H A D U R )  ; 
(a) Iron  o re  exported  th ro u g h  V isakhapat  - 
na m  P « t t  is be ing  h an d led  by m ech an ica l
m eans  and  no lab o u r  is em ployed  e i th e r
fo r  u n lo ad in g  w agons  o r  a t  the  t ime o f
shipm ent.

(b) and  ( c ) .  D o  n o t  arise.

Research  C'li u se  of fe r t i l i s e r  on 
aon*irrigated wheat crop

1 184, S H R I  P. V E N K A T A SU B B A IA H ; 
Will the  M in is te r  o f  A G R I C U L T U R E  bs 
p lea ied  to  s ta te  :

( a )  w he ther  recen t  research  at the  
In d ian  A g r icu ltu ra l  R e ssa reh  I n s t i tu te  has 
shown th a t  the f e r t i l i s t r  a p p l i c a t io n  was 
beneScial  in th e  case o f  non-irr ig . t ted  
whaat  c ro p  ;

(b ) if  so ,  t h e  steps tak e n  to  propaa-'xte
the result  o f  th e  research  m ade  : and

( c )  th e  iocrease  in p ro d u c t io n  o f  
w heat  f rom  n o n - i r r ig a te d  areas expec ted  
as a resu lt  t h s t e o f  ?

T H E  M IN IS T E R  O F  ST A T E  IN  T H E  
M IN IS T R Y  O F  A O R I C U L T U R E  (SH R I 
A N N A S A H E B  P. S H IN D B )  : (a) Yes sir. 
A large num ber  o f  trials on  ctaltlvators’

fields were c o n d u c te d  in th e  d ry  fa rm in g  
a reas  u n d e r  the  A l l  In d ia  C o o r d in a t e d  
A g ro n o m ic  sch em e  o f  th e  I .  C .  A. R . 
d u r in g  th e  year I969-70 a n d  1970-71, in 
the S ta tes  o f  U. P . ,  H a ry an a ,  P u n ja b  and 
D e lh i .  T he  re su l ts  o f  these  t r ia l s  in d ic a te d  
th a t  f e r t i se r  a p p l i c a t io n  under  u n - i r r ig a te d  
co nd it ions  re su l te d  in in c reased  y ie lds o f  
w heat  ra n g in g  from  25 10 100 per  c e n t  as 
com pared  to  the  p lo ts  given no  fe rt i l ise r .

( b )  T he  r e su l t s  o f  these  experiM ents  
h ave  been b ro u g h t  to  th e  no t ice  o f  w heat  
w orkers  o f  Stnte G o v e r n m e n t s  an d  A g r i -
c u l tu ra l  U n iv e rs i t ie s .  Th«y  are also d e m o n -
s t ra ted  under  n a t io n a l  d e m o n s tra t io n  and 
have been pu t  in to  p ra c t i c e  in I. A. D .  P 
d is t i ic ts .

( c )  It  ts difficult  to  give an e s t im a te  
o f  the increase  in p r o d u c t io n  o f  w heat  
f rom  n o n - i r r ig a te d  a rea s  ex p ec te d  due to  
the  p ropagat ion  of re su l ts  o f  re.search as 
the f inal  yield depends upo n  several factors  ; 
many o t  th em  b e y o n d  h u m a n  e c n i r o l .  
H ow ever ,  as s ta ted  in answ er  o f  p a r t  (a) 
o f  th e  questioB, increases  in yield to  the  
tu n e  o f  25 to  100 p e r  c e n t  have been r e c o r -
ded in t r ia ls  c o e d u c te d  on  c u l t iv a to r s ’ 
fields d u r in g  the last tw o  years.

1 1 8 5 .
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tsr*rr *r r i m ?  far%r*n it*  

7 N r R  falfrspT fcf TUTT W) 3TraF*TT T 

*TIT?T C*TFT i^TT f*fi*TT 1WT | I

(*f) TJT *TT*7T R H  *T W fa f fR T  

*rr* tfiR T tj ^ f a r f a r  &

( ) sn«rf*ra» *3rr?cf *?fft % tn«r 

s q f a s t  t t  w q  w

srfirtff  «r>  v n n f o f t
*1 sw fw ia  * t ?t t  i

( 2 )  f^R  nw r *r s w  N th  ^  

|  srT55rfi?«F **F«ir frtsrcT e m  

s r? ^ t srrafrpp %?? ^  M t -  

apT f%ir ^ 5 Ft t — sT srte r  ?fF**r *'*> % 

***> 5i«n q n rn ftiiT  % fir f^^TTT

¥«*T W n f f i f t  «FI ?fMT *t f f s  «PT5TT

i f t f f a  sqrsrt vi a f f w r  j tht i

* *  Wo u tirm  * t

I sn*rl*^ *<*«* r»si t  s w

ffTgra 37T-S1 I’lFT -> W

*n?ro<r fr*i m< « ifw

wrn*» fii ssra**r
fiVTT I

fTJ®T STS r  ? 3*1 h * W  iflgpr % 

ffT S1T*srf̂ SF *f!W*T f-ff M *HT

ff«rr stĉ sf srmfc*r rfT«f *?? 
Sr <Tf*3TT f̂ T̂ ft'ST'T Fnr uffasrT—  

s r ra fa f  **n?«a ^ s t  % v«r-t

€T«JT fI«N T *r <fT fjTTr^Trr

fRiTT *FT *T*«rr *T
f n r ,  t f t r ’V B* ?T *«T t vt  

W W T  «FW  I

O )  M f t*  fcarrtfr * T f im *
T * n r t v  %?sfY *FT w f  SW’JTT—  

tf ta rra flt ^  25 q«r*i> arraT tfttnrppr 
’w to rr  i

( 4 )  STf5T5T(TT qg$ftT  ^=5R WKTT9T

i f t r  tfh n rra v  irtasTT i

(5 ) w Y nm  mr fa<t«ft
rrw T̂TtT̂Tff W  I

(6 )  f*rfac?TT *re«m *wn% fT^r 

* * fa jfr  *r»t5^ t t  «fi«rerr i

( ' )  fa  fart* fa fa r  *ramr i 

(8) AT* »T«RTf «rwvr I

(*T) ? T ^ T ^  f t  5JS V *  f t  l i t  
W  W * 5TT^]?ft fft 5pTHTf fwrfff

m  &ftx\ fff? :m  % ffiri *rft ? i

f e « w

&  afl̂ TSfT *TT 12 .96  VT

s«T»ra ^  wWr iTTtrisr^ f? w n r f a

? ^ r f i q f ^  FT SFcTf^l 5Tffts ^  *̂T

^  $rtr ^«ff n  ^T»itf?f?r v t

I

?*r f^T?T tf TT53ET TOfU'T * t  f5r«T 

jtzti «rr i 9 rrw rt 5 ^  ^nftnr fhrr 

*r iw  w !  stfc?t f 1 1% 1 1  *n? s m -  
?fr^wr %f\x srrirftTfj

ffT W  %?BT ÎTT f ^ f l W l  *P WTd4 

% 91*3) % % ftfn ^TW/4Sfl KT%cT

«ff?r mf5?i<P f n i f i f  f T ■? ! !  I
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% *  «?o ift̂ TSfT *PT *TW

3. t$T* NTS* *T fW*T TOT -
srrcrftw? w t t o t  * t

W«T^f— n  25 q**TT 

ir»n iw w w  «rt?rcr i

s TpPTSflPff ^  i f t w w  faTtW* nw
3«IT*TW ftPT I

6 f¥*?»T  4T%

raTf’SBi* fliTS^ *T *n*T*H l

7 f if tw c  fa ffT  I 

fc. m w m x i m t i w  \

fewr*ft

7 000 m 'Tfa* * * V * X  ^?TT 'ifaWT- 

"TST *PT T̂VT 2 P T?T»ft «nr% ŴTOT 
*T>Ft % *TT̂  « TT5JT?TT^Tff *fit f a w

w t  nn i R 7 r lift w *f
*r -srtT a r f r  gw fc1 w  Tr»ir i f o  *r<r 

srrfV'T w * «rm w w  i t  f ^ r r r  ** t ?  
fc s ftr  j r r ^ r  an i Tfe f  i sm rifh: w r
T*T ^3RT *  g* ft ?Tt|t ft W*ftf8p H^WFft 
S*V wVwT^RT *  ifspT^T % % T ^ t ? r  

?T *T T1 r I91T*T v r  fsjZTT I 400 
=*5T VJl«rfJT̂  »TK'T «TT ?3TT SOT^t

?nrr*mf *t :  s ^< r>

«ft?R V T  t»* HTTTfll *n £ I
1 1 *r*W U W W  jt <j t  fo*r w*r |  

W«rffT Ufa «TfTWrr fa»T»5R * T * m

s m  s «rV m  wr* > z t *! v jrn m  * w r d | 

% trer*  firw  * p r w  s r r  16 i s**r ft 
?«rir«^ * * r p t  *  4 n ) r  $ Q  w  t o
*r£CFTTsft I *T s J» *TJ *TJTT HTTHrfT 

f^arT ^ i 5Tff«r*T « f w  ft * rfw  

WF<rTH To  OT qr* ST^ST

H ^ K rsrm  % I

«rT^TTt ^t fa # ?  »r*rr «tt \ ^far* 

»r sratar v i arr
i

^m^TT 7j?% f \  fc r jT f^

*TTHw fro i »T*T t  I ?*r 3̂T*?T % 

fkn  t o  *ynr?rr «ft

J 3 «rm ?t?rr ^  ? r f  ? # ,  f?fq

TT3NT *TWfr Tt f?T«T n«TT «TT, r̂̂WSTff 
Tr^m ^  T̂rTT * r v*rr srftsn  « r

Tl5»it 5f1 5^ *TT IT fwsir »WT «TT I

srfa ^ ro  ^r?q1 n  t o t  v t  s r N t  «rr 
| i

f i r  fsRir it  f f 'v r t f  <r«r fsra%

f^r 5Tf?rw 1 1
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ITTT ** W * fSWT 

*T T *  W*ft V ft *T

1 186. «ft g e t f  x m  #?ft . 9*TT fera i 

wK *wnr v*in«r *r?<t snrr% $<rr

(ff) W  *T* |  f o  ^  i fo W  

s m  arr̂  fawr *tt  %*n 
3«T  tfjfV «Wf *T ^  fT*rftT*T'< t

(« ) *Tfe $T. fft ^  **W? *1 frlST 

TT% WT% SjTiff ^  TTPTT *̂TT 8 ?W  *T?S

^?r>  it fiwrr *n% ^T r̂ «srsrt tfr *r m  w t  t,

(«r) w t  * r  ftnrrc

% t r ^ f t  fW T  ft*T *T?r ^  «r«P«TT 

m  f W *  I ;  t f T

(W) Of* $T, 5T> *Tf S^RT TW PT* 

fa*Tf*W  f t  I

feWT aft* W t l  Tf-5iTOT cfaiT

tfftffar fwm * «* (srt * <fr

UTST*) (* ) aft 5T5{t uV®r a r ^

tFs«pp ^  farsrr w *  &  * z f n  
^  ^ s R  irn r * h  w \  *pt *tt

«r?®r s r m  i* toft ^fsn rw  <nrar * ^  jt 

i m n  % qfs^ag ?^srt w t  «i»ai * r r a m  

SFfnsft *T «n,?Ttr?T ^  f k q  1 9 5 1 -5 4  *T

?$HKfrT JTtspTT ITTT*^ i t  *Tf 

«ft i 9 7 0 -7 1 ?pp q»*r wr<r «n#r w f  % 

**vfi % fair 2 359 g w ffaq rr sw *  *r 

* t| ft i jfr«T«rr 4  «t«h>  % v r w  q r  a r -  

w * t  * m F rc * T 

Onrr? *nft T f w  ^  s rfa sft *

25 sfH lff «TK9[^ «f t % * r 1 1

(* )  ^  *3TT ? # ■ ( *jV
t n n w  <n: i

(*T) W tfa  *f«t f<?I83T TT3XT 

^T ?Tfac* t  T̂?T ^TRrT >R«PTT ^  f*F% «Tf 
g t^ g f |  fip ^  ^ p f t  i? <r* «tr f tw r  

Hnr ^  arrtj i

tffaJTiT %«r5«lj?r 30 ( l )  % sp frr ? r ^  
«F«RTf*Ri f*f ^  s i t  m w  m*rr <rt

<m rrf^r srfsfr «fi f w r  w n f t  

«r> p«rrPm «rt% ?wi •??!% t v r  

t

(%r) JT*¥T ■J’ cTT I

Annul! tncremtnt to untrained 
Ie ach e rs  of ^ t s t  B en m l

1 IS / bH K l MADHI A H A ID A R : 
Will the M im sier of H > T 'C A fiO N  AND 
SOCIAI FAR} 11 ilta se d  lo s ta tt

(*) vhether government h u e  receiv-
ed ieprt.set) *tion fr< > diflerctil Teachers' 
OrganHation* for g iv in g  annual inrr«m«nt 
in talaries to untrainfld ttachers of West 
Bangs] , and

(b )  if so the reaction  of G overn-
ment 7

IH EO IPU TY  MINISTER IN THr 
vIlMSTR^ OP I DUC'A riO N AND 
SOC IAL WELrARE AND IN TMF DL 
PARTMENTOI CLL HJRP (PROF D.P 
\ \DAVA) (a) The St ite Government kos 
lecewed r«pr«kemation Jiomthe Sccondarv 
school Taachert and Employee? Associa-
tion, Wait Bengal, for aanual increment 
in salaries io untrained teachers serving in 
non-Governmeot aided Secondary Schools 
in West Bengal

(b) The matter is under consideration 
of the State Government

Treatment of &nak*-Bite in buadarlhins 
of 14 Pargana (West Bengal)

1188 SHRI MADHURYYA HALDAR 
Will the Minister of HEALTH AND 
FAMILY PLANNING be pleased to state

(a ) the number and name* of Hospi» 
Uls and health caotrei whether faoiiit4fs
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for treatment o f snake bite exist in Sneder- 
bans o f 24 Parganis.

(b) whether Government are taking 
up any scheme to  help the private practi-
tioner* in villages with medicine and equip-
ment! in this regard ; and

(e) if so, the main features of the 
scheme ?

THE MINISTER OP STATE IN THE 
MINISTRY OP HEALTH AND FAMILY 
PLANNING (PROP. D. P. CHATTOPA- 
DHYAYA)* (a) Inform ation about the 
number and names of Hospitals and Health 
Centres where facilities for treatment of 
sn ak eb ite  exist in Bandar bans of 24 Parganas 
is being collected and will be laid on the 
Table of the Sabha.

(b) No, Sir.

(c) Does not arise

Research on effects of saline water oa 
young paddy plants ef 2 12 meaths

I 189 SHRI MADHURYYA HALDAR- 
Will the Minister of" AGRICULTURE be 
pleased to nsfer to the reply given to Star-
red Question No. 1607 dated the 5th Au-
gust, 1971 regaiding research on paddy 
cultivation under saline water and state :

(a) whether the research is being car-
ried on fresh a ttack  o f saline water upon
the padd>-rlants o f  two-three months old ; 
and

(h ) il so, the progress thereof

HU MiNlSTLR OF STATF IN T H li 
MINISTRY OF AGRICULTURE (SIIKI 
ANN AS A HE IJ P sHINDE) in) m d ( ') .  
Inform ation is b eing  collected and will be 
placed on the Table of the Sabha as suon 
as leceived.

Launch Services for kakdwlp-Patbarpradoia
Raidighi-Pathnrpratfmn and Kachuberia- 

Kakdwtp (Sagar lalaais)

1190. SHRI MADHURYYA HAL-
DA R : Will the Minister of SHIPPING 
AN D  TRANSPORT be pleased to state -

(a) whether Government have any 
scheme to operate two large-capacity

launch services for each o f (i) Kakdwip 
and Patharpratima (ii) Raidighi and 
Patharpratima; (lii) Kachuberia (Sagar 
Islands); and

(b) if not, the reasons thereof ?

THE MINISTER OP PALIAMEN- 
TARY AFFAIRS, SHIPPING AND 
TRANSPORT (SHRI RAJ BAHADUR) :
(a) and (b). The requisite information has 
been called foi from the Government of 
West Bengal and will be laid on the Table 
of the Lok Sabba on receipt.

Q uarters In occupation of retired 
Government Employees

1191. SHRI MUK.HTIAR SINGH 
MALIK • Will the Minister ©f WORKS 
AND HOUSING be pleased to state :

(a ) the rule under which a retired 
Government servant can retain Govern-
ment accommodation and for what period;

(b) the number of retired employees 
still in occupation of Government accom-
modation in Dolhi/New Delhi after the 
retirement from service, category-wise; 
and

(c) if so, the reasons therefor and 
the action taken or proposed to be taken 
by Government for their eviction 
from the Government accommodation 9

THL MINISTER OF STATE IN THE 
MINISTRY OF W ORKS AND HOUSING 
(SHRI 1. K. GU.IRAL) ■ (a) Under item
( i i )  of th e  Table below S. R . 317 B-lI (2 ) 
a p io v is io n  e x is ts  that a Government 
(servantion retirement or terminal leave 
can retain the accommodation in his 
occupation to r  a period of two months. 
Tt is also pro\ ided under item (in) that 
the officei who pioceeds on Leave Prepa-
ratory to retirement or Refused leave 
granted  under F. R. 86 can retain general 
pool accommodation in his occupation for 
the tall period of leave on full average 
ray subject to a maximum of four months 
inclusive of the period permissible in the 
case of retirement.



147 W rUtu Answers M OVlMMk 22, m l  I fr t t tu  h a w trs  24*

(h) Thera are 220 retired employees 
who are still to occupation of general 
pool accommodation in Delhi/Nsw Delhi 
and the break op is as under -

T>re I 11

Typo 11 ... 33
Type IH  ... 48
Type IV . ..  65

Type V ... 57
Tjrpe VI ... 6

Total 220

( c )  I h e  a l l o t m e n t  o (  a c c o m m o d a t i o n  

m  o c c u p a t i o n  o f  s u c h  o f i c e r s  h a *  b e e n  

c a n c e l l e d  and t h e  e v i c t i o n  p r o c e e d i n g s  

u n d e r  t h e  p r o v i s i o n s  o f  P u b l i c  P r e m i s e s  

( E v i c t i o n  o f  U n a u t h o r i s e d  O c c u p a n t s )  

A c t ,  1 9 M  l i a v e  b e e n / a r e  b e i n g  i n i t i a t e d  

a g a i n s t  t h e m *

Retention of Government accemmedatioe by 
the dependent* of deceased Government 

Employees

be allowed to the dependents of a Govern-
ment servant on the death o f  the allottee
lor a pcnod of foui months.

(b) 48 dependents a t  the deceased 
Government employeea are retaining 
accommodation for more than (lie prescri-
bed period. Ih e  break up n  given as 
under

I ype 1 ........  15
Type II ........  9
Type III ........  9
Type IV ........  7
Type V ........  7
Type VI ____  1

iota! 48

<c) I lie allotment* h a \e  been can-
celled and necessei> action for evieting 
t h e  unauthorised occupants hat been/is 
being taken under the provisions of the 
Public Premises (Eviction of Unauthorised 
O c c u p a n t s )  A r t  1 9 7 1

m 2  SHRI M Li K ill K R  SINGH 
MALIK Will the Mirmtci ol WORKS 
AND HOUSING be pleased to state

(a) the rut* undei which the depen-
dents o f deceased Government employee 
can retain Government accommodation aad 
foi wh.it r«*K>d ;

(hj the number ot such dependents 
who arc retaining Government accom-
modation in Delhi for more than the pre-
scribed limit; category-wise; and

(c) the action taken by Government 
for their eviction from the Government 
accommodation in view of the large 
number of persons on the waiting list ?

THfc MINISTER OF STAT1 IN THE 
MINISTRY OF WORKS AND HOUSING 
(SHRI 1 K. QUJRAL) • (a) Under item 
(m ) of the Table below S R 317-B 11(2) 
of the Allotment of GOvenmem Residences 
(General Fool in Delhi) Rules, 1963, a 
provision exists whereby the retention can

Allotment ot Government accommodation 
to the dependent of the retired 

Government Fmpleyees

1193 SHRI MIJKHTIAR S1NOH
MALIK Will the Minister of WORKS
AND HOUSINO be pleased to state :

(a) whether Go\emment accommoda-
tion is allotted immediately to the depen- 
lent of the Government employee on his/ 
her retirement from se m ce  if the depen-
dent is ulread> m Government setvice, and

(b) if so, the justification for such a
i l i1 e ’

IHfc M 1NISIER OF STATE IN THfr 
V U M SnU  OF WORKS AND HOUSING 
(SHRi I. K. GUJRAL) : (a) Ihe regulari- 
satioa/ad-hoc allotment on the retirement 
of a Government officer is made m the 
name of his son, daughter, wife, husband
oi lather provided that the said relation is 
a Government employee eligible for allot, 
meet of general pool accommodation and 
had been sharing accommodation with the 
retiring officer for at Itfcst six months



249 hvicfio* Notites to a « * a H a Ya n a  1, 189* (9AKA) Central Omit 250
Employees (C.A.)

before the  date of rettfrfmdnt Saeh regu- 
latftflation/allotment* are made within the 
concessional period admissible to the 
retiring officer to  retain the accommoda-
tion

(b) This provision has been made 
with a view to mitigate the hardstm 
experienced by retiring officers and their 
families who cannot afford to hire houses 
from the pi irate  Sector after their retire 
ment

12 01 brs

CALLING ATTENTION TO 
MATTER OF URGENT 
PUBLIC 1MPORTANCI

R e p o r t e d  E v ic t io n  N o n c e s  S e r -
v e d  o n  C e n t r a l  G o v e r n m e n t  

F M P L o y rts  tn  K a n p u r

(SHRI s. M BANERJBE) Kanpur 
Sir, 1 call the attention of the Minister of 
Works and Housing to the following 
matter o f tngent public importance and 1 
request that be may make a statement 
thereon —

The reported eviction notices served 
on 4,000 Central Government emplo-
yees, including 3,000 Defence Emplo-
yees, in Kanpur, living in various 
houses constructed under the Indus* 
trial Housing Scheme ’

THE MINISTER O! STATE IN THE 
MINISTRY OF WORKS AND HOUSING 
(SHRI 1. K. GUJRAL) A statement is 
laid on the Table of the House

S t a u m w t

A report has already been called for 
from the Government of Uttar Pradesh on 
the reported eviction notices having been 
served on 4,000 Central Government 
Employees, including 3,000 Defence 
Employees m Kanpur living in various 
houses constructed under the industrial 
Housing Scheme. The report has not yet 
been received.

The Scheme was introduced by the 
Government of ladia in 19S2 t•  help the 
State Governments, Industrial Baafloyers,

and Cooperatives o f industrial workers to 
build houses for providing accommodation 
at subsidised rents for workers filling  
within the meaning of section 2(1) o f  the 
Factories Act, 1941, and persons’ Employed 
in mines other than coal and m taf chines 
within the meaning of section 2(h) o f  the 
Mines Act, 1952, and whose tfages do ttot 
exceed Rs 3*0'- p m

According tu information available 
with us at present, the Government of 
IJttar Pradesh, with financial estfftifcce 
from the Government or India (50 pefcent 
loan and ^0 percent subsidy), built about 
U000 houses in Kanpur under the Subsi-
dised Housing Scheme for Intftilittal 
workers State and Centra) Govern-
ment F nip1o>ees including those
cmploved in Defence installations) arc not 
eligible for allotment of houses built 
under the Scheme Central and Srtate
Governments are expected to build hotises 
Tor their employees (whethei industrial or 
non-industrial) wherever necessary, bv 
providing requisite funds in their respective 
budgets

2 Initially, the tenements were not 
very popular with the eligible industrial 
workers So no of the tenements also fell 
within the security zone of certain Defence 
installations m the aiea and the local 
military authorities were not m favour of 
such houses being allotted to outsiders 
In view of these lectors, and in order to 
save them sehes from loss of revenue, the 
Cirueirment nf Uitar Pridesh allotted 
ibout 500'J tenem ents to tnehgiMe persons 
(which included e nptoyees of Defence 
establishments as well), in contuvention 
of the provisions o f the Scheme. Ever 
since the matter came to the notice of my 
Ministry is  1951, efforts have been made 
to persuade the Government of Uttar 
Piadesh to get the houses under the occu* 
pation of the ineligibles, Vacated so that 
tl ese could be allotted to ineligible tftdus- 
ir al \m liters lot wloni these v.ert built

3 I xpresMpji their mabiln> to secure 
vacation of the houses occupied by the 
Defence employees, the Government o f 
Uttar Pradesh, as aa alternative solution, 
proposed <hat such hotises might be pur* 
chased from tbem by Um Ministry of
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Defence Ih is  proposal was not acceptable 
to Ihe Ministry of Defence At a high 
level meeting held oo 21st October, 1965 
among the Mini*ter ot Defence, the then 
Minister of Works and Housing and the 
representative o f the State Government, tt 
was decided that the State Government 
could transfer such houses from the Sub-
sidised Housing Scheme fot Industrial 
Worker* to the Low Income Group Housing 
Scheme v* e f  1st April, 1966 and repay 
the subsidy to the Government o f India 
(as if  it had been drawn as a loan) over 
a peroid o f 20 years with interest thereon 
from the said date The Government of 
India, as a measure of solution to this 
long pending problem, offered to waive the 
interest on the subsidy portion upto that 
date This procedure would have enabled 
the Government of Uttar Pradesh to allot 
the houses to the Defence employees and 
others falling within the low income 
group i e those whose income did not 
exceed Rs 600/- per month

4 The above decision was coasmun! 
cated to the thea Chief Minister of Uttar 
Pradesh on 13th January, 1966 In Novem 
ber, 1966, the State Goverament communt 
cated tbeir inability to accept the abo\ e 
decision, and reiterated their earlier stand 
that the Ministry of Defence should pur-
chase these homes Since purchase was 
not accept ible to the M inistry of Defence 
the State Government were advised in 
April, 1967 to send their alternative propo 
sal In J u l v  1969 the Government of 
Uttar Pradesh suggested enlargement of 
the scope of the scheme so as to cover 
the Defence Employee; Such a sugges-
tion was also made by the Ministry of 
Defence In vivw of the wide repercus-
sions that it would have on the scheme all 
over the country, it could not be agreed to 
by this Ministry The Government of 
Uttar Pradesh aguin stressed in January
1970, that the only logieal and desirable 
solution to the problem would be for the 
Ministry o f Defence to purchase the 
houses This suggestion was again com- 
mended m May, 1970 to the Ministry of 
D eftaee drawing their attention pointedly 
to  the fact that a large number o f houses 
happened to  be located within the security 
sose, and these should not ordinarily be

oeeupied by those aot m the employment 
of Defence establishments The matter is 
under consideration by the M inistry of 
Defence

6 Even though the houses have been 
built by the State Government with 100% 
Central financial assistance, the ownership 
and management of the houses vest in the 
Government o f U ttar Pradesh, and they 
are fully competent to deal with the ineli-
gible allottees according to their rules 
etc

SHRI S M BANERJFF They shonld 
read the statement They are setting a very 
bad precedent

SHRI 1 K GUJRAL That is not the 
intention

MR SPEAKER I don’t agree that 
it is a precedent If the statement is short 
it should be read, but if it  Is ong, it should 
not be read We have been following this

SHRI S M BANERJEB This state-
ment was circulated to us at about 11 
O’ d o ck . But, sir, there are certain eases 
when we get the 'tatemen only 15 minut-
es in edvance

MR SPEAKER Yc u come to me 
with a Motion and you give only 5 minut-
es for me I

SHRI S. M BANERJEE You know 
more than the Minister

MR, SPhAKFR \11 ure human be 
mgs. If it is your case, you say all that

SHRI S M BANfcRIEE This was 
circulated at about 1" But in future, 
kindly see that they issje giving sufficient 
time, because, this is almost a direction 
from yon

MR SPEAKER It must be issued 
giving quite reasonable length of time

SHRI b M BANERJEE In the State-
ment the hon Minister has narrated the 
whole case I am reading from the state-
ment, which says *

’Some of the tenements also fell with
in the security zone o f certain
Defence installation* m  the area and
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tiw local m ilitary authorities were 
not in favour of such houses being 
allotted to  outsiders. In view of these 
factors, and m order to save them* 
selves from 10's1! of revenue, the Govt, 
of U. P. allotted about 5000 tenements 
to ineligible persons...”

at that time they were 'ineligible '...

"...(w h ich  included employees of De-
fence establishments as w ell..,), in 
contravention of the provision! of the 
Scheme. Ever since the matter came to 
the notice o f my Ministry in 1958 ,../’

that is, Mr. Gujral’s M inistry...

“ ...efforts have been made to persuade 
the Govern nent of Uttar Pradesh to 
get the houses under th occupation 
of the ineligibles, vacated so that 
these could be allotted to  eligible in-
dustrial workers for whom these were 
built.”

Sir, the history of the case is like this.

When Pand t Jaw&harlal Nehru \ isited 
Kanpur in H56 and inaugurated the Emp-
loyee** State I durance Corporation iharc 
lie visited some slum areas and he made 
ihe historicbtsn ioient— "Why not burn the 
slums.”  That #as his outburst, Sir, that 
those hiu ms should be burnt, they should 
be demolished razed to the ground, and 
new houses constructed.

As a result of the late Pandit Nehru’k 
announcement in Kanpur in 1956, these 
houses came up, and the first colony 
which was set up was called ttas Bapu 
Gurba oolony in memory of Bapu Gandhi, 
n These houses were constructed on 
land which virtually belonged to the 
Defence establishment, that is, the Cent-
ral Ordnance Depot. Because of this, when 
the comm&ndent of that depot, namely 
Col. R. O. Naidu threatened to  demolish 
these houses} these bouses were allotted to 
the defence employees working in the 
Central Ordnance Depot. Since t95g, 
nearly 3000 of these houses have been 
occupied by the Defence employees, and

1000 more [houses occupied by the Postal 
and Telegraph employees and other emp-
loyees belonging to the Central Govern* 
mem undertakings. There was a signed 
agreement with the Labour Commissioner 
or rather with the housing Commissioner 
of U. P in Kanpur. These employees were 
paying regular rent. They are in authorised 
occupation. I Can see that with a ll the 
honesty at my command, and this can be 
cheked up. Now, suddenly they have be-
come ineligible because of the rules framed 
by the Central Government which do not 
permit any employee other than an indus* 
trial employee under the provisions to 
occupy those houses,

This question was referred to the De-
fence Ministry and to  the Defence 
Ministers Shri Jagjivan Ram, Shn Swam 
Singh and Shri Yeshwantrao Chavan. 
When the Defence Minister Shn 
Jagjivan Ram went to Kanpur, he virtually 
made a difinite statement t hat no employee 
was going to be evicted, and the occupa-
tion would be regularised.

Then, the suggestion came from the 
WHS Ministry that those houses might be 
purchased by the Defenee Ministry. This 
matter is still under consideration.

Then, what didj the UP Government 
do 9 I do not blame the UP Government 
in any way, because the Chief Minuter of 
UP, and the Labour Minister of UP told 
us very fiankly that if the rules were 
amended to include the defence employees 
and all other industrial employees and all 
employees working in the Central Govern-
ment undertakings and the discrimination 
was removed, their occupation could be 
legularised.

The other day, that is, on the 15th 
November, 1971, I had put a question to 
the h o n . Minister:

"(a) Whether the Ministry o f Defence 
has approached his Ministry to agree to  
change the rules of allotment o f homes 
constructed under the Industrial 
Housing Scheme in Kanpur and other 
places to Include the Central Govern-
ment employees working in the Defence 
industry and other Central Governifcent 
undertakings; and



256 m e t  ion Notices to NOVEMBER 22, 1971 Cent ml Gmt. 256
Employees (C.A.)

(b) if so, whether the rules have been 
amended and if not, the reason for the 
same V'

The w fjre r  was :

“ (a) Yes, The Defence Ministry had 
appealed to the WHS Ministry to 
c h io ie  the rules.”

But then the answer to part (b) of the 
question was .

“The question o f amfRftinf the rule 
does not arise because an amendment 
o f this nature would have adverse reper-
cussions oa the provision of bouses to  
the employees of all Oovernment 
undertakings not liable to income taa 
and departmental undertakings all o \e r 
the oouotry.” .

1 am surprised that today when we are 
supposed to be moving tawards socialism, 
as they claim, there is a discrimination 
between employee and employee, between 
an in ta ttr ia l worker producing things in 
an Ofednance factory and an industrial 
worker manufacturing cloth in a textile 
mill or working in a jute mill etc. This 
discrimination between an employee 
working tn an ordnance depot and an emp-
loyee working in a juie mill oi a textile 
mill should be done away wl*h

The situation is extremely explosive, 
and vt# must thank you, Sir, for giving us 
an opportunity to laise this issue. Rents 
are not bem f taken from them. Each emp-
loyee who is staying there has been given 
notieee o f damage charges to the tune of 
about Rs JQOO to Rs 4000, and there is a 
notice tlu t  the k u tk i  Amin and Housing 
Comnitssroner would be visiting the place 
after the 30th of this month to auction 
their belongings. If the situation came to 
th u , then u  wouid affect about 1000 empl-
oye** defence employees working in the 
<<e(epc# production units, which is the 
rrtm e nged of this country tod»y, and 
about 14U0 employees belonging to  the 
RMS and telegraph end tekghene and 
("hers who are doing their be*i in the 
imprests o f the country at th ii crucial

hour. If their belonging* are auctioned, 
and they are thrown out o f the houses 
along with their family members, n  is 
bound to become a law and order situa-
tion.

Therefore, in all humility, I would 
appeal to Shri 1 K Gujral and Shri Uma 
Shankar Dikshit, both of whom know very 
well what is happening at this particular 
juncture in Kanpur to have another 
meeting vuth the Chief Minister, the 
IiOusinf Minister and the Labour Minister 
of UP and the Defence Ministry officials, 
and till such time, those people should 
not be asked to pay damage charges to the 
tune of Rs 3000 to Rs 4000 , and these 
auction notices and e\ iction notices should 
be withdrun

From the statement I find that it is 
said

“ The rm tter is still under consideiation 
bv the Ministry nf Defence.’’

When the Defence Ministry is confide- 
ning the matter and when the UP Oovern-
ment are sympathetic, and when these men 
have spsnt nearly 10 to 13 yeais in these 
houses and there is an agreement signed bv 
them as tenants, why should they be evi-
cted at this hou and thrown out of these 
houses, since they cannot get other houses 
to live in now f  The tJcuernment o f India 
have no money to construct suddenly 4000 
houses When they have been living tn 
these houses and paying Rs 13 or Rs 14 
or Rs. 15 aad iegular)y, why should they 
be evicted

1 do not want to make it a fighting 
issue as such. Nor am 1 trying no provok« 

the hon. Minister or threaten him with dire 
consequences, but definitely, it is a ques-
tion of law «nd order At this hour when 
the unity of the country is our primary 
interost and we want the unity of the 
country and we want to unite all the 
employees, le t there be no discrimination 
between employee and employee, t n  empl-
oyee working in a departmental under-
taking o r * public sector undertaking and 
<u> employee w ftfciot i* an iadw try, t f i
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the rales be amended, and till such time 
these notices should be withdrawn, and the 
Chief M inister may be asked to  find out 
ways and means to solve the problem.

I would ask the bon Minister to give 
a definite reply which may allay the lurk-
ing fear in the minds of these 4000 emplo-
yees who cannot possibly work in the ord-
nance factories, all the time thinking that 
they and their family members including 
children and their luggages would be on 
the street the next day. This assurance can 
be given by the hon. Minister immediately, 
and that is my earnest request.

SHR1 I. K G U JR A L: I might clarify 
one thing from the very beginning, namely 
that no eviction notices have been served • 
on the occupants cither on the initiative 
of the Central Government...

SHRl S. M. BANLRJLfc : Eviction and 
damage notices have been sent to the tune 
of Rs. 4000 or so.

SHRI I. K. GUJRAL ‘ Neither eviction 
notices nor damage notices have been 
issued either on the initiative of the 
Central Government or at the behest o f the 
Central Government. This should be very 
clearly understood. I have learnt for the 
first time now after 1 had received the 
calling-attention-notice that some such 
notices have been served by the State Gov-
ernment. The Housing Minister of the 
State is meeting me tomorrow, and I shall 
take this issue up with him about the 
eviction or damage notices.

So far as the main issue is concerned, 
these houses were built under the Industrial 
Housing Scheme. The genesis of the Indu-
strial Housing Scheme is that the different 
State Governments are given 50 per cent 
loan and SO per cent subsidy for building 
such houses. About 16,000 houses were built 
by the U.P. Government on this basis, and we 
gave them SO per cent loan and 50 per cent 
subsidy. But for some reason these houses 
were aot given to industrial workers.

My hon. friend Shri S. M. Banerjee 
is not the leader o f oaly the defence 
Ptoduotion unit employees, but if also a 
leader o f  ladustrial labour, I proesume..,.

SHRI S. M. BANERJEE : But they were 
not occupying it, I think I am being 
misunderstood...,

MR SPEAKER : Let the hon. member 
hear the answer of the bon. Minister 
now.

SHRI S. M. BAN1RJEE : I am aot 
raising a controversy now. But they were 
not occupying it.

MR SPEAKER ! Let him listen now to 
what the hon. Minister has to say.

SHRI I. K. GUJRAL : Whatever the
reasons might be, these houses were given 
to employees other than industrial workers. 
So, they had three options open to them. 
One option was that the Defence Ministry 
should take over these houses and give 
them to their own employees on whatever 
terms and conditions they liked. So, we 
took the matter up with the Defence 
Ministry time and again, but unfortunately 
we did not succeed with them, and they 
would not agree. The Defence Ministry 
suggested that we might sell the houses 
to the occupants. We requested the State 
Government to explore that possibility 
also. But only two or so odd applications 
were received, and most of the people 
were not interested in purchasing the 
houses- We wanted those houses to be 
converted into bouses under the low income 
housing scheme.

Another option that arose was that 
the U. P. Government might take over 
these houses and refund the money given 
to them under the Industrial Housing 
Scheme, but the U. P. Government were 
not willing to do so.

The difficulty, so far as we are concer. 
ned, is that we are averse to giving it to 
the Defence Production unit for only one 
reason, not because we discriminate bet-
ween an industrial worker and an industri-
al worker, but because if Government 
starts giving subsidy for housing its own 
employees under one Department or the 
other, then Shri S. M. Banerjee will come 
forward tomorrow and say that the hous-
ing scheme for industrial workers is not
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m aking any progress and a ll the  money 
is getting absorbed in th is . N ow  even at 
this stage, we have only  approached th e  
Defence M inistry again th a t they may 
take them over a t cost, and the cost is 
very low - about R s 3,000 to  Rs 4 000 
per u n it— at book value We are w illing 
to  give a t th a t value also

The only  poin t is, if  we get back th is 
m oney, which is no t going to  the C onsoli-
dated F und, th is  m oney will be used again 
for industria l housing , because the indus 
tria l housing is badly needed in th is coun-
try There is an extrem e shoit-n»e o f  indus-
tria l housing Either th e  U tt ir  Pradesh 
Governm ent should take them  over and 
refund the money or the D efence Ministry 
should take over and relund the money 
I f  my friend feels t h i t  the money fo r 
industria l housing should be used for 
housing G overnm ent servants, I think to -
m orrow he will come back o r his friends 
will come back w ith  a g re i t  deal o f grie 
vance, because we are keen th i t  not only  
G overnm ent servants should  <jet house* 
but people who are no t in the  Govern 
ment service should also get houses

In th is  case, I fo r one feel tha t the 
D efence M inistry on  the D efence P roduc. 
tion  U nit —should have taken ovei those 
houses long ago, because some of the .louses 
are bu ilt in the security  /one  md that is whv 
even when they sell them  to others, I th ink  
it is a risk even then because the property  
will pass from  one hand to  the  o ther and 
a  stage m ight come w h-n they do not like 
th e  people to be sitting  o r staying in the 
security zone itself That is why we have 
pointed  ou t these facts, and 1 am sure 
th is  w ill be sorted out very soon  bo far 
as the eviction  and damages a re concerned 
I w ill bring it to  the n o n c e  o f the State 
M in ister o f  H ousing tom orrow  when he 
com as tom orrow

TH E M IN ISTER  O F WORKS AND 
HOUSING A N D  HEALTH AND 
FAM ILY PLAN N IN G  (SH R I UMA 
SH A N K ER D IK S H ll)  May I add 
a  few words ? I feel 1 have gone through 
i t  yesterday - th a t som ething has gone 
w rong som ewhere in my o p in ion  It is a 
m atter o f  co -ord ination  The U ttar Pradesh

Government or tha Defence Ministry along 
with our Ministry have to find a solution 
instead of asking the occupants to  get ou t.
I hope we shall he able to sort it out.

These are some of the delays and puzzles 
in the dem ocratic processes whether th ree 
or four departm ents and the State Govern* 
m ent are concerned I assure the  house 
tha t we will tiy  to  sort it out as quickly 
as possible

SHRI 1N D R A JIT GUPIW  (A lipore) * 
Sir, after the M in ister’s reply, 1 do not 
suppose any m ore inform ation  will be 
fo rth -com ing  As Mr D ikshit has ju s t in-
tervened, I w ould like to  raise one o r two 
q icstions H e says this is a question o f  
lack o f co-ord ination  in the dem ocratic 
system If you go th iough  th is statement 
reciting  the  whole history o f this case, 
it will be quite clear that th is  is quite a 
scandalous story ol b u rn u c rn tic  bungling 
no t only bureau rm c  bangling but the 
inter m in isten il and is between the. C en-
tral G overnm ent m d the State Govern-
m ent a crim inal callousness and negligen-
ce tow \rds th is whole question I t  has 
been aragging on for veirs. From  his sta te-
ment, it first came to the notice o f the 
M inistry in J958 it  is now 1971 , alm ost 
over now Now, we are to ld  these houses 
were built in the security rone  o f  the 
defence undertak ing  But why were they 
built in the secun ty  /o n e  '  Was it not 
known to  be the  secunty zone a t tha t 
tuna 0 K anpur »s one o f the biggest cen tr-
es )f D efence p o lu c tio n  in th is country, 
and I a n very sorry th a t th is m atter has 
com e to  a head at a tim e when the w hole 
w orld will know that when th is country  is 
e n d in g  up its loans to  defend its borders 
against the possibility o f  a foreign a ttack , 
at such a tim e, thousands o f  defence w or-
kers who are involved tn defence produc« 
tion  are facing the uncertainty about where 
they are going to live w ith their fam ilies 
tom orrow  Is th is m atter to  be brushed 
aside so easily ? Therefore, what I  w ould 
say is th a t these M inistries o f W orks and  
H ousing, D efence, and so on should  cease 
to  function a* independant em pires , they  
run according to  their whims and they do 
n o t have the  m inim um  am ount o f  co-or-
d ination  with each o ther These houses
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were allowed to  be built in tbe security 
zone, and these defence employees were 
allowed to become the allottees o f these 
bouses ; they have not trespassed ; they 
have not forcibly occupied these houses 
Mr. Baner jee has quite correctly said that 
they have entered into an agreement. A 
tenancy agreement was made with them 
and, therefore, they are all lawful occupa* 
nts ; they are not unlawful occupants in 
any sense of word. Therefore, the Dcfence 
Ministry which of course is under an ob-
ligation to build houses for its own em-
ployees but possibily is notable to spare 
money from its huge defence budget at this 
moment because o f the other priorities, 
are being given the option of taking over 
these houses at cost price ; even that they 
are not prepared to do. Ih e  Ministry 
here says that it cannot change or relax 
the rule because it will have repurcussions 
throughout the whole country. Are these 
technical rules, inter-mimstiy wranglings 
and bungltngs to be allowed to go on at 
this time when the defence production 
employees are facing the danger of evic-
tion ? It is scandalous and should not be 
allowed to be brushed aside so lightly. 
Therefore, it is not only a question of 
stopping these evictions or damage no-
tices; that, 1 am sure, the Ministry will try 
and do; but some early remedy must be 
sought to this particular problem and this 
must be put on a proper and stable 
footing. Either tbe Defence Ministry or 
the Works and Housing Ministry or the 
State Government has got to  take the 
responsibility ; they cannot go on passing 
the buck to each other in this way. This 
is supposed to  be one Government, not so 
many separate Governments in each 
Ministry.

Therefore, I should like to know, 
apart from stopping these notices, what is 
the concrete line o f thinking of the 
Minister so that they can get some early 
solution to  this problem so that it can be 
settled once and for all ?

SHRI 1. K . GUJRAL : 1 may say this, 
that whatever discussions might have been 
going on in the past between the two Minis-
tries at the Centre and the U. P. Govern-
m ent, so far as the occupants are eon- 
ewned, they are not to be bothered. Let

that be clearly understood... (Interrup-
tions.) I shall see that they are not 
evicted. That is our stand clearly.

So far as financial adjustments are 
concerned, whether this Ministry or that 
Ministry bears it or the U. P Government 
bears it that is an inter-ministerial adjust-
ment which will be made. 1 can assure 
here and now that so far as the occupants 
are concerned, thejr will not be bothered.

iflfw r 3TV 5* I  f a  

^  5*r irm sr arc 1 1

fe& 1 1  fa a rft wrc srs 

faf?FcfV t t  ar$*r

c f r ^  ^  «t t  i c ia r tf t t f t

fsTCTO % m  fa  ^  ffwr%

1 1  fair
sot  i ^  3iH?rr *rr§5iT$ f a  * r r  qster 

arcft f a  s *  % titfsrar *
fsprtr grrq-' *TT»t ?

AST f o t  QVPK  5TT<^fa z
# ,  cT«r ffsfT % fa q  % WT&T

u t f  o %o gancra : %

arrcf®rV?r *p t % t
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SHRI JYOTIRMOY BOSU (Diamond 
Harbour) : May I take two submissions ?

MR. SPEAKER: 1 will not allow, 
unless I have notice o f them.

SHRI JYOTIRMOY BOSU : I have 
given notice and 1 want your ruling. One 
is about the Finance Secretary. What he 
said has been widely covered and it does 
not require verification. Mr. Pandey has 

been reported and what he has said has been 
given full coverage by the National pres*.
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The second thing is about tomorrow 

Last year Guru Tegh Bahadur's Martyr 
dom day was a holiday

w s h  (**rf*n rc) .

«65T 5 ?  ^*T5T|f5^ fa * *  t  w

?ft...............

MR. SPEAKER 1 have no informa-
tion.

SHRI JYOTIRMOY BOSU I want 
your ruling.

MR SPEAKER • No ruling is required 
o a  holidays It is not my job to declare 
l*»*idaya.

SHRI JYOTIRMOY BOSU Why not * 
You are the supreme head of this House

MR. SPEAKER You do not recog-
nise it sometimes

12.26 hrs

QUESTION OF PRIVILEGE AGAINST 
NAVBHARAT TIMES

MR, SPEAKER I may inform the 
Hou«e that on the 10th August, 1971 
Shri B P Maurya raised a question of 
privilege in respect o f an article published 
m the Navbhorat T i m s ,  Delhi, in its 
i**ue dated the 6th August, 1971, allegedly 
cftgtfeBg reflections on him

I then said that the Editor of the 
newspaper would be addressed to state 
what he had to say in the matter

The Editor o f the newsp?per sent me 
a letter dated the 11th August, 1971, in 
which he had stated in te r  ah& as 
follows —

“ We had no intention of hurting the 
feel togs o f  the Member or the Honou - 
rable House As Mr B P  Maurya 
has taken objection to  the publication 
of this item, as Editor o f (he paper, 
I hereby tender my apologies to the 
Member and to the Honourable 
H ouse/’

1 passed on a copy o f the Editor's 
letter to  Shri B. P. Maurya. As desired by 
Shn Maurya, the Editor o f the newspaper 
was asked to have his own and the writer 
V ivek i's  apology published m the N av- 
bharat T im e s . This, the Editor has done 
in the issue of the newspaper dated the 
24th September, 1971. Shn Maurya in his 
letter dated 18th November, 1971, to me 
has said that in view o f the apology p u b lr 
shed by the newspaper, the matter may be 
treated as closed

So, the matter is closed

As far as this privilege motion raised 
by Shri Jyotirmoy Bosu is concerned, I 
have my own doubts about it

SHRI JYOIIRMOY BOSU (Diamond 
Harbour) I have not raised a privilege 
motion 1 only want to raise it before the 
House under rule 377

MR SPEAKER It is not a matter to 
be brought up under rule 377 Shri Bosu 
says in his letter to me

"That the Finance Secretay Mr B D 
Pendey has reportedly disclosed on 
Saturday before a Tax Executives' 
Conference organised by the Indian 
Chamber of Commerce and Industry in 
New Delhi that a new Central Excise 
Bill is p r o n g e d  to be introduced dur 
mg the next session

* 1 maintain that these utterances on 
the pert o f a civil servant had not been 
quite proper particularly when parlia-
ment "

I agree, but I have to examine it It 
should have been the Minister to give the 
intention o f the business and not the 
Secretary. When the House is sitting 
Many things rre within your knowledge, 
and sometimes they creep out, but espe* 
cially a responsible person like the 
Secretary should be very careful about bis 
observations. 1 am going, to examine it 
and later on let you know as to  what 
comes nut

SHRI P. K. DEO (Kalabandi) : 1 
wrote to you,..
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MR. SPEAKER : That is a matter not 
for any point to be raised after the Que-
stion Hour. He says that the Chinese 
attitude is anti-1 ndian, as if it is something 
new. When the foreign affairs debate 
comes, you may participate. 1 am not 
going to allow it.

SHRI P. K. DEO : It is a matter of 
great concern and surprise. 1 do not know 
when the foreign affairs debate is likely to 
take place.

MR. SPEAKER • It is coming, we 
will have to discuss many things, but not 
that anything may come up after the 
Question Hour I can appreciate your 
anxiety, but it is not the proper occasion.

12.30 hrs.

PAPERS LAID ON THE TABLE

Bo m b a y  M o t o r  v e h i c l e s (G u j a r a t  
a m d t  ) R u l e s  a n d  a  s t a t e m e n t  

I n  R e g a r d  t h e r e t o

t i i l  m i n i s t e r  o f  p a r l i a m e n -
t a r y  a f f a i r s  a n d  s h i p p i n g  a n d  
TRANSPORT (SHRI RAJ BAHADUR) : 1 
beg to lay on the Table :

(1) A copy of the Bombay Motor 
Vehicles (Gujarat Amendment) 
Rules, 1971 (Hindi and English 
versions) published m Notification 
No G/G/71/76/MVR/1070/26850/ 
E in Gujarat Government Gazette 
dated the 24th June, 1971, uader 
sub-section (3) of section 133 of 
the Mothor Vehicles Act, 1939, 
read with clause (c) (iv) of the 
Proclamation dated the 13th May 
1971, issued by the President in 
relation to  the State of Gujarat.

(2) A statem ent showing reasons for 
delay in laying the above Noti- 
fication. [Placed in Library. 
See No. LT— 1061/71]

NATIONALISED BANKS 
(AMENDMENT) SCHEME

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K R 
GANESH) • I beg to lay on the Table a 
copy of the Nationalised Banks (Manage, 
ment and Miscellaneous Provisions) 
(Amendment) Scheme, 1971 (Hindi and 
English versions) under sub section (**) of 
section 9 of the Banking Companies 
Acquisition and Transfer of Undertakings) 
Ac». 1970, [Placid in Library. See 
No. LT 1062/71.]

Su g a r  (C o n t r o l ) A m d t . O r d e r s

THE MINISTER OT STATF IN THE 
MINISTRY OF AGRICULTURE (PROF. 
SHER SINGH) : I bef? to lay on the Table 
a copy each of the following Notifications 
(Hindi and English versions) under sub-
section (6) of section 3 of the Essential 
Commodities Act, 1955 :—

(1) The Sugar (Control) Amendment 
Order, 1971 published in Notificat-
ion No. G.S R. 1266 m Gazette of 
India dated the 7th September, 
1971. [Placed in Library. See 
No. LT— 1063/71.]

(2 ) The Sugar (Control) Second 
Amendment Older 1971, publi-
shed in Notification No. G. S R. 
1380 m Gazette of India dated 
17th September, 1971. [Placed 
wLibtarv. Ste  No. LT— 1064/ 
71]

A c c o u n t s  o f  i . I. T . Bo m b a y
STATEMENT AND ANNUAL REPORT

O f  Kh u d a  Ba k h s h  o r i e n t a l  
P u b l i c  L i b r a r y

THE DEPUTY MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (PROF. D. 
P YADAVA) : I beg to lay on the
Table

(1) (1) A copy of the Certified 
Accounts of Indian Institute 
of Technology, Bombay, for 
the year 1969-70 along with 
the audit Report thereon under
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sub section (4) of section 23 
of the Institutes of Teehno- 
Jogy Act, 1961

(u) A statement (Hindi and Eng-
lish \ersions) explaining the 
reasons as to why the Hindi 
version of the above Acco-
unts could not be laid on 
the Table simultaneously 
[Placed in Library See 
No LT— 106 s/71 1

(2) (i) A copy o f the Annual Report 
(Hindi and English version-) 
of the Khuda Bakhsh Oriental 
Public Library Patna for the 
year 1969-70 along with the 
Audited Accounts, under sub-
section (4) of section 21 of 
the Kudha Bakhsh Oriental 
Public Library Act, 1969.

(u ) A statement (Hindi and Eng-
lish versions) showing rea-
sons for delay in laying the 
above Report. [Placed in 
Library See No 11066/71 ]

1241 hr*.

MESSAGES FROM RAJYA SABHA

SEC RbTA RV  Sir, I have to  repo it 
tbe fo llow ing messages received from  the 
Secretary o f  Rajya Sabha

(i) “ In accordance with the provi-
sions of rule 1 11 of the Rule* of 
Procedure and Conduct o f Busi- 
ness in tbe Rajya Sabha, I am 
directed to enclose copy of the 
Industrial Disputes (Amendment) 
Bill, 1 1 7 1, which has been passed 
by the Rajya Sabha at its sitting 
held on the 16th November, 
1971 ”

(ii) “ In accordance with provisions 
of rule 127 of the Rules o f pro. 
$edur* and Conduct of Business

in the Rajya Sabbha, X am directed 
to inform the Lok Sabba that 
the Rajya Sabha, at its sitting 
held on 18th November, 1971 
agreed without any amendment 
to the prevention o f Food 
Adulteration (Amendment) Bill,
1971, which was passed by the 
Lok Sabha at its sitting held on 
the 12th August, 1971 ”

INDUSTRIAL DESPUTES 
(AMENDMENT) BILL

As P a s s e d  B y  R a j y a  S a b h a

SECRETARY * Sir, I also lay on the 
Table of the House the Industrial Disputes 
(Amendent) Bill, 1971, as passed by Rajya 
Sabha

12 32 brs

PUBLIC ACCOUNTS COMMITTEE

E i g h t e e n t h  A n d  N i n e t e e n t h  
R e p o r t s

SHRI SEZHIYAN (Kumbakonam) .
I beg to present the following Reports of
the Public Accounts Committee

(1) Eighteenth Report regarding action
taken by Government on the 
recommendations contained in 
their Hundred and Third Report 
(Fourth Lok Sabha) relating to 
Medical Stores Depots (Depart-
ment of Health)

(2) Nineteenth Report regarding 
action taken by Government on 
their recommendations contained 
in their Eighteenth Report (fourth

Lok Sabha) an Audit Report (Civil), 
1969 and Appropriation Accounts 
(C ivil), 1967.68 relating to  the 
Department of Rehabilitation.
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PREVENTION OF FOOD ADULTERATION 
(EXTENSION TO KOHIMA AND 
MOKOKCHUNG DISTRICTS) BILL*

THE MINISTER OF WORKS AND 
HOUSING AND HEALTH AND FAMILY 
PLANNING (SHRI UMA SHANKER 
DIKSHIT) I beg to move for leave to 
introduce a Bill to extend the Prevention 
of Food Adulteration Act, 1954, to the 
Kohima and Mokokchung districts in the 
State of Nagaland.

Mr. SPEAKER * The question is :

“ That lea \e  be granted to introduce a 
Bill to extend the Prevention o f Food 
Adulteration Act, 1954, to  the Kohima 
and Mokokchung districts in the State 
of Nagaland ”

The motion was adopted.
SHRI UMA SHANKFR DIKSHIT I 

introduce the Bill

12.33 hrs.

SMALL COINS (OFFENCES) BILL*

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K R 
GANESH) On behalf of Shri Y B 
Chavan, 1 beg to move for leave to in tro-
duce a Bill to provide for the prevention 
of melting or destruction of small coins, 
hoarding of small coins for the purpose of 
melting or destruction thereof, and for 
matters counnected therewith or incidental 
thereto.

MR. SPEAKER : The question is ;

“ That leave be granted to introduce a 
Bill to provide for the prevention of 
melting or destruction of small coins, 
hoarding of small coins for the purpose 
of melting or destruction thereof, and 
for matters connected therewith or 
incidental thereto.”

The motion was a J opted.
SHRI K R. GANESH : 1 introduce the

Bill

STATEMENT R I. SMALL COINS 
(OFFENCES) ORDINANCE

THF MINISTER OF STATE IN THE 
MINISTRY OF FINANCF (SHRI K. R. 
GANESH) I beg to 11\  on the Table a 
copy of the explanatory statement (Hindi 
and English versions) giving reasons for 
immediate legislation hy the Small Coins 
(Offences) Ordinance 1971, as required 
unde* rule 71 (l) of the Rules o f Procedure 
and Conduct of Business in Lok Sabha

2 34 hrs

TAX ON POSTAL ART1CLFS BILL*

THE MINIS! LR OF SI ATE IN THF 
MINISTRY OF FIN A M  l  (SHRI K. R 
GANf SH) • I beg to move for leave to 
introduce a Bill to pro \H e for of a tax on 
certain postal articles

MR SPEAKER Motion moved

“ That leave be gnnted  to introduce a 
Bill to p ro w d e fc r th c  le\y o f a tax 
on certain postal articles ”

Mi Banerjee and Mr Jyotirmoy Bosu 
ha\e written to me saying they want to 
oppose the introduction of this Bill. I 
will allow them

WWST 5TIT ft ^PTT t
|  t *  ft w  f a f t w  

s r r ^ r  g  i

qra m i ^ t t

srrt ^  € i

UTo ftft

faqr WrfrfT $  Z, ^  ^  1

s&irer * $ * 3  1 2 * % $  s it * *rrf 1 1

♦Published to Gazette of India extraordinary, Part II, section 2, dated 22-11-71,
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«ft w w  (^rrfW T ) :

n  i

wwrsr »r$fcw *h k  11 t

s *  ■jft £ 3  1 1  

«ft —

SHRI S M BANERJEE (Kanpur) 
Sir, 1 rise to  oppose the introduction of 
this Bill seeking to replace the ordinance 
promulgated by the President in October 
My objection is tb it  this was. not 
necessarv The Statement of Objects and 
Reasons bays

“ In Order to meet the expenditure on 
the relief of Bangla Desh refugees, it 
was agreed at the meeting of the 
Governors and ( hief Ministers ol 
States held at New Delhi on the 12th 
October 1971, that both the Centre 
and the States would levy tax, duty or 
surcharge . ”  etc

The Governors Chief Mimsteis and 
C entral Ministers who agited to this, 
never, thought that Parliament is a forum 
which should also be consulted

The manner in which Parliament has 
been ignored in this case is something 
unimaginable When was it to come into 
force ? From the 15th of November, the 
opening day of the present session ? Sir, 
you have already expressed your view that 
Ordinances should not normally be brought 
in 1 am not against Ordinances as such 
Suppose an Ordinance is necessary to 
prevent the closure of a unit, I am all 
for it. But what was the fun of promul-
gating an Ordinance which will come into 
force from the opening day of a session *

Apart from that, I feel that taxation 
has reached saturation point and people 
are unable to pay anything more If 
government need more maney for refugee 
relief there are other sources which they 
can tap like black money, incoase-tax 
arrears and so on Therefore, I do not 
agree to  this measure I oppose it tooth 
and nail from the stage of introduction-

SHRI JYOTIRMOY BOSU (Diamond 
Harbour) . I rise to oppose the introduc-
tion of this Bill vehemently i t  reveals 
the bankruptcy of the government which is 
trying to exist through Ordinances We 
understand from this note that the Chief 
Ministers were consulted But the Chief 
Ministers and the Governors are not the 
supreme people Did you consult the 
Assemblies where the representatives of 
the people have a say ?

The meagre taxation provision m the 
original budget this yeir was with a view 
to hoodwinking the people The actual 
deficit was Rs 400 crores to 475 crores 
though it was mentioned as Rs 235 crores 
Ih is  shows the mfhciency, dishonesty and 
political gimmicks People are groaning 
under the galloping price use and yet there 
is no tightening of the belt so far as 
government is concerned A Minister 
today costs between Rs 25,000 to *i0,0u0 
a month and a meeting o f the Prime 
Minister cost Rs 80,000 towards s ecurity 
arrangements Very recently a Mercedez 
car, a very fine six door car has been 
bought for the government, 1 do not want 
to say for whom it is bought

MR SPEAKFR All this is not rele-
vant Further on details he can speak 
later on

SHRI JYOTIRMOY BOSU I want 
to oppose if from the beginning

Very recently I asked a Financial 
Commissioner how much of the Fourth 
Plan a llocvion have been set aside for 
generation of bisic wealth o r  increase in 
GNP He said it is very little, I am 
sorry to say

T hu  blanket taxation shows '-hat there 
is an element of discrimination in the 
fiseal policy pursied by the government 
The post budget jubilation amongst the 
businessmen in Calcutta we noticed w ith 
great concern The corporate sector is 
doing fine but it was left alone There is 
industrial stagnation Why ? Because, big 
business is very capable of concealing its 
real profits which it siphoned into black 
money. Today thete is arrears o f tax 
to  the extent o f  Rs. 900 crores. 
The report of the Auditor-General
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is a r e v e l l in g  d o c u m e n t  A m a jo r  p o r t io n  
of the  a r re a rs  is  in  c o r p o ra te  a n d  p e r s o n a l  
taxes. T o d a y  s m u g g lin g  is m a k in g  y o u  
lose to  th e  tu n e  o f  R s. 400 c ro re s  
every y ea r. L o s s  o n  a c c o u n t  o f  u n d e r  
invo ic ing  a n d  o v e r - in v o ic in g  is to  th e  
tune o f  a n o th e r  Rs. 400 c r o re s .  G o d  
a lone  k n o w s w h e th e r  th e  b la c k  m o n e y  in 
c ircu la tio n  is Rs. 3 .0 0 0  c ro re s  o r  4 , 0 ' '0  
crores.

W hen  th is  is th e  s i t u a t io n  y o u  w a n t to  
impose a  le v y  o n  p o s ta l a r t ic le s  Y o u  
handle a b o u t  7 0 0  m illic tn  p o s ta l  ite m s  o u t  
o f w hich  th e  y ie ld  is R s . 20 c ro re s . T h en  
you im p o se  a  le v y  o n  n e w sp a p e rs  in a 
country  w h ere  th e  n e w s p a p e r  r e a d in g  
public is n o t  m o re  th a n  68 p e r  c e n t  in  th e  
best o f  a re a s  a n d  n o t  m o re  th a n  22 p er e a n t 
in the  w o rs t o f  a re a s . I k n o w  th a t  b e c a u se  
of the  e x is tin g  f isca l m e a s u re s  th a t  h a v e  
been e n f o r c td  by th e  g o v e rn m e n t ,  th e y
will find  it v e ry  d ifH c u lt  to  s u r v iv e .  1
oppose th is  B ill w i th  a l l  th e  p o w e r  a t  ray 
com m and .

WSJT5T T T ^ , STT3T fSTTT

T T i^ r : t

!IT?TTTf 7 T F̂TI f  I

' ^ T  n r a t T  err |  ftp 2 2  spt

r?r̂ T?TT niTT 1 5
^ ?IT^ 15

irt 1 ?5frT Jf

n>r-f^jT STT ?i^T  ff ^

^ ^ «nTT |  I

«T| I 5T>i; ^  <x k -

i>TTT % ?T5:iTW s f t  ■

5TTT 5TETH q-^-5W ^|T T

ST\T 3rr fSRT f I  T'«e

5T?IT % ^

^T5TT 3 T T $ 't  I

<15% ?(> STJpR % f?T5f;T5T^

?T|lr 1 1  f 'S T

fsR̂ fr *rrF?^??r =i)>
Cr r̂|lr ?rrfTT ^rff q h><s ?r<Tr ^  ?rF?ivr  ̂

5TT^TcT 7 | %  I ^  ?>  ?rr!^T^i I «T 5- 

*»;> ? r^  ^rfjrr 

^ f ? r r = ^ r r f r  srvrr?

^f'^r I  I

^ 20 irrq-^^V |  3«t t

^  jti?T 70 ^7:>f irNfy 
’T f 1 1  # i r ^ f  %?r % w ^nrrF «r!ff % ?rrfT m

f S !  Pp yr 5rr T f f  | ^ fr^ r  ^ srfcTr?^

3JTJT I ^ r^ r r

fTfV 1 1  ffsrPar ^

2TT ITT sr^S  5 t?fl f3l^T%

^ n ; f T 5T15  % » rr

«rr I

^ 'T? ^  %

7 5 % f?;r  Sf% iT§ f̂ iax srr %  q s i r r ^

?TT7% Ht ^  ITft «TT I *T? WSJTI- 

^ 5TT I  I ?T6JTr^3T %

3-RT ............

w eirsT  : sriT % ifirT

'T5T3T5T % ff 3rnr ?

isfr 5 I 5 i W  :

T^T | . I

arr |  1 f»T5T?^

^ 1 q-rF̂ rq-rirs %
5 T^T 9r»TT% %  JTTT% «ff JTTif̂ fsF'?:

^  IJS R T  STT 1 ?TTt> 'TlF^nTTJfjt f U T T ^ ^

spt ^ f r l  ^  T T  | f  t  I
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SHRI INDRAJIT GUPTA (Alipore) : 
In the inter-session period there were 12 
or 13 Ordinances but these Ordinances, 
which are now being presented in the form 
of Bills, relate to additional measures of 
taxation. They are different from the 
other Ordinances.

MR SPEAKER : An Ordinance is an 
Ordinance, whatever it might be.

SHRI INDRAJIT GUPTA : Can you 
cite any precedent ?

MR. SPEAKER : I am sorry, I am not 
sure o f the distinction Have you any 
instance where it is mentioned that Ordi-
nances are to  be demarcated into financial 
and non-financial . .( In te r ru p tio n s )

SHRI INDRAJIT GUPTA . It Was 
brought into force from the date Parlia-
ment Was due to open.

s f t a r e f r  6TT3Tfcft :  i f t  £ * *

1 5 jparc & snrrSr * i

l srrcT a t  ?rrcr*rrJT
arrerr «n i srifeitaT %

SHRI INDRAJIT GUPTA : Apart from 
the M inister’s reply, we would like to have 
your observation.

t n ' f n i  I

SHRI INDRAJIT GUPTA : That was 
about the general tendency.

MR. SPEAKER : I  will request you 
not to ask me to repeat the observation 
that I had already made in very strong 
terms. But if you think that there should 
be some distinction between financial and 
non-financial, tax and non-tax Ordinances, 
there is nothing is my knowledge on which 
le a n  base my ru ling . All I can say is

that I do not approve o f an Ordinance 
just at the time when the House is about 
to  meet.

SHRI H M. PATEL (Dhandhuka) : 
In all these years this is tbe first time . . . 
(In terru p tio n s)

MR. SPEAKER • It is not the first 
time.

w es t  f«r$TT> wrsr^JEft:

<nfajrr*?£t fe n ro  s t  *Ft ?riT f f t  w*r sr?8? 

f t  f a  m  cPCf Sr w  sp it*  m

i

SHRI H. M P M E L  This is the first 
time that a financial matter has been passed 
by an ordinance. An ordinance has been 
used for other purposes.

MR SPEAKER ■ After all, you must 
have been advised by iorae old collegues 
in the civil services. I must say that 1 do 
not approve of an Ordinance at so late a 
stage as 15th November. I made my obser-
vations just at the out set of this session. 
What else you want ?

sft f ts f t fargTTT « r r s r ^  :

ft. l  fa rw re  % #  sror* ( w « r m )

MR. SPEAKER : Will the Minister 
say if there is any justification why this 
was done on the day when Parliament was 
meeting ?

SHRI K. R. GANESH : As the House 
is aware, we are really in an extraordinary 
emergent situation.

AN HON. MEMBER : What ?

SHRI K. R GANESH : Every day you 
speak about that. On every question you 
speak about that. We are aware o f that 
and I do not have to put it before you. 
The House is also aware that there is a 
tremendous financial burden o f nutate* 
nance of Bangla Desh refugees.
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This question was discussed with the 
Chief Ministers and a consensus was rea-
ched that one of the ways of meeting the 
tremendous burden and one of the ways 
o f fighting the consequential problems that 
have arisen as a result of the huge budge' 
taty deficit was to  raise more resources...

MR. SPEAKER : 1 must s*y that we 
do recognise that there are very exceptio-
nal circumstances. But, 1 hope, you will 
not continue this practice in future unless 
there are similar exceptions

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND SHIPPING AffD 
TRANSPORT (SHRI RAJ BAHADUR) : 
Whenever it is unavoidable we do it. My 
friends will bear with me that it was very 
extraordinary situation We never had 
wanted to by pass Parliament nor do we 
intend to bypass it. We knew that we had 
to  face you here and we are facing you... 
(Interruptions)...wo will convince you 
that it was unavoidable...(Interruptions)

SHRI ATAL BIHARI VAJPAYEE : 
The Chief Ministers did not suggest that 
you should issue Ordinances.

SHRI H. M. PATEL : Sir, when the 
Minister says that this was unavoidable, 
it is really very strange. We are not dis-
puting that there is need for more money, 
etc. Certainly, it may be raised. But what 
was the necessity for not waiting untill 
15th of November ? Even on their own, 
they are saying that they do not expect to 
collect money before the 15th November. 
These measures could have been intro-
duced on the 15tb November. What harm 
would it have done ? On that argument, 
you might say that all legislation should 
be done by Ordinances.

MR. SPEAKER : On the first day, I 
made certain observation.

SHRI H. M. PATEL : There must be 
special circumstances under which an ordi-
nance may he issued. In this case, ne 
special circumstances have been given. 
They have not said anything except that 
they discussed it with the Chief Ministers.

Is that a special reason ? An emergency 
Is there. We need more money undoubt-
edly* These measures could have been 
introduced on the 15th November. They 
have an enormous majority. They could 
have got the Bills passed within two days.

•ftlRRT *T3T*tft ; gfPT

f tm  far q rfouS fe  f a n #  t a p  % 

*t ?t t  «rr far w t  

®rr% fw r f a c f f  % sNr

tor * 1$  11

snira: tor ^  1

q v  W W  : 3ST «Trfi $ST ?ff
fsRTT m  I

a rc s  w x^iX

15 5rr<ter 1 i t *

#  f a t s *  * n * x  1 firarsK  *r i m  

sw t «r, SrfiR eft *&-

| ? r t  ^  1 irrfe jfar %

5TTT SPTT«TT...........

WfcW IT ^ IT  : 5fl &

^  ^  m et 1 1 % wrf %

w ra ra *  % smpr*fafa?2 * % sft 

a r m  famr «n * 3  fa? * t

tft * x m  spt «rfa*rc ^rf'FT «rr«r

s u r  t  f*P aw  f a c f  w x t a

^  w  a s #  sifcrrazt t  ^  ^

wr^ 3  #  * 5  f a n  1 1

*rrf% ^r3r % ^  s r f r f c r  1 1fta

* * *  w w r f iR  eft
H i I

<r$

* far w  i r f e f a f t  w r  $  i
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: wT'T %

f»r if 2̂TT | m «it  I f'T^%

%?rfr % 5T? '(ft ?ftT

«TT^ 5(ft =s[% s n  I  I

5pTlf '̂IJTT it  W  I  I 3T1T

€f1T ^<T? % *TTn5TT 55T ?> 

sn^THT ?

SHRI JYOTIRM OY BOSU : Outcome 
o f  one-m an rule. This is nothing but a
d ict« toria l rule.

SH RI K . R G AN ESH  ; Sir, y«ur 
remarks are there on the o rd inance. Th» 
G overnm ent are aware o f the rem arks. 
We are no t going in to  tkat.

I am try in e  to  p lace before the 
Hoasc...{I f^ierruptions).

5Tsq&f I  r^i 5fnr

efr | ,  fft eft ^fsftr I

SH R I K . R . GANESH : Ih  each of 
the levies and taites th a t have b*en intro-
duced, cartain adm inistrative arrangem ent 
have to  be made. For instance, regarding 
the stam p duty and the tax on postal 
artic les, all these require trem endous 
adm inistrative prepartion and th a t is why 
the date o f 15th N ovem ber was fixtd be-
cause every day lost is a loss to  the resou-
rces m obilisation  tha t is tak ing  place. 
T h ii is all I am subm itting.

M R. SPEAKER 
such observations.

Please don’t make

SH RI JY OTIRM OY BOSU : Your ru l-
ing is being disregarded by the G overn-
m ent evey time, w hat is it o ther than 
d ic ta to ria l rule ?

SHRI R. S. PA ND EY  (R ajnandgaon) : 
Last session it was said tha t the G overn-
m ent had no  in ten tion  to  levy any tax be-
cause the refugee influx was only 25-30 
L akhs th en . B ut, now it has sho t up to  
I crore. T h is is the inform ation w hich I 
am subm itting  to  M r. Vajpayeeji.

SH RI K . R. G ANESH : The hon. 
members also  would realise th a t we are 
in a very em ergent situa tion . Therefore, 
add itional resources have got to  be raised.

SH RI JYOTIRM OY BOSU ; N ot at all.

SH RI K. R. GANESH ; N ow, Sir, the 
only p o in t is ...

SH RI ATAL B IH A R l VAJPYEE : N ot 
by Ordinance.

T here is a statu tory  resolution  by hon. 
M embers disapproving the o rdinance which 
shall be considered at the consideration 
stag* and the G overnm ent’s view point on 
th is will be placed.

MR. SPEAKER ; T he Question is '•

“ T hat leave be granted to  introduce 
a Bill to  provide for the levy o f a tax on 
certain postal articles.”

The Lok Sabha d iv ided

D ivision No. 2] [12-58 hrs.

AYES

Agrawal, Shri Shrikrishna 

Ahmed Shri F. A. 

A ppalanaidu, Shri 

A rvind N etam , Shri 

B alaktishkniah, Shri T. 
B anerji, Shrim ati M ukul 

Basum atari, Shri D. 
B huvarahan, Shri G.
Bisht, Shri N arendra Singh
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283 fa x  on Postal 
Articles Bill

NOVEMBER 22,1971 Railway Passenger S84 
Fares Bill

Shivnath Singh, Shri 
Sinha, Shn R. K.
Sonar, Dr. A. O.
Sunder Lai, Shn
Tewari, Shn Chandra Bhal Mam 
Tewari, Shn Shankar 
Uikey, Shri M. O.
Unmkrishnan, Shri K P.
Vekaria, Shri 
Yadav, Shri R. P.

NOES

Banera, Shn Hamendra Singh 

Banerjee, Shri S. M. 

Bhattacharyya, Shri S. P.
Bosu, Shn Jyotirmoy 

Ghandrappan, Shri C. K. 
Chaudhary, Shn Ishwar 
Chaudhun, Shn Tndib 

Dandavate, Prof. Madhu 
Godfrey, Shrimati M.
Goswami, Shrimati Bibha Ghosh 
Gowder, Shn J. M.
Gupta, Shn Indrajit

Kachwai, Shn Hukam Chand 
Lalji Bhai, Shn 
Manjhi, Shn Bhola 
May a van, Shn V.

Mehta, Shn P. M.
Mody, Shn Piloo 
Mukherjee, Shn Samar 
Panda, Shri D K.
Pandeya, Dr Laxminarain 
Parmar, Shri Bhaljibhai 
Patel, Shn  H M.

Ramkanwar, Shri
Rao, Shn M. Satyanarayan
Reddy, Shn B. N.
Reddy, Shn Y. Eswara 
Sezhiyan, Shn 

Singh, Shn D. N.
Sivasamy, Shn M. S.

Subravelu, Shn 
Vajpayee, Shn Atal Bihari.

MR. SPEAKER . The result* of the 
division is :

Ayes 102; Noes 32 

The motion was adopted.
SHRI K. R. GANESH • I m troducet 

the Bill

12.57 brc.

STATEMENT Re. TAX ON POSTAL 
ARTICLES ORDINANCE

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH) • On behalf of Shn Y. B. 
Chavan, I beg to lay on the Table a copy 
of the explanatory statement (Hindi and 
English versions) giving reasons for imme-
diate legislation by the Tax on Postal 
Articles Ordinance, 1971, as required 
under rule 71(1) of the Rules of Procedure 
and Conduct of Business in Lok Sabha

RAILWAY PASSENGER FARES BILLj

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGl) . Sir, I beg to 
move for leave to introduce a Bill to  
provide for the levy of a tax on railway 
fares.

* The following members also recorded their votes •
Ayes • Sarvashn B K. Daschowdhury, Sheopujan Shastn and R. V. Swnraioathan. 
Noes : Sarvashn Birender Singh Rao, Sarjoo Pandey and C. T Dhandapacj. 

t  Introduced with the recommendation of o f the President, 
t  Published in Gazette of India Extaordmary, Part II, section 2, dated 22-11-71,
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SHRI S. M. BANERJEE (Kanpur) : 
Sir, 1 am extremely sorry to oppose the 
Bill. The hon. Minister also comes from  
Kanpur, but still I oppose her Bill 
because she is levying taxes, on poor 
people Sir, my grounds are tbe same. 
Sir, from the notices given by me, you will 
kiodly see that I am opposing item N o. 12 
and this one. I am not Apposed to increase 
of tax on air travel. I know people who 
can possibly go by plane can pay more. 
They don’t bother about 5 per cent 
increase. But here what will happen if  
you charge higher rates for the third-class 
passengers, the second-class passengers 
and the sleepers ? I do not mind if they 
tax only the air conditioned accommoda-
tion. They can pay more. There is this 
particular class of Government servants, 
getting between Rs. 200 and 300, who are 
entitled to First Class. They are also 
affected. I would only request you, Mr. 
Speaker to ask her to withdraw this Bill.
I oppose this Bill lock, Stock and barrel.
I hope there will be a chain reaction in 
the country because of this, which will 
not be in the interest of the co untry.

SHRI JYOTIRMOY BOSU (Diamond 
H a rb o u r) : 1 oppose this Bill. That they 
have introduced such a measure shows only 
the bankruptcy of this Government. The 
Railways during the last 25 years o f Cong-
ress rule has been only in doldrums. The 
increased fares that are charged on passen-
gers who have very limited income are 
very high. They have introduced again 
another rise. The Ctavernmem was appre-
hensive of the mood of the House. If  
they had brought it in the shape of a Bill 
On the 15th November, they could got it 
through with the vast majority that they 
enjoy. But they chose to  take this line.

13.00 hrf.

In spit* of that, thay have chosen to 
bring it in the shape of an ordinance. 13 
ordinances have been brought forward in 
one inter-session period. It is really a 
record in history. So, I would request 
you to  turn  down this Bill and not allow 
this Bill to go through and not allow that 
ordinance to  be regularised through this 
forum. So, I oppose this Bill once again.

MR. SPEAKER : Now the hon.
Minister,

t o w  . .  .

t o s t  : srrcft 3 $;

|  i

SHRI MATI SUSH1LA ROHATGI ! 
At the very outset, I would like to clarify 
a few points.

The first point raised with the 
greatest emphasis was that the ordinance 
had been brought into force on the day 
that parliament was meeting. We Quite 
share the concern and the anxiety of hon. 
Members, and I would like to tell them 
that Government under no circumstances 
would do so unless it be that it was abso-
lutely essential or urgent. It is rather a 
coincidence that the dates have syncrho- 
nised. The urgency can be explained by 
the fact that when the Chief Ministers 
and the Governors and the Financc 
Ministers met on the 12th October, it was 
realised...

SHRI S, M. BANERJEE : It was a 
meeting with Governors and no M. Ps. or 
representatives o f the people.

SHRIMATI SUSHILA ROHATGI :
I am sorry to oppose Shri S. M. Banerjee 
because we both happen to come from the 
same town and it is no pleasure either for 
me to oppose him. But I would only 
like to say that the urgency behind this 
has been stressed by almost all the parties 
irrespective of their affiliations, namely 
that the Bangla Desh crisis exists and 
resources are necessary. As regards tbe 
ordinances coming into force on the J 5th 
November, it just happens to be so, and 
there is nothing political behind it. The 
fact is that we would be collecting it for 
one month more only, when throughout 
the year, we may be collecting nearly 
Rs. 70 crores; and we need quite a lot o f 
money Since the money is going for a 
good object, I do not think that this 
opposition, lock, stock and barrel, should 
have come from hon. Members.
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SH R I IN D R A JIT  G U P T A  (A l ip o re )  ; 
Why should the rich m en’s money no t  be 
taken for this  ?

Therefore, 1 would request hon. 
Members to  withdraw their d isap p ro v al  of 
this Bill.

S H R IM A T I SUSHILA RO H A T G I ; 
The second p o in t  to which I would come 
was the p o in t  raised by Shri Atal Bihari 
Vajpayee, namely ; 'TTf^rq’Tlfs #

5fT I ,  # 3TT I  I

I  would only like to remind him that 
it was th e  very same G overnm ent which 
brought forward in the last session the 
C onsti tu tion  (Twenty  F o u r th )  A mendment 
Bill which had raised the prestige of  the 
House to a much higher level and restored 
to  P arliam ent the right which it possessed.

SH RI JY OTIRM O Y  BOSU : After
giving Rs. 20 lakhs as com pensation every 
m o n th  for nationalisation o f  general 
insurance.

S H R IM A T I SUSHILA R O H A T G I : 
So, how could the same Government be 
now expected to erode and erode the 
powers o f  Parliament ? I do not think, 
th erefo re ,  that he really meant it when 
he said that. Thers  is no  question of  
trsa tin g  the House contemptuously 
whatsoever. It  is just a coincidence th a t  
15th happened to be the date on which the 
o rdinance come in to  force and 15th 
happened to  be the date on which P a r l ia ­
ment was also meeting.

Especially when we are dealing with 
railway passenger fares Bill, hon. Members 
know that advance reservation can be 
done 20 days earlier.  If  people had started 
their journey by that time and made 
reservations, then it might have been 
rather delicate and difficult to  realise 
money at th a t  stage.

So, while G o v ern m en t share the co n ­
cern o n  hon Members that taxation 
norm ally  should not be retorted to  by 
ordinance, I  would like to say that there 
have been a num bsr of ordinances, issued 
earlier, but we would not like to  repeat 
th a t  history. It w ss only because o f  the 
extreme urgency o f  th e  case tha t we had 
to  issue the ordinance.

M R. SPEAK ER : The question is :

‘‘T hat leave be granted to  introduce a 
Bill to  provide fo r  the levy o f  a tax 
on railway fares.”

Let the Lobby be cleared.

The Lok Sabha divided :

Division Ne. 3 | 13-08 hrs.

AYES

Agrawal, Shri Shrikrishna 

Ahmed, Shri F. A.

Ambesh, Shfi 

Appalanaidu, Shri 

A rvind  Netam, Shri 

Bahuguna, Shri H. N. 

Balakrishaniah, Shri T.

Banerji. Shrimati M u k u l  

Basumatari , Shri D.

Bhagat,  Shri H. K . L. 

B huvarahan,  Shri G.

C h av an ,  Shri Y ashwantrao 

Chawla, Shri Amar N ath  

Challachemi, Shri A. M. 

C houdhary,  Shri  B, E. 

Choudhury, Shri M oinul Haque 

Dalip  Singh, Shri 

B a rb a ra  Singh, Shri 

Daschowdhury, Shri B. K.

Deo, Shri S. N . Singh 

D haria  Shri  Mohan 

Dhusia, Shri A n an t  Prasad 

Doda, Shri Hiralal 

D ube,  Shri J. P.

Dum ada Shri L. K.

Dwivedi,  Shri Nageshwar 

G andhi,  Shrimati Indira
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GaneSh, Shri K . R.
Ganga Devi, Shrimati 
Gohain, Shri C. C.
Goswami, Shri Dinesh Chander 
Gotkhinde, Shri Annasaheb 
Gowda, Shri Pampan 
Jagjivan Ram, Shri 
Jitendra Prasad, Shn 
Joshi, Shri Popatlal M.
Kadcr, Shri S. A.
Kailas Dr.
Kamakshaiah, Shri D.

Komble, Shri T. D.

Karan Singh, Dr.
Kaul Shrimati Sheila 
Kedar Nath Siogh, Shri 
Krishnan, Shri G. Y. 
Lakshmikanthamma, Shrimati T. 
Lakshminarayanan, Shri M. R. 
Lasknr, Shri Nihar 
Mahata, Shri Debendra Nath 
Malaviy, K. D.
Malhotra, Shri Inder J.
Maurya, Shri B. P.
Mirdha, Shri Nathu Ram 
Mishra, Shri Bibhuti 
Mishra, Shri G. S.

Mishra, Shn Jagannath 
Mohammad Tahir, Shn 

Mohammad Yusuf, Shri 
M obapatra, Shri Shyam Sunder 
Murthy, Shri B. S.
Nahata, Shri Amrit 
Oraon, Shri Tuna 
Oza, Shri Ghanshyam 
Pahadia, Shri Jagannath 
Pandey, Shri Krishna Chandra 
Pandey, Shri Narsingh Narain 
Pandey, Shri R. S.

Panigrahi, Shri Chintamani
Pant, Shri K. C.
Parashar, Prof. Narain Chand
Par tap Singh, Shri

Parthasarathy, Shri P.
Patel Shri Ramubhai 
Patil, Shri Krtshnarao 
Qureshi, Shri Mohd. Shafi 

Raghu Ramaiah, Shn K.
Rai, Shrnnati Sahodrabai 
Raj Bahadur, Shn 
Rajdeo Singh, Shri 

Ram Swarup, Shri 

Ramshekhar Prasad Singh, Sbn 
Rao, Shri P. Anktneedu Parasada 
Rathia, Shn Umed Singh 
Richhanya, Dr. Govind Das 
Rohatgi, Shrimati Sushita 
Sarkar, Shri Sakti Kumar 

Satpathy, Shri Devendra 
Sethi, Shn P. C.
Shambhu Nath, Shri 
Sharma, Shri Nawal Kishorc 

Sharma, Dr. Shankar Dayal 
Shastri, Shri Biswanarayan 

Shastri, Shri Sheopujan 
Sher Singh, Prof.
Shivnath, Singh Shri 
Sokhi, Shri Swaran Singh 

Sonar, Dr. A. G 
Sunder Lai, Shri 
Swaminathan, Shri R. V.
Tewari, Shri Chandra Bhal Mam 

Tiwary, Shri D. N.
Tiwary, Shri K. N.
Uikey, Shri M. G.

Unnikrishnan, Shn K. P.
Vekaria, Shri 
Yadava, Prof. D. P.

NOES

Banera, Shn Hamendra Singh 
Banerjee, Shri S. M.
Bhattacharyya, Shri S. P.
Birender Singh Rao, Shri 

Bosu, Shri Jyotirmoy
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Chandrappan, Sbn C  K.
Chaudhary, Shrt Ishwar 
Dandavate, Prof. Madhu 
Dhandapam, Sbn C T 
Godfrey, Shrimati M.
Goa warm, Shnmati Bibha Ghosh 
Gowder, Shri J. M.
Gupta, Shri Indrajit 
Kachwa l, Shn Hukam Chand 

Lalji Bbai, Shn 
Mayavan, Shn V 
M ehta, Shn  P. M 
M ukherjee, Shri Samar 
Nayak. Shn Baksi 
Pandey, Sbn Sarjoo 
Pandeya, Dr. Laxmtnarain 
Par mar, Shn Bhaljibhai 
Patel, Shn H M.
Ramkanwar, Shn 
Rao, Sbri M Satyanarayan 
Reddy, Sbn B N.
Subravelu, Shn 

Vajpayee, Shri Atal Biban

MR. SPEAKER The result* of the 
division is .

A y es : 105 N oes 28

The Motion was adopted.

SHRIMATI SUSHTLA ROHATGI • 
I in troducet the Bill.

13-07 hra.

STATEMENT R e. RAILWAY PAS-
SENGER FARES ORDINANCE

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI) On behalf o f Shri
Y B Cbavan, I beg to lay on the tab le ...

SHRI ATAL BIHARI VAJPAYEE 
(Gwalior) This is not proper The hon 
Minister Shn Ycshwantrao Chavan is 
himself present here So, he should lay it 
on the Table

MR SPEAKER What has happend is 
that I have already received intimation 
that the Deputy Minister would be laying 
it on the Table of the House

THE MINISTFR OF FINANCE 
(SHRI YESHWANTRAO CHAVAN)
It is just because of the division that 1 
happen to be here

f t  i ^  %

frarfK  t  I

SHRI YESHWANTRAO CHAVAN : 
I beg to  lay on the Table a copy o f the 
explanatory statement (H indi and English 
versions) giving reasons for immediate 
legislation by the Railway Passenger Fares 
Ordinance, 1971, as required under rule 
71 (1) of the Rules o f Procedure and 
Conduct o f Business in Lok Sabha.

* The following members also recorded their votes.

A yes Sarvashn Y. S, Mahajan, T. Sohan Lai and M. Bheeshmadev* 

Noes Sarvashn Lambodar Baliyar, M. S. Purty and M. S. Sivasamy,

f  Introduced with the recommendation of the President,
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INLAND AIR TRAVEL TAX BILL*

THE MINISTER OF STATE IN THE 
MINISTRY~OF FINANCE (SHRI K. R. 
GANESH) • I beg to move for leave to 
introduce a Bill to provide for the levy of 
a tax on inland air travel.

MR. S P E A K E R  . The Question is •

"That leave be granted to introduce 
a Bill to provide for the levy of a tax 
on inland air travel-”

T h e  M o tio n  was a d o p ted .

S H R I  K .  R .  G A N E S H  : I  in t r o d u c e t  

the Bill.

3.10 firs.

STATEMENT Re. INLAND AIR 
TRAVEL TAX ORDINANCE

THE MINISTER OF FINANCE 
(SHRI YESWANTRAO CHAVAN) : 1 beg 
to lay on the Table a copy of the expla-
natory statement (Hindi and English vers* 
ions) giving reasons for immediate legisla-
tion by the Inland Air Travel Tax 
Ordinance, 1971, as required under rule 
71 ( l)  o f the Rules o f Procedure and 
Conduct o f Business in Lok Sabha.

MR. SPEAKER : Item No. 18. Shri. 
mati M. Goefrey—She will continue 
after lunch.

13-12 hr«.

The Lok Sabha adjourned for 
Lunch till Fifteen Minutes past 
Fourteen o f  the Clock.

The Lok Sabha re-assembled 
after Lunch at Twenty Minutes past 
Fourteen o f  the Clock.

fMR. DEPUTY-SPEAKER in the Chair]

MOTION RE : REPORT OF
UNIVERSITY GRANTS COMMISSION 

1969-70— (C o n td .)

SHRIMATI M. GODFREY (Nomi-
nated Anglo-Indians) : As I said on 
Friday, there is a disease eating in to our 
educational system, and this disease should 
be looted out. It should be possible to 
find out where the roots of this disease lie. 
1 am sure that if the bigger people put 
their heads together, they will be able to 
find it out exactly.

It is impossible to  build a beautiful 
or strong -.tructure on a weak foundation. 
Although we are discussing the University 
Grants Commission's Report, we should 
begin from tbe very beginning, and the 
rest will follow smoothly. We should first 
give sound primary education to our 
younger children, and for this we need 
experienced teachers who will really 
impress tbe children. Many think that 
primary education can be given by any 
one This is absolutely wrong. 
It is at this stage that the child imbibes 
a love for learning or dislike for studies 
and grows up with that feeling. It is 
important, therefore, that we inculcate 
in the child a desire for learning. Once 
that is done, the child will want to go 
forward without any pressure and will go 
through the college stage o f study with 
great ease.

We are proud that our country has a 
bigh percentage o f literates and our stan-
dard of education is bigh when 
compared to other countries. Bat we 
find that in tbe last few years, the stan-
dards have been deteriorating. I cannot 
blame tbe youth for this fall in standards. 
Tbe fault definitely lies with the teachers.

* Published in Gazette o f India extraordinary, Part II, Section 2, dated 22-11-71 

t  Introduced with the recommendation of the President.
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(Shrimati M. G odfrey]:
Government is responsible for prescribing 
tbe book etc., and the teachers are 
responsible for teaching the children. 
It is either that the matter taught is not 
quite interesting or the way it is presented 
is not testeful, which is resulting m 
student indiscipline, which is so often the 
order or disorder o f the day I quite agree 
with the Government in restricting admi-
ssion m the technical colleges, because 
after spending laige sum of money and 
a good number of years, the technically 
qualifie d person cannot find a suitable job, 
with the result he is forced to Uke any 
job, which does not answer to his quali-
fication , and, he is therefore generally a 
misfit But according to our Constitution, 
we cannot refuse anyone the right to 
education We are proud tin t India has 
the third largest number of college going 
students in the world, the other two being 
USA and USSR I suggest that more 
technical colleges should be opened in all 
parts o f the country and I request the 
Government allot more fund* for this 
education Technically qualified htnds 
like engineers doctors of medicine, etc 
should be provided with good jobs. In 
case this cannot be done, as we know the 
stagnation m these technically qualified 
personnel, they should be given loans, 
so that they may at least start their own 
business, which will also give employment 
to others

1 would like to  say a few words on 
the participation of students in the affairs 
o f universities and college. 1 do agree 
that students' participation should be 
there in tbe governance of colleges and 
universities and serious minded children 
should be given a chance to have a say in 
the governance of their colleges This 
would also help the functioning of the 
faculties and it would be more meaningful, 
fruitful and significant if the students 
themselves are allowed to take part in the 
governance of their own colleges. If this 
is to be performed successfully, a leader-
ship course should be conducted m 
colleges and umverstties ftom  time to time, 
so that the talented students may be given 
a chance vo develop and enrich their 
personality and help other students by 
bringing to focus all their grievances. We

have seen that of late there is so much of 
unrest in universities and colleges I do 
not know whether it is that they all want 
to follow a new mode of education. 1 
suppose the students are tired with their 
outmoded books or the presentation o f the 
subject-matter.

1 would request that this should be 
looked into very carefully to find out 
whether we could answer the needs o f the 
new generation by prescribing perhaps 
some new methods of teaching them or by 
lindmg some ways by which we could 
mike them more interested in their college 
books

1 think I could conclude on this note 
of what Shri Jawaharlal Nehru said while 
he was addressing the graduates of the 
Allahabad University

“ Universities stand for humanism, for 
tohranee for reason, for the advan- 
ture of ide-is and foi the search oT 
truth It stands for the onward march 
of the human race towards e%en higher 
objectives If the Universities discharge 
their duties adequately, then it is well 
for the nation and the people ”

So, with these words I conclude if we 
all could take in the deep meaning of the 
woids uttered by < ur great leader, I am 
suie our universities will prove to be what 
they have been made to be for the countty 
and in the very near future we will be 
veiy near to our desired end.

SHRI Y S MAH A JAN (Buldana) : 
Sir, the rerort of the University Grants 
Commission for the year 1969.70 makes 
one feel horeful about the future o f 
university education in tbe country Ever 
since its establishment by statute m 1956 
it has ei deavoured with considerable 
success to  achieve its two objectives, 
namely, proirotion and coordination of 
higher education m India and, secondly, 
the determination and m aintenance of 
standard in teaching, examination and 
research During the last 13 or 14 years 
the UGC has tried to do thing* in two 
ways; firstly, by improving tbe material 
conditions of the universities and colleges
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by giving grants for developing science 
departments, laboratories and libraries and, 
secondly, by trying to  raise the standards 
o f  teaching and research by methods such 
at establishing centres o f advanced research 
and by arranging seminars, particularly 
summer Institutes, in which training or 
guidance is given to the science teachers 
in the basic sciences. In this way, a good 
deal of work has been done which is 
useful and which has promoted or tended 
to promote the standards o f teaching and 
examinations in the universities and 
colleges.

But there are certain things on which 
emphasis is necessary. First of all, t ; ke 
the correspondence courses. From the 
report it is clear that only four or five 
universities have started these courses 
whereas there ore millions o f young men 
and women in this country who cn^not 
afford to go to the colleges and universi-
ties and who arc desirous to acquire 
knowledge. If the correspondence course 
could be adopted by other universities we 
could cater to thr needs of millions of 
young men and women 1 think the UG( 
should push through this with greater 
vigour then before.

At present summer institutes are
arranged only in basic sciences. 1 think 
it is necessary to arrange them in social 
sciences also. 1 can say that os a 
result of the summer institutes the
standards at the M. Sc. level have 
increased. But there is no emphasis on 
social sciences and no such institute has so 
far been held.

Then, take the case of examinations. 
There is usually unanimity on this subject 
but still as a result of the recommendations 
of the UGC only a few universities have 
adopted the semester system and methods 
o f evaluating the student’s work for the 
entire period.

The report says that a number of univ-
ersities have accepted these proposals but I 
find that there are a large number o f old 
universities which have not accepted these 
new methods of assessing the students work. 
Unless we give up this system of one

examination at the end of th« year on 
which the future of the student's, depend it 
will not be possible to make any progress 
in .aising standards in our universities. If 
we accept the method of evaluating the 
student’s work throughout the term, it 
will make him study better than before.

Taking the question o f affiliated 
colleges, we find that 88 per cent o f  the 
students taking higher education are in 
affiliated colleges and 81 rer cent o f the 
teachers in the higher educational field are 
from the affiliated colleges. The report, 
I think, eirs on the side of understatement 
when it says that the colleges represent an 
important part of higher education. I 
should say, the colleges represent the 
major part o f higher education in our 
country. If we want to raise standard in 
higher education, we must see that there 
is improvement in this particular field. But 
so far as the nffiliated colleges are conce-
rned, I must say, the University Grants 
Commission has not been able to do much. 
Out of Rs. A  crorcs or Rs. 25 crores 
<Tent during the sear under review, only 
Rs. 3.6 crores has been spent on giving 
grants to  the 3,300 colleges

The re fo r t is also deficient in that it 
does not mention how many colleges have 
been benefited by these grants. Out of 
3,300 colleges, T belive, quite a large prop-
ortion is not eligible for grants from the 
University Grants Commission. Therefore, 
unless we change the policy of the Univer-
sity Grants Commission radically, it will 
not be possible to raise standards in the 
thousands of colleges spread over the 
length and breadth of the country. I think, 
it is there that the standard of university 
education must be raised.

1 must admit that they have a number 
of schemes for improving standaids in the 
colleges, both materially and academically. 
Though the Univeisity Giants Commission 
has done much within the resources at its 
disposal, there is one thing which require* 
our attention, namely, student indiscip-
line. The result of indiscipline in the 
campuses is that standards are giong down 
precipitously. Even at the time of examin* 
ations we find that people copy and the
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[Shri Y. S. Mahajan]
supervisors can not interfere with them. At 
one place it so happened that the superin-
tendent was very resolute and determined 
When be found that the boys had written 
answers in their pockets he orderd that 
they should take off their coats and write 
with their underwear on The correspon 
dent of tbe paper also reported this and 
added that it was not known whether there 
were any lady students at that time

Indiscipline is so rampant that it is 
difficult to raise standards in the m o /im il  
areas Of course, there are many leasons 
for indiscipline We cannot blame the 
Government or the authorities of the 
colleges and universities alone, the blame 
attaches to the parents and students also 
The University Grants Commission has 
tried to improve the welfare conditions of 
students by providing funds for centres for 
non-iesident students, for playgrounds and 
for buying books for libraries. In this way 
a number of schemes have been elaborated 
and funds provided to colleges for impro-
ving their conditions and for reducing 
their material deficiencies and encouraging 
students to study more and maintain 
higher standards

Finally, throughout the report we find 
that tbe University Grants Commission 
has been hampered by lack o f resources 
An hon Member said that the University 
Grants Commisaion has emphasized that 
point too much But I do not see how the 
University Grants Commission can do any* 
thing in the absence of funds Consider 
ing the number of colleges and universities 
the University Grants Commission has to 
support or help, the resources at us dis-
posal are very smill Rs 2*> crores for 
promoting higher education in the whole o f 
India is a very small amount As the 
report itself has pointed out, tbe expendi 
ture per student m our country is not 
even one hundredth of that in America. 
We cannot hope to raise expenditure to 
that level, but I do think that we can 
afford to  spend a larger proportion on 
education

I believe, we do not spend more than
2 per cent of our G. N. P. on education, 
pnniaiv secondary and higher. 1 think, 
if we spend more that is, invest more in

human resources, it will make for a higher
standard o f achievement in our country. 
We have to raise standards to  such a level 
that our graduate will be comparable to a 
graduate o f western countries. I hope, the 
Commission will get a large allocation and 
will as a result function more adequately 
than before

PROF MADHU DANDAVATE 
(Rajapur) Mr. Deputy-Speaker, Sir, after 
carefully going through the University 
Grants Commission Report for 1 >69-70, 1 
have come to the conclusion that m many 
aspects the eutiie Report has been touched 
in vague generalisations and high plati-
tudes

I am reminded of a foreigner who in 
order to  locate the geographical position 
o f Delhi enquired as to what is the latitude 
and longitude of Delhi, and humorously 
came to the answer, 1 Delhi is not conce 
rned with latitude and longitude, Delhi is 
merely concerned with high platitudes ” 
The remark was humorous But, T think, 
there was an element of seriousness in that 
remark Ih e  general attitude o f Delhi 
seems to be that let there be high plati-
tudes in various Reports of the Commiss-
ions and let there be as wide a gulf bet-
ween precept and practice as possible

For instance, I may briefly refer to  the 
Chapter in this Report regarding Reforms 
in Examination System Whatever be the 
inference of this Report, the fact of the 
matter is that many universities and many 
constituent colleges conduct examinations 
which are just memory-tests and nothing 
more than that No doubt, there is a refe-
rence is the Kepurt that semester and 
trimester systems have been operating in a 
number of universities But again, we find, 
a lacuna m tbe list o f these universities 
and all the details have not been men-
tioned As a teacher o f long standing, it 
has been my experience th at in a number 
of universities, even today the examina-
tion system continues to be based merely 
on memorisation tests 1 think, this system 
has to he changed

In  this connection, I may make a 
specific reference to  one thing and the 
hon. minister may take note o f that. He 
might remember that as early « t  m
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April, 1969, a Vice-Chancellor* Confe-
rence was held and some of the recommen-
dation of that Conference are mentioned 
in the Report. Some of the important 
recommendations that were made are :—

(1) Introduction of sessional work and
internal assessment in the evalu-
ation and grading of student 
performance.

(2) Introduction of problem-orinted
questions in place of information 
and memory o rien ted  questions.

(3) Holding o f the examination in 
part and spacing them conven- 
iently.

(4) Semester system should not imply
the fragmentation of courses but 
it should necessarily involve re-
structuring o f courses so that the 
system provides opportunity for 
reviewing and modernising 
syllabi.

Again, a Conference of Student’s 
representatives was held in 1969. By and 
large, the same recommendations were 
accepted even by the Conference of 
Student’s Representatives. It appears to be 
something strange that what the Vice- 
Chancellors had to say concurred with 
what the student's representatives had to 
say. That fortunately happened in this 
case. But after these recommendations— 
and these were not new recommendations 
— all o f us who have been in the educa-
tion field for a long time have always felt 
that the performance o f the students ia tbe 
course o f the year has to  be given more 
weightage. All that the report says is that 
tbe Commission, by and large accept these 
recommendations and they have been sent 
to the universities for their neoessary 
action. No concrete steps have been taken. 
1 feel, unless these steps are taken, the 
reform of examinat.on system cannot take 
place.

Then, there is a reference to  post-
graduate teaching. H ere, again, I as one

who has been associated with post-graduate 
teaching for a considerable part o f  my 
university life can say that an urgent need 
is more financial assistance to  universities 
in order to ensure academic excellence at 
the post graduate level. Today, our exper-
ience is that although the scheme of post-
graduate teaching is over hauled and made 
more elaborate, no financial assistance is 
coming forward.

Sir, permit me to narrate only a per-
sonal experience of mine. In the Bombay 
University, a few of us who belonged to 
the physics faculty, in cooperation with 
some of the professors of the Tata Institute 
o f Fundamental Research, prepared a 
scheme of post-graduate teaching. We 
wanted to see that the equipment of 
students who go for training to foreign 
countries is improved. We wanted to  see 
that their knowledge and equipment is 
complete and upto-date.

Therefore, we wanted to give more 
vigorous training to  our students. We 
prepared an elaborate scheme, subjectwise. 
It was sent to the authorities of tbe 
Bombay University and the Vice-Chancellor 
said that the scheme is wonderful, 'but 
we have no financial resources' and the 
net result was that the scheme could not 
be implemented. Therefore, more financial 
assistance coming forward from the 
University Grants Commission, probably, 
will be able to make the Universities 
implement all these schemes.

I would say a word about inspection o f 
various colleges. I am deliberately avoiding 
all those arguments which I made during 
the discussion on the Education Ministry's 
Demands. Now, eliminating all those, I 
am trying to put forward new arguments. 
As far as inspection of colleges is con* 
cerned—I do not want to  name those 
institutions— I wish to state very clearly 
and explicitly that when some Commissions 
go to visit the new colleges to see whether 
their laboratories are well equipped, at a 
number o f m o fu ss il  places we always find 
that there are no proper electrical instru-
ments and there is no spectroscopic equip* 
ment. When the Inspection committee 
comes to inspect, then all the equipment



303 Motion m  NOVEMBER 22,1971 ;'-V M tp 6 n o /U ;a .^ ,

{Prof. Madhu Dandavate]
from the neighbouring colleges is brought 
there. Those who come for inspection are 
very much satisfied. They probably say, 
'we have never seen such modern equip* 
meat, and when they go back, there is 
also the mobility o f the equipment and 
it is transferred to  the college from 
which it had come and on the basis 
o f such inspections, recognitions are given 
to some institutions. If  all this is to be 
changed, wrth a full sense of responsibility 
as a teacher, I would say that the scheme 
of surprise inspections should be intro-
duced so that the colleges do not lack in 
equipment and the students are not 
made to suffer because of inadequate 
resources.

A word about the admissions, especially 
to the Medical Colleges and a number of 
vocational institutions. We always talk of 
socialism in terms of ‘preferential oppor-
tunities to weaker sections.* But in some 
Medical Colleges, we always find preferen-
tial opportunites for the richer sections. If  a 
Student is prepared to pay Rs 5000 or Rs. 
10^000 as do n a tio n . there are some medical 
colleges where admissions are available 
not by merit but on ihe basis of the capa-
city of the student and his guardian to 
pay the donations.. .( In te rru p tio n s )  This 
is, what I call, preferential opportunity, 
no t for the weaker sections, but for the 
richer sections. I think that has to be 
completely stopped and the University 
Grants Commissin will have to stop this.

1 would like to say something briefly 
on  the medium o f instruction at the 
University level. This problem has been 
occupying the minds of th i University 
authorities and also the members of the 
University Grants Commission. I perso-
nally feel that the problem of medium of 
instruction at the University level has to 
be tackled on the basis of concrete 
criteria and to  m e the criteria would be ( l )  
the need to maintain access to  modern—  
knowledge, (2) desirability to  maintain 
inter-university communication and mobi-
lity and (3) the legitimate desire on the 

>  |w rt o f a free nation lik e  India to  give an 
increasing place to  the Ind ian  languages 
in th e  University and last, but no t the 
Jeast( the realisation on our part that the

unqualified status quo cannot continue 
as far as the medium o f instruction is 
concerned. If  all these criteria are taken 
together, then the only inference would 
be that if you want to have a switch-over 
from the present English medium, the 
switch-over can only be from English 
medium to some all Indian language like 
Hindustani or Hindi, by whatever name 
you may call it. If  to some South Indian 
Universities Hindi is not acceptable, we 
may permit them to continue English as 
the medium of instruction, but, at other 
places, it is very d«ngerou$ to  introduce 
regional languages as the medium of 
instruction because thereby the intercom -
munication between various Universities 
will be lost. Here we always ask, 'How 
many students are there wno go from one 
University to another ? But in the academic 
field it is not only the number that is 
important. It is also the quality that is 
important and if you are interested in 
maintaining this inter-University commni- 
cation, in the place o f English we must 
have Hindustani or Hindi and only in 
marginal cases English may be permitted. 
I tbinK that will have to be the attitude. 
On this point, I will cite one 
interesting example and the minister should 
take note o f that. There is a college in 
Bombay, the Siddhartha College, with 
which 1 was connected for 25 years. Last 
year we circulated a questionnaire among 
the students and gave them the options 
whether they want English, Marathi, or 
Gujarati medium or the simultaneous 
existence of all the media ? And you will 
be surprised to know that though majority 
o f  the students were Marathi-speaking 
students 95% of th^m said, 'we would 
like the continuance of Euglish as the 
medium of instruction'. To understand 
a cross-sectica of opinion, 1 contacted a 
few of them and asked them as to  why 
they gave the reply to  the question that 
way. They said, ‘we consulted our guat> 
dians and our guardians told us that so 
long as in All India Services and in  job 
opportunities, there is a premium placed 
on English language as an All India 
language, it is not worthwhile going in for 
regional language at a l l /  The guardians 
fe lt, in  principle it is sound to  have 
regional language but if my son happens 
to be *  student who is 
medium of instruction which is Marothl w
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Gujrati or K a c n a d a  o r  T e lugu ,  he would 
suffer in the A ll  I n d ia  serv ices  and  th e re ­
fore regional language is n o t  accep tab le .  
If a medium  is to  be se lected ,  we m ust 
hive an in tegra ted  o u t lo o k .  T h e  G ove rn -  
mtnt agencie*, loca l  agencies ,  p r iva te  
entrepreneurs, eve ryone  m ust  m ak e  up his 
mind tha t  u ndue  w e ig h tage  is no t  to  be 
given to  o n e  p a r t ic u la r  la n g u a g e  so th a t  
other languages m ay suffer.

H av ing  said th is ,  there  is a n o th e r  im ­
portant po in t  t o  w h ic h  I w ould  l ike  to 
make a r e fe re n ce  b e fo re  I c o n c lu d e  my 
speech. T here  is a delibera te  f lo u t in g  o f  
the au th o r i ty  o f  the U n ivers i ty  G ra n t s  
Commission hy a n um b er  o f  in s t i tu t ions .  
This Is done  in a c land es t ine  m ann e r .  The 
UGC has com e f o rw a rd  w ith  a  num b er  o f  
recommendations ; th ey  have p re sc r ibed  
certain scales for  le c ta re rs ,  tu to rs  and 
for d em on s tra to rs  ia  labora tor ies .  
Our experience in  a num ber  o f  
colleges is this. T hey  prescr ibe  ce rta in  
scale for d em o ns tra to rs .  We find th a t  the 
minsgement o f  v a r iou s  in s t i tu t io n s  are 
juit flouting those  recom m end a tion s .  W hat 
they do is th is .  B e fo re  th e  com ple t ion  *f 
the probationary  period , th e  services of  
these dem ons tra to rs  a re  te rm ina ted ,  so 
that they are  n o t  elegible  to  be b rough t  on  
to the new scale. T h is  type o f  f lou t ing  o f  
the authority  o f  the  U G C  is going o n  by 
the back door.

I would conc lude  by saying that  the 
University G ra n t s  C o m m iss io n  au tho r i t ie s  
must take  a very starn view and  th ey  must 
take adequate steps to  see th a t  the  f lo u t ­
ing of the a u th o r i ty  o r  the reconnmen- 
dation made by them  does n o t  ta k e  place 
under any c i rcum stances ,  so that  w hatever  
they have recom m ended  is ad op ted  in the 
interest o f  the  s tuden ts  and  teachers. C e r ­
tain running grades h av e  been dem anded  
by the Universi ty  tc ache rs  but they  could  
not be made ava ilab le  because o f  the  pauc ity  
of tesourses and  if  these aspects  are lo o k ed  
into, 1 hope the U n iv e r s i ty  G ra n t s  C o m m ­
ission will be able to  see tha t  whatever  
maybe their in ten t ions  n o t ic ed  in the 
form of var ious  reco m m e n d a t io n s  the 
results are ach ieved  in  p ractice .  T hank  
yon.

PROF. N A R A IN  C H A N D  P A R A S H A R  
(Hamirpur) : The rep o r t  o f  the  U G C

for  the  year l969-7o reveals a few o f  the 
im p o r ta n t  aspects  of  the e d u c a t io n a l  scene. 
We sho u ld  m ake a note o f  the  staggering 
expansion  tha t  has  taken  place  in the  field 
o f  ed u c a t io n .  A bou t  a decade back,  iri 
1961, we had  46 u n ivers i te s  in thi.i 
country in the year 1969, 
which is the year o f  th is  R ep or t ,—  
the num ber  has gone up to  79 and  at the  
m o m en t  this num b er  is 83. So, th is  n u m ber  
has d o ub led  in a  decade.  The n u m ber  o f  
colleges has gone  up  f rom  1683 to  3297...  
tha t  is a lm ost doubled .  S im ilar  expansion  
has taken  p lace  in the  p o pu la t ion  o f  tea" 
chers and  s tudents  also . But a s im ilar  
be tterm ent has no t  taken  p lace  w ith  regard 
to  the equa l ly  im p o r tan t  aspect  o f  the  
im p rovem ent  in quali ty . T h e  U G C  has 
been prim arily  con c erne d  w ith  what it 
calls, exce l lence  or q ua l i ty .  A n d ,  in o ne  
o f  the  q u o ta t ions  it brings o u t ,  f rom  the 
E ducat ion  C om m iss ion  R e p o r t  (1964-66), 
th is  p o in t  is b rough t  ou t .  T h a t  r e p o r t  men­
tions th a t  the  greatest need is the need 
fo r  qua l i ta t iv e  im p ro v em en t  and  the re fo re  
there sho u ld  be a selective approach.

T here  are ce rta in  fields for  exce l lence  
in the  study  an d  p rogram m e for h igher  
e d u c a t io n  and  in the  U n iv ers i ty  o f  D e lh i ,  
to  w h ich  1 b e lon g ,  th e re  is a spec ia l  d e ­
p a r tm en t  fo r  the s tudy o f  Chinese  and  
Japanese. W ith  regard to  A fr ican  s tudies  
and P ak is tan i  studies, these are also special 
fields w hich  are  selected by D elh i  U n iver­
sity aad  the  field o f  Sovie t  s tud ies  is  
selected  by Bombay U n iv ers i ty .  But do  
we fulfil the popu lar  aspira t ions o f  higher 
educa t ion ?

Now, the  p rob lem  b efo re  us is n o t  
that we should  have certa in  peak  of e x c e '  
Hence. L ike  c l im bers  o f  M o u n t  Everest 
o r  ce rta in  special areas where on ly  the 
h ig h -up s  can go, we o n ly  seem to  ca te r  
to  this el ite. The problem at the  m o m en t  
to  my mind, is c o n d i t io n e d  by the  new 
s i tu a t io n  th a t  has  arisen in in dependen t  
In d ia  and in most o th e r  dev e lop in g  c o u n ­
tries th e  same s i tu a t io n  has ar isen. There 
is a keen desire to  have ed u c a t io n .  This  
e d u c a t io n  is no t  sough t  for its  own sake 
as was the  case in the  days o f  the  ho a ry  
past.  This educa t ion  has become the p re s ,  
t ige  sym bol and  because o f  th is prestige  
symbol a pattern  has  been set for  some



J tr  -JJbnon re. nSVEMBER 22,1971 K t p e r t e / U .O . C . 301

[Prof. Naram Chand Parasbar]
r

sort of search. Therefore, the students 
want to join and avail themselves o f tbe 
opportunity for higher education, but at 
the moment Of getting this higher educa-
tion and after that, they are conditioned 
by tbe old prestige patterns of job and 
employment This is what a leading autho-
rity on education has said in a very in 
teresting book The World Education 
Crisis This applies to almost any deve-
loping country, the more so to  India. This 
is what he says

“ When a society decides— as many 
have lately done—to  transform its 
'e litis t’ educational system into one that 
will serve the mass of people, and when 
it further decides to  use that system as an 
instrument for national development it 
is be set by many novel problem One is 
that while many more people went more 
education, they do not necessarily want 
tbe kind of education that under new 
circumstances, is most likely to  serve 
their ownfuture best interests and the 
best interests o f national development ”

So this is the problem , the interest 
of the national development, the interest 
of the student community, do not be 
tome coterrmnus As a result, there is a 
c r i s e s  where there is some kind of malad- 
justment This is because

“ Most students naturally lope that 
education will help them get a good 
job in their developing society, but 
their job preference are often dictated 
by a prestige carrying hierarcy of jobs, 
set in the past ”

This prestige carrying hierarcy o f 
jobs is at the moment the root cause o f 
so many problems Most o f our students 
find that there are opportunities for indus-
trial development in the country, for agri-
cultural work, for mannual labour, but 
thes are unable to  tune themselves to these 
new tasks The fobs they are hankering

after are the prestige-earring Jobs, those 
symbols of higher services, these symbols 
of executive management in the industrial 
field They should be available to them,and 
when they are baulked o f it, the result 
is that the whole purpose is defeated

The other side is tbe darker side o f the 
problem When tbe month of university 
Emission starts, there is a gradual demand 
by the university authorities all over the 
country that the students should be select-
ed only on marit basis and that for higher 
education a certain percentage o f marks 
should be fixed, 45 per cent for M. A. and 
so on There is a good deal of pressure 
from the general population, from the 
large number of leaders o f this party or 
that for bringing down the percentage re-
quirement to the barest possible and there 
are demands* that everybody who has passed 
the matriculation examination or the higher 
secondary examination should be admitted 
into a college

Now the question is, what is to be the 
solution, if everybody is to be admitted 
into college, if everybody is to be given 
a seat in college Naturally, the hunger for 
education would increase, tenfold, hundred-
fold When at the end of the course, they 
1 iss out and find themselves helpless in 
getting jobs which they had hoped to  get 
at the time they sought admission, there 
is frustration and then a desire for revo* 
lution comes up We find there are slogans 
of revolution written on the walls o f tbe 
university, whether, it be Delhi, Punjab or 
anj other un iv erse

And what happens ? Tbese students 
who have passed out and are without Jobs 
join hands and clamour for some sort 
o f revolution in the country. Now they 
arc not sure as to what «hey want. When 
they sought admission and got admission, 
thwy were not sure as to what is to be their 
goal So no amount o f reform in the 
education system is going to  do anything 
and the UGC will certainly fail in its 
purpose in this field unless the basic problem 
is solved, of how to link higher education * 
with our national development I f  we are 
able to have a clearcut idea o f  this, how 
to utilise this mass Qf educated youth i«



io$ Motion re. AGRAHAYANA 1, 1893 (SAKA) Report o /  U.G.C. 310

national development, if we are able to 
find a solution to  this, I think most of 
our problems will be solved.We have failed 
so far because we have not been able to 
taekle this problem; a solution to  this is 
still eluding our grasp.

15-00 hrs.

The UGC thinks of resourced. Tt envi-
sages peaks o f excellence, it thinks of 
higher education, media and so on. But 
what is to be the aim if those young men 
who have attended colleges and are frus-
trated at the end of their course ? The 
number o f colleges may be doubted.

What are we to do ? Therefore, wc 
have to  find out and arrange for diversi-
fication of course at the level or m atri-
culation or higher secondary. If  we are 
not able to provide these students some 
opening into the future for setting them-
selves up as useful members of society, all 
our educational effort will fail of its pur- 
pose. I t  does not matter whether tbe 
students pass out of M. A. examination, 
whether they got first class in litrerature 
and so on, if after that they are unable to 
get jobs. The problem of the unemployment 
o f the educated, the graduates and post-
graduates is at the moment more danger-
ous than that of the uneducated youth 
who are unemployed illiterates. There is 
no difference between the two in human 
material, but the uneducated man will 
take two raannual labour, he will work 
on the road, join a factory o r do jobs 
like that. But tbe graduate who lied taken 
his degree with certain hope for the future 
will not like to do that.

So I come back to the UGC Report 
I think there is no provision for some 
kind of uniformity for the whole country. 
When we were debating tbe Grants for 
the Ministry of Education earlier th is year 
in this House. I pointed out a certain 
anomaly that existed in the Punjab. Two 
or three universities were quarrelling 
among themselves on the Question of juris* 
diction which was not easily solved. They 
had to go to  the High Court. Certain 
students had to  approach the High Court 
Judges fo r getting a decision in their 
f«vc or

Now, unless we are able to solve this 
problem at this level, a t the co-ordinating 
level, a t the UGC level, nobody else will 
do that. The States will not do that, because 
one State Himachal, another Punjab, 
another Haryana a fourth Tamil Nadu, 
they will all quarrel among themselves on 
the question of medium of instruction and 
so on.

1 do not totally subscribe to what Prof. 
Madhu Dandavate said regarding the 
medium of instruction. He says the medium 
of higher education should only be English 
or Hindi, and that English should be 
allowed m marginal cases. On the other, 
I think our regional languages should be 
encouraged and developed It is true that 
it would mean a very great setback for 
students if they are allowed only...H indi 
or English as the medium of instruction. 
For that I propose that the UGC should 
ensure that each and every university of 
the country should have facilities for three 
types o f media. Let the students opt for 
whatever medium they would hko to have- 
If some o f them want Hindi; let them have 
it. If some of them want to specialise i n 
regional languages or wish to pass out 
through the medium of a regional language, 
let them have tbe option to do so. T here  
should be no bar on this. If  we declare a 
ban on any regional language becoming 
the medium of instruction at the um verstty  
level, all creative work in the field o f l i t-
erature, science and technology will be 
stunted and any critical appreciation of 
our literature would be useless. Ou; uni-
versity centres will become places where 
the capacity aQd creative faculty ot our 
boys and girls will be dwarfed and they 
will not be able to grow. We should pro-
vide for the proper development of our 
regional languages and cu ltu ies. For this, 
we should see that there is no bar on the 
students opting for any of these media of 
education. Let the students have tbeir 
choice. If  tbe majority feel like  having 
Hindi or English, let no restriction be put 
in their way. If they want tome k in d  o f 
specialisation in a regional language, let 
them have tbe facilities for it. This will 
ensure that side by side in each university 
students have their freedom of choice in
till* iC 'p f 11.
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Now 1 have to  refer to  a few of the 
problems be setting the world o f  education. 
First, student indisciplios.  It has been said 
t i n t  students defy authority. But while 
students defy authority , the greatest tragedy 
o f  our educational system today is that 
we o f  the  older generation lo o k  at the 
problem of education from  the point of 
view o f  the elders. I f  we are able to grasp 
the educational scene today from the angle 
o f  the  students and if we have a fresh
lo ok  at that , we are able to get a picture
o f  what the students are clamouring for.
N o students wants to break or destroy a
window; students do not want to  G herao
their Vice-Chancllor for its own sake. The
students wants to be heard. Unless those
vvho are responsible for the system
o f  education in the country  give a
hearing to  the students, who have grown
in a new set-up after independence, no
educational reforms can mould the stu-
dents’* approch in the way desired. Student
agitation is a world-wide phenomenon. It
started in France, caught on in Germany
and erupted in Fnglnadand many other
countries. But the correct approach to tackle
this problem is to see that the student is
heard. Just as we have provsion for re- 
presention for each and every section of
society in Parliament and the State legis-
Jatures, so too  the students must be given
some representation in the Senates o f
Universities.

I am happy to  say tha t  a few days 
back. I read in the newspapers that the 
Rajasthan University has decided that stu-
dents will be represented in the senate of 
that University, and that their viewpoints 
would be heard. This would be going a 
long way in meeting one o f  their grievan-
ces. Today, the Karamchari Union, the 
Sweepers' union, the c le rks’ union, the 
non-teaching staff unions, want represen-
tat ion  in the universities. W hat crime 
has the student done that he should not be 
given the right o f  representation on the 
university bodies? So, I th ink  if we want 
to  fashion our educational system accor-
d ing to  the new and modern lines, we 
must give representation to the students.

Then, • we must have to  care aibout 
teachers. Teachers are often praised;

sometimes national awards are given to 
them. Only yesterday, some awards were 
given. But th is  is some kind  o f  ritual 
that is soon forgotten. What happens is 
th a t  the teacher gets a national award and 
one forgets about him.

He becomes a useless, discarded mem-
ber o f  society. For that, we must see that 
the society comes up and gives him some 
respect which he deserves. Similarly, he 
must be enabled to hav« a good say. 
There are some universities in the country 
which, 1 am ashamed to say, do not wish 
to give representation to  tho elected repre-
sentatives of the teachers on their university 
bodies. What more can we demand 7 What 
more can we give if  we are no t  able to re-
cognise a teacher as a representative on 
the senate of the university which he ser-
ves for 25 years? If we do it, we are only 
doing the least possible for him to give 
him respect.

MR D EPUTV-SPEAKER ; The hon. 
Member’s time is up.

PROF. NARATN C H A N D  PARASHAR; 
One minute ,  Sir. Lastly, since the Univer-
sity Grants Commission deals With higher 
education and  secondary and primary edu-
cation are ou t of its purview. I Would 
suggest tha t  so long as \ve arc  unable to 
place higher education on the concurrent 
list, we are uniible lo do anything because 
the University Grants Commission deals 
only with higher education. When 1 was 
talking to the Minister o f  Eductaion, 
Shri Siddhartha Shankar Ray, abou the 
crisis o f  the universities in Punjab, he 
told me tha t  since education was a State 
subject,  we were not expected to inter- 
vencf, so th;U, in the consequence, the 
State G overnm ent does not want to inter-
vene; the Central Government cannot in-
tervene. Who will intervene? Unless we 
are to have to the whole country as 
one cOnntry, unless we are able to give to 
the whole country one uniform system of 
education, it becomes difficult. We are 
not able to  do anything. For that matter, 
we must see that when the top goes the 
bottom will always be with the States., 
Primary education cannot be managed by



313 Motion re AGRAHAYANA 1, 1893 (SAKA) Report o f  V G C  314

the centre, and so the higher secondary 
education also We must make university 
education, college education a concurrent 
subject so that we are able to set right the 
fault Wherever it lies, and we are able to 
give the country a bright view of tbe 
system of education as a whole

SHRI C K CHANDRAPPAN (Telli- 
Cherry) When we are discussing the 
report of the University Grants Commi-
ssion tor l969-70 and the Gajendra&idkar 
Commission report on the governance of 
universities, 1 find that various interesting, 
points were raised by various hon Mem-
bers

THE MINISTER OF STATt IN THb 
MINISTRY OF EDUCATION AND 
SOCIAI WELFARE AND IN 
THE DfrPARTMFNT OF CULTURE 
(PROF S NURUT HAbAN) May 1 
just clarify oue point7 We are only d iv  
cussing the annual report of the Univer-
sity Grants Commission and not the 
report of the Gajendragadkar Commission

SHRI C K CHANDRAPPAN The 
Minister need not be afraid . (In te r ru p -
t io n s) He can rest assured that we are 
discussing only the report of the Univer-
sity Grants Commission

When I look at that side I hnd that 
the Minister*, the Government, are silting 
on a volcano which is tb( lit to erupt and 
that there i» indecision and lelectance 
to take a bold decision regaiding manv 
aspects of education Thii is whit was 
happening m our country in the held of
education in the past, and that is so
much revealed again in this leport also

Tor example, this report deals with the 
problem of examination reform May I 
draw the attention of tbe hon Minister to 
the Radhakrishnan Commission report 
which is one of the oldest reports Hon
Members have a faint memory of it
because »t is to o  decades old In that re-
port, he had said that the prime concern 
of that Commission was to get implemen-
ted some sort of foform in tbe field

of examination. I can quote from that 
report But what happened all these
years0

I have vone through the report. 
1 here were various committees and confe- 
lences and seminars, yet no final decision 
has been taken

What is happening today' In the uni-
versities you hnd the examiners are being 
stabbed bj the students Copying is very 
rampant in the examination halls today 
You find it easy to blame tbe student It 
is not at all fair to do so because there ts 
this faihite of the Government to imple-
ment the recommendations of their own 
commissions regarding examination re-
form That is the reason for this 1 am 
not pleading for any student who is going 
to his classroom with a daggar in his hand 
or who sends a proxy to  write the exami-
nation on his behalf

But I ask Why do you not implement 
those methods which can bring about real 
and meaningful result? You are trying to 
test bis memory. You are always trying 
to crucifiy him by failures It is not 
necessary. Various commissions have re-
commended various systems internal 
assessment system, semestar system, etc 
The report says that various universities 
are trying to implement them, even after 
two decades of Independence and two de-
cades after the first recommendation on 
examination reform v is  made bv tbe 
Radhakushnan Commission

You need not blame the students for 
the indiscipline, you have to blame your-
self Can you say the whole Question of 
indiscipline is totally unrelated to the 
life and reality in the country ? The Koth- 
an commission says that the system of 
our education is so unrelated to life and 
realities in our country and it is totally 
insufficient to meet the needs of our cou-
ntry today What is the objective of Our 
education today ? All the reports are un-
animous that the 18th and 19th century 
concept of bringing in a new citizen having 
a sense of discipline is no more consider-
ed tbe primary purpose o f education today 
Today our education should be Unified tip
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with industry and agriculture. A student 
who comes out o f the university should 
be able to  serve society tn a meaningful 
manner, in a fruitful manner.

When you come to the question of 
educated unemployment, what is the reali-
ty ? You say the students Of Bengal are 
totally  indisciplined. I t should be so; 
otherwise I will be surprised Why ? Be-
cause 45 per cent of the educated people 
o f West Bengal are unemployed. If  you 
cannot find a solution to the problem of 
educated unemployment, you will not be 
able to  run the universities in a peaceful 
atmosfhare congenial to academic dis-
courses and intellectual exercisrs. You 
want to  evade this question by appointing 
committees after committees, commissions 
after commissions.

Just now 1 heard another interesting 
argument about the medium of instruct-
ion in the universities. When we wanted 
linguistic States, our national movement 
stood committed to this country and us 
younger generation that the medium of 
instruction in the highest stages o f univer-
sity education will be the regional lang-
uage, the mother tongue.

Today, do you want to have it recon-
sidered ? I do not hold that view. It nuy 
be difficult because you failed d.utng the 
last 20 years to bring modern knowledge in-
to the regional languages by bringing out 

modern text books for university education 
So, today you find it rather inconvenient 
and you again refer the matter to various 
commissions and committees.

What is happening in the Central Uni-
versities which are directly under your 
control* run by the Central Government 
as their own responsibility ? You know 
that last year the vice-ChancelJer of the 
Delhi Univarsity resigned. And in the 
Banaras Hindu Unlveifity what is happen-
ing today is a shameful chapter in the  his-
tory of our education. You should under-
stand that this ancient seat o f education 
way so t built for the purpose of the RSS

training its Shakes inside the university 
campus. D r. K. L. Shrimeli, who onoe 
upon a time was the Education M inister 
have tried a do away with that building of 
the RSS, which is a den from whera all 
the goondaism...

*nrc m i* 11 *|t

«t t t o fTflo *f t  art s r w

t ,  i  fa v r* n fr r

1

SHRI C. K. CHANDRAPPAN : 1 do 
not want to bring m any Sub Judice 
matter here, but 1 have to state a fact, 
and the fact is this, that in an editorial 
in the Times o f  India it was said that 
the vice-Cbancellor, Dr. Shrimali, wanted 
the RSS to vacate that buildings. The de-
molition of the building was recommended 
b> the Oajendragadkar Commission, as, 
fiom the point of view of aesthetics. It 
g n e& ab ad  appearance to the university, 
ai d from that building all the an tisoc ia l 
activities wore conducted. When Dr* Shri* 
m tli wanted it to be demolished, the Cent* 
ral Government could not help him, the 
Snte Government could not help him. 
This is not Sub judicc , the RSS are 
conducting their regular training in the 
University campus in the name of a cul- 
tui a 1 organisation. 1 do not know whether 
tin t is the only cultural organisation m 
the country, and they are training their 
volunteers. These volunteers remind us of 
the S. S. trcops of Hitler. When Dr. Shri- 
m ill wanted the domolition of the build-
ing , 1,(00 of these people surrounded 
the building and then where did your taw 
and order go ? The police of the U. P. 
Government, the PAC which is notorious 
for murdering students, were sent to the 
University campus to protect the RSS 
building it is not a shame on >ou, 1 
would like to  ask you, when you speak 
of secularism.

The hon. Members from the minority 
community should not flare up when 1 
mention certain facts about Kerala. Two 
months back higher education in Kerala
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State was held to ransom because of a 
strike o f  the University teachers which 
is well known to the Education Min ister. 
The State Government came out saying 
that they were ready to concede the 
demands of the teachers. What were their 
demands ? Tbe demands were that p*v- 
ment should be made direct to the teachers 
and appointments should be made throm-h 
the proper channel. You thould know 
that 80 or even 90% of the Colleges >n 
Kerala are ran  by private manapem*n 
which claims to  belong to the minonty 
community.

If 1 understand it correctly, when 
article 30 was introduced to pretect (lit 
interests o f minorities, it never visua’i '^ l  
this possibility that in the name of nvr o 
rities, the higher education of a State will 
be held to ransom by a group of mum fo-
ments, belonging to the Christian cotim  i- 
nity and other communities 1 am i oi 
attacking these communities. 1 agree their 
legitimate interests should be protected. 
Article 30 was introduced to prevent then 
legitimate interests from being crushed. 
But today a shield has turned into a sword 
m Kerala. Although that State Govern* 
ment is headed by Mr. Achutha Menon 
of the C. P. I., it is a coalition ministry 
in which the Congress also is a partner. 
They have jointly declared that article 
30 should be amended if necessaty 
Otherwise, education in Kerala will have 
a very bad future. In the name of mino- 
rities, a group of people are conducting 
education as a business with lucrative r o -  
fits. This should oot be allowed. I hore 
Government will clearly say what they 
propose to do about it.

I do not know where the Government 
stands in regard to university unions and 
students' democratic rights. Various 
commissions from the Radhakrishnan 
Commission to Kothari Commission have 
recommended that democratic rights of 
students should be protected and there 
should be statutory provision for t l at. 
We are talking so much about student*' 
participation in university affairs. li is 
interesting to note that through ihe 
U. O. C. they are circul ating it to 
tbe universities to know their 
opinion. Why don’t they take the cun* 
crete instance ? In Kerala, the students 
hfv* been given representation in the

Senate and it has proved to  be useful and 
successful. It has been welcomed by all 
the parties. It was found that on many 
issues, students' views could be ascertained 
if their representatives are Included. But 
on this matter the Government is still 
undecided.

While replying to a Congress (O) member 
during the discussion on the Twenty-fourth 
Constitution Amendment Bill, our Cabinet 
Minister in charge of Education said :

"She did not say 'yes’ ;
she did not say 'n o ' *,

She did not say ‘stay’ ;
she did not say *go’ ;

She did not climb for fear
she would fall ;

She bided her time and kept
on clinging to the wall."

This would fit on his head in relation 
to the policy on education. He is biding 
time by clinging to  the wall. There is inde-
cision and uncertainty about everything. 
This will lead to miserable expliotation in 
the field o f  education. When students 
legitimately demand for a change, and 
even when that change is reasonable, in 
most cases it is viewed as a law and order 
problem, as an 18th century concept.

MR. DEPU1Y-SPEAKER : If he had 
slopped with the question it would have 
been more effective.

SHRI C. K. CHANDRAPPAN: 1 
would conclude by saying that there should 
be an entire cha* ge in the whole attitude 
towards education.

m r r c n r  ( s u n n # ) :

*rtar $  f a  w ar fasrr *  $

w i .  *  5 *  I

fw  W t f  srr?<3$- f a r e

I  I 3rH?T*T fa<T 5TT

fcrq 3tt I  x ftx  3T> |  v p b i

f* n  1 1 t  i s  % 

f i r s t f W W *  t r r a ^ n r t f f P i  w i t *  

t a g i
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[w t tn r m *  ?TTrot]

aft m m  ffPT ?rf?r afrtf

ft t o  f tr  % - fa  f ire rfa ift qvnTfatrt

f n r r f t r f  % w r  s * t h  ^  f a f f

% f*TT % s n f t  t » aft Tterft *f »tV-
5PT *5T «TT 9*T% tft cfW W  fTCTST TT *T>
fw r *rr 4t *tft ?r?rt% qf

*ri f a  VT «rtwrrfsf«ft v t  t o  « r p  r e r  

T^TTrc t  I ^  *T$T cT5p ^wrar

f a n  «rr fa  fm m x  w t  m *3*  t
% fircroff ^'i srsrfa 

f^ jra r $ at * Kithira 

* m  5  #  ^npt m * i t w t  fa*
* 1 ^  f a  3Tf *T*T 3ST*t farr

$ «r$r Sr *m  f| s*r t t *t *t ^ n r i 

%fa* «mr % ?T5rn! wfc sra

1 1  % «w *raf ert g t  * N r  *rs m*r^T 
^rtr ^  s v x  « r  w ra  «Tn?r s ts t t  £

f a  JT*ft $T*FT «TTT *lt r I faff

^r*r*r v te rc t  «t t  ?*t

f^^ rf^ jff * t  q tsn f ire f  apT *>5 nsp yt

TTW  5f^t *T, fgff *r ^  s fk  t  *T*

f f m  trrsr «ft 1 t  Srfa* far* i f * *r srrs 

s ra  ffru  §5 |  f a  Ttarorc % *  ^  * t  

SFTT<3 w f r  Jr S3

TO 1*1# *TT<fi *1$¥ «ft I «fa ^  w  *<-
vrfSmr n  M t  ^ ^  w  *rf t  f  r *t 

w w  g fa . |T*rrfa ?*nt q *  m i 

*nf¥ «5rfeift % sgn $*rfsrcs & tft* 

s w a t t  % v*rfawT ar?fsft 

^ f f q ,  TiflVR ?r?st =̂T% ^T%q %f«R ^ 7T 
m  t  f r  v t s r d  % 2T«r r̂ $ fa -

^ t t  f a n  |  Irftn r ^  

^S[wf * t  *rrsr ^  fr*jf?r ?r w t  

*T8» & r f h w  «rr% 

it  % sftfff«r ^  ^  ?nr  ̂ ?rf f ^  i\trt ^

^  rrm f»R?T9cr ^ t  i t s  % f rf* *  w

eft jt |  ft f a  gr* sftvnrt 2f STff#f 

fwvt 5?t tsrrJr, vî r % ^rt?t % art wr-
STĝ T VT «T^ |  F̂ Tf»

srtffT*ft 4  ^  ^  s f t m  ^ ? t t ^  «t t 5  ^ft

%  ^frT Sf«ft f  ?»T STTcT % f^ftr ff 

^  ^cTT f  n̂ fr ^ j y  q^%?PT

f j p r f ^  spt ^  3F7 VTTift ^T%rr fgRT̂ f 

s*itt ^Tf?nr sp*ft̂ i?r % ^>*t ^'t, t i ^ w t  
fjrfq^ft % f=ft»r nrV i )  v ftn  f r r - w m  

»r eiTr̂ ; ? t i s*r «r*r %
fHq qwr sftfr ?ft oft ^  gm*t q r

f ^ R  «f t  f?p ?rnr % ^  ^  «p t ^

r  f%tr ^ s r f r  % &  w ri

^ r r f  P *ftr ^  ^  f a *  t o  &

^  *T*mr Tt m  * x *  f r  fTqj ^  grr 
|  I

srfT ersp T>3r«TTT ^ r  « r r r ^  t ,  ir^ 

^TfffT ^ fr  |* t k  ®rsr wersn ^ j p t r  «n(t

? H  arr^r % i wt 3rrf|T |  

fa fawn r^TTK §  3T>fflrr |
STTT 3> ^-ift ?Ttn I  %f3F?T ^ J f  

f S i  * T f % * T t f  T ? t r  -3T 1%  ^ r r f % t ^

fsrotfr f|wi?T ?it»ft ®f t  ftaft vM ^

^ ? r  ?Tr g  f a  5*rr^ ?fa?iT

% tT* ^ t* ts r  ?i ^rrfl^rr 

■?5WT I  ?ft^ JTS I  fa  m

?r T tsn rrt «pt fsTsrr ?r i f f i i t  f a

f^i 5TTOT % 5RT*I I ^  ^ ^ fT T

g f a  % ^ t t  ^ T f ^ i f r  EFrw

t o  %^f?r n r  f t

?r «p t  w f^f % f a q
^  0T?fV f^r*T S* I ^ J T  «T9T»r ^q^TT

w r  x m n  ¥r ^  |  « rk

?rcf 3zrr*r 1 1  ^rfa»r
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T O  fan; w t f  *f> irfowT f t

?ft f *  t o  t o t t  f  i

f a *  ft if f¥  t o  ftrrrV

*rrf«fa fwrf?r fc -^it * s*t wm
I  t  9f 9*r ?TWT «T̂ r JTWt I «

u *  w t t  Jr g *  t o r * s f a  ^

£ I **TT fa  £*1* «fT*?rt % '9RTT35TT jt

Of fsrerr *> teq *§*  ̂ ark wit
5RTTT5TT |  T O ) *  f a  =T»fV f a f e  FIT I 

«ftS5 f 9  fr%v?Tfa* ^T^rf^T^q- 4r ^ 

sftT f a f e  ftaT  ?nr n«r s rfa ^ i ^ t t o t t  

j t  *WT fc I v U J f R  cTT %T*[ ? srfrf«sr

% faq *r ?fm i t  h w tt f  srtr 
srfassr c r  s t t o  |  t**c *» (w ar 

^  T t a r o  ** T O * ! ^TTTlp w \\ ?t?? 

4 srf?r«sr vr *ft ferar *r 3fte?rr ^rfkq i 
jfflsTrt 5prr>̂ r?f % sqpr % f t ' T £ f a  

4*?it « r <r t o t  
sftift art tTw <  i r ^  m  f??n

irrit, f ^  5 ^ ^  si f a  * n  «
nw  "T% arrq stV fttar % %u, 

sit tp r TOfaTcr tm  ?> % sftir |i to  
^  4 m  fa<T j^ ugr } ^ ff? r  * t* h  *rf I

fa  *PTT T*f TO*ft ^V fsTftTr

?̂tr % stowy vr £fa»r star | at tsw  
* 1  s fa tsT  ftm fft '  A \? $  ^

TfEfWT sfto Tro m  tnTo iro ?f̂ T

*5TO T i ffrf^ rr it  -fT^m f  h  w  erlsf! 

*Tst ^  ^fm r̂m i w  »r ^
% fSTtr T O  *t 53 «W Sff'T sr^^rT

% i t o  art gft*r fasiT «Ft a v s  m  fefimT 

VTcrro t  j f t  ^  f ^  73  STfcT 3F«Kr 

t  fa  fsrc TO t t r  fa^r t>3r»n  ̂* r ff?rnr 

3TT̂ , ^T t l^fNiWC ^  ^  *1

i(T octant* ^  *n f a #  ^frw %,

ftrffwr i t  t o  afT fa faur %
t t % T O t «p> ?r wrrfl- ^  i t o  v t  l« r^

f t  f a  f«FT=r̂ T f?»nr fa^r ?fa»r ^  fr*m? |

f?T5rr % n»T®r« f*w rc  
if fsfW T fJTTt t o  v V  fafijarf 

?rtn> «fi «n f?rff i $  *tTVRT j  fir% 

$3! frv«T 1 1

t,5r ww ?r>f ifr |  f«s ?r>ft tTT*r *«far» 

JTT^nr 5T<t ^  f a  tir«TT sffr faw

TPfr JTT ?nfr VT Tt^rr? #  Pw 9TW ( 
*T| !ft JTmiPft 3F1 »t<| VT̂ <!T ?! *T«T? ^  

5Tfr?T 5̂T V t im^ir ^  rr^- 

5ter> > ^  fr^if srrTO ftfrr ? ??r v?
fa ^xrrfr ?fr«rwf «̂rr  ̂ t ?*r fa?r ^

^  «rifa«r fwf?r «r ? r f ^
*TTJ7rfwv frirfd ^  fsp ^  m  t o

*rs fu  ^ft ?ft ?r̂ crr £ 1 i t
*w s ^ r ^ r  1 1 ^"r ^  1$  f  f a

*  *«tfr t  f a  t«H9TT JpT *T>fT f), ^ t J

Tiarnrc v t  «ifar ?> TOTf«r*P
p’t r  ;t#V ?  f « * n  *1 T^TO 't arf ^ f a  %

£  f a  **t ’><1^1 ^ fan r« f ^

P t \  ^  irr?jn i t o *  w*r ? «t)t

?Tf?TV «r> tifff*r srfavr cY 3*T«Ff 

^r fawr *f$r f ^  w  fr 1 r*rfaq[ 
TCTOr ?T? q?T *mr f  T f  m*I J  r̂ FT

in  f ^  v t  <Tf»rr ? fir *m *r c r  ^  

fx^% arT w f«r*  f ^ f a  n  T̂ r f  ^rr v x -  

sftRw ^r*e n  qJr ? ^
fanrer frV  r̂r •<T w ? h t  ^  m n  §, 

s it  w fre  I ,  far** Trarffrf?pr m w r

S m f a  k f r m ^ T  t  ^  ^
U?HT f T O  I  I

*T»TT V* I ,?ft *FT STO falTT TO«fk 
?T| Hrr TO  fa fatfT TT^ % fa?r «T$ 5T>
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I liife a Mltte| li ijilfe t£ I 

IS U%iy ^ tat BfcJ£ 4ibE lys WJ£

Jsi^lS llfciii ip I HiifeiiJBlte li^SKsjli 

i,ys I Ifejii ife£!fej 1* Bib t£ 

liaSjte % £i^j£ ij l̂ls lifililij îfeaiij kb 

i4ii^ jtStoitt lib t£ ‘I k& la 

I JBh His I llih Blia iljfi; ! |

iS IkE l&i li lifeiy l£ ip 
mjy 1* ||i£ 'i| mje Sillily 'j| ^

liŝ iJfc %j li£ IJite lb iltit 

tlliiai ill ,̂!fe l£h liliS

Lite life ‘i| iJ'feltiy ^ b^J '.^i£ lliS:

[̂JtilJi! lililfcli. Ite]

'D D'aJo U9dsy[ U6I ‘7̂ HaawaAON -suuotiofv£Z£
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fisieir TPj'rfe %

TT srferfej fq  i<rr«r2r i% |ir% fwsn. 

?iTf5?r)Tf >iH f?irr i

fsnfrr «T | i

3r|t ftrwT fwfa ^  «RT I ,

^ ftrsTT % CT?r art |

I? ?r<p 7^  »T̂  I  fwdffr ??r 

^  |t , #  'T ^ i  ?r^T¥f ?H % 

irt #̂*TT5T fsteSTT q-? SIfTT I  I

[SHRl T. N. TIWARY in  th e  C h a ir ] 

5R?H r̂tsrrsT 5FF JTSH «

^  r?r̂  p T  ^  *r̂ ?! Jf 5fr

f̂ ?̂ fswmJT I  3?r ^  ?TT'T(T ^ ?r*r''!TJT 
f̂ Tfar ^  ^  ^ 3̂5̂ ^

?ftT %?5ft5? *r{^TfS?T % f^7?rW?rW '̂f fJT

gpsr?̂  ^ 1 1 |*?T̂ r 5?i 5? ^T

!T? 5?T^»r tlTW^rfff !■ f  ̂  ^1 , %ftF5T 

swT̂  9ft»ff ^  ?fr n̂̂ rtq-

? 5 f?i 5Tftr9f I  iT3F srf3

11 t  'srrpr g %  srTJrt̂ r ^

Bc«pirf%3r?€ sih: ffefftups ?r % am |>% 

^Tf|? f 5f%  JT§ 5isrt^ p r t  Iff % s%

m  % f?ra?r'?!Tff^tff ^  mr

11 |*Trr r̂r?j»T % «r?î

^ m ?f if f^sarf^^rrHjff 46

^ 83 it  n f I  i

^5t ^ ^  sr^TT 3FT f f

|, |5T «rr*r w

I, %%!? 5*r %?f5v sffT̂ r gr ^m, xi^-

f^% % sf̂ rfwcT ft  ^  r^^??TMZf ^t?rg

3ri5 ?ftT ^ifrfer f̂ wfsfiTTcTJTt 

i \  srsp ^  I  i STR fs{5?R?rmq: 

^^n l?r ^ I  5^t

^ <TT% 11 sTi f?f^ wrafT

fes |wr i

ft?^R?rt?rJT 5j^?T^ ?njfr»T p̂t ftqte 

% ?!T65 11>; siT̂ rm ^  ?̂r

JTf«T %  ^ 1 ^ ^  q^^rfsT 3̂ r3-5̂  7f |t  ^ T rst

I  I §JTT̂  JTft srgrr?T̂  ^  3̂  sr̂ fiT 5T̂ t<t

5>CTT I I n-|f 5t1- ?rf?np 
fe<rr$fe I  ^  ?TTift5T

^ i r̂fq-JF ^Tfw^T 5t ^r?r 1 1968-69
fcftcT ^ Siiirm ^ f̂ JJT I  ft

mm m, 1968-69 Cr fcfr^  t  m m ir 

gff'fft %Jrr, TTSiTT̂ ftr ‘|?rr̂ rr %

5?V<TfT T̂5fP4 m % sjtT |fit^

% s? îTT % HH'ftJi' q- 

*i-3t^T % HWl fst?'?TW ferritj 

m % JTTH I

tT̂  f̂n -̂RfST 2fft ?SfH?TT 

gte ^XH % u z  qr 1
m r #  5  ^f trf<T | 

g*T# ff|t 5 '4t wrdr I .-

t  JT̂ I JTlt̂ iT % t̂TKS r̂FT?IT ^T|5fT

I  f>T WT ^  %  si?.?T ?|a r € t st  ft
I  13T3r̂ -?:

TI^arR  ^ ftnWT ?T %pJ ^|T | !

^  fsra^ ?TS!rT | 3ft ^|t
??f'-T̂  ^r^'t ?T3TTtr it | | iff?

T̂i'fiT ST-iiJST H 5fF{ f̂H£i if^TR ^T T'^^IX 

W.X f-suT I  eft sfiq- grm

5R', îi<Te sri-^qr 11

?5r'ii't €r gw?'3Tq ?,frr?: Iijt % 

m  aTC53.T f^^r |q | 1 |Sr 

firrr 4 r gtrfsri ^  1 ?

rr 5fT ;34lcn | W| p :  ^|T % iTĝ r

I ? |ii 73T HfTI a'i 
|5T i ?rm iri

^ mX^ q?To % 357  ̂ «T^tq

5T’T im - ......
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*ft flra ftr 5T=Rf (3ft?T): s rrr

«TT* !?«« $f ?  WITT ?

p r a r  f a s  i * ct : *

9 ? f *f &8R? f  $  W<FT %TN*Ft Sffa

sm  *pt  w *  st?r * *k ® ^  -

^ f o  v :  sipH tsw ; s t r t s s i  *r*ra*tT? i

irsr f?TR?r f$?? f im fa c T sw  ^ r -  

H r *r flrmsTT s r rn  & w  ^  q *  

* t s«r?t ifm  'STTcTT 11 s.-mq f«r?w. 

fa rm * *qgptqf<f *i is# 

f rc r  fc, n ffcjr
« T wrra u w f t r a  *ig?n f  » 

**K *r fifiR F w f u r r w  $  

fa rrfa rt * aft 3?r i £ *fT?"T w t

|  ? 5fiTT?g n*r |  f r  sfm *rf) i r f w  w\ 

%«R % ^r*'t qr fo jri «rr

% TTf'W f'T ^ T* flTflf T l >GT*

* r  m w r *  f w i  «tt i «rn s  q «  w w ta  

%  *T«r T |^ T  qitfT  i  f a  ffinTTC'T S^TT «fi 

uptr*rUT^frs T Tf5w f>in t\i  h ttw p m  

fe rn  «rr 3*w s > v f  f¥ s r * V  ^ 'r  trc m  

|  faĵ r * r *  sf*® «**« $ ° * *m t *r

w r r  «nf $ i $o ifto  ?f) nm t iror*rro¥ 

% sr% ssrsfm  £ *r> . i»t ^ m to c rr  *rr 
STW  fc q K  »» 7 > R ^  fa iir  * t»5f f t

V T O  w m  Z s f a  sr? *?$ f  f«P a w r a  

WWH t f f a -  '17f *«fi > I

qfarar *  *r$ »wr «n fa  4 s

SrftrtTff W ’ft * fa* TT SHcpJiT ffT

arm?iT i 5TT3T t̂^Op *W t m ^frt

%5FT «TT5 W  STfisr̂ TcT BJT̂ t % 

WRPT *T ?n ?IT ^ T qT* t  I ^  
«F=r^T f  fv  » » ? w  

*%an nT«ft»r

fiwrftff |  ârsrlf sr% «̂r»T

?rnf »t w ^  fTOf*«rnr*fi vt t t t̂- 
0 t%  % %x #  I JT?r ir^r f?r«r^ i  i

sr̂ rre fag (sj t̂ct) : 
?T̂rr<Tf?T »r|t?5T. f̂ JTfircTO

7?! art ^ r f  -3RT ^  |  ^fop> ^

w|fr w t  fn  £ i 5«nt snft % 
f a w r  grrrr firww spufT W ?rnT | .

qr st t̂ j f̂ -rr |  i sr>o 
qwsft f-Tr̂ r % ^

*r WRHS f*T5TT 9?^ tft T̂ 
ifTJftn ^ fim t 5fq%

1 1  «ft M k  ^

n̂pydwt  ̂ wiq̂r, ?rwt |, 3^t
? t ^ t  # 5Tgt T̂grTT f i 5 âr «nxrt«r 
vt fTTi? <rc srq?r ?rtx r̂> grew 

<rti jt f ^ r f r  %, wff% t r t  ^  fcRT^ 

w*t ^   ̂*rrq% w ii
=*rrRr i nm t ^  w m r ^

*irsft ^ sfta fsr« ?r^ f̂ rwrr % srfer «ff 
|  «h sft iftfrt fVtw % ^

i  % % wr<T% w a r  ^ v r r  «rr|?rT

farerT v r  m  vrrorr « r  j t t r  ^r 

*f t r t  |,  %̂sr JT̂ t̂vt asrrer «p> sm-
T̂T ^  ^  |  ^  rr% fftx

gzfnir arf*RT q̂ r TOf I 53frf% fcjifr 
vt ffr̂  3r ^rr ^  wYt srt 

vffrsr srq% ^r ^  vt *!$■ I 
‘j’T tt |t  s»S «tT ^r vt tftsrm % 

% q̂ r ^nrt i mar ^fwr if 
wt?t^?T3iT|fcfV?:«r sprqtet̂ R Jf 
*r̂  n̂or *m, «rg tft ftranr wrr 

* k v  1 1
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s w r f r  % «r m  f w r  %m- 
^rnr f w  t  i %^*r

TOTR eft %«T̂ T SFTfclW «f t t  fttft fa irer  

ew s r t  *?ft |  ift. % ft

*TTff ?rr?3r fftsrfftcr * *  *t smft g  

ifN: f s s  a *  ?rf fSrw finniw f v t  

Vfter tft *PT3t |  ^rt*R o t  v n f a f t  wjt 

wj«TH*r f a  w )  ft qfiam r

*PT*TT TT®*T fTW Rt fnr T O  ffaT ft I 3T> 

T O W  *TT<T SfSTT̂T |  OT*PT fa *  W l  X
«Tm?r irr |  n$ 3i»rcr*rr

w r « r w r c t  % a r c  f w  sp^err | ,  o t #  

iftaPTT, o t ^ t  «nren s tk  OTVt T O W t 

«rc; f a f a  T O r  ft 1 &arft ft to t I  f% 

^ tr^ rc rr  s rrfo  $  t o  ft v r W  * t  

w m  (  *ri ft 1 ft fo r t  srctft

mt 3TT T$> ft 1 ftfiR 39% TO TO
foran *pt  »ft fo r i fo r  f»ram st t  t ^t

11 TO gffprftrd ft «ft frvgqs
ft * fa  sft <r* w w  <r$% fo rs r r  «rr o t  

sK f  % «re ft *g?r fFcrT *«ft * t  « m t  

fft%m 1 q*r° c[o s *  «pt ftremff 

ft * t f  * T O  SV ftft ft m m  VQCn (  I

f w r v r o j r  t o * w  « w n [

art $fft*firfort OTRft ft OTft OTf*refta?f 

«pt ^ fp ft  ?r«rr sr h  «ft 'ft ?ft% ?*T* % -- 

5tt»r ( f t  ft 3?T$t ^rTsrur TTStftfofT 

& jpt T O t ft «f>T ift %¥TT ft TSft 

T O  cft*T ( f t  I ,  3ft W T t f e  % f a n  

( f t  I ,  3ft *t«T ( f t  $  ft 4 )Is T$ 5TTft $ 

iftT OT*t ft <T#t fvPTT T̂TcfT 11

s r  xnratfipn ft r r  t o ? f*r^n

jtcTT I  «ft v im  ^  §t?n | Tv ftw r 

% w at ft aft snrfer ^tfft *rrf^ « fh  ftwrr 

% m f t  3ft f * r c  ^ t t  «r? *r<f $  

■rim | f a  n 1* V* m m  t  f iw #  

H | | f W  f t # t r  j t v r t

t f t a f l r a r W I  trih  f w r ^ t  ft

^  ^ f t  ^tcft ft i faranft i f h  fww fijiff 

% ft *s?rr ^ " r  (  f a  ft 

s?8r ^  W Tfft { i vft h rft 

ft *n*r |  f v  ^ R l f  ft <ftft f t f t  t>

3*rr?rftf?rar *  ( A t.  ^  «ft^ irftft 

t o t  t  f c  arfir o t%  w *  fiMRVf ft 
f*WJJ % 3$  {, ?ft OT% <n̂ | 9TRR

^  «nft ft ?ft< 3ft «u*r jfr»?r t o  f

^f«pJT f s f W  f5wr%> ft ^ |9T  t ,
ft « r^ i t o *  «TT 3,T̂ r { , *> f^rcmrf 

ftrervf ft f x xgt |  ^ r |  %  fa sft f t  «ftnr 
w f  «r <t, ft r t |  s w r  n #  «nft t  ir f v r  
f^r^wr ^ « p=*t  ftr«w t ^  f tw t  srvrc ft ^ fr  

^ e rr |  frqrc*r tftro  *r* arr ftwft 
i f k ^ f t t ir ^ i TO T«TT3rrftf 1 ^ ft 

fw f?r ft g f w r  «ft* «n fw n ft ut 
g w % %  3J‘%  «{€ %  fin n tf «itx
^ O T f^ tft? ir» ^ w  ? M % t o if t o  

?rff <nft t  u It # fft«r fw 

ft, w ^ t  f r o  ft ? « a r o  q r t  

*rft 1 1

f f i n f i t o  ft u r o h r  « fk

ft 1 ^*rr^ l?r ft w r o  #  

^PnfiErforT t : ^  eft ^ ^ fftifw t |  « t 

W ftflft rrfqf»f%r« ^^tft |  «ft̂  p f t  # 

Wt Stf̂ T SffH^ferf (tot t  < TO W  

f 3 R V T ^  ? t 3|T?ft OTft

v f  TO f v f t  T p rt ft— frnpnO  ft

1 ? ^  ?T̂ t fteft v t w t  %

gerTfiw! f?[5Rr JT|t (ftft |, ?rf^f % %nft 

% fin? m^?T 5T(ft |>tt |, TO ’fr * t 

r^ e^ r fjtw  I,  <nf«r 1 <iW q w r 

« ftt % 5 ito  % $ r  

^  ^ ^ it fw  3rrcft 1 1 ' it  mr% %



i| tiiJS! filj¥ Jiyisij jkjjs ‘ii* ijjit

i£i %£ % ifii lr |aJ.i i* it|ii

Jfefe a I iijA'Ji 1& h\h

-Hit tilt eiji ijfe BP. .1* Bjiz^s Id! 

12BJ kJejS Mi£ I iit|:t i| i- >.;is 'I i$i

i|k l'lsS£423i> jatSiife ,j^ |j5 1 § 

fel iij ££ 'I iM' rv,it̂ iiiitips

life J2iy^i£j]l B£ i& %^-a 

JsaJiS i jjsl iJsXlS i'iJMJi ia-;

kiJiS .li% ^ Jriifefe it ph.

% ilih)̂JB.!i oijg iii^it j.5.k

sfe jyjJ2|ijijijl fei ,iij£ ISBJJfelijS 

isji 4£BjiJejl

1464^ lltlfe.2m 

<fej I lii hH ̂^

iyijjs Ji liSJfcJ fca£ 1 .’ij.'a .iMfej ĴJeS h

Ji^Ja lyt iSliai a ;& Jiifefetei jy 

I ii ^ iMifeJziiiJi i I I lEJ^j 

]|l J2*fij£ J^J££S i:fe ii- il JEQJM' i'i, 

fctfe Ih iB%4is < j '.sk ‘I

iiBh itJ£ ^ h &h k

'I^kb IkUk ^ .’i^ a i^j itiu

4JA kh k 2^ia Willi Mfe

yzi^jiiE ^aih 'j jtiil |j£^

^ j? % -liSliJ I 4i*|l .ijt; Jit 11:4 ,^js

îfe iiii^ ^ Jii I 4tlji£ Ik. k |J.b Jiiilb

-ikii ^ Jfciis^aias ii± ^Sjib

ibij i]l îfeB£: ‘I hh ^

^ i>BKK

I iklS iJ2% i^DU'fi

li B% I I ijil

yzfejiiai^ ^ jii I sa>i2ii£te

iis i^i* lJj^i£: ihifcj ^

^ ItlHkj B£ ‘I] iui^htj 4JiSliS 

li l.feil !;£ ^ iiiltij il'ii 

lip lit ii|£ |l-]£

life 1> ^ 1‘IkiiJ B£ ‘I itSliJ life liiiM 
feiii JBiJ Ife J£4| îfejiza i^fijfeiii
B ifej fc -h

’ :giil2i>.9te lyt I IBll giiSiijfem 

||ife iiiJs iia I I ltl2l il2 I 

ttSifj liisjy iJJillfeai

tt ^ k i^lii'k 'li yJBjfebjS
iHi yii 'iife ii2illi
ii.Ŝfe fci I I

$k ii fiteJB îfe fc£ ‘I

jjiife ^ly^2jfe|iis I ^Ijife

^12£ M PfeJ£ Ik b <ife HfeS

I I JKifeB ll: J[Slf ys ^i!i£ ^
^ i^i£i Up. I jlii e.|jjs fe

LpihiBt jl/isjy iiijig ifi feji 'iiihjfe 

i|ii iBh I yfjl Jib ik̂iit.

i± Ilibifcs ikfeiitfeli ̂ li£ ife
12I IJfeii£ 'I 14 1-2 :t2J y&̂ifig !,SSl 'I

iiifeiit yjBjiiij ,*ajj£ 4.te ^

^4^ % jAJr'ifej i|i£ juiiyiisjy liita: isi iys

ilill iki^^k ‘llij| jiiiife kPiijij

U ‘itb]̂2 im&j
I I I IJ£ l&ifej jlii li

îfe l£| ^ iMjBJiiiji lip

% i!iK ii^ I I f̂ej
% Uijj2li \4t£ ^ ij2

‘I JiJi i±ia&j lii iys I
i$k ij I li£ jj£|Kfc i±

iiajs itii ^sj

zc£ 'D o 'n/o tiod»s TZ.6I ‘zz 'saawaAON•iJ uoifopim
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f *  % f t * M  WTW IflPCTT * t  « f t « ^

*m tg  i

16.00 fars.

qr«r fflfo $, %s*t Ift 
« r m y fa  «t?t % i w ^r ~d vfrft 
w r i f t q f  f ,  m%$ w r

*t *H at tff «T «f»Tft 2?r TOTT «TT 
* $  £h » t  ct W j«'7  ttJN t %  srw
w fi«T* *t <Ntf«*r m* 
f  i Srfa* Pwnff «mtrfi3p?r «rr€f̂ r
%  ffwrfHw #  ?  i u f o r *  fsrernff 
f iw rw m  $  W  arr% $ 1 '7  fa n r *  
wiarr f*r to % f̂Hwf̂ hrt st n?ef ^x fcrr 
3f̂ cr «$r *r 9V(rr | » nr <re s<«frrc: 
* r i r o  4m  m r  1 1  *.*rr«rr snf̂ er %  
«w ** w  ffaffifst ^
g* ffa «r* vt iw  11

%*r j f f lrv r  *f *t vrcf *r$ & i

i7<ft % *  tr*  f o r

*v% %  f*r<* «f$r « t , % -f 3 ? ^  «rr?T *r
it h t  « r^ ?  f«RWT s rh  f t f f r f jf t  %  m*r 
f«n=r *r »rrfr% w sw  <r**s «r*ft M r 
«rre »w&  $ f o  nf% ir?r t s r r ^ s r c  $

*t«r tfir & *?*r *n% ^  $  i

* s* T  **ftarr * *  4  f a  u r f r  $>  a ra frft  
<mc ff*r tm  $ • *T*t $<r# wrer 

* r | # n f  t t e f c p r  tr?»isf f>  q p cfa'fev 
erftfc % x&tte *x firirr nm | ,  3*%

H m v z n
g f*  ** *Wf tR if * t *f v tf  fat*<5 

?nfr $t*ft ^rf^t «ft i

J  M « ? r  t o t  w i s r  £  ffc * r s s -  

p m v t

W  fw flw w  fcilft% * «Pt 

« n % 9 n r % ^ r  awrr « * r |r  W

*P wps*r f t W ff Ŵ Fti WT, nt 

«rrtr n  * n m  ? t  v ^ h t  h & t  $  fks w k q  

t fk if f i it  % m xt qrrvrnfV %ftx ftfwrar «t« 

•fwreft % «ftw «̂nr t  * * *  *S W

% m

w r? $  % *  f«Rtr 1 snr* if ^  

*$f * r  *TO-*ftn?rc t

^r er̂  *$t v t f?«rf?r |^er ^  $>

^  t o r f  a «  rro  ar t̂ * m -
x ^ t  ^  I ' W  i t  ?r%*fr r

^   ̂ ^Tarf^t %

irm r ^  snn̂  vt after «rsr ^  

| » «rg ^ t l  ¥ $ *  #  n^t 1 1 «rt ?r>r

to  n*t f  1 St |t t  ?

%■ ?ftn> *pt ^ T JR m t v h  w « r t  % 
«rar«n <Pt arr?it r̂rf̂ tr 1 

rean*?rT-*nrm Jf bit vt^wnr *it| if)
T &  ^  *rf*R «trar >fr

|  * rk  3 $  ¥ t  irwr ^ n r? r  f f i ~  

*FT ^7 fcTT ^ff̂ r I *qr*3T ^T ftBTT 

srr̂ rr, ?ft ŵ r % «rrit ^ r v x  rr«? 

 ̂fnimir  ̂irw  *ft»T?jr?T mx \

t W >  if itaTT % ar)ftnfx»r sri%3i f ? i ^  
*r irN r 1 1 fim rr % tfWt % *r|r % fsj 

f c w f t tff  v f  x t z i f a  * x  fafirr | » *f % j«t m x 
it *n p tr-*fe ra T  « f k  w m  & ^  fasrc j  1 
?rftRT «n[t % irfw tTt wtijk i  
< r c ? f» r w f^  *rr w w f j h r « r | t  1 1 

f m t  i f f  o t k  ^ n ff  w r >  
w ira r w s * .  ?rt i« r r ^  f l w r  
wnr ^

Iwft |  i f f W  * *  *rft | i
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m  i i f t  sw nt f t * ]

H  *  ? *«
fa* n r * t¥$to r *i# ^  « t *nm srff 

^rrn i xm tfifr *<tor aft «rtft *t$t ft 
fiw n f w i * tap* * t fk; 29 z il w* 
f iW T *  m  t  tfwrwf t$ r  | ,  $  o t -

t o  j  f i r t w  m m  $  %

* *  * « tT  *r% nT*tfr * t  * *  i

q *  * w  *  f a

*?rc«rt Jfm  'TC ff*rarfafort *ti<? % 

€t?ft 1 1  t ita r  *t% ffff??rrfr % srow 

tT ty ifa  ** 1 , 3* % w  sfaarfast jt 

*W flrte riflr*TT ra ta*T3 r*  aft « rt w t  

u r t f  f lr ra ira fr

| I * t T&FX *T%ar St <T̂ % 1937* 

{t** r«T , f«ra3 *nNf * t to t spit, ^ * r*  

*r%  qt?r q fnp ft * t *ram  *rc *t*it 

|  I *  WTfW f  ‘ f t  q *  t i g  fafT O tt s r* *  

fv n ft c vrfir fm r % mn% % *5 w tf  

aws «*r*i 3 1 %w xfox m% % ?rm «r* 

art « rf|9r %  s * r f t  * , ht«t fo r a j$ ri 
affftr *ff?r %  ir n f  %  * w w  w  f f , ^  
f a t f  s r *  «rt t P r o  >i|F 1 1 *  ^cT T  j* 

f t  t o  n r  VT%ar <ft w f t  $ ra  *  *r fora 

9r f t  n r  % m *  4 t t  st%«st % *$
« fa w  ww *rv * fa  aft n $r «rm 
f o w l  t  *  v t  trfircnR % *r«r ^  * r  

*fhpr fw fr f%  * *  vr^rar %  fa s rrff x |
l «

nr| tw  fiw f (*p rft): srarrfa 

^  finw ftw w  v $ m  «r*for tit
1969 -70  tit f ir itt «Tf art **$ $

< * 8 * w v * w i w r ( s & r r ) : « w t %  

*#**, #  w m t *w w r wnsst £*, *m
*  *rp  $ 1

«*T<rf<r ar$tw : vtrv % far* *fst
*ar t . . . « w  *rtr*r #  *wrr 1 1

«r^«r im r  ^rct w  1

«ft »rm m  f » n f : ^ w n f ir  n ^ w  

3 «iw ^ f5r#<?r « r  T?r m  f«F wrato
t it  3ft f^ft? far t  *> qrs3  *Tcf 
5»r fjTRT  ̂ q-̂ I I  f% 5?Trt &r ^ 
^nwr̂ t %  w r «fa wft ct>t r̂ fqraĵ  
ar'Tt^ftren w t i t x  ftwrT *t witit
r^ffW  f5RT I  aft IT^P f fTtftff ^
Wr ^  t  f̂ ??rrarirT?TJr
^ t W I T ^ ^ T t  fiW TW t t it  W T f t ,
^  st^r# t it  W«nT 5>, ^  Hff *T
0  r r  »rrft wrtft t it  $9% % g*r ^  *wt% 
it <rf^ ! % ftrcn vt  f«rr |
aw <t tfix %  1 3j$ ?  m  tit  wr^rst
«pt g « r r ^  v i  ^ r s r  ft 3 *%  arrt ^  ^  

«rmt»r %  **r?*t ft *r>* ^f*nr%jt %  3r*r 
aft ?Tw.m?smTt, |, ??r t

5ft*ff %  s f ifrr  H*r«r €*r<r < r f  15 
qfufariff firRr*r %m f̂ jw f̂ rr ̂
1 1 i t * r# ^  * j$ z x  * 5«rrt %  fafar
%  ffil wt̂ ft *pt ff$rarar t it  ?ft arr̂ ft |  
*fk 5*t ^ r  f%9TT ?r *ft trpt vc |  1 

^  ^t t i l  ^*ft I  I ^!T 5«TTCT nftv
t  « h  ^  «*i ^  t o  t
fv s ft fw  %  !W T <ft ^e? fifTflfTT <?T 
ft T?T |  ^ V T  ?flWT f$ m  sft 51T V |t 

t x | 1 1 5%«rf $  ffti w  
t i t  t i t  CPrf $  T$r t  n r  tJTT W  Vt fpr 
< rf* «(fv r vr W
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w*r #  *t¥*t to t  |  <pftr g*riT 
T O  % f | 8 1  f r f f t f  m t  *ft Fw rr <r? 

w h « frtr a rf fa*rr wrar, 3*rrtr s r t  

fw n  Owr * rf , v r frs r <n * \x  *et 11 

qnc $**> fg  a rrw  *R;?r ^ rr f*  g f T7r 

*w * tf i •arrtf vv*  irfo ft i,  | 

«H  g»natfr W  s  sri?r fT $ t f  

g w t s r#  m frs tw  * h  sm *far «rc 

m ra  t*  * r to it  g tirr t « ra  a k  * *f

$*T TOT £ fa f«WT TT 3T* g*TO
|  forcnft $m * fipr art * f  5f?rT«ft 

?tT O *?prcr <r? *?r *  i t? * ' t o  | ,  

gw v t  aft ^  «t t  * i  I  srh  ar*r 
a h  % f w  f f  *r f a i r  ^  «r*r m  tg r  |  

v i  g r^ ra  t o  %

*rc* *ft % fg t <r* spt t it  |

^ rr  m m  It Of sttspj* £*rfa*f*fr f s i  

s it *  g*re *U  fa*r* v  gantf 

fwsrr wgt fa in * *gt w r * ft $ 1 *m i*f t

*TTT̂ T ft f a  g*nft fefTTSf VTTW ffgr JTglf |  

«*! fg f  f t  faf* <TC $  Si <&!%
wt *t  ark ?t TTT^ffriff aft srti:

? t^ f i t  *> t o  g*n * fa  v fg fT  

i  in«r t o  g f t  i g *  r a  t o  5* ^  

*t% tt h # *  TO * fa s t * fatft î̂ r5fV%*Fr 
^  v  |  « fk  TTar^fTV ?pt «ft * r

^r»if w «»ft sTr*rf>*u v

qrswi anfinft ^ %srr ^ prw «tt%
f w f v n t  ^  vjt %mxr t ,  «tt trrw

fsre t o  ^  ?w r?r »iy i t  ^  | ,  **r
t o  it is ? t  fr^r n w f a r  w  ^ rr | w 

^  ¥T ^r f t  f i r  f r a  « t  

*r*#T?TT ?r ifW t ^  fwtr afTT |  *Tf f f t  %  

|5f t o  f f  W  ??r armf ^  T O  gfi «rff- 

*fagy*r ?t f e t f #  I ;  s f  v  irm 
w f  t  f t *  ** w  fawrriW #  STf 

flp jw w  fff ^  f t

f*TV5Wr ^  *t fc«T$TWT \ flRSsft
«nfr f f t f  n ? , ^fiw?r *&,

SI2fffTfT WR 9 $  f it

50-50 45-45 f f H  VPTf m t %
m i  f  ffl?S aFT% »  f ^  wet t* 1  4 I 
ffrfer f f  3f! |?  f in  <re m^«K5?r/ 
^irarhewt ^ if^ r  *f s?TTf$tfr i  
f fr  arr vi ? ^ t  v|ff?w |  w i  
M  t o  v  f  (ar 5fr * > | f^r v  *nfa$*-sftiTT*: 

f |  urfqiff-ftir^sr^t ¥  srrfera: v t  
vtt—ffr % |tr ^  fn: r̂% wrwi
fffr Tf ir,flpr «t f  g ^  w  f  f  fw  r̂far, 
f  f  rr?r̂ r5T ^ i&*r fr̂ î >ft «qk w m

T O  f w w » t t  n r  ^ s F T ^ r r  « f t  ap r%  

**n$i «t ? ^f?^r v  î TTf spy nr 
swr* aw frmw^jr f̂asrfsrfsift ir ?»ft 
fHTVT |  ? $ pwnff f̂ TT «̂ft a*r% 

vr «fT «Rn atfhs w  ?tw vt 
n^tft ffsr^Jr ? g f  'arrâ r f  f«  ^  <  
w  "fwawr fij, gt

ff^wr v*t vr*t f i ( 
*i^4t farer  ̂ f f  w , farvnff

vrt^rsrt jt fFT«i v t , %v n w* *x, Map* 
*m fmffHTSTff ^ ffrv?r?r ^p? fn% 
ffitr vr vm ?r M Df Im  

*?frf aFrrar t̂ JTfw n 99

srTffWf <*i* T O  ^ i f  ^ f r  f w  |  

«ft̂   ̂ «rr*t *\>i w  ** m  ft^r 1 1 
ff ^  v f  % rpcrr, «prcw?T ^  

apTT, f s t  N t  fa  12 *<f af w  w it  

snrf^jff «T TO ajft <T5Tf a| f? f  6 -7  

<sr ?r arr *r ¥t*t v w  Ti?rr
11  f*rr gar ?«r j t v t t  v t  v r f  w w i

TOTfTg^fft VT^’f^m 'fT
« r f f¥ f? ?^prt v t t  «Frf?rstf n  «r«

Wf5t *V*K f l  «fT*f T O T  I ,  
f fW  4, ffhft fiRWT i  ^ g #
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fTfrstt trrt i %fa* # # $  *0  % flw w  
% t '# ^  *rr$ f a  f w  w f  W  £??r 3  

T ff lf fa t s fa  art ^  at

G t n r v S r  t o ,  f«Rt swfc 

TO *rw rr *srr to , ^  TTarftfsw 

'W f t  v  fiwrt % *r?it t o  v t  srcrif 

v v m  w  *f v i  «r<t *ftarl * t ^meirt 

**$( i *  eft m f** 5*  w  *w *t 
f w  % ^rrsiT J  ? f r  * f  « > w  

<rf *rr *ft* *nrf?ft % t o  $ * r f t  f<wr<jr 

ff?«rmf * w  w n : r f t o t  HTsft
<r?*rt i «rR- ffartf m  «fqr |  ? ?rr«r 

i* rh :  * fan t *  f o  i r o  q u  <5wr § f a *  *  

arfo? u $  *r*<r*r ^  $ , fars* fcrq
■«r|̂ r p w > w  arsrit <rf?h *, h r  

t o  <ft*re g s * ? #  * fk  «rr€f-ci^rr

$  ferro 1 1  u tf arr*g $  t o  f.
3*c* fed* * 1 1  iftf Tnrtffajr

# srr«r Fw rr ffff |, «Ptf TrrftfrTsr 

fttft ^ frt«r fw rr fsrr £ i ir|t s tiff 

sn>K i?i g*i?5t ft, ^rft famftm 

3 *pt H59fT5R̂ ?fT 0 , faff*

.«*srj% *t ̂  Trsrfaffar vft̂ ff v t x  TO-ste 

*r s*r ss* *t #§ !<? sfttf irt *rss 0 , 

f*TO fmisrt % ?r*?*r *?* t o  31% 
0 ,  *rem  £  ?frr *r?s x̂% $f, err
<m for*rr *pi vrerrvw  % *x 
« « r f ' t - - * r <  q v  s ? r  * r  m

' X i  '
$ t o % far*arc T O f  ^ t ^ t t  | —r 

*j$* |«r *rr$fr | fu gjr?rf ? jt, 

;S| $ f ^PTf v rf^  ft? n̂ TWr «rN̂  ar> #? 

^r% % ti S =f«tt farm «t i *m$ aft ̂ 15%

s ^ w f  i f t  • m w T O t ,  f t p p m r  %  i v m

^rt w r  4N»' ^  ^  ^  ^  ^  
w N * % f r  « n r t  *  v r w i t  «> t 

mar «wr ft  «ir t  ? fiwn o t w  **c % 
fw rr  Jwr wrnft# 0  m
^tf ift 0 ,  w  w  WT f t f  w  
^  1 1 <s* litft^ftmc % rftfr f v  

«m  * t* t ^
n to ft t  m x  f r  #bwt w t  *rm  | ,  
arft w i n * % W  fiwwfT 11 wn* 
«rtv * la  *x sfm-fi^ftur vmr wrv^ 
<m*r w w r  ^  frfiwr t o  *

im^T m f t  TT3«r ^t 150
1?$* #  JftfHit vt »TOT TO«t Vtlr 

|  I f̂TT fxft t  ? prfw* ftl |«T* WWW 
«PT «<tVT ft^RPT $; «¥ % VtV* *PT
?rthur f v ^ f e r  t » ^  w w t  t  «pt jt  

arft ?rt*ff % iw  * m w  w  «rf

| ftp S*TTO 5T»#fT fV f̂t v Tmft ?K| %

w  ?rV6r * *r̂ eft 0  t o , t w  
f»frcr̂  *rt *rtv<t % fl«rar 1 1 1 *  M  t  

m  {  fir t o  f*r «rc « t v  * x

tfi^T *pi 1
|  1 «ftT ^n<t 

z v f ix  * ^  ^  srta ? r ^  ^
■*r»r$tfT stwt *np is^t «t «§DTW|Mf 

t o  * ( t  ft»ft, ;?Nr# tf t f w » ^  t o  *ffr 

?><rt wfa war |*n^ fm r m  *ft m  
f*rwr im  an x$r ( , w| fa îrr jt w*nr 
aw ?r̂  $<T «r«r v t fnnrfw«ff % «ftvr % 

to  vtfir, jflw fihst* f*Rft #  

stur * 3*% t o t  irp iw r lit irfftvl ift 
arfft *10 wx v# ft t aftvji *  wt âw|T 
f m , v i w  «rr?
^ ^ f 4 p  l*r «  t  « t o t  u 0  

9 ^ ’m - i t  w tit ^ ti ia  % # i ii| f
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^  ^  f iH n f# A  v r  m  f w r ,  

v f t h  i n i  1 2 1%% iw w itr*  % 

«w r w , s t r if e  W W rW  s ,  t?pt

9 ^  q fv r  «TT, «*$f*  ?T¥*t

% m  fcwr v i  t e n *  « ? r  * t t  fiwr » 

* m  * t  q H  s > r #  amr 

ISwrwff f*m * *  *m rr fircta «pt *rh: * t  

* r |  f a  * «  a t  «wr? w*r * ^ f i? rc rq V *  

f t  t o  w r a n w , w  m  s ta f f  « fa  

% <fc**rr f*r% m &  I  m  

itfir-wtaaro % <famr i r e  |
fp n r  » w fr  $ « t  f a  »> q w

* n r f a r  »t*tt i *& *ftx fiw n ff,

faHT « H 5  ^  f t%  5ft*T, F9  W (

#  **r £  «rrf, «?r swf t  *»r*wtar

faf&wr i

w  «n  iN h m  *  firwrc v r t  « t  

*TO 11 H i t  % ftw r %  ̂ mn
m i  *, wnft (W w ra  fair? % wr* * 

m  * N fr  * ,  f c f r t  *  f a « r  * m  i m  

f f c f  i w t  q t m  
t* r  * f W r  * v w  w nrm igr ^«rrc 

t o t  ^r#«n i TffTW fTT,<*TT tTWT 

T O r c t v t  * h  wt»r *r£r g , ^  * t  

i r i f d t  Ir # i  f t t r c  *  i *  

m s m t i t  f c f r S *  f a j r a  t o t  w h  

«n* fa irr W ! v t v f a m  % ̂ f r s m  « r 

% *FT erom tow  srfftwt v t ?er% %

f a *  <W*T 35HT # T T  I

* * fw c t% * n *  H w H m z  

w  w f o  f t  t o t  w r  ^ r t t  

I »

SHIU KlUBtUBR SINGH KAO 
j u m * m m t u u ) :  • *  4 M » « b i

the report of the UGC for 1969-70. Ear-
lier this year, we received the report for 
1968-69. Tbe latest report for 1970-71 
is atill awaited 1 cannot understand why 
the UQC cannot publish its reports imme-
diately as tbe year is out Things are tji 
a vary bad shape is the country to the 
held of education Bui fortunately for v* 
today, we have got » very able man a* 
Chairman of the UGC— Dr D S Koibari. 
He command) great respect and 1 wish he 
continues for some years to improve* 
things. Also, fortunately at this time, we 
have a good team o f ministers looking 
after tbe ministry o f Education I htvp 
developed some respect for the Minister of 
Education, may be because be looks a 
pugilut He bas also a very awe-inspiring 
Minister of State and a young Deputy 
Minister He roust have been General Patton 
of the Union Ministry to have been entrus-
ted with the difficult task of creating order 
out ebaos m Bengal, but 1 want to warn 
him, through you Sir, that if he does ncft 
make a mark in this field, the field o f  edu-
cation, which be is in-charge of, his eon- 
Quett# m Bengal may not be of much 
avail because it is tbe education m this 
country which needs looking after \ery  
badly and more urgently

Violence is increasing, there is no 
respect for teachers among the students, 
universities are closing every day and 
colleges are not at all catering for the 
studies of tbe student* but the punctp&ls 
and the teachers are bu^y appearing the 
students in the coffee houses and there is 
a great national wastage o f money.

1 have only glanced through this 
report within a very ibort time There is 
not mueh about which we can discuss. U 
should have given much more m fori 
mation This report does not at all tell 
us how mucb amount has been spent on 
various developmental schemes of camputf 
for each university and we do not knoW 
what portion of the money has been give* 
to  each State. I would request the hon* 
Minister tp  ensure tbat in future these 
report* ir»  more ioftKtntti?*.
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We have been setting up comrail- 

sions, and CommitteeJ, one after 
the o th e r— committee to draft 
model legislation for universities, 
G ajendrjgadkar Commission, Kothari 
Commission, Committee for the welfare of 
students a n i  so on. Then there  are sub-
committees and working groups. Yet, no 
concrete results have been achieved. It 
is like wheels within wheels. It is like a 
a car engine which is running very fast, 
but there is no propeller shaft and so the 
motion is not being transmitted outside. 
These reports only show that th ings have 
got to  be attended to very urgently. Yet, 
much time h»s been lost since indepcn- 
donee in attending to  them and ou r  uni-
versities and colleges are where they were.

I am very sorry to  notice from this 
report that even today nine-tenths of tne 
load is being borne by private insti tutions. 
The report says th a t  90 per cent o f  the 
Students for science, technical and other 
professional courses go to  the aflSliated 
colleges and the universities look  after 
only one-tenth . Again, 99,000 teachers 
lire employed by affiliated colleges and 
19 ,000  by the universities. Yet, there is 
not a word of appreciation, no encourage-
ment for these various private trusts  
which have done so much in the field o f  
education. Most of our politicians, edu-
cationists and professors would not have been 
educated today and they would probably 
have been breaking stones on the roads if 
the D.A.V. institutions and S.D colleges 
started by Christian missions and various 
O liicr philantliropists  had not come into 
being in this country. .\ctii»)ly, there is 
c o n te m p t  for these trusts  now which does 
n o t  liolp the cause of education. 1 know 
it to  my cost, because, 1 also unfo r tuna-
tely started » college in Delhi a faw years 
back and 1 had a very sad experience. We 
have spent about Rs. 8 lakhs to  9 lakhs 
raised from the public bu t  not a single 
paisa has come from the UGC towards 
the building of this college because the 
yn ivers ity  does not lend  the grant papers 
<0 the UGC on one excuse or the other. 
The rules are so bad, and these are 
being misused.

Why is their indiscipline in colleges ?
1 #m very ccrtain  tha t  it is because the

universities are concentrating all th e  power 
in their hands, whereas thisy ta lk  o f  de-
centralisation o f  power in colleges. Could 
you imagine tha t  in the D elhi Lfniversity, 
which is a Central university, the principil 
has got no powers. He cannot even fine 
a student. All the powers of the principal 
vest in the staff council. You must iiave 
read in the papers sometime back that a 
few colleges in Delhi set up staff councils 
and in their first meetings there were fights 
among the staff. The principals had to run 
away. These are the things which are 
happening.

I would request tha t  to  maintain 
discipline among students Government hai 
to be firm. I am all for participation of 
students in university administration in 
the various bodies where students’ welfare 
is concerned, where students ' extra-curri-
cular activit ies are concerned and where 
the improvement o f  courses o f  study is 
concerned; but to  give students participa-
tion in the h igher bodies co&ccrnod with 
the maintenance o f  discipline would, I 
th ink , paaiper students too  much. They 
arc already spoilt . There are so many cases 
o f  violence very day.

What are the  students doing ? There 
is politics o f  tlie dagger in the University 
Students’ Uhion. I know for certain that 
any group o f  students, which is bscked 
by lO to  l3  ruffians carrying daggeri in 
their  belts, win the election and then they 
force the o ther students to  come out of 
classes and observe hartal on trivial 
matters.

If students have to  be given partici-
pation, I would suggest that they should 
be students who are at the top in academic 
examinations, students who arc the first 
five in Various courses-science, humanities, 
law and o ther technical courses-and tlie 
best sportsmen in the university. They 
should be given participation on behalf 
o f  students so that students who really 
want to  study, who have come here to 
achieve something and to  serve the count-
ry, do no t  suffer at the hands of these 
anti-social elements or the thugi employtd 
by certain political parties, who get their 
pocket money from  some politicil
parties and whose only job i«
to go on  loitering ia univetsiliii
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aod coffee houses th rea ten iD g  students. 
Girls particularly  suffar because they  are 
serioui students and they are no t allowed 
to join the classes. I w ould suggest that 
there should be a m odel A ct for un iversiti-
es should  be enforced first in the four 
Central un iversities .

sft : ?T^<Tfa

I IT

5T|)f I  I

T it

I  . . .  I ,

g-iTTRr I

SHRI B IREN D ER SIN G H  RAO : M ost 
of these ills in the universities ereep in 
because o f in te rna l politics am ong teachers 
of the universities. You w ould be surprised 
to know th a t in  some un iversities some 
teachers have taken  to o  m uch power into 
their bands against rules and regulations. 
For instance, in D elh i U niversity  a head 
of departm ent has more powers in the 
matter o f em ploym ent than  oven the Prime 
M inister o r the E ducation  M inister or the 
Chairman o f the U nion P ub lic  SerYic* 
Comm ission.

H« dishes o u t jobs to  about 50-100 
lecturers in his D epartm ent, in various 
colleges in D elh i every year. They have a
list in the ir pockets. They go to  the Selec-
tion C om m ittee m eetings. The U. G. C. 
rules provide th a t a head o f the D epart-
ment would only be an adviser But the 
practice is that a head o f the D epartm ent 
in D elhi university has the final word in 
the selection o f  a teacher. They employ 
their own studen ts. They do no t like any-
body com ing from  out side, from 
any university  in Ind ia . There are u n iv e r-
sities as good as D elhi U niversity , some 
of them, and there is no reason why equal 
chance should  no t be given in em ploy-
ed people who have passed ou t from  vari-
ous o ther universities in the country. 
These people are responsible for m ost o f 
the po litics in the university .

With these words, I w ould u rg t upon 
the M inistry  o f  E ducation  that these 
tilings should be properly look td  into.
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SHRI P. V. G. RAID (Visakbapatnam):
] would like Edi cation to be 
haked with Industry. W tbou t Education 
linked with Industry, there will be ao pro-
gress in the country. I would like to say 
that in this respect there are certain theo-
retical difficulties because Primary, Secon-
dary and High School Education are State 
subjects, but University and Technical 
education is in— charge of the University 
Grants Commission. I feel that the 
UGC should take up the technical and basic 
education throughout thi country as a Cen-
tral subject. Technical ecucation should 
not be left in the hands of the State*. It 
should become a Centra) subject. And 
therefore f would like to point out that in 
regard to  tb is Concurrent subject there 
should be more power in the hands of the 
Centre.

In  this connection 1 would like to  give 
tha example o f  Japan. In Japan, between 
primary and Secoodry education and high- 
seheol education, there )s a bifurcation ao 
that people going into higher education 
are not sent to  industry and given a prac-
tical process o f learning. The students are 
bifurcated at the secondary stage between 
those who go to industries and those who 
go to the arts. It is my view that weshouW! 
become more praotioai in o u r Education just 
life* Japan than what we art «t tha present 
t m w a t .  In Japan th a n  If tha Metji system
fills to lopttfi)** fe !«4la<

In this connection I  may he permitted 
to point out that at the moment primary 
education and high school education Is a  
State Subject. Thofifore, we don1* have 
uniform terminology throughout India. We 
cinnot have progress unless we have uni- 
fdrm science terminology throughout the 
country. I  saw this in Varanasi. I t  is almost 
my second home because my unci* lived 
there and my grand-mother lives there. The 
number plates o f cares is something which 
I cannot read. I find that they use only 
Hindi numerals. 1 have nothing against 
Hindi numerals But I would like to say 
that if you use Hindi numerals, it should 
be used throughout India, from Kenya- 
kumari to  Badrinatb. We should have only 
one numeral, i r  you have roman numeral, 
it should be there throught India. When 
1 go to Varanasi I cannot read the number 
plates o f  cars. I may confess that 
although I am ao Andhra, I cannot read 
the Telugu numerals because everybody 
used only Roman numerals.

Therefore I feel that we should have 
a single numeral and single science termi-
nology throughout the country, if wo want 
to make the country united. Otherwise we 
will have so many language media.

I f  my friends permit me, I would like 
to quote the Bible which talks o f the 
Tower o f Babel. Tower of Babel was. a 
plaee where they used to speak different 
languages. And, therefore, there wea a 
burst-up o f the area and it was supposed 
to  have been broken up by the devil, I 
hope that India will not become a Tower 
of Babel, the way we are developing our 
educational system.

Therefore, Sir, in conclusion, I  would 
like to  stress that the University Grants 
Commission should take a more practical 
And a greater and deeper interest in linking 
Industry with technical education. We 
Should have uniform science education 
and science terminology throughout tha 
country. With thdse words I close. Thank 
you.

SHRI P V B N K A T A SU m iA H  (Mas* 
dayal} : The report of ^  VQQ i t  b e itf
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discussed threadbare on the  floor o f  th it 
House. in  the present oontext o f  thing*, 
the UGC is playing a very pivotal role 
to the cause oo furthering the interests o f 
education in the country. Unfortunately, 
since we attained Independence, several 
exeperi meats have been done in the field 
of education with the result that there is 
chaos rather than  any improvement in edu-
cational standards.

Thera has been a phenomenal giowth 
in the number o f educational institutions 
in our country at the secondary as well as 
at the  college level. Many new univer-
sities have a lto  sprung up. Barring one or 
two States in the south, there are more 
and more universities in every part of the 
country.

Judging from the standards and also 
the increase in the numder o f educational 
institutions in the country, we can say that 
the percentage o f  literacy has increased 
considerably- But we cannot say in the 
same breath that there has been a qualita-
tive improvement in the education that is 
being imparted to  the students in the differ-
ent spheres o f it.

especially in tha field of technical 
education. 1 feel that there is a lot or 
imbalance and a sort of ill-conceived plan-
ning* At one time, the engineering colleges, 
the medical institutions and the polytech-
nic institutions that had sprung up in th* 
couhtry were expected to cater to the need 
o f the  students going in for technical edu-
cation. If  we compare the phenomenal 
growth in the facilities for technical edu-
cation with the spectre of growing unem-
ployment that we are facing in the country 
we fin4 that there has been something 
wrong somewhere. 1 cannot say anything 
about the condition o f  the polytechnics in 
other States, j&it so far as Andhra Predesh 
ts concerned, there is at least one polytec-
hnic e tch  district, and in  some districts 
there are even two or more. But in the 
present atate or things, no student is 
coming forward to  seek admission in 
these institutions. The Mihe thing')* happ-
ening with refer* to  en fio eerin g . college*

all*. But what I t  the  raaeon for the Hen* 
to in g  wrong ? Why i r e  we setting mote 
and more persons In the unemployed cate-
gory ? Why era the students who have 
obtained technical education roaming on 
the itreet* with a sense o f  frustration and 
with no sense o f involvement in nation- 
building activities

Prom this viewpoint also, I feel that the 
UGC should go into this matter deeply 
and see that these imbalances are correct-
ed so far as technical education is concer-
ned.

1 wish that the UGC also takes note 
o f some of the malpractices that some of 
these institutions are indulging in, especia-
lly with regard to admission in medical 
colleges. Tha capitation fee charged by 
some of the medical colleges is abnorma-
lly high, and they are o f the order p f Rs.
25.000 to Rs. 40,000 and 1 feel that this 
does not speak well in manner m which 
our medical colleges are conducting them-
selves.

Regarding the medium of instruction, 
I fear that a stage may come when one 
Indian has to  speak to  another Indian 
through an interpreter. The change-over 
to  regional languages as media o f  instruc. 
tion is going to  such an absured length that 
it would lead to a sort o f  compartmental 
thinking in various part o f the country.

The three-language formula which had 
been suggested a long time back has not 
been adhered to with the result that we are 
reaching a stage when each State is acting 
as though it is an independent sovereign 
State 1 share the feelings o f my hon. 
friend Shri P. V. C. Raju who preceded 
me that «h«n we travel to other States we 
find it difficult even to read the niimbers 
on the car-plates and the road signs where 
the different numerals are written, t  would 
like to  a sic whether we are going to serious-
ly think of introducing the three language 
formula so that this country can be kept 
together or not ? Of courte, thftft has been 
a controversy with regard to  t to  status 
o f englith and alto* w hither Hindi' 
alone sfcoyld he the
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ianiuage or English shduW be a»?ociBted 
with Hindi 8s link language. Until tlie^e 
factors «re settled, I would earnestly hope 
th»t the UQC and also the Ministry of 
eduestion must impress upon the various 
State Governnrisnts to go slow with the 
policy of in troducing the regioriHl languages 
as media o f  introduction . Many students 
who want to  go in for post-graduate edii- 
cit ion to othor States or fo r  technical edu- 
cmion to o ther  parts  o f  tha country are 
being handicapped because o f  the lack of 
a common language. The aspect has to bs 
considered.

Now in universities in post-graduate 
courses, medium of instruction in the 
regional languages is introduced. But what 
is the response ? Very poor and discourag-
ing. Many parents o r  their wards are not 
willing to have the rcgiopa! language as 
the medium o f  instruction. May be that 
r«gion«l languages have not beea developed. 
To that extent, so far as technical education 
is coDcorced proper care has to be taken to 
give more grants to encourage the imp-
arting o f  techiaic*! education in regional 
laoguages. Then alone will the  students be 
encouragcd to  go in for the legional lang-
uages 39 the media o f  instruction. O ther-
wise, it will be just like putt ing  the cart 
before the horse. Before we develop 
regional languages to  enable technical 
education to be imparted in it, it will be 
suicidal and will be spoiling th» career 
of the studsnts if  we just ask them to take 
to regional languages as (he media of 
instructions.

Take, for instance, what happend at 
Osraania University. It  had Urdu as the 
medium o f  instruction, but they have 
developed a rich technical vocabulary in 
Urdu. They had taken years to do it. The 
UGC should think in terms of giving more 
financial assistance for developing regio-
nal languages in evolving the requisite 
technical vocabulary in imparting techni- 
m1 education.

colleges which are started to see in what 
hevenly conditions they are situated. There 
is no proper accommodation. Worse is the. 
position about accommodation in hojtelsi 
Tt is most derrcssing and disappointifjg. 
More attention must be given to niofus«i| 
areas; a ttention should not be confined to  
big cities like Delhi,  Bombay, Madras atuj 
Hyderabad. Proper flnancial assistance 
should be given to see tha t the requisite 
s tandard of accommoation is there for the  
studontj . Now the position is tha t t h t  
students do no t get proper accommodation, 
proper education and proper text-books.

The craze for nationalisation  o f  text- 
lK)ok;s is proving to bo a great disadvan-
tage in some States. There are many inst*.- 
nces, where for many months the students 
do no t get their textbooks. I do not know 
whether this will come within the purview 
o f  the UGC.

The UGC Jbould  not confine itse?f 
only to give fioancial assistance to these 
institutions. The *cope mu»t be widened 
to  see tha t education is imparted in a very 
compreheniive aianner. They have to ex«- 
mine all the aspects in their tntire ty . A close 
watch must also be kept on who should head 
the universit ies. Real educationists must be 
encouraged to head them, not as one o f  
my hon. friends said, tha t  Retired Dire* 
ctors o f  Public Instruction should be put 
on  that chair. We are happy that the 
Ministry ha* as its head in charge o f  
education an amineiit educationist in tb f  
person o f  th t  Minister of Slate for Educa* 
tioB. He should see that the function of 
the UGC are widened so that education 
is imparled on a more rational and nation-
alistic basic $0 that the existence of the 
UGC i* justified.

SHRl P. N A R ASIM HA  REDDY 
(C hit toor)  : We have been debating the 
importance of the university Grants 
Commission in the higher educat ional set-
up. Many useful suggestions have been 
thrown on the report of  this body.

About accommodation for students, 
there are many universities which are be-
set with this problem. On this some attention 
should be b«stowed. The minister incharge 
jhpiild pay « visit to  some o f  those

The previous speaker, Shri Vankataju- 
bbaiah, drew s ttention  to the deplorable 
condition in which many o f  our affiliated 
colleges are allowed to run. According to 
the report o f  the Commissions, nearly 87



355 M o tio n  re. NOVEMBER 22, 1971 R e p c i X o f V . G . C .  33«

[Shri P. Narasiniha Reddy]

per cent o f  students belong to the affilia-
ted colleges. Therefore, the attention of 
the universit ies as well as our U nion  Edu-
cation Minister must no doubt be drawn 
to  the needs of the affiliated colleges.

- 1 would also bring to the notice o f  the
Ministry o f  Education tha t my own college
at C hit toor  has been aptly described during
the recent inspection o f  the Vice-Chanellor
as being in a state of ruin. In fact , he
described it as Harapi ruins. In spite of
it, I regret to say neither the State G oven- 
ment nor any o ther  authority has thought
it fit to show some attention to its deplo-
rable condition.

Mr. Chairman, in fact much, 
praise is also due to the sustained efforts 
o f  our University  G ran ts  Commission, 
within the limited resources available to 
it, to  improve the standard o f  education 
and to  provide the minimum, basic amen-
ities to  as many centres o f  learning as 
possible. In fact, the University Grants 
Commission, in its report has said ;

“ w ith in  the resources available, the 
Commission has made planned and 
concentrated efforts to  meet the cha ll-
enge of an luiprecedented expansion as 
well as need for raising the level and 
quality of academic achievement.”

It is true we have had an unpreced-
ented expansion in the educational sector. 
In fact the, report has gone on to  say 
that we have the third largest educational 
system in the world, the rate of increase 
in ihe student enrolment being l3 per cent 
and every year two to three lakhs get 
enrolled in higher education. In fact, this 
annual increase is much more than the 
to ta l  student enrolment in the United 
Kingdom. The situation being such, we 
can undersinnd the colossal magnitude of 
the problem which the universities o r  our 
Union Ministry of Education has got to 
face within tl c limited resources and with-
in the meage elbo room, so to speak, and 
best efforts have got to be made by the 
University Grants Commission, as the 
Commission has been undoubtedly doing.

The hon. previous speakers have done 
well to  draw th» attentiori o f  the Univer-
sity G ian ts  Commission as well as the 
U nion Ministry o f  Education  to the pro-
blems created by the medium o f  Education 
being resorted to in different universities. 
No doubt,  the regional language has been 
accepted as the medium o f  Instruction in 
the universit ies, and there is no going 
back. To quote from  the University Grants 
Commission’s report,  which is relevant to 
this discussion :

“ The C onference o f  Vice-CheDcellors 
held in Septembar, 1967 felt that at 
the under-graduate stage, the change-
over in the medium o f  education to 
regional languages, could be carried 
through in about five to  ten  years, de-
pending on the degree o f  preparatory 
work already done, the  nature o f  the 
sul>ject, and o th e r  relevant factors.”

The Commission says further that “ in
the case o f  large cit ies, with multi .lingual 
popula t ion ,  the medium o f  education may 
con tinue  to be English, in add it ion  to the 
regional languages which the University 
would provide.”  But this important aod 
relevant factor is not being borne in miod 
by the different universities, particularly 
in the bilingual and multi-l ingual areas. I 
must mention that in my own constitueDcy, | 
which happans to be a bil ingual area, with .] 
a sizeable number o f  Tamil-speaking popu-
lation , neither the university nor the man-
agement have thought it fit to  provide tbs 
alternative medium for the large student 
community. In  fact, on account of the 
medium of education question and on ) |  
account of student participation ques-1|  
tion, there has been recently in my own i 
State a strike in some colleges and the i 
colleges have remained closed for a con* rl 
siderably long period. This problem bas^jf 
got to  be tackled by the University Grants s 
Commission and the U nion Education i 
Ministry.

In the m ulti- l ingual and bilingual 
areas, this option  o f  English as the medium, 
should be really provided in all these in* 
st itutions. I f  the S tate  Government o r ’̂  
if the management fail to provide it, it
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tbould be the duty of the U niversity  
Grants Comm ission to  attend to th is 
problem and all the essential, minim um 
amenities to  the studen t com m unity belong-
ing to  the m inority  languages should be 
provided.

Sim ilarly, I  w ould  stress the im port- 
ince o f expanding  the correspondence 
course, facilltie* in a ll universities. As 
the previous speaker said , it is impossible 
to provide buildings, eQuipment, etc., 
for all the students th a t are comm ing 
to colleges fo r higher education. 
Correspondence courses w ould come 
in handy in th is m atter and we should 
provide an  opportun ity  to  the expend-
ing student com m unity to  have the benefit 
of higher education.

17-00 brs.

MR. C H A IR M A N  : Y ou should concl-
ude Qow. I w ant to  call the M inister.

SHRI P . N A R A SIM H A  RED D Y  : 
I would conclude in  a minute. In the last 
years debate on  the report o f the U niver-
sity G rants C om m ission the a tten tion  of 
the G overnm ent was drawn to the im bal- 
BQce In the eitab lishm ent o f the C entral 
U niversitiei in  the various regions. All 
the Central U niversities have been started 
in the northern  region, and no central 
university was established in the southern 
region. There was a lo t o f  resentm ent and 
displeasure on  this score. I hope this 
imbalance w ould be corrected  and action 
would be taken as early as possible.

Km  ( m ’TT) : 
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?rr*î  ir/jT̂ rHfr r̂o jft? % 
sfr sq-riT f r i t

TOH % f^flT I  I

11 5^ % rsimfqifi  ̂ I ftp
#  r?r«TT if^ 'r ^  % f^rtr

R m i  I

w  jfi

SfTtT, ir iTirc qo - f̂ r̂ TT W 
^  srrfft =5^1%  ̂ 1 J f ,

r ^ o  qo ^  5ir̂ ?STr I  1 .,

f^qrr 3TT^r f r  f P ?  ftr^rr

52T«f?«3T sfTifr =5rrf^ir,

% fsflSTT STTtcT % ff l? # ' 

^i»T cTTf ^  Ti^rr i

5TI3T f^sifcr I  3fr • c\
^ JTTCiir Epr

spTffT =̂ 1̂  ̂ I  I t I  %
t|T ?r 3rr^ ?fi g  |  \ g | t  

7 ^  fsF <TS^

n  ?r«T I

3fr

SITO ^  f?T^5r^ t  ;3?r ^'f5Rfr frff 

fjTSIcfr I  1 mrff % ?rf f  a")
5rTG?T qr-?: I ,  fT%?r ^ r^ lf

Jt|T fR^cfi I  1 n

sT|?i 1 1  w  Jr 

'T^a'Trer ^ =?Trfq

IT>T vftnf r?! ^iTT?r tRT ^ T f |tr  |

??r, 'TTJf 'Tf^l HT5T 5FT^ | I

^5p ^lefr |  i

3?r T t?

I



^39 Motion re NOVEMBER 2?, 1971 A^port o fV .G .G .  360

(?£fytrar TT3T] ^

IT5 h V ^TS/T I*  ^

^  f"TC[ *PT

I t r:i?.Tr  ̂ ^
TT gf*rT?T W=5̂t I I fsf?iTT ^

if 3?r -fT I '

M ^JTt I

?TTf*? Sf f??TT^ I ,

STfppirf ^  ?TT»T TSTcfr P. I

!!ff f ^ n \  ^  m m

I I it
5 (H i ar?? f^*fT ^ w ,  ^ r  % ^ r

I 'Rt?iTT !̂ r ¥ira 5iT?ir |, m
^^^r<sfr, nK<f<S;

6St% I  I
VfR?t5ftT T?I ^ f jT ^ W rs in  ifi «T5- 

=f t  itsi5ciT ^ ? rr  %

ftiHTT I ,  w ^ x ^ 'PT

•<3r?Tt̂ T$, «rfss r̂ 3̂7??f?f it i
^ l i I  I ^To

n \?  ^  ^ i g t  ^'T’ff ^ ?srif'T^

fjpzfr STT I t  I' v %̂-
n̂ s»T̂r f̂ r̂r ?iTnp

^ I

TH E M INISTER OF STATE IN  THE 
MINISTRY OF EDUCATION AND SO-
C IA L  W ELFA RE A ND  IN THE D EP A R T -
MENT OF CULTURE (PR O F. S. NURUL 
HASAN) : 1 cannot but express my deep 
sense o f  gratitude to the hoo. Members for 
the keen interest they huvs taken in llie 
problem s o f  higher education in the 
country. On the whole 1 would s»5< that 
not o n lr  have I learnt miieh but I find 
myself in agreement with most of the 
important points that have been made. 1 
have no doubt that the Universitsi Grants 
Oommission would also be taking a shnilar 
point of view and would feci encouraged 
by the words o f  appreciation that have 
been expresjed and the support tha t has 
been given ic the House. I would only 
add my own tr ibute  to  the work o f  the 
University Grants Commission.

I am quite convinced  tha t  with the 
goodwill tha t has been expressed in the 
House for the  Commission, it would b« 
able to secure a larger a llocation o f  the 
national funds because education, and 
higher education  in particular, is becom-
ing more and more expensive. 1 agree that 
we must n o t  take a formalistic stand, we 
should not say that educational changes 
and reconstruction can take place only 
with the help o f  money and no thing can 
happen without money, but having conce-
ded that po in t ,  1 would like to support 
what tlie u a C  has said, tha t w ithout addi-
tional funds higher education cannot per-
form the role which the nation expects it 
to .

I would ve(y briefly go th ro u sh  the 
main po in ts  which have been touched upon 
by hon. Members and make a few ab le r-
vaiions. Bicst Of all, (let us take) the 
question o f  the  medium of  education and 
o f  esaminatioEis. I do no t want to  go into 
this very contrcversial ma,tttr. bo t I would 
like to  inform the House th a t  63  Univer-
sities, allow un Indian language as a 
medium o f  examination for various cour-
ses at the under-graduate and Post-jradu- 
ate level. Furtherm ore, the Ministry of 
Education has provided funds to the State 
G overnments to  undertake projraBnm for 
having University level books produced in 
all the reg io ca l’ languages.

I am glad to  note tha t  a very large 
number of books have either been wrhten 
o r  are in a fairly advanced stage of prepar-
ation. I would like to make c u r  obser-
vation in this regard. Ws should not 
take the view that once some books are 
translated o r  writcn in a language, then 
the problem would be solved. The problem 
of higher education is a continuing one. 
By the time a lO-year programnae is ful-
filled, the hooks that were Ttritten 
or produced in the first year would 
become out o f  date. There is an explosion 
of  knowledge, practically every ten years 
knowledge is doubling  itself and old k n ow  
ledge is becoming out o f  date. And if 
th rough  the medkmi o f  our. regional lang-
uages or o ther Indian language the students 
is not a o in f  to  keep pace with the grO?,- 
ing knowledge, o u r  University system wcuW-
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bscome backward and it would no t le»d 
to the advancem ent o f  the society.

o f  the youth and  th e  » todeet Ie»r»iDj from
the enpetience and maturit}' o f ihe senior
teacher.

Therfore, it should be ou r endeavour 
to ensure that the w ork o f  produciug 
books in each o f  the regional languajes 
is pul on a con tinu ing  basis, so th a t the 
topjt advanced knowledge is made avail-
able to the students, to  th e  teachers and 
to the researchers th rough  the medium of 
the regional or Ind ian  languages.

I am, therefo re , no t look ing  at th e  
problem as regional language versus all- 
India language, bu t more as an academic 
problem. Is it feasible fo r us to  have all 
this modern knowledge brought to  the stud-
ent through each o f  the regional languages? 
Clearly this is a task  w hich is beyond our 
capacity. T herefore , while a certain core 
collection has to  be made available in the 
the regional languages and it has to be 
supplemented regularly, as th e  same tim e, 
students have to  be encouraged to  learn 
Hindi and also English, so th a t for advan-
ced studies, they  can keep pace With the 
growth o f m odern know ledge.

The next p o in t th a t has been made by 
many hon. members is the question  o f 
participation o f  students. 1 am very happy 
tbat hon. m em bers have by and large 
supported the idea o f  partic ipation  o f 
students in th e  fu n c tion ing  and governance 
of universities. I w ould like to  refer the 
members to the report o f the com m ittee 
on governance o f un iversities headed by 
Dr. G ajendragadkar, which ha* made 
positive recom m endations and opened 
a new vista so far as this question is co n -
cerned.

The com m ittee has stated  tha t the 
participation o f the students is no t merely 
mcessary in order to  fulfil a studen ts’ 
demand bu t also to train  the s tuden t, so 
that education becomes a tw o-w ay traffic 
between the teacher and the taugh t. It is 
not msrely know ledge being passed on 
by the teacher to  the taught but the seoior 
and junior members o f  the college end 
university are actlte ljr engaged in a  jo in t 
ptjrsuit of .know ledge, the teacher befle- 
fltipg frpm  th e  fjeshness o f  the raiod

T herefore, it is a question really  o f 
involvem ent and partic ipation  in the pur-
suit o f know ledge and in the tra ic in a  o f  
ch arac te r and personality . I hope hOD. 
members w ill use their trem endous inOnence 
w ith the State O overnm ents, aod u n i-
versities, so tha t the G ajendragadkar Com -
m ittee 's recom m endations are im plem ent-
ed . The E ducation  M inister announced 
last week in this House th a t the G overn-
m ent accept th is report in principle and 
we would be very hnppy to  im plem ent 
th e  recom m endations in all the central 
uu iveriities . But as the E ducation M in i-
ster rightly pointed o u t, we m ust carry  the 
States w ith us. It was from  th is po in t 
o f view that 1 w ro te  personal letters to
the G overnors w ho are C hance llo rs  o f the
State U niversities and to  the E ducation
M inisters, m aking a pergonal reQ ueit to
them  to devote th e ir a tten tion  to  th is
docum ent. I hope the response from  the
States would be encourag ing . As soon as
we are able to  get the  reactions o f the
States, G overnm enl w ill m ake a firm
announcem ent in respect o f the im p lencn t- 
ation o f this report.

Sir, I  am very sorry th a t 1 have verjr 
little  tim e a t my disposal [and hon. Mem-
bers have made so  many extremely valuable
points. But I will briefly refer to  one or 
two points.

Taking up exam inations first, one  o f  
the hon. M em bers was k ind  enough to  
make a personal reference to  me. I was 
running  the 3oth year as a teaeber when 
1 was called  upon to  do my p re ien t job- 
1 have rnore than  25 years o f experience 
as an exam iner at a ll the  various levels, 
from  high school in my younger days to  
Ph. D, and D . L itt. 1 must confess th a t I 
have very little  fa ith  in the system o f  ex-
am ination which we have been opetating . 
I cou ld  relate any number o f  anecdfites 
from  my personal know ledge to  te ll you 
how in m apy cases the eveluation  o n  th e  
ba*i» o f  th ia-ex teraal exam ination fs entf* 
rely mis1eadJ»g. Ae^bon.. M ask e rs  ca \’̂ ‘
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pointed o u t, one cornmissioo after ano ther 
has said th a t this system must be scrapped-

T ill now all these reports were submit* 
ted to the universities because the un iver-
sities are auionom ous. W nat else can th« 
governm ent do ? We can change the cons* 
tit'.ition and com position o f universiiios, 
bu t 1 do not th iok  the H ouse w ill expect 
the governm ent to  decide w ha; should  be 
the exam ination  statu tes or w hat should 
be the syllabus. H ow ever, governm ent is 
deeply concerned abou t the p resent 
system o f exam ination and the  Education 
M inistry  is w orking o u t new 
proposals; no t necessarily to  device a new 
schem e o f exam ination , but ways and 
m eans o f  using o r invo lv ing  these un iver-
sity  people as there are many who recogni* 
se th a t this system  m ust be modified. We 
are hoping to  m obilise their support so 
tha t they may go to  each o f  the univer-
sities. 1 shall do my very best and use 
w hatever litile  influence I have with my 
d is tinguished colleagues in  the various 
un iversities to  ensure th a t a t least som e 
un iversities make a proper beginning.

Some un iversities have already gone 
in fo r in ternal assessm ent and  for 
the in troduction  o f the Semester 
system  but in each of th e  universities 
there arc a few difficulties. They say : 
" i f  the o th er universities have no t 
adopted it, may be o u r students w ould 
be at a d isadvantage.”  The problem  is 
also linked w ith the attitudes o f the emp-
loyers, prticularey the U nion P ub lic  Service 
Com m issions. I am, therefore, hoping to 
approach  the U nion Public Service C om -
mission as well as tiie Public Service 
Comm issions of the various S tates to 
make them  agree th a t ta is  system o f  eva lu -
ation i t  no t necessarily  tne best system. 
So, tha t if the un iversities go in for a 
change o f  the system o f exam ination , as 
1 hope they w ill, the Com m issions might 
fall in line w ith this new th ink ing  in the 
m atter of exam ination .

w ould have liked to  express my own 
op in ion , as I  was a  member o f the 
G ajendragadkar C om m ittee; bu t in my 
new job  I can no  looger afford (o d« that. 
The G ajendragadkar C om m ittee is dealing 
with the governance o f  the collegei and 
w ith the qje&tion o f  the terms and condi-
tions, sc a b s  o f  salaries, e tc. o f  teachers. 
I th in k  it w ould  be proper fo r us to  awtit 
the subm it^ioji o f the second and third 
parts o f  the report o f  the Gajendragadkar 
com m ittee de jling  w ith the affiliated colle-
ges and with the term s and conditions of 
salaries o f teachers before we express any 
definite opinion on these issues.

I  w ould like to  refer one o r to rather 
sm all points w hich have been specifically 
m ade. It has been stated th a t in Delhi 
university  students from  Bengal are not 
being given adm ission. I have made enqui-
ries and 1 was to ld  th a t th is  was not 
co rrec t at all. Some students w ho wanted 
accom m odation in hostels could  not be 
given accom m odation because there wai, 
un fo rtunate ly , a  shortage o f  hostels in 
Deli^i and th^se included students from 
all parts o f ttie country— B engal, Assam, 
U . P ., Bombay and elsewhere. I t  would 
therefore , iioi b j  fa ir to  blam e the Delhi 
U niversity  fo r th is.

I t has be jn  suggested th a t we have so 
fa t failed to develop priorities in  educa* 
tio c , specially in  h igher education and, 
tha t the p an iin g  has been inadequate, I
would likt! to  make the s ta tem en t............
(In terrupdon)

S H R l P LOO MODY (Godhra) : 
Accept the c.large.

PROF. S N U R U L H A SA N  ; My hon. 
friend has al'vays w ielded so such influeoca 
over m y tn ink ing  tha t I dare no t disagree 
w ith h im . H e has read my mind.

I w ould like to  refer to  the Question 
o f aflSliated colleges G overnm ent is deeply 
aware o f  th e  im portance o f aflSliated co l-
lege*. There are several problem s connect-
ed w ith these affiliated co lleg ts. H ere I

I t  is true  th a t we have a o t done plan-
ning of e d u c itio n  in a way tha t we might 
have done. T here ate very good reasons 
fo r not do ing  it. I t is connected  with so 
many o ther fac to rs, the roost important
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beini that •duea tion , w hether prim ary or 
V, «condary or h igher education , is a S tate 

subject. But I hope, it w o u ’d be possible 
to persuade the un iversities as -veil as the 
State G overnm ents to  agree to  set up an 
adequate planning m achinary . I am to ld  
that the U niversity  G rants C o n m iss io n  is 
thinkins a long  these H aes and I  hope, 
they will bo successfu l.

Thera was a  reference to  B aneras 
Hindu U n iv e rs ity . 1 w ould like to  give 
this assurance to  the Houses hi the O o > /f  
rnment w ould give fu ll svppor: o all V ic t- 
Chancsllors o f  C ea tra l U niversities, in -
cluding the V ice-C hancellor o f  B eneras 
Hindu U niversity, to  m aintain  discipline and 
icaderaic standards io these un iversities. 
The House should  have  c o  tioi bt th a t any 
type of pressurisation w ould be perm itted; 
w leait, 1 ara very c le a r , , . ( / n ie r / ’J/p //o /is)

SHRI C . K. C H A N D R A PPA N  : W ould 
you give a categorical assurance here and 
now that the shakhas, w hich are giv ing 
para-military tra in ing  in the BHU, w ould 
be stopped from  tom orrow  onw ards; o r , 
you take your ow n tim e but at least give 
an assurance th a t they w ill be stopped.

PROF. S, N U R U L H A SA N  : Any 
step which the legally  constitu ted  auth«)- 
tities of Banaras H indu  U niversity  w ish 
to take in the in terest o f  the un iversity  
will bo fu lly  supported  by the C entral 
Oovernment.

SHRI PiLO O  M ODY ; H e has learnt 
very fast, yery good ,

PROF. S. N U R U L HASAN : As re-
gards the cap ita tion  fee, I would Only 
like to read o u t a sm all ra rag raph  from  
t resolution o f  the U niversity  G ran ts C om . 
m!?slon. It reads ;—

“ The C om m ission d isapproved the 
practice prevailing at present in some 
institu tions o f  accepting a cap ita tion  
fee or donation  in  some form  from  
prospective student*  as a condition o f 
admission. I t was desired tha t the vipws

of the C om m ission may be b rought to  
th e  no tiee  o f  those concerned in o rder 
to  pu t a sto p  to  the above p rac tice .”

I  am sorry to  say that th is  ca teg o rica l 
recom m endation o f  the U niversity  G ran ts 
C om m ission has no t received the a tten tion  
th a t it deserved. I on ly  hope th a t the au* 
th o r it ie s .........{Interruptions)

SH RI JY OTIRM OY BOSU (D iam ond  
H arbou r) t On the flo o r o f the  H ouse 
we had pointed  o u t— Shri D iksh it was here 
th a t fo r P atna M edical C ollege adm issions 
they were tak ing  Rs 50,000 and ev en  s tu -
dents who came from foreign countries 
were forced to  pay th a t m oney. Out o f  
th a t collection  Rs. 60 lakhs are in the bank 
and they have m isappropriated to  the tune 
o f Rs. 30 lakhs. Y et, the G overnm ent ado-
pted an o strich -lik e  policy and kept ou t 
o f it. ,

PR O F. S. N U R U L  H A S A N : I was 
referring  to the po licy  o f  the U niversity  
G ran ts C om m ission and, so fa r as the 
M in istry  o f  E ducation  is concerned, it 
has assured the U niversity  G rants C om m is-
sion o f  its  fu ll support and back ing  in 
im plem enting th is  po licy .

I have very little  tim e left a t my d is-
posal. I would ju s t briefly refer to  one o r 
tw o sm all points. One is regarding a de-
mand tha t no  university  has been named 
a fter o u r first P resident. That is no t stric t-
ly correct. R ajendra A gricultural U niver-
sity  in B ihar is named a fter o u r first P re-
sident.

L astly , I  w ould like to  refer to  the 
question o f  the m odernisation  of courses, 
to  the policy o f  restric ting  or enlarging 
adm ission and the question  o f employment. 

The G overnm ent is deeply conscious of the 
fac t th a t education  and, particu la rly , oppor-
tun ities fo r higher education  have no t 
reached many sec tions o f our population , 
specially  those w hich are m ost deprived. 
I t w ill be th e  endeavour o f th is M inistry 
to  take every possible step to  see th a t the 
doors o f  higher education  are open to  the 
most deprived sections o f o u r population 
as a result o f  various methods th a t w ill b« 
fo llow ed ,
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At tb s  s in j j  tim s, w hi!a, I th in k , it 
should ba ih* righ t o f  every Ind ian  who 
h is  the c ip i ; i ty  to  benefit from  higher 
education  to  re je ive  higher education , not 
ftecj'!9arl1y in order to  taice up em ploy- 
m jn t, and that even a rikshah-w ala o r even 
a worker in a factory  has every righ t to  
enjoy the w orks o f philosophy or to  
appricate p a io t in j i  o r science. U n-
fo rtunate ly , o u r  resources at the

m orasnt are no t adequa te  to  be able to  
ptov ida all thes* fac ilitie s  immediately, 
W ithoa t d ilu ting  th e  quality  o f education 
and , ia  fact, while im proving the Quality 
o f  ed ttcation , the G overnm ent w ould be 
in troducing  new techniques o f  tak ing  edu- 
c i t io n  to  the m ssie* o f  our people. I am 
re f irr in g , in particu la r, to  a few ideas, 
like, open universities, u tilis ing  radio  and 
then shortly  T. V„ to  take  education to  
th e  eoram oo people and tha t c o rre sp o n -
dence and  o th er m odern techn iques o f  ex- 
p » o d iD g  educa tion  w ill  be fu lly  u tilised  
very soon .

It is necessary to  have some sort of 
link  between industry and  ag ricu ltu re  on 
the o th e r. I t is necessary not only fo r the 
developm ent o f th e  country  
bu t also  o f education  itself so 
(bat un iversities and college people do 

not rem ain in an iv o r r  tower. A t the same 
lim e w hile supporting  th e  d iversiScation  
o f courses and  m odern isation  o f  courses, 
I w ould like to  sound a w ord o f cau tion . 
New techno logy  is develop ing  fast and, 
as I subm itted , new know ledge is grow ing 
at a very rapid ra te .

If, therefore, the o b jec t o f higher 
education  is only to  tra in  a student in the 
given lim ited sk ills, it m ight becom e out 
c f  da te  very soon. If  the o b jec t o f  higher 
education  is not to  tra in  the mind, no t to  
develop  in him  a scientific ou tlo o k  o r 
enligh tenm ent, then , I am afra id  that, while 
he may becom e a su itab le  person to  take 
up a  jo b  on the basis o f existing  tech n o -
logy, he may no t be able to  carry  forw ard 
th is country  to  an advanced sta te  o f  deve-
lopm ent. A nd, th e re fo re , we have to  bala- 
nee betw een the needs o f jo b  orien tation , 
job  tra in ing  as well a t the tra in ing  of 
m ind. My friend, hoo. Shri D aga, is

looking  a t me and I agree Jwith him oa 
the need fo r tra in in g  o f personnel so that 
the Ind ian  student becom es a tru ly  proud 
in herito r o f a great cu ltu ra l heritag. He 
is able to ra ise  b is moral stature and is 
able to  develop in h im self the self-confi-
dence that he w ill be able to  help build 
up the coun try ; so tha t wc remain depen-
den t, e ither in science or in  technolagy or 
in any o ther th in k in g , on any forgen bend- 
voleoce .

T hank  you, Sir.

SH RI JY O TIR M O Y  BOSU : A bad job 
in a good hand .

17.3! hrs.

FO RW A RD  CO N TRA CTS (REGU-
LATIO N) A M EN D M EN T BILL*

TH E M IN ISTER  O F STATE IN  THE 
M IN ISTR Y  O F IN D U ST R IA L  DHVELOP- 
M ENT (S H R I Q H A N SH Y A M  OZA) ; 1 
beg to  m ove ;

T hat the B ill fu rth er to amend the 
Forw ard C ontracts (R egu la tion ) Act, 
1952, be taken  in to  considera tion .”

RE. H A L F .A N  HOUR DISCUSSION

M R. C H A IR M A N  N ow , there is the 
ha lf-an -h o u r discussion by Mr. Kalyana- 
sundaram . Is the hon. M em ber here ?

He is no t here. So, what is the opin-
ion o f  the House.

SOME HON. MEMBERS: We adjourn,
S ir.

MR. C H A IR M A N  : The M inister will 
continue tom orrow . The H ouse now stands 
adjourned  till II a. m. tom orrow .

17.32 hr*.

T h e  L o k  Sabha i/ien ad- 
j o u r n r i  t i l l  E le ven  o f  th e  C lock on 
T u f s d a y ,  November  23, \9 7  if Agrahav- 
ana 2, 1893 ( S a k a )  '

* fu b (ish ed  io Qazet^e of Ind ia  Extracrdinary, Past I I ,  section 2, dated  22,11.71

Prin ted  ; J a id iib  P rio tcrs, New DeHiI'Ji




